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LOK SABHA DEBATES

LOK SABHA

Wednesday, September 2, 1970/
Bhadra 11, 1892 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Market Survey for Export of
Handicrafts

*751. SHRI S. K. TAPURIAH : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether market surveys in foreign
countries for handicrafts have been conduc-
ted during the past one year in the face of
tough competition from other countries;

(b) whether some study-cum-sale teams
have also been sent abroad; and

(c) if so, the number of such teams and
the results achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Competitive paosition
of Indian handicrafts in overseas countries
has been under continuous study.

(b) Yes, Sir.

(¢) During the last one wyear, three
Study-cum-Sales Teams were sent abroad
and substantial orders were booked.

SHRI S. K. TAPURIAH : Sir, the in-
crease made in the export of handi-crafts in
this year in the report that we see is en-
couraging. May I know what are the areas
which these study teams visited or concen-
trated upon, and what are the countries
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where, if you can put in all-out efforts,
our exports can go up ?

SHRI RAM SEWAK : The countries to
which we export are, USA, Belgium, United
Kingdom, Switzerland, West Germany,
France, Homg Kong, Canada, Malaysia,
Aden, Saudi Arabia, Australia, Netherlands,
Japan, USSR. The largest exports are to
Belgium and USA.

SHRI S. K. TAPURIAH : USA and
Belgium, as he mentioned, constitute for
us the major avenues where the export
performance can be increased substantially.
May I know what were the recommenda-
tions made by the study teams with regard
to the quality of the bulk supply of our
exporiers after the samples have been
approved by them, and if it has been men-
tioned that deficiencies occur and the subse-
quent bulk supplies did not keep up with
the quality of the samples given, what sieps
are the Government taking in respect of the
exports so that our subsequent supplies are
not nullified ?

SHRI RAM SEWAK : As regards the
submission of the report, out of the thess
three study teams, only one has submitted
the report. The main recommendations of
this Committee are under examination of
the Government. We are examining them.

it gOH Wer WA @ & ok mremw
¥ 7t wgleo & wAw g g e g
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# gardt < afas ad o w1 gw gomw
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afew ag 212 g2 Av §, degaw sz
& @7 § e onfs feoges ada § ax &
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I qg auTH | aAr§ Wt § 0 Qaw
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ST GTAA a8 BHT GOT T 9o HT
Y & 1T IAHY 15T WOAHT AT FATH
g warr § safs Fgeel o 3 N
XA qIT § I AGT T YA
feqr strar &, wrd gATRI 4g I @
iy I F AIFC FH Y § A A% W
ATQ ATH FAA 9T FOOC T W
sfady &R € Q19 @ ¢ afs 9 W
FIT GATH 7 FAT G% AT G A0 9

atfe orae # dqhewd § I 99 Wl
qT garer fay ?

it |o AT faw : & w7 weEw
¥ wgar s ga® 59 ¥ wwan g 93 §
fie gw 37 S S F Fragifesg a0
g, wA%Y wegwdr wfafagt Iw § sk
IA% 9ftg ag 7@ 39T W4T w3

SHRI R. BARUA : May 1 know what
are the countries where we have got a

_potential market and what are the countries

which are likely to be our potential competi-
tors in handicrafis ?

SHRI RAM SEWAK : Our main com-
petitor is Pakistan, About countries to
which we export, I have already given the
information.

SHRI R. K. AMIN : After the visit of
our delegation to the East African countries,
it was very clear to us that there was
demand for our handicrafts there, but enough
number of shops were not opened by us in
Kenya, Dar-es-Salam, etc. May I know
whether any demand survey was made
which revealed a conclusion like this and
if so, what action Government proposes to
take ? I understand in Canada also there is
a good demand for our handicrafts. What
action has been taken about that also ?

SHRI L. N. MISHRA: In market
surveys, there are many factors like price,
organisation, design, etc. Design also is
important because fashions are changing
so fast that it is difficult to keep pace
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with it, We are trying to build up markets
in Canada also. The question is to get
quality goods and also in sufficient quanti-
ties because the requirements are of bulk
supplies. Therefore, taking all these factors
into occount, it is not very easy to expand
the market. But we are trying to expand,
as pointed out by my colleague and the
curve is going up fast.

SHRI P. G. SEN : May I know how far
our Indian toys have found international
markets ?

'SHRI RAM SEWAK : We do not have
the figures of individual items.

MR. SPEAKER : Are toys handicrafts ?

SHRI L. N. MISHRA : Yes; we do
export toys, but I cannot give their value
at the moment. I meed motice for that.

SHRI BISWANARAYAN SHASTRI :
In view of the fact that India is facing keen
competition from other countries, what
steps Government have takem to improve
the quality of our handcrafts ? Do Govern-
ment propose to give any export incentive
for handicrafts 7

SHRI L. N. MISHRA : We have four
design centres, one at the headquarters and
threc at other places and we try to see that
our goods are tested before export, It is
also a fact that in some cases we have
received complaints that the goods supplied
are not of the same quality as the samples
shown and that brings a bad name to us.
We are trying to control quality. About
incentives, of course we want to give incen-
tives, and encouragement to handicraft

EXpOTters.

Report of the Tariff Commission
on Rubber

*752. SHRI K. RAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the Traiff Commission on
Rubber appointed by Government has sub-
mitted the report;

(b) if so, the findings of the Commission
thereon; and
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(c) when it is likely to be published ?

THE MINISTER OF FORFEIGN
TRADE (SHRI L. N. MISHRA) : (a) to (c).
The recommendations made by the Tariff
Commission in their report on revision of
minimum prices of raw rubber are under
consideration. The Government decision
will be taken very shortly.

SHRI K. RAMANI : There is extraor-
dinary delay in publishing this report and
implementing it. That is why small rubber
producers in Kerala and other places are
suffering. May I know what are the main
recommendations of the Tariff Commission,
especially about fixing a floor price and
whether it is fact that they have filxed the
price for 100 kg. at Rs. 525 7

SHRI L. N. MISHRA : The recommen-
dations of the Tariff Commission is a top
secret thing and in public interest I cannot
disclose the figures recommended by them.
But we are going to take a decision soon.

SHRI K. RAMANI : I do not know what
is the propriety in keeping it secret. It is
really detrimental to the interest of the
people. Rubber producers are suffering
very much because prices have come down
in a very bad way. The reason is that the
big tyre manufacturers in this country in-
cluding the foreign monopoly houses are
violating an agreement. They are prepared
to hoard stocks for three on four months,
apart from the necessary monthly stocks
and they are refusing to lift the stocks of
rubber from Indian producers. Therefore,
prices have gone down. What action is
Government going to take to protect their
interests ?

SHRIL. N. MISHRA : It has been
represented to us by the growers je. the
planters that an price for rubber
should be ensured. The minimum price
fixed was Rs. 415 per quintal and the pre-
vailing price today is Rs. 440. But their
complaint is, this is not an econmomic or
remunerative price. We are aware of it
and with this end in view, the Tariff Co-
mmission have made recommendations
which are wunder the consideration of
Government. L
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SHRI NAMBIAR : Isit a fact that
when prices of raw rubber have come down,
the price of tyre has not come down, even
though 18 per cent of a tyre consists of
rubber 7 What is the reason 7 What steps
are Government taking to see that the price
of raw rubber and tyres move together and
not apart from one another ?

SHRI L. M, MISHRA : I think the
hon. member is correct that prices of
manufactured goods of rubber have gone
up and the growers have not got the benefit
of it. This is a point which we want to
impress upon our colleagues also. There
should be a relationship between the price
of raw rubber and manufactured rubber
goods. When we take a decision, we shall
keep this in view. Perhaps when a decision
is taken, this anomaly will go.

SHRI K. M, ABRAHAM : I view of
the fact that the price of raw rubber has
gone down, will Government stop importing
raw Tubber from outside so that the Indian
producers may get a better price ?

SHRI L, N, MISHRA : At the moment,
we are importing about 17,000 tonnes of
rubber from Malaysia mainly. Our inten-
tion is to be self-sufficient in rubber by the
end of this year.

SHRI E. K. NAYANAR : There «re
four big monopoly conpanies controlling
rubber business in India—Dunlop, Good
Year, Firestone and Madras Rubber Factory
collaborating with West Germany. 95 per
cent of rubber production comes from
Kerala. There are 76,000 small producers,
3 lakhs workers and 25 lakhs depemdents.
During the last three years, the rubber
growers are agitating to get afair minimum
price for their produce. The Minister said
that Tariff Commisson's Report is secret,
Itisto help whom? It is to help
these foreign monopolists. They are putting
the pressure and they are importing syn-
thetic rubber, 1n Kerala, the rubber pro-
 duction is accumulating. In 1965-66, when
the price was Rs, 64 per Kg., 50,830 tonnes
of rubber was contributed by Kerala which
benefited the State exchequer to the tune of
-Rs. 3650 crores. If the Government
"intends to help rubber producers in Kerala,
even in Kerala they are agitating and in
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1967, we discussed this matter in the Lok

MR. SPEAKER : May I request you to
drop this introductory part and come out
straight with a question ?

SHRI E. K. NAYANAR : Why is the
Minister keeping the Tarif Commission’s
Report as secret which is already public ?
The Tariff Commission has recommended
Rs. 5.25 per Kg. The Government are keep-
ing it secret. It is to help the menopolists.
May I know whether the Government will
take steps to help Kerala rubber growers
and accept the rate as recommended by the
Tariff Commission ?

SHRI L. N. MISHRA : I have been
emphasizing this point that we want to help
the planters and give them a remunerative
price. The recommendation of the Tariff
Commission is based on the same lines.
At the moment, I cannot say. When the
decision of the recommendation of the
Tariff Commission is announced, I feel,
the hon. Member will be satisfied with the
decision of the Government.

SHRI N. SREEKANTAN NAIR : For
the last 2} years, the manufacturers of
rubber have been realising prices on the
basis of the anticipated recommendation of
the Tariff Commission. In view of the fact
that small growers have been forced to sell
rubber at a much lower rate than the floor
level, that is, there has been distress sale,
and in view of the fact that there was a
conference last week with the representatives
of the producers, the small growers and the
workers and an assurance was given that
within a week the prices will be fixed and
announced, may 1 know whether the
assurance given to all the parties concerned
in the trade will be fulfilled without any
further delay ?

SHRI L. N. MISHRA : [ have been
saying that the Government's decision will
be announced very soon,

ot foe «Tw AW ;TR ogE
Ft AT aga S w;‘q{t st Tt
agry 533 § 5 fadvd wwifes ady o
o wwEAg fs w g @
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zq foir adf ywifaq fwarar @y =
o srer wrgeg fRd 9 § g 98 AR
gfaai &1 fad oy § sz IgR am
¥sgr ¢ 5 gw &1 gwifwa 70
ary ? & At wrgar g 5 @ asdde
%9 ¥ fa¥ fagd aaf & =i arx gfe-
S F1 ovglw T afs T K e
AFF g EF !

¥EqA WENLT : TF GAT K ¥ Fh
qargar g ?

Hartal by Cottom Traders
+

SHRI SITARAM KESRI :

SHRI YASHPAL SINGH :

*753.

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether he is aware that the cotton
traders in the country went on a hartal
for a fortnight in the month of August in
protest against the decision to form a
Cotton Corporation ;

(b) whether the Cotton Textiles Consul-
tative Board was consulted in the matter
and, if not, the reasons therefor ; and

(c) the number of persons to be deprived
of their livelihood by the above decision of
Government ?

THE MINISTER OF  FOREIGN
TRADE (SHRI L N. MISHRA) : (a) Yes,
Sir,

(b) It was not necessary to cen:ult the
Cotton Textiles Consultative Board in this
matter. But the Government considered
carcfully a number of representations made
to them from the representatives of the
several interests concerned.

(¢) Considering the employment poten-
tial of the Cotton Corporation any large-
scale unemployment is unlikely.

BHADRA 11, 1892 (SAKA
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oY daww dad ;. w4 AgEg &
# 3 ag 95 fogr ar fexg famw &
fanfa & wetasy fFad S aHC g )
gY e § 3T %1 wear &UT 3 wE@ R
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Y Tag aar & W garar @ & andr gn
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TAFT AYST ATCAT, FH A& W &390 |
a@ gw gz Wt 394 fr fre avg ¥ agd-
FXMBRTE, T FC T g
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LR p

ot wtarom dwAY ;. gt % ofiew
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ZxarEs faes) § 491 978 9% gre &
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19 A fFar gan @ awtaa 8Y
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feam % 43 0F et FwA far ) J@i
% ACqH W &1 gFeA §, A WD §
7N GFATCE T A FH G AGY
FHT ¥ | TS 9T NG KT AT K A
AIgd F OF N e @, IAafaa 9
Ty & anar &, fEml & @ ST g
AfFT ot weqw awt g A SrEl @ geand
2 s Trg N A QA fgd 1 & AT
sigat g f& oY e s aangT ECR
sty g% W wfafrfa <@ ar ag ?

=t ®o Ao fawy : gl wzemw A
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R osa § ) 3AE N wuTEw Wag
AT 2Eq 7 Fgr 3 | AfeT A qEC
2. st fegra &, oY SuATH 1A §, SAHT
oft gud! @mF FE 9¥W | wgl A%
afafafasa &1 @a9 & | g0 @7 qas
F1 3 9T w124 F) fasr oEifaumas &
@i o sfaffeea g & P @
aTar g1

ot aaare fag : #1249 AT F OF
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it /e AN, fax : sEawtd & wfa-
fafa 9q & @ 19-§ v anw § gheamwr
& i § | gl @& JgWA FTAAW §
tgmrgzam ¢ 5 fam & wared &1
wiwa &), faw ¥ @ <9 1 To;w gar
g1, Jusr @ Wg | AAfET erailwT
agrss & § faT ® gasr agua wr )
IR T@T T ¢ waawrd & sfafafy
At g| fnm # @

SHRI RANGA : The hon. Minister said
that he has mnot got definite figures as
to the pumber of traders or middle-
men who are likely to be put out of
employment and he does not seem to have
thought that it is their duty to think of
their employment even while thinking of
bringing in new people into employment
under this Corporation. May 1 know
whether it is not a fact that the kisans are
not directly involved in this import of
cotton and this import of cotton and the
trade in it is a kind of specialised business
and not everyone can do it even if he is an
M.A, orB.A. orB. Com. or M. Com. ?
May I know whether Government are
thinking in terms of first of all giving
preference to those people who are operat-
ing in this business in employment in this
corporation instead of taking them at the
very bottom indiscriminately and whether
Government would give representation to
these people not  only in employment but
also in the management af the Corporation
so that they would be able to take advantage
of their experience as well as providing
employment for these people 7

SHRI L. N, MISHRA : About employ-
ment of dealers, I can assure Prof. Ranga
that it is our intention to associate those
people who have been in this trade as far
as possible. The hon. Member will be
aware of the fact that this is somewhat of
a technical job and will need experienced
people for the purpose. We are not going
to throw out the old importers, We are
making them as our associates and import
licence will be issued in the name of the cor-
poration and it will be endorsed. As and when
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we have gained our own experience we will
have our own people and in that also we
will try to give preference to those people
who have been in this line.

Similarly in the case of domestic trade,
I will tell the hon. Member that we are not
going to take this domestic trade straight-
way. We will take time to build up our
own experience. Then we will enter the
trade of course. There are some co-opera-
tives 'in Gujarat and Maharashtra parti-
cularly who have been handling cotton,
purchasing cotton etc. I had discussed
this with the concerned Ministers. They
told me that in respect of purchase of
cotton growers have been exploited by the
dealers, and prowers wanted State purchase.
However, these dealers have a place in our
scheme of things.

SHRI MANIBHAI PATEL : Nobody
is against the import of cotton but there
is every fear about the domestic trade. The
Minister is not categorical that domestic
trade will not be taken. It will be taken
away, if not this year, in due ecourse. It
will be taken away by the Corporation.
That also nobody can object to. But may
I know whether the Minister will give a
categorical reply that in respect of whoever
may be employed in domestic trade, either
in the form of traders or otherwise not a
single person will be thrown out of employ-
ment and that everybody will be absorbed
in the activities of this Corporation ?

SHRI L. N. MISHRA : It is mnot
possible to give any assurance that nobody
will be unemployed. It is not possible. It
just may happen that many will get unem-
ployed. There are also many people who
do not want to join us. So, that issurance
cannot be given.

About taking our of domestic trade, I
will make it clear as to what our intentions
ame. We are not going to take it over
straightway.
are going to provide price support to the
growers (ii) we are going to make purchase
on behalf of the National Textile Corpora-
tion if we want it ; and (iii) if the private
textile mills want us to purchase on their

BHADRA 11, 1892 (SAKA)
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bohall we will do it. We are only going in
these directions. Therefore, we are not
going to dislocate the present arrangement
in any cotton-growing area. .

About their employment in future, I
eannot give any assurance that nobody will
be unemployed.

ft gre A0 faardt : s aF faax
faaw a7 § sl qremiz qfsd W@
W § Iaw FEr &3 wradifida gw
AT F Wr &) W S NA 97 @S
feq s & ¥ &Wr 7997 30 ¥ 9w A
faal #1 g T etz §F a1 4 g aga
FW AN § | 48 T4 FIOTRAA A
A g G2 agq afew g1 &
G igar § 5 ooregdiz Fat §
wa qifedY Fq1 <@, fee awg & S
w1 war s ik gisfear &1 QI
famsl & QY ¥ ¥ &Y a¥ @, ITM
o &0 & a0 s 7ar €9 & 7

st ®o ate fuw : aFdlT §EEg
afsts srsEfen #421 & s W@

ot gro Ao famrdt : gHlifre g
qifda ¢

ot ®o ATo fAw: T @t ¥
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? T g7 T At FAfam watwe
F o ¥7 & aifs ¥ ww Nw W e
@ fe ol fasad gg ag e @ E?
wq T @A 99 |

oft vty T @ ST faew
FT FI7 IGT AT TB W & AR TR
UFATRE ¥ TAEHT FYAGT WA G @
ar 1 & oAy wrgar § f sl @ ofe-
feafagi @ of fomst a9 ¥ 9w 5@
NI ¥ IS 3T T A KT ATTWHAT
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s g€ ? oY @ wafaal @@ @A
et faasl a9 ¥ 4TI @ AFIL W
favra a0 qgr ?

Iq gaiwi # %3t v gmar fw
agaziarz #if 8t fa@f 3 a3 s #
% 78Y fzq wafew gy 9 A% quz *F
¥ faq 58 T &7 &2 =0 7

of ®o Ao fAx : fage g &1 #

&= FIAN AEATN £ | 78 faeg® Tag @ia
trEgmd orff & T Ffaagr # ag
ag gur a1 f§ A7 FE @ AT AT §

. A% E gu AT w2 e sraEa
% afer § ot aee & wisaw § 730
gz gard ot @ @IFE A Afg g
T % AqER A IS foar 3
gt 9% WA &7 GEIT &, WAAIT FIET
w7 FenTEl § Ff greF A g1 3T TG
ara § s 3 feadt v g 5 o7%
e F F7F A A QG § AR I]AH
aoy feq a1 @ ¥ 1 g@ @vg F A&l #
sz fAeqr YT asq aig & atz fas-
iy FY @A qg g

SHRI1 SHIVAJI RAO S. DESHMUKH :
The hon. Minister made two specific com-
mitments before this House as regards the
Cotton Corporation. The first was that the
cotton trade had unconditionally withdrawn
their agitation. The second was that
eventually Government would positively
under the domestic trade if and when the
machinery is available for that purpose. But
the hon. Minister is supposed to have made
a statement before this House that the
cotton trade had unconditionally withdrawn
their agitation, and also a further statement
that as long as the Indira Government is
alive, there will not be taking over of do-
mestic trade. | wish the hon. Minister to
clarify first of all when he is going 10 take
over domestic trade and for how long he
will not stand in the way of banning trade
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raw eotton which is the basic demand of
Maharashtra.

SHRI L. N. MISHRA : Regarding the
first point, I would submit that I did say
that we gave no assurance fo the cotton
traders who went on strike. Even today,
I say that I have given no assurance to the
cotton traders who have gone on strike ;
they went on strike on their own and they
called off their strike on their own, 1 did not
ask them to call of their strike or.to go on
sirike, and 1 have given no assurance.

Secondly, 1 have said that the cotton
demestic trade will eventually to be taken
over, and what is necessary is the machinery
for it, and when we have the machinery we
shall go ahead.

SHRI 5. KUNDU : 1 would like to
have a specific answer to a specific question.
May Iknow whether it istrue that origi-
nally it was intended that the cotton corpo-
ration would itself import the entire cotton,
and whether later this decision was changed
due to pressure and threat by some of the
big cotton importers and the entire system
was changed and industrial licences had to
distributed to the cotton traders, and if so,
what is the exact position ? May I also
know whether directly any cotton will be
imported by this cotton corporation ?

SHRI L. N. MISHRA : No change
has been made in the earlier or original
decision. But the decision was taken
rather late. The cotton season begins
from September. I am told, and we could
not take a decision earlier, and if we had
tried to import directly, we would have
dislocated the market. As you know, the
Sudan market and the UAR market opens
some time during this part of the year
and therefore, it was mot practical and
feasible or advisable te go in for direct trade
this year. From next year, I believe the
corporation will have direct import. This
year, we are not going to have direct import
but I think that from the next year, there
will be direct import. But I would again
repeat that there has been no change in the
original decision or original policy.
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Passport to Shri B. P. Koirala

+
*754, SHRI BAL RAJ MADHOK :
SHRI RABI RAI :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Nepal
Government have asked the Government
of India to explain the nature of the pass-
port issued to the former Nepalese Prime
Minister Shri B. P. Kgirala ;

(b) if so, the details thereof ; and

(c) the reply given to the Government
of Nepal in this connection ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a) to
(c). Government of India issued an identity
certificate and not a passport io Shri B. P.
Koirala on the medical advice for treatment
abroad on humanitarian grounds, Govern-
ment of Nepal have been informed accor-
dingly.

SHRI BAL RAJ MADHOK : Mayl
know whether it is a fact that Mr. B. P.
Koirala is a citizen of Nepal, that he has
a Nepaless passport, that some time back,
because of the misplaced support given to
the Koirala brothers by some parties and
persons in India, the relations between India
and Nepal were very much strained, that
because of this act of the Government of
India in giving an indentity certlficate to
Mr. B. P. Koirala, the reclations between
our two brotherly countries have further
been straiced and whether in doing so, the
Government have not dJdone a disservice to
the Indian national interest which demand
that we should be on the best of terms with
the Government of Nepal ?

SHRI SURENDRA PAL SINGH : We
are very mindful of the necessity of keeping
relations with Nepal in the best possible
shape. But in this case, as I said, it had
to be done on medical and humanitarian
grounds. Itis a fact that Shri Koirala is a
Nepal national , but itis not a fact that
he holds a Mepal is passport. Soon after
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his release from WNepal jail, he made an
application on medical grounds for permis-.
sion to go abroad for medical treatment.
That application remained under considera-
tion for 18 months or more. At the end, e
was informed that he would not get a pass-
port. We do know that we have to take into
account the views of the Nepal Government
in all such matters. But in this particular
case, we felt that it would be a good thing
on our part if we gave an identify certificate
to him to proceed abroad for a medical
check up and treatment. Otherwise, his
health would be put in jeopardy.

I wish to inform the House that we kept
the Nepal Government fully posted with
the facts as they were. We have not kept
them in the dark. We also explained this
position to the Foreign Minister of Nepal
who came here recently and we have mo
reason to believe that he is not satisfied with
our explanation, As far as 1 know,
he is satisfied ‘with our explanation,
and the matier resis there.

SHRI BAL RAJ MADHOK : Is it
a fact 1hat the Nepal press and some
spokesman of the Nepal Government
commented adversely on this step? It is
also true that during his recent wvisit to
India the Nepal Prime Minister ook up
this matter with the Government of India
and expressed Mepal's displeasure about
what Government have done in this
regard?

SHRI SURENDRA PAL SINGH

Certain comments have appeared in
the local press. Ewen the Nepal
Government also wrote to us giving

their ideas and saying that this act on
our part was Dot compatible with the
friendship between our two countries.
As | said just nmow, we discussed the
Foreign Minister when he come here
and afier hearing our explanation, he
was satisfisd with what we had done.

SHRI HEM BARUA : What is the
harm if the India Government offers an

identify certificate 10 the ex-Prime
Minister of Nepal on humanitarian
grounds 7 I see none. In the protest
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note the Nepal Government sent to us,
have they adduced any reasons for this
or have they sent the protest mote wholly
under pressure from China?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : There
is no protestnote as such. They have, as
my colleague explained, been in touch
with us and they said they would not
liked possport or travel facilities to be
given to Shri Koirala. But as has
already been explained, he was ailing
and the medical advice even here was
that it would be better if he went abroad
for a medical cheek up ‘and treatment.
It was for these reasons that we issued
an identify certificate to him and I do
not think we should be apologetic about
it.

SHRI SURENDRA NATH DWIVEDY :
He has done a good thing.

SHRI SRADHAKAR SUPAKAR :
Since it was well known that this was

a political issue and since Government
" were aware of the fact that the Govern-
ment of Nepal was not willng to issue
the necessary passport to Shri Koirala,
before issuing this identify ceriificate,
did Government ascertain from the Gover-
ment of Nepal the reason why they were

reluctant to issue as passport to him,
though he was ill.
SHRI SWARAN SINGH It was

not necessary for us to da so. Shri
Koirala was here and when he thought
that he required medical treatment abroad,
we felt justified in giving him an identify
certificate, It is not dome iA the manner
suggested in the question that we enter
into a long correspondence with the
Governmeént of Nepal.

SHRI SURENDRA NATH DWIVEDY :
The very fact that for 18 months, althought
an application was pending before the
MNepal Government for issue of a pass-
port for him to go abroad for health
reasons, there was no reply and no
passport was issued-not even a reply was
received by Shri Koirala to his applica-
tion-shows that there was no mnecessity
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to refer this matter to
Government to know their
refusal.

the Nepal
reasons for

SHRI SWARAN SINGH : 1
noted his views.

have

SHRI SURENDRA NATH DWIVEDY :
Have they delayed the issue of the
identity certificate on this account, to
ascertain the reasons?

SHRI SWARAN SINGH As I
said, we kept the Government of Nepal
informed of his request to us, hoping that
the Napal Government themselves might
issue the passport. Ultimately we had to
issue the identily certificate on humanitarian
grounds.

Spares for Defence Equipments received
from U.S. 5. R.
+

SHRI SAMAR GUHA :
SHRIL CHENGLARAYA

NAIDU :
SHRI VIRENDRAKUMAR
4 SHAH :

*756.

Will the Minister of DEFENCE be
pleased to state :

(a) whether Russia is supplying regular-
ly and in required quantity the spare parts
for the Indian arms, aircrafis and other
military equipments received from the
country ; and

(b) if not, the steps Government pro-
pose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) and
(b). The supply of and availbility in India
of spare parts from the U. 8. 8. R. is not
unsatisfactory., There have been some
delay but these are not more than in the
case of procurement of spares from other
sources, Further supplies of spares to
meet our requirements are being progressed
in the appropriate manner. The indigenous
production of spares for many of the im-
ported equipments has been also been taken
up by the Department of Defence Supplies
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and some items have already been
productionised.
SHRI SAMAR GUHA : May I know

whether the matter of supply of spare parts
from Russia formed part of the agreement
for supply of arms by Russia, if so whether
the quantum of the spare parts and the
period within which spare parts to be
supplied to India are determined by
Russia  or by India, and whether the
Government has sufficient stock in reserve
for the period for which Russia does mnot
supply spare parts ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : Normally, with the
supply of either arms of equipments a cer-
tain quantity of spares is supplied for main-
tenance for a certain period. But one
thing should also be remembered, and
that is, but when these things come to the
tropical countries, it may be that certain
types of spares may be required more and
certain types may not be required as much.
S0, depending upon experience, the docu-
mentation has to be prepared as to what
are the parts and spares we require. That
comes out of experience, Based on this,
we have been indicating our demands to the
Soviet Union, and there is the fullest co-
operation and we are getting the supplies,
though in the initial stages, datc to the
factors 1 have explained, there has been
delay.

SHRI SAMAR GUHA : Mayl know
whether it is a fact that some of the air-
craft and also military hardware that have
been supplied by Russia have become
obsolete in that country, if so, whether
Russia is producing the spare parts of those
obsolete aircraft and military hardware for
supply to India, and in the eventuality of
any unhelpful attitude irom Soviet Russia,
Russia, may I koow whether the Govern-
ment is making prep for prod
indigenous spare parts for those arms and
aircrafts supplied by Russia ?

SHRI JAGJIWAN RAM : As has been
statcd in the reply to the original gquestion,
constant effort is being made, as the House
is aware, for import substitution, and in
this respect in many things the progress
has been rather as spectacular, That is the
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constant endeavour that we are making in
respect of arms and ammunitions supplied
from Russia and the other paris of the
world also, so that in respect of our require-
ments of spare parts and stores we can be

as self-sufficiont as possible. But the
development of certain spars paris and
stores does take time.

SHRI RANGA : We should not
depend on one country alone.

SHRI JAGJIVAN RAM : That is what

I have said. As the Prime Minister sajd
the other day, we are not depending only on
one country. We are trying to diversify.

SHRI SAMAR GUHA : What about
the first part of my question 7

SHRI JAGJINAN RAM : I have said
that there also Russia is trying to supply
spare parts, and we are also trying to manu-
facture spare parts-ourselves.

SHRI KARTIK ORAON : The supply
of spare parts is nothing new to our country.
Critical observers will find that the equip-
ment imported from the U.S.S.R. need more
frequent repairs compared to equipment
imported from other countries. I should
like to know from the Government as to
whether global tenders or even limited
tenders had been invited for the supply of
spare parts for our aircraft and military
equipment. If not, what ingenious methods
are applied to screen the comparatively
expensive and  sub-standard  spare being
supplied to our defence organisation which
is the most important organisation in any
country ?

SHRI JAGJIWAN RAM : In the first
place the preamble that the Russain equip-
ment needs more frequent repairs is not
correct. The hon. Member himself is a
technical person and I do not know how he
can suggest global tenders for spares for a
pariicular equipment manufactured in &
particular country. I wish it were possible
but it is not possible,

SHRI KARTIK ORAON : If you want
you can do it....(Interruptions).
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SHRI JAGJIWAN RAM : The factual
position is that it is not possible, But as
stated carlier, I should like to reiterate,
we are trying to diversify our supplies’ from
various countries of the world.

SHRI S. M. BANERJEE : A solemn
assurance was given in this House that afier
the new ordnance factories go into produc-
tion there would be self-sufficiency in the
matter of ammuniticn including spare parts
now import.d from warious countries. Is
India going to attain self-sufficiency during
the Fourth Plan and, if not, what is the
period after which India will acquire self-
sufficiency and not depend upon any other
country for her arms and ammunitions or
spare parts ?

SHRI JAGIIWAN RAM : Our ordnance
factories and other undertakings engaged
in this work are doing very good work. We
have a set of fine workers and designers
and we may become self-sufficient in respect
of certain types of arms and ammunition,
‘but in a world wher: science and technology
is making tremendous progress new
sophisticated weapons will be required.
(Interruptions). In respect of certain
types of arms and ammunitions we hope
to become self-sufficient but I cannot say
that we shall not import sophisticated
weapons from other countries.

Engine of H F-24 Aircraft

*757. SHRI SARADHAKAR SUPA-
KAR : Will the Minister of DEFENCE be
pleased to state :

(a) whether the engine of the new H.F-24
aircrafts is considered defective and not very
suitable for military operations by some
Indian military experts ; and

(b) if so, what remedial measures have
been taken to improve or replace the model
of the engine of these aircrafts ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION (SHRI P. C.
SETHI) : (@) The reference apparently is
to Orpheus 703 engine with re-heat which

red the H.F-24 I R. prototype which
-crashed oo the 10th January 1970. If so,
the answer is in the negntivt.
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(b‘] Does not arise.

SHRI SRADHAKAR SUPAKAR : There
was a news item, I think, in the March of
the Nation, to the effect that this aircraft
is quite good but only the machine is dud.
May I know how far there is truth in this
statement 7 D

SHRI P, C, SETHI : That news item,
to which the hon. Member is referring, is
not correct. This Committee has opined
that even the engine is quite perfect and
there is nothing wrong with the engine.

SHRI RANIEET SINGH : The HF 24
was developed and planned to have Mach-2
capacity. With the engines thdt you have
tried to it, you have mnot been able to
achieve that capacity, The present engines
also, which you have tried on it, resulted
in two serious accidents. In the first one,
you had said that it was due to the canopy
not being opened and so on, but later on
your experts said that it was not due to the
canopy but it was due to such and such
reasons that the engine baecked up. [ would
like to know what is the latest research on
the engines that you are doing, ond what
new engines are going to match with these
air-frames for giving it Mich-2 capability,

. or have you eompletely changed the idea of

giving Mach-2 cayability to this engine?

SHRI P, C. SETHI : As far as the re-

-heat system which was to be adopted for

this engine is concerned, this experiment
was tried in the design and research estab-
lishment in our own country, and aflter the
test and performance having been done
there, it was found that it could give Mach
performance of 1.4to 1.7. Itis true that
it is mot possible to arrive at mach-2 per-
formance as yet. The egine had given, at the
test in the laboratory and even at flight, a
performance of 1.4 to 1.7 and not up to
Mach-2.

Damage to Canals in Rajasthan due to
Sandstorms

*758. SHRI V. NARASIMHA RAO :

Will the Mininister of TRRIGATION AND
POWER be pleased to state :

{a) whether the recent Sandstorms,
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which lashed Ganganagar District in Rajas-
than for about a week, have damaged the
canals and their distributaries;

(b) if so, the extent to which damage
was done;

(¢) whether the Rajasthan Government
have asked for financial help to repair these
canals; and

(d) the amount of money asked for and
the reaction of the Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) ;
(a) and (b). The unprecedented sandstorms
experienced in the western area of Rajasthan
during May-July, 1970, caused damage to a
number of irrigation channels of Gang
Canal and Bhakra System in Sri Ganganagar
District. The damage included choking
of channels, lozding of canal banks and
berms by sand, blowing of bank material
by erosion. The cost of repairs etc. is
estimated at Rs. 26.5 lakhs.

(¢) No Sir.

(d) The Rajasthan Government have
sanctioned this amount and the work is in
progress.

SHRI V. NARASIMHA RAO: May I
know whether the Government have deter-
mined to take suitable measures to check
the sandstorm further, and if so what are
the measures the Government will take ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Waell,
these sandstorms have been unprecedented,
and they have not occurred for the last 25
years. It is to prevent these sandstorms
that we provide a large nunber of trees 1o
break the wind and prevent the sands from
blowing in, but as » understand, though on
the Gang Canal there are some trees pro-
vided, in spite of this, this has happened.
We shall Jook further into the gquestion of
‘sandstorms silting the canal.
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Representation by Punjab Gomnent on
the use of Power by D. E. 8. U.

+
*759. SHRI SHRI CHAND GOYAL :
SHRI MANIBHALI J. PATEL :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whetber the Punjab Government
had represented to the Central Government
that while the Punjab is in the grip of
severe power famine, DESU is not reducing
consumption of electricity in Delhi;

(b) whether the Punjab Government
have warned that unless DESU cooperated,
the Punjab Government will cut off the
supply, completely; and

(¢) the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRSAD) :
(a) to (c). A statement is laid on the Table
of the House.

Statement

(ato(c) : The Government of Punjab
had requested the Central Government to
reduce the off-take of power by Delhi
from the Bhakra Nangal Complex which is
the main source of power supply to Punjab,
The operation of the Bhakra System is not
under the control of the Government of
Punjab nor was there any mention by the
Government of Punjab that supplies from
Bhakra to Delhi would be cut off completely,
Because of the poor in-flows in the Bhakra
reservoir and the need, therefore, for
conservation of water in the interest of
irrigation and power during the ensuing
depletion period, the supplies of energy
from Bhakra to Delhi and other consumers
in the Bhakra Service Area have been
reduced. To provide further relief to the
Bhakra System, arrangements have been
effected by Delhi Electric Supply Undertak-
ing to pump back energy during off-peak
bours,
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SHRI SHRI CHAND GOYAL : I have
perused the statement laid on the Table of
the House and I do not find any reply to
the main question which was that con-
sumption of electricity is going on in
Delhi even for decoration purposes whereas
so far as Punjab, Haryana and Chandigarh
were concerned even for industrial purposes
and for use in offices a drastic cut had been
effected. I would like to know what is the
percentage of the cut which has been effected
in the case of Delhi, specially for decora-
tions, ostentation and other purposes which
cannot be called necessary for life,

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Delhi
is consuming about 1 million units from
Bhakra but it is also giviog back to the
Bhakra system 1.1 million units. Sirictly
speaking, there is not much consumption by
Delhi city from Bhakra; in fact, Delhi is
pumpiog back quite an amount of electricity
into the Bhakra system.

As regards cutting down power in Delhi,
you must have seen that all the fountains
and so cn have been stopped. I do not
think it is possible to cut it down any
further. At the present moment it does not
look like that we cancut it down further.
‘We are watching the situation. The inflow
in Bhakra is improving but it is not as
satisfactory as it should be.

SHRI SHRI CHAND GOYAL : The
flow of water into the Bhakra reservoir is
much less this year compared to last year;
n fact, even at present the water level is
100 feet below. There is an apprehension
that there will not be enough water for
irrigation purposes and for the production
of electricity. What steps is the Govern-
ment taking to relieve this pressure on- the
Bhakra system ?

DR.K.L. RAO : Itis true, as the

hon. Member has said, that the Bhakra
inflow this year is much less but there have
been some good rains in the last few days
and we have gained about 20 feet. The
difference between last year and this year is
only about 80 feet now. Still, it is causing
concern specially from the point of irriga-
tion. I do not know whether we have to
[ cut down irrigation to 75 per cent—I do
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not say, straightaway, but it looks like
that—but power we can make up, We are
hoping to make it up from Delhi—we are
getting it generator repaired —and also from
Satpura and so on. S, power we can
supply but far irrigation, unless the Septem-
ber flow improves, we may have to cut
down irrigation in all the three Smes of
Rajashan, Punjab and Haryana.
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THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Go-
vernment received a report on this incident

from their Consul-General in Saigon. Accor-
ding to this report one Indian was slightly
injured on August 4th in a scuffle outside
his shop when he was trying to remove
posters placed there by demonstrators.

(b) The incident .was
brougt to the notice of the
South Vietnam.

immediately
authorities in

(¢} according to the latest information
available to Government, Indian nationals
and Indian business concerns are carrying
on normally. )
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SHRI ABDUL GHANI DAR :1 could
not follow what he said.

W WA © AT d1 FIEA-A1E]
wew g a9 §, A9 F4n fudlz s1

The other day When the hon. Member
from the Jana Sangh, Shri Berwa, in spite of
my request, ecxceeded the time by four
minutes and would not sit down and I stop-
ped him, he said that I was protecting the
Minister. They I happened to pass certain
observations, namely.

w9F qrF fgarg wWaz W@ &F &
it s e A5 & 1

I personally withdraw and have deleted
that remark, I myself was not very happy.
Though Shri Berwa did not meet me, I
expected that he should not have said that
1 was protecting the Minister,

SHORT NOTICE QUESTIONS

Opening of Yuva Vani Centre by Air
Calcutta

S.M.Q.10. SHRI SAMAR GUHA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Yuva Vani Centre has
recently been opened by the A. L R. in
Calcutta;

(b) if so, the aim of such special ser-
vices by A. I. R,; and

(c) the broad features of the programme
of this service ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) and (¢). The Yur Vani service is
meant to cater to the special needs
and tastes of the younger generation of
listeners between 15 and 30 years of age.
Programmes in this service include enter-
tainment items produced or presented by
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or for groups of youth, tallks, discussions,
interviews on sports literature, Science,
religion, social problems, employment
opportutities, education, current affairs etc,
which are of special interest to the youth,

SHRI SAMAR GUHA : While wel-
coming the decision of the Government
to set up a Yuv Vani Centre in Cal-
cutta I want to caution the Government
that, our experience of Delhi Yuv Vani,
the Calcutta afier centre of Yuv Vani
should not be turned into an instrument
of putrid pastime for spreading long-
haired baboonic sub-culture of hippyism
and also not to inject effeminate pop
songs and debasing go-go vulgars in their
programme. The youth of Bengel may
break heads or throm bombs but you
should remember that they are made up
of a different stuff,

In view of that I want to know whet-

her, before the bhsic programme of the
Yuv Vani Centre in Calcutta was
chalked out, the Governmoent had any

discussion or consultation with the Cal-
cutta AIR Advisory Committee; if not
the reason for it.

Also, | want to know whether Govern-
ment will set up a special committes
consistmg of officicls ®nd non-officials
to draw up the basic principles of the
programme and also to have proper
selection of artistes and participants from
amongst the youth.

SHRI L. K, GUJRAL : So far as the
first part of my hon. friend’s question
is concerned, I may only say that I have
complete confidence in youth, particularly
in Bengal, whatever the size of their hair.
So far as the second part is concerned,
we had discussions with the youth
organisation in Bengal before we started the
programme.

SHRI HEM BARUA : What do you
mean when you say that you have faith in
the youth of Bengal?

SHRI I, K. GUJRAL : “‘particularly”,
I said. That does mot mean that I am
excluding Assam.
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An advisoty committee is being set

up but the advisory committee will
consist primarily of the youth them-
selves.

SHRI SAMAR GUHA : Why did
you not have a meeting of the Advisory
Committee for Calcutta AIR to have a
discussion about the Yuv FPani program-
me?

SHRI I. K. GUJIRAL : As a result
of our experience in Delhi, we have
always found it better to discuss the
youth problemes with the youth—that
yielded better results—than to discuss with
friends like him who are more senior.

SHRI SAMAR GUHA : 1 am senior
to them but, 1 think, I am as young
as they are. They are as green as they
are.

My second question is whether the
Yuv Vani Centre has chalked out a
programme to acquaint the younger
generation of the youth of Bengal with
the activities and heritage of the makers
of Bengal so that the gap between the
older and the younger generations may
be filled up; secondly, whether the Yuv
Vani Centre has any programme 1o
integrate the aspirations of
youth with the progammes that are
going to be followed by the Yuv Vani
Centre in Calcutta,

SHRI I. K. GUJRAL So far as
the first part of the question is concer-
ned, the basic philosophy behind the
setting up of Yuv Vani stations is that
the youth problem and the contact
with the youth camnot be established by
lecturing to them. It is an institution
of participation and the results in
Delhi have been very encouraging because
they have participated themselves.

SHRI PILOO MODY : Must be
because of the Youth Congress.

SHRI I. K. GUJRAL : Because of
the young Swarantrites,

SHRI SAMAR GUHA : Does my

question boil down to this fhat I have
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suggesied only lecturing to them? There
were many ways of inspiring the youth
with the heritage of the great men of
Bengal.

MR. SPEAKER :
will never grow old. .

Shri Samar Guha

SHRI I. K. GUJRAL :
the suggestions of my hon.

S0 far as
friend are

concerned, he need not worry' about
them. 1 have made note of his
suggestions. The youth is youth in

whichever area they are.

SHRI PILOO MODY : The popula-
tion is population. why do we describe
them as rural and urban. What sort
of a reply is this? Let the Minister go
back to school or take a lesson on AlR.,

SHRI INDRAJIT GUPTA : The
hon. Minister just now stated that the
object of this Yuva Vani programme
is to cater to the youth of the country
between the age group of 15-30 years.
I would like to know from him whether
the preparation of this programme is
done by the people of this age group or
by the people above this age group ?

SHRI I. K. GUIRAL : By the young
group. In Calcutta, we have started
about 2 weeks back. In Delhi, we have
been doing it for a year. The Programme
Advisory Committee comprises of the
young men and women themselves.
Secondly, we also put stafl from the All
India Radio of that age group. Thirdly,
the producers who are appointed are also
from that age group.

ft gz qov - & WA AgRT ¥
ggAT TigaT g f& feedft & aw amd
FoFd A o) gET VAT g AT Y Ik
a1 falre Fiiw & @17 IFFT FWT WIE-
zfaaaar &ty ardt et av @@
qrEl # AT wgi-wgi @wA Ay § 7

AR 94T ¢ aF § 9T AwAfEH
&Y TNHET F1 yraaT g2 FEA F fog
o #rE FRiHT qE A @ G
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SHRII. K. GUIRAL : We are sefting
up 6 stations in India in the course of this
year. The Primary consideration of setting
up a station is where separate chaanel is
made available more easily. In Calcutta,
such a separate channel was available,
Secondly, in the overall situation, we felt
that we should have more rapport with the
youth. That was also a consideration.
So far as the inculcation of democratic spirit
and basic national values ijs concerned natu-
rally, that is our objective.

SHRI RANGA : My hon. friend have
been talking about having rapport with the
youth, inculcating th: spirit of national
values and soon. May | know whether any
steps are being taken or any care is being
taken to see that the manner in which this
programme is drawn up, no encouragement
is given, directly or indirectly, to these
various processes of voilence which have now
become current in certain aspects of our
political life ?

SHRI I. K. GUJRAL : Iam in agree-
ment with the hon. Member. Naturally,
we will not encourage any such trends.

off wE¥ a4 ¥ ogIM AN
gy fs wogd # g amy w1 §eT
e &1 UF O gg o1 § fF oagh
woed ¥, favese dme & 0 @
TFL ag & AaTT gAaRfF awE
et A A1 g7 @ § zafan I
I 3§ ¢ ¥ d@iT FT AR AR W
AT Wy !

SHRI I. K. GUJRAL : The mere e¢x-
pressing one’s talent on the radio is no
substitute for employment. We do mnot
believe that this participations in the pro-
gramme can be a substituted for employ-
ment.

SHRI S. M. BANERJEE: 1 welcome
this programme for the youth. But the
youth of the country who are unemployed
and who are facing starvation are not in-
terested in the programme but in the imple-
.mentation of .the programme. I would
like to know whether through this media,
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they are trying to explain to the youth of
the country who are practically facing star-
vation that there is some thing to be done
for them. How far have they succeeded
in that ?

SHRI NAMBIAR : They are not to be
fed only with words or promisses,

MR. SPEAKER : The Attention.

WRITTEN ANSWERS TO QUESTIONS
Likely Intrasion by China in Bhatan

*755. SHRI R. R. SINGH DEO : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether attention of the Gowvern-
ment of India has been invited to a report
circulated by INFA and published in the
Tribune of May 28, 1970 that China is
preparing for some major intrusion into
the Bhutanese territory during the next few
weeks ; and

(b) if so, tthe action, if any, taken by
thbe Government of India in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
The Government of India have seen the
report referred to, but are not aware of any
such intention on the part of China.

(b) MNecessary measures exist to safe-

guard the security of Bhutan,

Difference in Pay and Ration drawa by
IAF and Army Personnel

*760. SHRI NAMBIAR : Will the
Minister of DEFENCE be pleased to state :

(a) wheéther it is a fact that there are
lot of differences in pay/ration scales
between Air Force and Army in the same
category and rank ;

(b) if so, the details thereof ?

(c) whether Government  propose té
increase the pay and ration scale of the
Army to that of the Air Force ; and
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(d) if so, the details thereof 7

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA)
(a) The pay and ration scales applicable to
the army and Air Force personnel are not
identical. The details in regard to pay
scales are contained in the Book on Service
Conditions, 1970, in respect of Armed
Forces Personnel and Civilians in Defence
Establishments, which was circulated to all
the Hon'ble Members with the last Annual
Repaort of the Ministry.

Considerable uniformity have been
achieved by the action taken in the past few
years, The variations, however, still exist
in the following important items :—

Scale
Tem
Army Air Force
(i) 0il Hydrogenated 70 Gms 80Gms
(ii) Sugar 9 ,, 70 ,,
(iii) Meat 100 ,, 180 ,,
(iv) Milk 230 mi 190 ml
(v) Vegetables 180 gms. 160 gms
(vi) Baisin 15 ,, Nil

Note: — The Calorific value of the two scales
is, however, almost the same, viz. 3,950
for the Army (troops) and 3,998 for
the Air Force,

(b) The differences in pay scales between
the Army and Air force are due partly to
the basic differnce which existed prior to
Independence but mainly due to the diffe-
rence in the nature of duties and extent of
responsibilities in the various grades and
ranks. Thus, qualifications, skill and
experience required vary in the two Services.
Uniformity of pay in each rank and category
is thus not feasible.

As regards rations, the reasons for diffe-
rence are mainly traditional and historical
and the relcutance on the part of the Services
to accept any decreases to achieve unifor-
mity.
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(¢) and (d). The e¢xamination of the
structure of emoluments including benefits in
cash and kind and death-cum-retirement
benefits of personnel belonging to the Armed
Forces, having regard to their terms and
conditions of service, has been entrusted to
the Third Pay Commission. The Govern-
ment will take a view on these matters in
the light of the recommendations and views
of the Pay Commission.

Thefts of Transformers in and around Delhi

*761. SHRI N. K. SOMANT : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) how many cases have been reported
to the Police for the thefts of transformers
in and around Delhi during the last three
years ;

(b) the result of the Police investiga-
tions ; and

(¢) the measures taken by Government
to conirol the increasing incidents of such
thefts ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO) : (a) 6l
cases of thefts of transforms in and around
Delhi have been reported to the Police from
the beginning of 1968 up to 31st July, 1970.
The thefts have taken place in outlying and
rural areas in the jurisdiction of the Delhi
Municipal Corporation.

(b) The Police investigations so far have
not resulted in the recovery of the materials
or the apprehension of the culprits.

(c) Transformers are welded with the
structures in the rural areas ; the police
authoritiss and Gram Panchayats have been
requested to intensify surveillance, particular-
ly in outlying and rural areas. D. E.S. U,
have also announced cash awards to be given
to any person who gives definite information
regarding the thefts of transformers.

Merger of National Projects Construction
Corporation with National Buildidgs
Organisation

*762. SHRI S. M. SOLAKI : Will the
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Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether a suggestion was made by
a Parliamentary Committee and an expert
body that in view of the repeated losses sus-
tained by the National Projects Construction
Corporation Ltd. it should be merged with
the National Buildings Or_anisation ; and

(b) if so, the outcome thereof and at
what stage the matter stand now ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO) : (a) No,
Sir.

(b) Does not arise.

British Reply to India on Arms Sale to
South Africa

*764, SHRI N. R. LASKAR :
SHRI H. N. MUKERIJEE :
SHRI SHIVA CHANDRA JHA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the British Prime Minister
has written another letter to the Indian
Prime Minister on the proposed sale of arms
to South Africa;

(b) if so, the contents of letter; and

(c) whether India has also drawn the
attention of the British Prime Minister to
the bondemnation of the decision by all
Western Countries and requested the Uni-
ted Kingdom Government to reconsider its
decision ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) to (c). There has been an exchange
of correspondence between the Prime Minis-
ter of Britain and India on the intended
British move to resume arms sales to South
Africa. As the correspondence is of a confi-
dential nature, its contents cannot be disclo-
sed. Government of India's opposition to
the U. K. move for supply of arms to South
Africa has already been stated in the Lok
Sabha.
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Third Satellite Communication Earth Sta-
tion at Dehradun

*765. SHRI BENI SHANKER
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether third satellite communica-
tion earth station is likely to be built at
Dehra Dun next year;

(b) if so, the details of the proposal; and

(c) the allocation made for the purpose
and the salient features of the project ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) Apart from the satellite Communi-
cation Earth Station being set up at Arvi
near Poooa, there is a proposal to set up
another Earth Statson in the Northern Re-
gion during the Fourth Five Year Plan
period;

(b) and (c). A statement giving the
information required is laid on the Table of
thn House.

Staiement

A proposal has been included in the
Fourth Five Year Plan of the Overseas Co-
mmunications Service for setting up of a
second Earth Station in the Northern Region
near Delhi. A site near Dehra Dun has been
recommended by a Departmental Technical
Committee for location of the proposed
second Earth Station on technical and other
considerations. The report of the Committes
is under codsideration of the Government.

A feasibility report oc the proposed seco-
nd Eatrth Station Project has been prepared
by the Directer General, Overseas Commu-
nications Service, According to this report,
the proposed Earth Station, which will cater
to the external telecommunications traffic
requirements of the Northern Region, is esti-
mated to cost about Rs. 609 lakhs with a
foreign exchange component of about Rs.190
lakhs. This Earth Station will also operate
thrbugh the Indian Ocean Satallite, The feasi-
bility report is under Government's cunside-
ration,
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Hindus wishing to visit Pakistan dis-
criminated against in granting
Visas by Pakistan Government

*766. SHRI MEETHA LAL MEENA :
‘Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Pakistan has been exercis-
ing discrimination against the Hindus in
the matter of granting of Visas for visiting
that country;

(b) if so, the details of the complaints,
if any, received by Government to this
effect; and

(c) the action, if any, taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OP EXTERAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) According to information available
with Government, either visas are refused
or .grant of visas is inordinately delayed.

(c) The matter has been taken up with
the Pakistan High Commission in India and
also with the Government of * Pakistan
through the High Commission cf India in
Islamabad, but so far there has besn no
response.

Unauthorised Imports of Stainless Steel
and Polythene Moulding Powder

*767. SHRI SHASHI BHUSHAN :
Will the Minisier of FOREIGN TRADE be
pleased to state @

(a) whether it is a fact that the Cus-
toms authorities have during the last three
yoars detected large-scale unauthorised im-
ports of stainless stell and polythene mould-
ing powder by certain unscrupulous impor-
ters who menaged to manipulate licences;

(b) if so, the action taken against the
importers concemed and the officials res-
ponsible for such manipulation; and

(c) the names of those concerns against
whom Government have received com-
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plainis, the reaction of Government thereto
and action taken on such complaints ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA) : (a) to
(c). The information to the extent available
is being collected and will be placed on the
Table of the House.

Higher Power Supply Rates charged by
State Electricity Board of
Uttar Pradesh

*768. SHRI S. N. MISHRA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that under the
Electricity  (Supply) Art, 1948, Regulations
are to be framed before the fixation of Grid
Tariff;

(b) if so, whether detailed Regulations
have been framed by the State Electricity
Board of Uttar Pradesh;

_(l:) if not, whether Grid Tariff has been
fixed arbitrarily; and

(d) whether the Central Electricity
Board has taken action against the State
Elcctricity Board of Utiar Pradesh for
charging prohibitive rates ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) to
(d). Under section 79, clause (h) of the
Electricity (Supply) Act, 1948, the State
Electricity Board may make regulations
with the concurrence of the Central Electri-
city Authority, to provide for principles
governing the fixing of grid tariffs for power
supply to licencees. Under section 46 of
the Electricity (Supply) Act 1948, the grid
tariff is required to be fixed from time to time
by the Board in accordance with any regula-
tions made in this behalf. It has been held
by the Allahabad High Court that it is not
necessary for the Board to first frame regu-
lations under section 79 before it can fix
the grid tariff under section 46. It has also
been held by the Allahabad High Court that
the grid tariffs fixed by the U. P. State
Electricity Board are not arbitrary since these
are in accordance with the structure indica-
ted in section 46, The grid tariff rates in
comparison with those in other comparable
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States are not prohibitive.

in Hong
annabis

Involvemant of an Indian Livin,
Kong for Importation of
in Sydney

*769. SHRI J. K. CHOUDHURY :
Will the Minister EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have any in-
formation about the 19 year old Indian
living in Hong Kong who was involved
with a diplomatic envoy and two other men
in the importation of Cannabis in Sydney;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRL SURENDRA PAL SINGH) : (a) and
(b). We have received a report from our
High Commission in Australia that an
Indian national from Hong Kong has been
arrested by the Australian authorities in
connection with the smuggling of hashish
and is awaiting trials.

Appointment of Tribunal for Resolving
Cauvery Water Dispute

*770. SHRI ESWARA REDDY : Will
the Minister of IRRIGATION AND POWER
be pleased 1o state the decision taken on
the demand of the Tamil Nadu Government
for the appointment of a Tribunal to go
into the cauvery water dispute ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): Efforts
are being made to settle amicably the
differences of opinion on the projects in the
Cauvcry basin, by discussions with the
Chief Ministers of Tamii Nadu, Mysore and
Kerala, Two meetings have already been
held amongst the Chief Ministers in April
and May, 1970 and another meeting is
proposed to be held in the mear future.

Creation of an International Organisation
for Equitable Distribution of Oceanic
Resources

*771. SHR1 RAM KISHAN GUPTA :
Will the the Minister of EXTERNAL
AFFAIRS be pleased to state the reaction
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of Indian Government to the proposal for
creation of an international ocean organisa-
tion with a view to ensuring a just and
equitable distribution of the oceanic
resources safeguarding the interests of less
privileged countries, as discussed recently at
Malta Conference ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : The
Government of India is of the opinion that
the U.N. General Assembly should enunciate
certain basic principles with regard (o the
sea-bed, beyond the limits of present
national jurisdiction, namely, that the area
should be used exclusively for peaceful
purposes ; that it should not be susceptible
to national appropriation that its resources
should be used for the benefit of all
countries, particularly  the- developing
countries ; and that all activisies of States in
the exploration and use of this area should
be carried on in accordance with interna.
tional law and the Charter under the direc-
tion of the United Nations. International
machinery 10 ensure a just and equitable
distribution of sea-bed resources should be
set up in accordance with these principles.

Demand of T. V. Sets by 1975

#772. SHRI 8. KUNDU : Will the
PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No.
5252 on the 28th August, 1969 and state :

(a) when the market survey to locate
the demand for T.V. sets for the period
ending 1975 was ordered and on what basis
the conclusions were arrived at ;

(b) the expenditure involved for produc-
tion of 2 lakh sets of T. V. Receivers per
annum ; and

(¢) whether the Department of Electro-
nics or any other Department of the Gavern-
ment disputed the projection of market
survey of the likely demand of T. V. sets by
1975 and, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
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AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) August, 1969. The
conclusions were based on sample study of
T. V, and Radio house-holds with particular
reference to prices, disposable income,
consumer-preferences and correlation analysis
of car-ownership data.

(b) The production value of 2 lakh T.V.
seis would amount to about Rs. 30 crores
per annum, The expenditure on plant and
machinery and other fixed asseis for this
production is likely to be of the order of
Rs. 2 crores.

(c) No, sir.

Setting up of a Textile Mill to cater to
markets abroad

#773. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is proposed to set up a
textile mill to cater to specific markets abro-
ad with standard Indian textile products;

(b) if so, tne specific markets abroad for
which such a mill has become a necessity;

(c) the standard texile products which
are in heavy demand iu foreign countries;
and

(d) whether the existing textile mills are
not capable to meet the above demands ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) (a)
to (d). A proposal is under formulation in
the Mational Textile Corporation to set up
an export-oriented textile mill in the Public
Sector. The matter is at a very preliminary
stage and the details of the proposal are
being worked out by the Corporation.

Losses in National Projects Constraction
Corporation, Limited

*774. SHRI C. K. CHAKRAPANI :
Will the Minister of IRRIGATION AND
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POWER be pleased to state :

(a) whether the National Projects Con-
struction Corporation Limited is suffiring
heavy losses for the last three years ;

(b) if so, the losses sustained till date
Year-wise ;

(c) the steps taken to streamline and
rationalise the working of this concern with
special reference to the measures taken
to cut down the administrative expenditure
in the Head-quarters Office ; and

(d) the result achieved thereby ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) and
(b). The National Projects Construction
Corporation was making profits up 10 1966-
67, but has suffered losses from the year

1967-68 onwards. The year-wise losses are
shown below :
1967-68 Rs. 29.21 lakhs (loss)
1968-69 Rs, 104.99 lakhs (loss)

The accounts for the year 1969-70 are
yet to be finalised.

(c) and (d). The steps taken to improve
the working of the Corporation include
streamlining of the tendering procedure, a
review of the system of execution of works
to ensure a judicious combination of depart-
mental and  pieceworkers  system to
ensure economy and a reassessment of the
staffing patigrn In the Head Office and field
units to reduce the overheads on this
account. Proformae have also been devised
to ensure timely cost control. A review of
the existing stock of machinery and equip-
ment has also been undertaken and
action is being taken to ensure the
maximum utilisation of useful machinery
and to dispose of equipment considered
surplus, obsolete or beyond &conomical
repairs. The introduction of a scheme of
incentives is also under consideration,

Steps have also been taken to reduce
administrative and other overheads, As a
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result of review of the staff strength, a
number of posts have been abolished and
certain posts rendered vacant have also not
been filled up. Substantial economies have
also been made in expenditure under contin-
gencies. These have resulted in a saving
of about Rs, 20 lakhs per anmum,

Trade with South East Asian Countries

*775. SHRI D.N. PATODIA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the position of India's trade with
South East Asian Countries during the last
three years ;

(b) in case no improvement has been
noticed, the commodities in which India's
trade has become positively adverse during
these years ; and

(c) the reasons for the same and the
steps taken to improve the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) It is not quite clear
which particular countries the Hon'ble Mem-
ber has in mind. If the countries of thé
ECAFE region as a whole are taken,
India’s volume of trade with the countries
constituting the region has increased from
Rs. 560.74 crores in 1967-68 to Rs., 639.18
crores in 1969-70, and during the same
period our exports have risen from
Rs. 271.91 crores to Rs. 379.15 crores.

(b) and (c). Do not arise.

Anti-Dumping duty on Import of Indian
Steel imposed by East African
Coutries

*#776. SHRI K. M. MADHUKAR :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether three East African countr:es
Uganda, Tanzania and Kenya have imposed
30 per cent anti-dumping duty on their
import of Indian steel ;

(b) its effect on India’s Steel export to
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East African countries; and

(¢) if so, the action which Government
propose to take in this connection ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to (c).
Tanzania has imposed an anti-dumping duty
at 33-1/3% on Indian iron and steel bars and
rods, Kenya has issued an order, imposing
anti-dumping dufy on round and square
iron bars, but so far has not announced the
rate of duty. Uganda has not taken such
action so far.

such a discriminatory duty would, if
not removed, adversely affect our exports of
the articles in question to the these countries,

Government have already lodged strong
protests with the Governments of East
African countries against the imposition of
this duty and have wurged upon them the
need for its immediate withdrawal. Govern-
ment will explore all available measures for
fecuring the withdral of this duty.

Adverse reaction of Western countries to
Establishment of India’s Consular
Relations with German Democratic
Republic

*¥777. SHRI HIMATSINGKA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the decision of the Govern-
ment of India to establish Consular relation
with East Germany has caused adverse
reactions against India in the U. K., US.A.,
West Germany and other Western coun-
tries ;

(b) if so, the precise reaction of each of
them ; and

(c) whether it is likely to adversely
affect the aid prospects from these countries
for India's development schemes for the
Fourth Plan and, if so, to what extent 7

THE MINISTER OF EXTERNAL
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AFFAIRS
(a) Mo, Sir.

(SHRI SWARAN SINGH) :

(b) Some fear was expressed by FRG
that our step would impede FRG's efforts
to reach a settlement with GDR and other
East European countries. Government
are not aware of any adverse reactions in
the U. K., U. 8. A., and the other Western
countries on India's decision to establish
consular relations with GDR.

() No, Sir. Government do not think
that this matter could or should affect
India’s aid prospects from these countries.

Participation of Indian Firms in the
Ipex Exhibition in Loadon

*778. SHRIG. VENKATASWAMY :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the total number of Indian firms
which have sought permission to participate
in the Ipex Exhibition to be held in London
in 1971 ;

(b) the names of the flrms which have
been permitted to participate in the exhibi-
tion ; and

(c) the criteria followed in the selec-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Only one
firm—namely M/s. Indo-European Machinery
Co. Pvt., Bombay who have approached
Government in this regard have been
allowed to participate.

(c) The standing and capability of the
party to meet international commitments
and promote exports.
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Supply of Raw Coffee to Co-operative
Societies

*780. SHRI A. K. GOPALAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the attention of Government
has been drawn to the serious difficulties
which the Coffee Board Co-operatives in
India are facing owing to Government's
decision not to supply raw coffee goods to
the co-operative societies ;

(b) whethrr Government propose to
reconsider its earlier decision and supply a
a substantial quantam of raw coffee goods
to the co-operative societies ; and

(c) if so, by when the decision is likely
to be taken 7

THE MINISTER OF FOREIGN TRADE
(SHRI L. N, MISHRA) : (a) to (c). A
statement containing the required informa-
tion is laid on the Table of the House.

The attention of Government has been
drawn to some difficulties envisaged by co-
operative societies as a result of the decision
of the Coffee Board to change over from
raw coffee supplies to coffee powder.

Normally 75% of the entire coffee
earmarked for the internal market is released
through the trade channels, 15% through
co-operative societies and 109, through Pro-
paganda Department. In view of the short
fall in the productions from 73,000 tonnes
in the previous year to 62,000 tonnes in this
year, it was necessary o ensure export
commitments and to regulate supplies to
internal markets so that the common man
has not to pay a higher price and at the
same time the price line is maintained.

Under this scheme, a standard popular
blend of coffee powder but not seeds is
being supplied to co-operative without any
limit and the price of the coffee powder
to be supplied to co-operitive societies will
be fixed at the May Action price, less 5%
The object is to make available to the coffec
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powder at a fixed economic price which is
now roughly cheaper by Rs. 2 a kilo than
the open market price as a measure of
holding the price line, This change is a
temporary measure in view of the poor
crop, intended to prevent stocking by con-
sumers in excess of their normal require-
ments. As the scheme is working well and
the offiake of powder is increasing. there
is no need to reconsider the seheme now.

Siddharta Highway and India’s Share in
East-West Highway

4921. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the total cost of the Siddhanta
Highway to the Indian Government;

(b) Indian's share in the constructiom
of the East-West Highway;

(¢) the cost of survey work on the
270-kilometre central sector of the East-West

Highway;

(d) the date when construction work
will start on this Highway; and

(e) the names of contractors who have
been selecled for this work with the highest
and lowest tenders received in this connec-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
received estimates of the cost is Rs. 14.80
crores.

(b) Rs. 22 crores for the Eastern Sector,

(c) ‘The cost of survey work is estima-
ted at Rs. 8.93 lakhs.

(d) Construction work will start after
the signing of the agrecment on the Central
Sector.

(¢) Contractors have not yet bcen
selected for this work,
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Accumulation of Handloom Goods

4923, SHRT BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased 1o state :

(a) whether it is a fact that there is a
large amount of accumulated stock of hand-
loom goods lying in many State godowns;

(b) if so, total guantity, nature and
value of accumulated goods;
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(c) whethér it is also a fact that on
10th July, 1970 representatives of handloom
weavers in Madras urged the Central
Government to grant a special consumer
rebate of 10 paise per rupee on all retail
sales by co-operatives for period of at least
45 days with immediate effect to clear the
accumulated stocks; and

(d) if so, whether Government have
considered this request and if mnot, the
reasons therefore?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRL
RAM SEWAK) : (a) and (b). Informatian
is being collected and will be laid on the
Table of the House.

(€} Yes, Sir.
(d) This is under consideration.

Grant of Import Licences to Bharat
Carpets Ltd.

4924, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the value of all the import licences
issued to the Bharat Carpets Ltd., New
Delhi during the last three years together
with names of countries from where imports
were permitted;

(b) the value of actusl imports cf
machinery into this country and whether
these have since been installed at their
factory in Faridabad;

(¢) whether any undue influence was
uted and these import licences were secured
by this Company without any foreign
collaboration and in excess of its require-
ments; and

(d) if so, the action ‘taken on the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d). Information is
being collected and will be placed on the
Table of the House.
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Malpractice in Diamond Trade

4925, SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that some pri-
vate dealers in diamonds were found of
guilty of malpractices like under-invoicing
and re-selling foreign exchange at black
market rates thus causing a fall in the
average official price of diamonds by one
dolar per carat ;

(b) if so, the names of dealers and the
nature of the action taken against them ;

(c) total loss to Gowerﬁmem in diamond
exports on this account during the last 2

years ; and

(d) the nature of agreememts with
salient details entered into by Government
with East and West Germany and when
they will come into force ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to(c). The enforce-
ment Directorate is being to look into the
matter raised by the Hon'ble Member,
Such information as they possess and which
can be disclosed without prejudice to Publ.c
interest will be laid on the Table of the
House after compilation.

(d) While the import of diamond s
included in the Trade Plan with GDR, the
Government has not entered into any formal
agreement either with the Goveanment of
Federal Republic Germany or the Govern-
ment of German Democratic Republic in
regard to import of this item. However,
arrangemants exist for the National Mineral
Development Corporation to import dia-
monds against Rupee payment from M/s.
INTRAC, a trading Grganisation of GDR.

(:_‘mpmﬂon in Diamoad Mining with
Congo

4926, SHRI BABURAO PATEL ;

BHADRA 11, 1892 (SAKA)

Written Answers 54

SHRI

VIRENDRAKUMAR
SHAH : .

Will the Minister of FORE]GN TRADE
be pleased to state :

(a) whether Government have concluded
its negotiation with Congo regarding a joint
venture in diamond mining ;

(b) if not, the reasons for delay in
signing the agreement ;

(c) the nature of proposed agreement
with salient details ; and

(d) total quantity and value of annual
diamond  requirements of India and
countries from where they are imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a)to(d). It is mot in
public interest in disclose this information.

Ban on Export of made-up Handloom
Goods to;:e United States of
m

BABURAO PATEL :
TRADE

4927. SHRI
Will the Minister of FOREIGN
be pleased to state :

(a) the reasons for banning further
shipments of made-up handloom goods like
shirts, kurtas etc, to the United States of
America ;

(b) the results of the talks held between
India and United States officials on this

problem ; and

(c) the number of departmental stores
in the United States of Amrica affected by
this ban and the value of goods imported by
them annually during the last two years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FGREIGN TRADE (SHRI
RAM SEWAK) : (a) There is no ban on
the export of made-up handloom goods to

US.A.
(b) Does not arise.

(€) Does not arise. The value of oouds
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imported by the Dcpartmental Stores in the
USA is not separately available.

Silting in the Mayapur Dam near
Hardwar

4928, SHRI G. VENKATASWAMY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Uttar Pradesh Govern-
ment have urged the Central Government
to take immediate action to deal with the
problem of large-scale silting in the Mayapur
Dam near Hardwar ; and

(b) the action
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Heavy silt laden waters
that were flowing in the Ganga from 21st
July to 23rd July continued to flow in the
Canal, and resulted in the silting of the bed
of the Ganga Canal to a depth of 5ft. to
8 ft. in the first seven miles downstream of
the head regulator at Mayapur. The Govern-
ment of Uttar Pradesh have made arrange-
ments to remove the silt so that water can
be let down into the camal by the 15th
October for providing water for rabi crops.

taken by Government

The canal was inspected by the Union
Minister of Irrigation and power on 24th
August and arrangements are being made
to transfer some machinery from the Beas
Project to speed up the work of removal
of silt,
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War Jagirs Awarded to Army Persnnel
by British Governmeunt

4930. SHRI CHANDRA SHEKHAR
SINGH : Wiil the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that War Jagirs
were awarded to army personne by the then
British Government in recognition of their
meritorious services;

(b) whether it is also a fact that the
sajd award was made hereditary and was to
be enjoyed By the eldest son in the family
from generation to generation;

(c) the number of such persons to whom
such Jagirs were awarded and the number of
those who are enjoying this [facility at
present; '

(d) the reasons for which the rest of
the persons are not being given this facility
at present; and

(c) the number of such cases pending
finalisation witn Government, the progress
made in each case and the time by which
the cases are likely to be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) Yes.

(b) A jagir allowance is for three lives
and is reduced by half oh each succession.

(c) to (¢). The information is being
collected from the States and will be placed
on the Table of the House in due course,

Time Limit fixed for Transfer of
Officers of Defence Research Labo-
ratory (Material) Kanpur

4931, SHRI SHARDA NAND : Will
the Minister of DEFEMNCE be pleased to
state the time limit fixed for the transfer of
officers of the Defence Research Laboratory
(Material) Kanpur and the total number of
officers who are working there sven after
the expiry of this time limit ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE



39 Written Answers

PRODUCTION (SHRI P. C. SETHI) :
Orders for transfer of three officers from
Defence Ressarch Laboratry (Maierials)
Kanpur were issued during the last 12
months. One officer moved out imme-
diately. The transfer of the second officer
has been deferred for 6 months by the
compeient authority om compassionate
grounds on a representation by the officer.
He will now be moved out in December
1970. This third officer’s move was linked
up with the move of two other officers
in two different stations. Due to cartain
genuine  difficulties the move of the
two officers had to be concelled. The move
of the DRL (M) officer was, therefore,
held in abeyance. However, the third officer
from DRL (M) will now be moved out
shortly.

As such, although no time limit is laid
down for the move of officers, the conven-
tion is that on receipt of posting orders,
officers move after having taken their usual
joining time.

Alleged Corrupt Practices in Defence
Research Laboratory (M) Kanpur

4932. SHRI SHARDA NAND :
Will the Minister of DEFENCE be pleased
to state :

(a) whether he is aware
officers of the Defeuce Rosearch
tory (M) Kaopur bhad set
Cooperative Society, and if so, whether
this action of the officers was in con-
formity with the rules and if not, the
details of action taken against them;

«that the
Labora-
up a

(b) whether

Government are also
aware  that the  Defence  Research
Laboratory (M) Kanpur, had purchased

a pgenerator which never worked and
if so, the company from which it was
purchased as also the amounmt paid on
this account;

(c) whethsr Government have
received any other complaints against the
officers of Defence Research Laboratory (M)

Kanpur, for indulging in corrupt prac-
tice; and

(d) if so, action taken in this
matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE PRODUC-
TION (SHRI P. C. SETHI): (a) Yes,
Sir.  In accordance with rulke 15(3)
CSS (Conduct) Rule, 1964 a Govern-
ment servant is required to take prior
sanction of the Government except in
the discharge of his official duties, to
take part in registration, promotion or
management of any Bank or other com-
pany which is required to be registered
under Company Act, 1956 or any other
law for the time-being in force or any
Cooperative Society for commercial
purposes. As prior permission of the
Government was not taken before the
Society was registered for commercial
purposes, formation of this Co-operative
Society is not in conformity with the
Rules. As soon as the case came to
the notice of Government. instrac-
tions were issued that the activities of

this Society should be stopped forth-
with,

(b) No, Sir. The sanction for the
purchase of one 15 KVA Generator as
stand-by for Microbiological Fermenters
during electric failures was accorded by
R and D Organsation. The Generator
was purchased by the Director, Defence
Research Laboratory (Materials), Kanpur
on the basis of competitive quotation
from M/S. London Machinery Co,,
Latuoche Road Kanpur in December,
1969 at a cost of Rs.19950/-. The
purchase was effected by the Laboratory
after thorough  test at Defence  Research
Laborarory (Materials) premises, The
Generator is in working order and is
being used as a siand-by in cases of
electric failure.

(c) Yes, Sir.
(d) Complaints received by the
Government for allaged corrupt prac-

tices are being examined.

Admission Of Foreign Nationals And
Indians Settled Abroad Te Medical
" Colleges in India

4933, SHRI D.
Will

BASUMATARI :
the Minister of EXTERNAL
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AFFAIRS be pleased to state:

(a) the number of foreign national
inculding Indians settled abroad who applied
for admission to Medical Colleges in India
during 1970 afier passing Pre-Medical Exami-
nations in Indian Universities;

(b) the of the candid admitted
to Medioal Colleges in India on the basis of
quotas reserved for them;

(¢) the marks obtained by each candi-
date in Pre-Medical Examination; and

(d) thc basis on which admissions have
taken place ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) 924
self-financing candidates of this category
applied during 1970.

(b) and (). Two statements are laid on
the Table of the House. [Placed in
Liberary. See No. LT-4M2/70].

(d) Seats allocated countrywise. Except
ina few special cases, admissions are reco-
mmended 1o institutions by the Government
on the basis of countrywise merit lists.

Provision of Street Lights in Badli
Indastrial Estate, Delhi

4934, SHRI DEVINRA SINGH
GARCHA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether it is a fact that no street
lights have been provided in Badli Industrial
Estate, Delhi;

(b) whether it is a fact that poles for the
purpose were erected as long back as 1964;

(<) if so, the reasons for delay in provi-
ding the lamps etc.; and

(d) the time by which the lights will
be provided in the Industrial Estate.

THE DEPUTY MINISTER OF IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
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(a) Yes, Sir.

(b) to (d). The Delhi Electric Supply
Undertaking have reported that six street-
lighting points were initially provided but
were not energised since the necessary agree-
ments were nct executed for meeting the
operation and maintenance expenses.
Requests have been received for providing 93
street light points. D.E.S.U, have prepared
the estimates for this work. After receipt
of necessary payment, work would be taken
in hand and completed in about 3 months.

Grant of Licences for Import of Heavy
Melting Steel Scrap

4935, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that certain
domestic  steel furnace owners are being
granted licences for import of heavy melting
steel scrap totalling 10,000 to 20,000
M/Tonnes ;

(b) if so, how this import is being
financed and the names and of the furnance
owners who are being granted the import
licences ; and

(¢) the total value of the
licences sanctioned to be issued ?

import

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The infor-
mation is being collected and will be laid
on the Table of the House.

Ferrous Scrap Export Policy

4936, SHRI N. P. YADAB : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the reasons for which Ferrous Scrap
Export Policy due for announcement on the
Ist April, 1970 was declared only on the
9th July, 1970 ;

(b) whether it is a fact that as a result
of delay in the announcement of the export
policy mo export booking was permitted in
April, 1970 when the export prices obtain-
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able were the best
subsequently declined ;

and that the prices

(c) whether it is also a fact that de-
spitc the announcement of the policy,
export booking is not being accepted for
want of clarification of the term “On Merit™;
and

(d) if so, the estimated loss of foreign
exchange on account of the non-acceptance
of export booking as prevailed in April,
1970 as well as July, 1970 and the steps
taken to allow export bookings wilhout
further delay 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREILGN TRADE (SHRI
RAM SEWAK) : (a) In view of the steel
shortage there was a big spurt in domestic
demand for scrap for melting purposes by
the furnaces. Conflicting claims of expor-
ters and furnace owners were being examin-
ed to amrive at a suitable policy for the
year.

(b) Increased requirements by the
domestic users put forth required the stop-
page of export bookimgs in April. On
examination certain categories were allowed
to be contracied for exports,

(c) Surpluses are being examined for
clearance.

(d) Estimation of loss or gain merely
in terms of value of exports of ferrous
scrap would not be a proper economic
assessment. Greater utilization in domestic
furnaces inereases availability of  steel
needed by the economy. In term of sta-
tistics exports during April, 1970 amounted

to Rs, 129 lakhs as against Rs. 48 lakhs of
April, 1969,
Export of Scrap ““On Merit”

4937. SHRI N. P, YADAB : Will the
Minister of FOREIGN TRADE be pleased
to state :

(2) whether it is a fact that the export
of following grades of scrap under the
current ferrous scrap export policy s
allowed “*On Merit™ ;

(i) Cast Iron Borings,
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(ii) No, 2, 2A, and 3 quality Sheet
Cutings,

(iii) Detained Scrap,
(iv) Iron Skull Scrap, and
(v) Mill Scale Scrap.

(b) if so, the reasons, for allowing

export of them ‘‘On Merit” instead of
freely ; and
(c) what is meant by the term *“On

Merit" ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The reason for placing the export
of these items “‘On  Merit"” was to ensure
that domestic demand was satisfied, before
exports arc allowed.

(c) In the case of ferrous scrap, the
term exports “On Merit” implies, among
others, the clearance for export licensing
on assessment of surplus availability of the
material for export after meeting the
domestic requirements.

Ban on the Export of Scraps

4938. SHRI N. P. YADAB : Will the
Minister of FOREIGN TRADE be pleased
to state :

(2) the reasons for banning the export
Mild Steel Turnings and Borings and No. 1
Sheet Cuttings and Punchings scrap in the
ferrous scrap export policy 1970-71 declared
on the 9th July, 1970;

(b) the gnantity of the above grades
of scrap exporiep and domestically used for
melting in the ycars 1967, to 1970 year-
wise; and

(c) whether Government have cnsured
that the domestic electric furnace owners
underwrite the entire collection at least at
last year's level in Mild Steel Turnings and
Borings and No.1 Sheet Cuttings and
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Punchings at f. 0. b. price, so that the prices
are not depressed and collection of the
maximum arisings not frustrated 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Ban on export ¢f No.
1 sheet cuttings and Punchings and M. S,
Turnings and bor.ngs had to be imposed
to ensure that the domestic requirements
of the electric furnances were fully met.

(b) Export of the above grades of scraps

for the year 1967-68 to 1969-70 are as
follows :

Quantity— 000 tonnes

Value : Rs./lakhs,

M. S. Turnings and Borings

Year Quantity Value
1967-68 126 252
1968-69 112 186
1969-70 116 232

No 1 Sheet Cuttings and Punchings

BHADRA 11,

1967-68 30 83
1968-69 27 59
1969-70 25 69

Statistics for scrap used internally are
not maintained.

(¢) Prices at which domestic supplies
are made to steel furnaces are determined
in accordance with the terms settled between
scrap merchant aud furnace owners.

Grant of Import Licence to M/s. Purna
Vulcanizing Works, Gautam Nagar,
Bhubaneshwar, Orissa for Import of

Machinery

4939, SHRI §. KUNDU : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether an import licence has been
issued in favour of M/s Purna Vulcanizing
Works, Gautam = Nagar, Bhubaneshwar,
Orissa for import of machinery from West
Germany for setting up a modern vulcaniz-
ing plant at Bhubaneshwar ;
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(b) if ‘not, the reason thereof ;

(c) whether the Government of Orissa
has also recommended grant of import
liccnce to import machinéry out of the
foreign exchange earned by the partners for
this firm in West Germany and if so, the
reasons for delay in finalising the grant of
import licence ; and

(d) whether Government propose to
change the rule that persons of Indian origin
cannot utilise their foreign exchange savings
for import of equipment needed by them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE SHRI
RAM SEWAK) : (a) to (d), The firm was
orginally offered the import of tyre retread-
ing and resoling machinery from West
Germany against West German credit
through the National Small Industries Cor-
poration under their special hire purchase
scheme as no West German credit was then
available for issue of a licence directly to
the irm. This offer was not acceptable to
them. The firm later proposed to make
the import out of the foreign exchange
savings of some of their pariners in West
Germany, This course of action was
recommended by the Government of Orissa,
but however could not be agreed to as under
the present policy Indian citivens residing
abroad are required 1o repairiate their
savings to India. There is no proposal as yet
to change this policy. The firm’s application
has since been reconsidered and it has been
decided to allow import of required
machinery to the extent it is not available
indigenously against West Geaman credit
for capital goods.

Taking over of Sick Textile Mills

4940, SHRI S. KUNDU : Wiil the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the Committée investigat-
ing into the affairs of the sick mills at
Coimbatore has submitted its report regard-
ing all the sick mills and if so, the substance
of the report;

(b) whether the said Committee has
recommeneded taking over of the manage-
ment of Radhika Mills by the National -
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Textile Corporation or by the Tamil Nadu
Textile Corporation and if so, whether any
decision has been taken in this regard by
Government; and

(¢) if not, when the decision is going
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No Committee has
been appointed to investigate into the
affairs of sick mills at Coimbatore as such.
However, three Investigation Committees
were appointed in 1968 to look into the
affairs of certain cotton textile mills in
Tamil Nadu,

(b) and (c). The Committee which
investigated the affairs of the Radhika
Mills had recommended the taking over of
the management of the mills by Central
Govt. Since, however, the mills were a
marginal one and the company had already
been ordered to be wound up by the Madras
High Court, it has not beed considered
desirable to take over the management of
the mills.

FaUET AF Femw qfey g 99
w2 & qgre? fowt & farra € wim

494]. it So o fasz : Far A1
A TZ TAT N FW ST fF

(%) 71 77 89 § f5 3=Ei% gauaw
@t Femw afiag arar s Ay, af
feest & 12 7§, 1970 # waifaad oF
geqa & wm o o,

(=) afzgl, &y ¥ 9% sm@ww 9T
¥ afieg # ATy IAT AT F @@
fasi ¥ fame & fod g3 7 g+
w§ ul;

() afegr o I7%T SURT ¥aT § AW
I femfam $0 & fad g as a0
sEarg A T B,
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Smuggling of Explosives into West
Bengal for the Manufacture of
Bombs

4942, SHRI MRITYUNJAY PRASAD :
Will the PRIME MINISTER be pleased to
state © : .
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(a) whether West Bengal Government
requested the Prime Minister to ask all
State Governments to take *parallel action™
to stop the manufacture of bombs and sale
of all chemicals like postassium chloride in
the black market, as in West Bengal;

(b) if so, the action taken by her so far
and the response of the Siate Governments
to it;

(c) whether it is a fact that most of the
explosive material used for the manufac-
ture of bombs emter the State of West
Bengal through smuggling from the border
States; and

(d) the steps being taken to put an
immediate stop to the flow of explosive
material from border. states as well as to
places where bombs are being manufactured
for subversive activities ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) Does not arise.

() Government have no definite infor-
mation,

(d) Strict vigilance is being maintained
by the State authoritics to check the
smuggling of explosive materials into West
Bengal, to watch places where bgmbs are
likely to be manufactured and to enforce
strictly the relevant tules regarding the sale
and storage of explosive materials.

Ia\llesed Wastage of Funds on cl&lnecunonlc

ientific Resear

4943, SHRI N. SHIVAPPA : Will the
Minister of DEFENCE be pleased to state :

(a) whether his attention has been
drawn to the fact that Dr, S. Bhagwantam,
former Scientific Adviser to the Ministry of
Defence as alleged in a speech delivered on
the occassion of the *Founder Memorial
Lecture” of Shri Ram Institute for Indus-
trial Resuarch on 27th April, 1970 and that
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Government are indulging in wastage of
funds in aimless and umeconomic scientific
research; and

(b) if so, the reaction of Government
in that regard ?

THE MINISTER oF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHRI P. C. SETHI) : (a)
and (b). Government have seen a copy of
the 6th Fouder Memorial Lecture delivered
by Dr. 5. Bhagavantam on 22nd April, 1970,
organised by Shri Ram Institute for Indus-
trial Research. This lecture seems to com-
tain gencral advice for relating expenditure
on science to economic growth of a country.

Ore Production in Bellary and Hospet
Regions

4944, SHRI RABI RAY : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that the Chair-
man of the Minerals and Metals Trading
Corporation visited Mysore on the 16th
July, 1970;

(b) if so, whether he discussed with the
authorities there to maximise ore production
in the Bellary and Hospet regions and ensure
quick movement of ore to Port-heads; and

(c) the nature of assistance given by the
Minerals and Metals Trading Corporation
10 the mine owners in the regions for this
and the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir.

(c) The MMTC assists mine-owners in
the following ways to enable them to
maximise ore production and ensure quick
movement of ores :

(i) MMTC purchases iron ore from
the mine owners on ex-plot raj
head basis. That enables the mine.
owners to realise value of their
goods immediately on arrival at
rail head and their funds are o
blocked.
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(ii) MMTC enters into long term con-
tracts wilh minzowners to enable
them to develop their mines.

(iii)) MMTC grants financial assistance
in the shape of loans for purchase
of mining machinery and equip-
ment.

Eatry of U. S. Troops in Vielnam

4945, SHRI JYOTIRMOY BASU :
Will the Minisier of EXTERNAL AFFAIRS
be pleased to state @

(a) whether it is a fact that some years
ago, India as a participant in the ICC for
Vietnam, permitted entry of U. S. troops
into that country on the face of severe
opposition there; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) Does not arise.

Concentration of economic power in
Plantation Industries

4946, SHRI SHIVA CHANDRA JHA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the con-
centration of economic power has advanced
in the plantation“industries during the Jast
three years ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Information
is being collected and a statement will be
laid on the Table of the House.

Setting Up of a village Development
Finance Corporation

4947, SHRI DEORAO PATIL : Wil
the PRIME MINISTER be pleased to stale :
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(a) whethsr it is a fact that at the
Consultative Commitlee Meeting of Planning
Commission held on the 25th July, 1970,
Members of Parliament demanded more
provision for rural housing schemes and
suggested the setting up of a Village
Development  Finance Corporation to
develop the Rural Areas ; and

(b) if so, the steps taken to meet the
demands ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER

OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.
(b) The programme for rural housing

schemes is in the S:ate Plan sector. It has
been impressed on the S:ate Governments
that higher priority than hitherto may be
assigned to rural housing and adequate
provisions made with in the State Plans,
There is no proposal under consideration
for setttng up of a Village Development
Finance Corporation. The possibility of
mobilising institutional sources of finance
to assis: in rural housing is being studied.

Compensation to the Dzpendents of the
Victims who Died in 1. A, F. Aircrash
on way to Leh in 1968

4948. SHRI M. A. KHAN : Will the
MINISTER. OF DEFENCE be pleased to
state :

(a) whether it is a fact that an I. A. F.
Aircraft while on way to Leh met with an
accident on the 7th February, 1968 ;

(b) whether it is also a fact that all the
personnel travelling by that Aircraft were
presumed to have died and SEP/DVR
Sharefuddin Khan, MNo. 7090013 of 611
E. M. E. Battalion, on duty, was one of
the victims ;

(c) if so, whether compensation has
been paid to the dependents of all the
victims and the amount paid to the father of
late Shri Sharefuddin Khan ; and

(d) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-



13 Written Answers

DRA SINGH MAHIDA) : (a) and (b). Yes
Sir, except that the aircraft was returning
to Chandigarh due to unfavourable weather.

(c) and (d). Out of 98 individuals who
were on board the aircraft at the time of the

accident, 87 were Service personnel and 11 |

civilians.

The compensation payable in the cases
of Service personnel consists of Special
Family Pension, Death Gratuity and Ex-
Gratia Award. The dependants of 83 Service
personnel have been sanctioned Special
Family Gratuity, E=x-Gratia Award has
been sanctioned so far to 68 dependants.
In the remaining cases, it has not been
possible to finalise because either they have
not been received or examination on certain
aspects of the claims has mot yet been
completed.

Of eleven civilians, compensation has
been sanctioned to dependants of ten who
were entitled to payment of compensation
under the Workmen's Compensation Act,
1923. In the remaining case, a claim from the
widow of the civilian officer is awaited.

The father of late Sepoy Sharefuddin
has been sanctioned the following —

(i) A family gratuity of Rs. 250/-.

(ii) A special family allowance of
Rs. 240/- for the period from
8-2-68 to 7-8-68.

(iii) A special family pension of Rs. 40/-

p. m. for life with effect from

8-8-68. An ad hoc increase of

Rs. 7.50 p.m. was also granted

with effect from the same date

which has been raised to Rs. 17.50

p.m. from 1.9.69,

(iv) An ex-gratia award of Rs. 2,640/-,

Policy for stoppage of Brain Drain
doring Fourth Five Year Plan

4949. SHRI SHIVA CHANDRA JHA :
Will the PRIME MINISTER be pleased to
state :

. (a) whether Government
specific policy for stopping

have any
‘brain drain’
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from India during the Fourth Plan period ;
(b) if so, the details thereof ; and
(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,

AND MINISTER OF STATE
DEPARTMENTS OF ELECTRONICS
AND  SCIENTIFIC AND INDUS-
RESEARCH A (SHRI K. C. PANT):
(8) and (b). The Government have
been taking a number of steps for
minimising  Brain Drain from India.

Measures taken 10 encourage scientists and
engineers to work and stay in the country
and also to facilitate the return of those who
are abroad are given inthe statement laid
on the table of the House. [Placed in
Library. see No. L T—4143/70].

(c) Does not arise.

Import of Computers snd Machines
by Intermational Busincss Machines

4950. SHRI 8. K. TAPURIAH : Will
the PRIME MINISTER. be pleased to refer
to the reply given to Starred Question
No: 1274, on the 28th April, 1970 regarding
the import of computers and machines by
the International Business Machines and
state :

(a) whether the required ' information
has since been collected and if so, the
details thereof ; and

(b) whether it is a fact that this firm im-
ports only very old and outdated computers
for the hire of which the customer is charged
exorbitantly which ultimately adds to the
costs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes. M/s I. B M. India
were licensed to produce 68 computers
of 1401 over a period of 3 years commenc-
ing from 1968. They import these machines
in “As Is™ condition and supply them after
reconditioning and modernisation. = The
foreign exchange for the import of these
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computers is met from the loans approved
by the Government which 1. B, M. India
gets from their principals in U. 8. A, as
well as from their export earnings. These
computers are both sold as well as given on
rental basis ;

(b) 1401 type of computers are not of
the latest type and belong to the second
generation using solid state devices and
not integrated circuits. MNo complaint
regarding exhorbitant rental charges for
these computers has been reccived by the
Government ;

Duvelopment of Coir Industry in Kerala

4951, SHRI E. K. NAYANAR : Wil
the Minister of FOREIGN TRADE be plea-
sed to state :

(a) whether any scheme for the develop-
ment of Coir industry in Xerala during
1970-71 was submitied to the Central Go-
vernment ;

(b) if so, the details thereof, indicating
the number and capacity of the units to be
set up under the scheme and the employment
potential to be created thereby ; and

(c) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The Kerala Govern-
ment had submitted in 1958 a scheme for
the development of Coir Industry in Kerala
during the cntire Fourth Five-Year Plan
period and not for the year 1970-71.

(b) The scheme which involved a capi-
tal outlay of Rs. 15.66 crores to be provided
by the Central Government and partly as
load envisaged setting up of 600 new pri-
mary societies and 4 Cuntral Marketing
Societies with buildings, offices, gcdowns
etc.,. The scheme did not specifically
mention the volume of employment it was
generate, thought it aimed at full employ-
ment and betterment of working conditions
of existing workers.

In comsequence the Planning Commis-
sion set up a Study Group for undertaking
a comprehensive review of the development
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of the Coir Industry and suggest necessary
measures in this regard. The report of the
Study Group has just been submitted and
is under consideration of the Government.
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fama a4 Y 5¥er 7w 1970-71 ¥ afas
AT 1A FT TEATAAT 2 |

Departmental Procedings against some
Army Officers

4953, SHRI HIMATSINGKA : Will
the Minister of DEFENCE be pleased to
state

(a) whether It is a fact that some of the
officers of the Indian Services iucluding
Brig. Hoshiar Singh were departmentally
proceeded against after they laid their lives
in 1962 and 1965 in connection with Chinese/
Pakistani aggression ; and

(b) if so, their names and ranks and
the penalties imposed by way of withdrawal
of pension and gratuity benefits or other-
wise 7

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) No Sir. Neither
Brig, Hoshiar Singh nor any other officer of
the Defence Services was proceeded against
departmentally after having laid his life
either in connection with the Chinese aggres-
sion in 1962 or in connection with the Paki-
stani aggression in 1965.

(b) Does not arise.
Manufactore of T.V. Sets

4954, SHRI YASHPAL SINGH :

SHRI N. R. DEOGHARE :

Will the PRIME MINISTER be pleased
to state &

(a) whether it is a fact that Govern-
ment has imposed a ban on the import of
T. V. sets from all the foreign countries ;

(b) if so, the rcasons therefor and
whether Governmentt propose (0 manufac-
ture T. V. sets in India in collaboration with
foreign countries ;

(c) if so, the time by which his propo-
sal is likely to materialize ; and

(d) The estimated price of a T.V. set in
case the proposal is implemented ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND INDUSTRIAL
RESEARCH (SHRI K. C. PANT): (a) Com-
merical import of TV sets is not allowed.
Import of TV sets as personal baggage on
payment of customs duty is, however, per-
mitted, on certain conditions.

(b) Manufacture cf TV sets based on
indigenously developed technology has al-
ready been established in the country and
more than 4,000 sets have been marketted
so far, It is, therefore, mot proposed to
allow commerical import of TV sets or
permit import of foreign technology for
their manufacture.

(¢) and (d). Do not arise.
Ban on Indian Films in Ethiopia

4955. SHRI MANIBHAI J. PATEL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Ethiopia has barred or
propose to bar the exhibtion of Indian
fillme;

(b) whether Government have ascer-
tained the reasons thereof ; and

(€) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The exhibition of
Indian films in Ethiopia has not been banned.
Government have no information of any

proposed ban,

(b) and (c). Do not arise.

Sumggling of Indian Films
4956. SHRI MANIBHAI J. PATEL :
SHRI 5. KUNDU :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether he is aware (hat India is
now losing as much as Rs. 3 crores a year
in foreigcn exchange on account of illegal
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sale and exhibition of Indian films aborad ;

(b) whether it has also come to the
notice of Government that extra priots
were often made of the Indian films for
illegal exports by using ths raw stocks which
is otherwise shown as the permissible was-
tage ; and

(¢) if so, the steps which Government
propose to take to avoid such illegal export
and loss of f reign exchange ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Government are aware
of the fact that some Indian fllms are being
exhibited abrcad unauthorisedly. It is not
possible to estimate the loss of foreign ex-
change on this account.

(b) No specific cases have comc to Go-
vernment's notice.

(c) Government are trying to stop leak-
age of foreign exchange in this Sector.

Requirement and Production of Rubber

4957, SHRI SITARAM KESRI :
SHRI MANGALATHUMADAM:

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the rcquirement of the country in
rubber of various variesties-natural as well as
synthetic:

(b) the production of the different
varieties of rubber in the country; and

(¢) the countries from which import are
being made, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWHK) : (a) The requirement of
natural and synthetic rubber during the last
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five years is as follows :-

Natural Synthetic
Rubber Rubber
{Metric tonoes)

1965-66 63765 21353
1966-67 63685 23592
1967-68 74518 23324
1968-69 86615 27238
1969-70 86213 30636

(b) The production of natural and syn-

thetic rubber the last fiive years is as
follows:
Natural Synthetic
Rubber Rubber
(Metric tonnes)
1965-66 50530 14741
1966-67 54818 22358
1967-68 64468 19942
1968-69 71054 25868
1969-T0 81953 28689

(c) Matural rubber is imported from
Malaysia, Singapore, Ceylon, U. S. A.,
Canada, U. K., Germany (West), France,
Pelgium. Syanthetic rubber is imported from
US.A.,, UK. Rumania, Germany (West),
France, Canada, Netherlands, Belgium,
Germany (East).

Compensation Paid to the Pong
Dam oastees in Himachal Pradesh

4958, SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

{a) Whether he is aware that the Hima-
chal Pradesh Government in 1965 had
decided to grant Rs. 500.00 per bigha as
the price of agricultral land acquired by
Government for public puropses;

(b) If so, the amount of compensation
paid per bigha by the Sutlej Beas Link
Authorities to the oustees of Pong Dam for
the acquisition of their land, houses and
other things as a resu!t of awards under
the Land Acquisition Act and the judge-
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ments of the judicial officers in the case of
these awards; and

(c) The amount of compensation gran-
ted by the judicial officers in Himachal
Pradesh on the appeals of the Pong Dam
Oustees against the awards of the. Land
Acquisition Officers in 1969 and1970 ?°

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND RO-
WER (SHRI SIDDHESHWER PRASAD):
(a) The Himachal Pradesh Government
hod issued insiructions to its Revenue
Officers in April 1966 to assess the market
value of lands under acquisition at Rs.
500/- per bigha as minimum for the lowest
class of land.

(b) The amounts paid per bigha for
various categories of lands acgried for the
Beas Sutlej Link Project is given in the

Statement Library. [Placed in Library. See .

No. LT-4414/70)

{c) Only one award was declared by the
Land Acquisition Officer for acquisition of
Land for the Pong Dam in year 1969 and
1970 and three reference filed by oustees
against the award is pending decision with
the District Judge.

Soviet Embassy Building at Bombay

4959 SHRI HARDAYAL DEVGUN:
Will the Ministcr of EXTERNAL AFFAIRS
be pleased to state whether it is a fact that
the building in Mount Pleasant Road,
Bombay was actually required for opening
a coltural center and not for a Soviet trade
mission? '

'THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : No,
Sir. This building has been constructed by
the U.S.S. R, Trade Representation in
Bombay for their own use.

¥y sl @ wafer & waw
B e
qgare fear

ROTTIRET £ pap——
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fou fads e wmem g fe oy
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Delhi as Dry Port

4962. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) the details of the proposal of Delhi
Administration and Delhi Development
Authority to make Delhi a dry port;

(b) whether a final decision has since
been taken in this regard; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The Inter-
Ministerial Working Group (on which the
Dethi Administration was also represented)
apppointed by the Ministry of Foreign
Trade on the question of setting up of a
Dry Port at Delhi submitted its report in
May, 1970. Apart from the feasibility and
viability of the Dry Port, the financial impli-
cations are also required to be ¢arcfully
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examined. The report is being examined
expeditiously by the Government,

C. B. I Investigation against the Director
of Central Scientific Instruments
Organisation Chandigarh

4963. SHRI S. 5. KOTHARI : Wil
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a C. B. I
investigation was initiated against the Di-
rector of Central Scientific Tnstruments
Onganisation, Chandigarh;

(b) if so, the findings of the C. B.I.
and action taken thereon; and

(c) if the investigation is still in pro-
gress, when it would be concluded ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) The C. B. 1. have registe-
red a case against the Director, Central,
Scientific Instruments Organisation, Chandi-
garh  suwomofo on the basis of certain
allegations they received against him.

(b) Case is still under investigation of
the C. B. I.

(¢) No time limit for conclusion of the
investigation can be indicated at this stage.

Propaganda against Hindus by Mouslim
Ol'mminmns in Foreign Countries

4964. SHRI PREM CHAND VERMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it has come to the motice
of Government that some Muslim organi-
sations are making propaganda in Some
foreign countries against lhl: Hindus in
India;

(b) if so, the details thereof;

(c) the namef of countries where false
propaganda is being made by some Muslim
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students organisations; and

(d) the action taken or proposed to be
taken by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :(a)
Yes, Sir : From tlme to time Government
notice in certain countries politically moti-
vated propaganda material about the treat-
ment of minorities in India, in which
directly or indirectly the majority, f. e. the
Hindus get slandered.

(b) to (d). Recently such material has
appeared in U. S. A., Saudi Arabia, Tunisia,
Morocco and Kuwait.

As part of their normal activity, Indian
Missions abroad maintain vigilence against
such anti-Indian propaganda and take appro-
priate steps to counteract its mischief.

Mizo and Kuki armed Guerillas

4965. SHRI YASHPAL SINGH :
SHRI B: K. DASCHOW-
DHURY :
SHRI N. R. LASKAR :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that about 200
rebel Mizo and Kuki armed guerillas entered
deecp into Assam’s Mizo Hills district
recently and they had a clash with the
Army and Mizo Hills ; and

(b) if so, the details thereof and the
steps taken by Government to deal with the
situation ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). Accord-
ing to the information available with the
Government, about 200 underground Mizos
in small groups infiltrated into Mizo Hills
district during June-July, 1970. There were
six clashes between the Security Forces and
these underground personnel in which six
hostiles were killed, one was wounded who
also subsequently succumbed to his injuries,
and five were captured. Security Forces
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recovered 19 weapons including 2 L. M.
6., 2 Sten Guns, 1 pistol and some
ammunition. Two Other Ranks belonging
to the Security Forces were wounded
in these incidents. The security Forces
have taken adequate steps like intensified
patrolling to apprehend those who have
infiltrated into the area.

Shifting of Chief Inspectorate of Vehicles
from Abhmednagar to Avadi

4966. SHRI JAGANNATH RAO
JOSHI : Will the Minister of DEFENCEB
be pleased to state the reasons for shifting
of the Chief Inspectorate of Vehicles to
Avadi from Ahmednagar ?

THE MINISTER OF STATE IN THB
MINISTRY OF DEFENCE (DEFENCH
PRODUCTION) (SHRI P, C. SETHI) :
There is no proposal to shift the Chief
Inspectorate Vehicles from Ahmednagar to
Avadi,

Per Capita Income

4967. SHRI S. KUNDU : Will the
PRIME MINISTER be pleased to state :

(a) the criteria adopted in fixing up
per. capita income ;

(b) whether Government is awaro that
regional imbalance is growing wery fast ;
and

(¢) if so, the steps proposed to be taken
to check this 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The per cdpitd income of
India and the various States is calculated
by dividing the net national product and
the net State domestic product by the
estimates of mid-financial year population
of India and the individual States

respectively.

(b) and (c). Regional disparities and
inter-State disparities are due, among other
factors, to physico-geographical, socie-
economic and historical factors and a
measure of disparity is, therefare, -likely to
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persist.  Subject to this limitation, it is
the objective of Central and State Plans
to progressively correct reg.onal imbalances.
Attention in this connection is invited to
pages 17 to 19 of the ‘Fourth Five Year
Plin,” 196974 The development of
backward areas is an integral part of State
Plans and the States have been requested to
adopt special schemes to suit their needs
and potentials.

Financial Assistance to West Bengal for
Development Works

4968. SHRI SAMAR GUHA : Wil
the PRIME MINISTER be pleased to refer
to the reply given to Starred Question No.
173 on.the 3rd August, 1970 and state :

(a) whether Government propose to
make a fresh appraisal of the socio-econo-
mic problems of West Bengal in the context
of allocations for the Fourth Plan for the
S:ate ?

(b) whether any steps are being taken to
redraw the State Plan for developing
medium and small seale industries and
expending infrastructures and productive
capacities of existing big industries ; and

(c) if not, the alternative economic
programme of Government to meet the
deteriorating economic sitvation of the
State ?

- THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) (a) to (c). All relevant factors
including the socio-economic problems of
West Bengal have been taken into account
while finalising the State’s Fourth Five Year
Plan.

The State’s Fourth Five Year Plan
includes a provision of Rs. 6.5 crores for
development of Village and Small Industries,
and Rs. 9.46 crores for Large and Medium
Indusiries. Within  the limitation of
résources reasonable provision has also been
made for creation of infra-structural faci-
Hties such as roads, power lienes etc. An
fnvestment of Rs. 150 crores is also
edvisaged on the Central Industrial Projects:
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in West Bengal during tne Fourth Plan
period.

Foreign Exchange spent by Golden
obacco Company

4969, SHRI SITARAM KESRI: Wiil
the Minister of FOREIGN TRADE be
pleased to state :

(a) the amount of foreign exchange
spent by the Golden Tobacco Company in
the years 1966-67 to 1969-70 ;

(b) the amount of foreign exchange
earned by this firm through export of
cigarettes and leaf tobacco in this period ;
and

(c) whether the Company has violated

the terms of the grant of import licence 7

-THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The informa-
tion is being collected and will be lajd
on the Table of the House.

(c) The firm has so far not come to the
adverse notice of the Government for
alleged violation of the terms of the graats
of import licences,

Expenditure incurred on Prime
Minister’s Secretariat

4970. SHRI ABDUL GHANI DAR :
Will the PRIME MINISTER be pleased to
state the total expenditure incurred on Prime
Minister's Secretariat in Junc and and July
1969 and also in June and July, 1970 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : The total expenditure incurred on the
Prime Minister's Secretariat, j.e. Establish-
ment Charges, Travelling Expenses, Qther
Charges and Hospitality and Eatertainment
Expenses during the moaths of June and
July, 1969 was Rs. 12746175 and
Rs. 1,20,350.86 respectively. The corres.
ponding figures for June and July, 1970 were
Rs. 1,55,420.72 and Rs. 1,31,342.58 res-
pegtively. N
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Export of Ore by M. M. T. C.

4971. SHRI SHRI CHAND GOYAL :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the Minerals and Metals
Trading Corporation is expecting export of
ore worth Rs. 120 crores ; and

(b) if so, whether Government have
assessed the capacity and availability of ore
. inthe country as woll as the heeds of the
" country, before déciding upon the quantum

of exports ? ' )

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The export of
ores by the Minerals and Metals Trading
" Corporation of India Ltd., during the years
1970-71 is estimated at Rs, 125 crores.
Plans for production and export of these
ores are worked out on a careful assessment
of reserves, so as to meet adequately not
“ only the requirements of our own expanding
industry but also to maximise the foreign
exchange earnings so essential for the
development of our economy. A Com-
* imittee has recently bzen appointed to co-
ordinale the export of iron ore vis-g-vis the
requirements in the country for steclmaking
and production of pig iron.

Export of Handloom Cloth Products from
Delhi

4972, SHRI LATAFAT ALI KHAN :
Will the Minister of FOREIGN TRADE be

pleased to state :

(a) whether it is a fact that the band-
loom cloth products are being exported from
Delhi/New Delhi to foreign countries; and

(b) if so, the names of the Exporters
concerned and the countries to which these
products are being exported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (8) Yes, Sir.
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(b) A statement containing the requir-
ed information in respect of Cotton Hand-
loom Fabrics and made ups is enclosed.
Similar information in respect of Cotton
Handloom Readymades and Silk Handloom
Cloth is being collected and will be laid én
the Table of the House.

Statement

Names of Exporters of Cotton Hand-
loom Cloth-Fabrics/made ups from
Delhi/New Delhi Area.

(1) Mullick  Brothers, New Delhi,
(2) M/s. Nath Brothers, New Delhi, (3) Ritu
Raj Textiles and General Industries (P) Lid.,
Delhi, (4) M/s. Asu Traders (P) Ltd., Delhi,
(5) M/s. Fabindia Inc., N>w Delhi, (6) M/s.
D. C. M. International Ltd., Delhi, (7) Mys.
Webbing and Belting Factory Ltd., Delhi,
(8) M/s. Central Cottage Industries Empo-
rium, New Delhi, (9) M/s. Fabron India
Pvt. Lid., New Delhi/Delhi, (10) M/s. South
India Export, Delhi, (11) M/s. The Starling
Ovearseas Corporation, Delhi, (12) Ms.
Dolfine Agencies, New Delhi, (13) M/s,
Banaras Art House Pvt. Ltd., New Declhi,
(14) M/s. Indexport, Delhi, (15) M/s. Emkay
Exporters, New Delhi, (16) M/s. Srina':h,
Delhi, (17) M/s. Rangiyot Overseas,
New Delhi, (18) M/e. J. J. Handicrafts,
New Declhi, (19) M/s. Silk Emporium Ex-
port, New Delhi, (20) M/s. Seven Seas Ex-
poriers, Delhi, (21) M/s. Jagdish Prem Ex-
porters, New Delhi, (22) M/s. Sardar Silk
House, Dethi, (23) M/s. Mukesh Enterprises,
New Delhi, (24) M/s. Sikand Export Enter-
prises, New Dalhi, (25) M/s. Associated
Indian Exporters, New Delhi, (26) Mys.
Prcme Brothers (Regd), Delhi, (27) Mys,
Handicrafts Export Corporation, Delhi,
(28) M/s. Jak Trading Corporation,
New Delhi, (29) M/s. Lepakshi Andhra
Pradesh  Govt. Handicrafts Emporium,
New Delhi, (30) M/s. Boutique [n:emational,
New Delhi, (31) M/s. Capital Export Cor-
poration, New Delhi, (3 ) M/s. Kanodia
Commercial Corporation, Delhi, and
(33) M/s. Continental Markeiing (Pvt)
Ltd., New Delhi.

Cotton Handloom fabrics ahd made-ups
are being exported from Delhi/New Delhi
mostly to the following countries :—
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(i) Countries in the American continent,
(ii) Nordic countries, (iii) ECM countries,
(iv) Australia, (v) New Zeland, (vi) U. K.,
(vii) Hoog Kong, (viii) countries in the
Mediterranean region, (ix) Tanzania, (x)
Japan, (xi) West Indies and (xii) Switzer-
land

Nationalisation of Foriegn Tea Estates

4973, SHRI DEVINDAR  SINGH
GARCHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that Govern-
ment do not think it desirable to nationalise
foreign tea estates; and

(b) if s0, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Nationalisa-
tion of foreign owned plantations has been
suggested on occasions. But Government
have not considered it necessary to mationa-
lise them.

Estimates of National Income for 1968-69

4974. SHRI GEORGE FERNANDES :
Will the PRIME MINISTER be pleased to
state :
the final

(a) whether estimates of
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national income for 1968-69 are now avail-
able;

(p) if so, the details thereof;

(¢) whether there has been an increase
or decline in the national incomd as compar-
¢d to the previous year; and

(d) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANING (SHRIMATI  INDIRA
GANDHI) : (a) The detailed estimates of
national income for 1968-69 are now avail-
able. The figures are however provisional.

(b) The details are given in Statement

(c) There has been an increase of
2.2 per cent in the aggregate national income
in 1968-69 as compared to the previous year.

(d) The details are given in Statement
1L

Statement I
Estimates of net national product by industry of origin in 1968-69+

(Rs. crores)
Industry at current at (1960-61)
prices prices
m @ [©)]
1. agriculture 13914 7150
2. forestry and logging 449 257
3, fishing 166 104
" Sub-total 14531 7511
4. mining and quarrying 318 231
5. large-scale manufacturing 2243 1668
6. small-scale manufacturing 1560 1095
7. construction 1169 12
B. cleciricity, gas and water
supply 245 172
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Sub-total 5535 3888
9. transport and communication 1323 883
9.1 railways 469 365
9.2 communication 175 113
9.3 transport by other means 679 405

10, trade, storage, hotels and
restaurants 32 1845
Sub-total 4445 2729
11. banking and insurance 432 244

12, real estate and ownership
of dwellings L 671 487

13. public administration

and defence 1367 1038
14. other services 1860 1222
Sub-total 4330 2991
15. net domestic product 28841 17119
16. met factor income from abroad —{(258) —(176)
17. net national product 28583 16943

-+ Provisional

Statement IT

Percentage increase in net nationa’ product in 1968-69 over the previous year
by industry of origin at constant (1960-61) prices.

Industry Percentage increase in
1968-69 over 1967-68
) @

1. agriculture —1.0

2. forestry and logging 0.4

3. fishing 10.6

Sub-total —0.8

4, mining and quarrying 4.1

5. large-scale manufacturing 53

6. small-scale manufacturing 4.3

7. construction 13

8. electricity, gas and water supply 12.4

Sub-total 4.7

9. transport and communication 6.3

9.1 railways 8.0

9.2 communication 56

9.3 transport by other means 49

10. trade, storage, hotels and restaurants 1.3
Sub-total 2.8

11. banking and insurance 114
12. real estate and ownership of dwellings 30
13. Public administration and defenco 8.6
14, Other services 3.6
Sub-total 5.8

15. total : net domestic product 2.1
16. net factor income from abroad 33
17. net national product 1 2.2
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Demands of Indian Rare Earths
Employees

4975. SHRI A. K. GOPALAN : Will
the PRIME MINISTER be pleased 10 stale :

(8) whether the Mineral employees of
the Indian Rare Earths, Chavara, (Quilon
District) have submittéd a ‘memorandum to
the Chief Administrative Officer, Quilon,
in regard to their demands;

(b) if so, what are the main demands;

(c) whether any action has been taken
by Government thercon and if so, the
details thereof; and

(d) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER QF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). A memorandum
listing cer:ain demands was received towards
the end of July, 1970 by the Chief Adminis-
trative Officer, Indian Rare Earths Ltd.,
Quilon, from -the Indian Rare Earths
Minerals Employees® Union. The main
demands relaled to revision of pay scales,
increase of dearness allowance and other
allowances, payment of bonus, reduction
in working hours and changes in the pro-
cedures for appoiniment and promotion.

(¢) Since there are already a number of
vnions in existence in Chavara, action is
being taken in accordamce with the pres-
cribed procedure to asceriain the represen-
tative character of this and other unions.
The Company will thercal.er take further
action on the various demands.

(d) Does not arise.

Increase in the Emoluments of the Chair-
man of the State Trading
Corporation

4976.
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is fact that the actual
salaries and allowances ‘of the Chairman of
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the Stale Trading Corporation Ltd., of
India has furiher increased by Rs. 10,000/-
per annum as a result of benefits of bonus at
nearly Rs. 4000/- and Entertainment at
Rs. 6000/- per annum;

(b) whether these had begn included in

his original terms and conditions of appoint-
men!; and

(c) the amount of Income--tax being

paid by the Chairman for these additional
bencfits ?

*THE DEPUTY MINSTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The Chair-
man, 5. T. C,, became entitled to an ex-
gratia bonus amounting to Rs. 3840/- in
accordance with Government orders issued
by the Ministry of Finance (Bureau of
Public Enterprises) in June, 1979, The
Chairman who also authorised to incur
entertainment expenditure upto Rs. 6000/-
per annum by the Board Directors of the
Corporation in October, 1968. This is reim-
bursement of actual expenditure and does

not form part of pay or allowances of the
Chairman.

(c) Income Tax is paid by the Chair-
man in accordance with the Income Tax
Law,

Adherance to Recruitment Rules of the
State Trading Corporation

4977. SHRI SARDAR AMJAD ALI :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the total number of Officers re-
cruited in each grade and the total number

of promotees in each grade since July, 1968;
and

(b) what action is proposed to be taken
to ensure that the Management of the State
Trading Corporation adhere to the Recruit-
ment Rules which have already been app-
roved by Government.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM "SEWAK): (a) A staternent is
attached. f
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(b) The appointments and promotions
made by the Carporation are in accordance
with the Recruitment Rules.

Statement

Recruitment and promotions since
15.7.68

Grade Recruited Promo-
from tions
outside  from

within
the Cor-
poration
i) Rs. 2000-2500 — 4
i) Rs. 1600-2000 4 5
iii) Rs. 13000-1600/1100- 18 18
1400/1100-1600
iv) Rs. 700-1250/ 18 18
T40-1250
v) Rs, 350950/ ] 28
400-950/
590-900
vi) Rs. 350-575/ - 17 23
400-720
vii) Rs, 210-530/ | § B 106
130-280/
205-622
viii) Rs. 110-180/ 29 9
170-266
105 211
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Recruitment and promotions are
made in accordance with the pro-
visions of the Recruiment Rules.

Outside recruitment in case of (i)
to (vi) above has been mainly in
the specialised fields like different
disciplines of Engineering, Econo-
mics and Siatistics, Marketing and
Operational  Research,  Leather
Technology, Shipping, Finance
and Accounts.

Bringing back ashes of Nataji Subhash
Chandra Bose from Japan

4978. SHRL MANIBHAIL J. PATEL :
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SHRI CHENGALRAYA
NAIDU :

Will the Minister of . EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government propose to
send a special mission to Japan fn coanec-
tion with the collection of ashes of Neiaji
Subhash Chandra Bose; and

i

(b) if so, the details thereof and the
time by which the ashes will be brought
back to India ?

THE DEPUTY_ MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir. '

__(b) Does not arise.

Mecting of Advisory Committee of
C.S. LR '

4979. SHRI D. N. PATODIA : Will
the PRIME MINISTER be pleased to state :

(2) the number of times the Advisbry
Committee of C. S. I. R. meets in a year;

(b) when the last meeting of the Board
was held; and

(c) the subjects discussed and the views
expressed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K, C. PANT) : (a) The number of meetings
of the Board of Scientific and Industrial
Rescarch (BSIR), which is the Principal
Advisory Body of the Society, to be held in
a year is not prescribed in.the Rule and
Regulations and Bye-laws of the C.S. 1. R.
It is usual for the B. S. I. R. 10 meet twice
a year.

(b) The last meeting of the B. S. I. R.
was held on 23.7.70.

d at the meeting

(€} The subjects di
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broadly fall under :

i) New Research and Development
proposals of the WNational Labo-
ratories/Institutes,

ity Draft Fourth Five Year Plan Pro-
posals of the C. 5. I R.

iii) New Research Schemes
year 1970-T1.

for the

The recommendations of the B. §. 1. R.
were considered by the Governing Body of

the CSIR at its meeting held on 24th July, -

1970. A copy of the proceedings of the
Governing Body will be supplied to the
Library of Parliament as socn as they are
finalised and printed.

Setting up of a Tdnis:w Gluss Plant
in lic Sector

4980. SHRI G. VENKATASWAMY :
will the PRIME MINISTER be pleased to
state :

(a) whether the Government are consi-
dering any proposal to set up a Television
glass plant in the Public Sector;

(b) if so, whether collaboration of any
country has been sought in this connection;
and

(c) the place where the plant is proposed
to be set up ?

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT): (a) Yes.

(b) and (c). The matter is under conside-
ration.

fadwit 1 yaf aan oot w1 frafa

4981, it 90 ®fo WTEWTH : 4T
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Shortage of Raw Material in Mun-made
Fibre Industry

4982, SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE be pleas-
ed to state :

(2) whether it is fact that the man-made
fibre industry has been facing a crisis because
of acute shortage of raw material; and

(b) if so, the steps taken by Govem-
ment to help the industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.
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(b) Does not arise.

Loss incurred in the Textile Mills in
Mabarashtra

4983, SHRI LOBO PRABHU : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether Government's attention has
been drawn tothe report published in the
‘Hindustan Times® of the 7th August, 1970
that 16 out of 18 textile mills taken over in
Maharashtra are running at a loss;

(b) if so, how Government propose to
make up this loss;

(c) whether the loss is to be a burden
on the capital of the mills;

(d) if so, whether Government have eon-
sulted the owners, if they would like to sell
the mills for other purposes; and

(e) if the mills are being'run to provide
employment whether the loss is proposed to
be borne by the Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Out of the eighteen
textile mills said to have been taken over in
Maharashtra, only six are under the manage -
ment of Authorised Controllers appointed by
the Central Government under the Indus-
tries (Development & Regulation) Act, 1951.
According to the provisional accounts, out of
these six mills three made profits (gross) and
three losses during 1969. However, during
the current year there has been a set.back in
the working results of these mills due to the
rise in the prices of cotton which constitutes
roughly 50% of the cost of the cloth.

(b) and (c) : The loss will be borne by
the mill companies, the Government having
taken over only the management of the
mills.

(d) No Sir. There is no question of the
owners of the mills being consulted in Tegard
to the disposal of the mills. The Cotton
Textile Companies (Management of Under-
takings and Liquidation or Reconstruction)
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Act, 1967, lays down the procedure for deci-
ding the long-term future of the mills which
are taken over by the Government under the
Industries (Development & Regulation) Act,
and that procedure will be followed in
respect of the mills in Maharashtra,

(e) As stated earlier, the loss will be
borne by the mills.

Formulation of a Five Year Policy
exclusively for Jute Industry

4984. SHRI K. P. SINGH DEO : Will
the Minister of FOREIGN TRADE be
pleased fo state :

(a) whether the Indian Jute Mills Associ-
ation has urged Government to formulate a
five year policy exclusively for the Jute
Industry;

(b) if so, the details thereof;

(c) whether the Government have consi-
dered the suggestions made by the Jute Mills
Association in this regard; and

(d) if so, the reaction of Government in
regard thereto 7

THE DEPUTY MINISTER IN THE

 MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK) : (a) Government have not
received any proposals in this behalf from
the Indian Jute Mills Association.

(b) to (d). Do not arise.

Setting wp of a Factory in Ethiopia to
manufacture Potash from Brine

4985, SHRI VIRENDERA KUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that Government
propose to set up a factory in Ethiopia to
manufacture potash from brine; and

(b) the reasons which led Government
to propose to set up a factory for manufac-
ture of Potash from brine in Ethiopia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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RAM SEWAK) : (a) No, Sir.

(b) Does not arise.
Bales of Cotton damaged in Rain

4986, SHRI  VIRENDRAKUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(8) whether it is a fact that 80,000 bales
of choice cotton remained exposed to rain
during June-July, 1970 in some of the up-
country stations be.ween Surat and Broach
and becamc useless;

(b) if so, the reasons therefor, and to
whom these bales were sold; and

. (c) the steps Government propose 1o
take avoid such waste in future ?

THE DEPUTY .MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
"RAM SEWAK) : (a) Government have not
received any complaint in this regard.

(b) and (¢). Do not arise.

Tmport of Coal fur proposed Steel Plant
at Vishakhapatnum

4987. SHRI HIMATSINGKA : Will
the Minister of FOREIGN _.TRADE be

. pleased to stale :

(a) whethéf Government propose to
import coal -for the proposed steel plant
at Visakhapatnam ; al_'nd

(b) if so, the assessment for the first
three years and from which countries this
import is likely to be made ?

THE DEPUEY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) whether f;oal for the
proposed steel plant at Visakhapatnam
is to be imported and if so, in wh}:r.
proportion is still under Government's
consideration.

(b) Does not arise.

Hydro-Electric Project in Nefa

4982. SHRI S. K. TAPURIAH Will
the Minister of IRRIGATION AND POWER
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be pleased to refer to the reply given to
Unstarred Question No. 3518 on the 18th
March, 1970 and state :

(a) whether the detailed investigations
regarding the Hydro-electric Project in
NEFA have since been completed ; =

(b) if so, what is its potential and when

and .
(¢) if not, at what stage the matter
rests ? ~
THE DEPUTY MINISTER IN A THE
MINISTRY OF IRRIGATION AND P@-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) No, Sir.

(b) The 'invcstigations
advanced stage of progress.

ar¢ in an

(<) Details of polential and benefits :
will be known afier the investigations are
completed and project report is prepared,

National power gcid for Equitable
Distribution of Power -

4989. SHRI SITARAM KESRI : Will
the Minister of IRRIGATION AND POWER
be pleased to state whether Government

' have plans 1o build a raticral power prid

1o see that power is equitably distribuied ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
The concept of unifving power systems
has been recognised and schemes for cons-
truction of inter-State lines are in progress
for effecting 1he co-ordinated development
of Regional Grid Systems with the ultimate
object of evolving an all India Grid System
for opiimum use of generation and trans-
mission facilitics in the country.

Plea for Sikkam's Independence

4990. SHRI RABI RAY : Will the
Minister of EXTERNAL AFFAIRS be pleas-
ed to state : )

(a) whether his attention has been drawn
to reports in the Hindustan Standard of
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Calcutta . dated the 4th July, 1970 that
“Sikkim', an Eaglish Jouroal, has been
pleading for Sikkim's independence ; and

(b) if so, the .reaction of Govermnment
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Government of Sikkim has
issued a Press Statement repudiating these
views, and stating that the attempt to
frustrate existing Indo-Sikkim amity is in
very poor laste. The Chogyal of Sikkim
in his address to the Sikkim State Council
on 17th July, 1970, also stated that such
attempts are to be regretted and condemned.

Request by Late Maharaj Trailokya Nath
Chakravarty for withdrawal of
Pakistan EJ::'J' Properties

4991. SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to slate :

(a) whether it is a fact that the late
Maharaj Trailokya Nath Chakravarty made
a special request to the Prime Minister on
7th May, 1970 for urging upon Pakistan for
immediate withdrawal of Pakistan Enemy
Properties Act ;

(b) whether he told her that Enemy
Properties Act is one of the major causes
for migration of the minorities from their
homeland ;

(c) whether he also requested her to
take up the cause of protection of the mino-
rities, by assuring them equal cilizen's
rights, with the Government of Pakistan ; and

(d) if so, reaction of the Prime Minister
to these requests 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) to (c). No, Sir.

. (d) Does not arise.
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Scheme for development of Gandak
Command Areas

4992, SHRI V. NARASIMHA RAO:
Will the Minister of IRRIGATION AND
POWER. be pleased to state :

(a) whether the Bihar Government have
submitted to the Centre a scheme for an all-
round development of the Gandak command
area in Champaran, Saran and Muzaffarpur
Districts of North Bihar;

(b) the broad outlines of the Scheme;
and

{c) the reaction of Government thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (¢). A Scheme entitled
“‘Credit Scheme for Gandak arca develop-
ment” estimated to cost Rs. 40.51 crores
has recently been received from the Bihar
Government and is at present under exami-
nation in the Ministry of Food, Agriculture,
Community Develcpment and Co-operation.
The main items of cost in the pioposed
scheme are :

1. Waste land Rs.  53.00 lakhs ,
Reclamation '
2. Lift Irrigation Rs. 216400 ,
3. Development of Rs.. 239.00 ,,
Markets
4. Storage Rs. 14685
Schemes
5. Roads Rs. 42800 ,,
6. Tractors Rs. 90000 ,,
7.  Fisheries Rs. 10000
8. Horticulture Rs, 2000 |,
Development
Total : Rs. 4050.85 lakhs

or Rs. 40.51 crores.

The requircment of agrizultural credit of
short, medium and longierms for the first
year of the programme is es'ima‘'cd at
Rs. 1150 lakhs, rising to Rs. 3200 lakhs in
the fourth year. ' ’

. It may, however, be mentioned that the
existing Central Sector programme of the
Mi}:i_slry of Food, Agriculture, Communify
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Development and Co-operation for integrated
area development programme in  selected
command area, inititated during the Fourth
Plan, does not include Gandak Command
in Bihar. Kosi Project is at present
included, There is a provision of Rs. 15
crores in the Fourh Five Year Plan in the
Central Sector for strengthening infra-struc-
ture facilities regarding rural communi-
cations and market facilities in the following
ten command areas :

(i) Kosi (Bihar)
(ii) MNagarjunasagar (Andhra Pradesh)

(iii) Tungabhadra (Mysore and Andhra
Pradesh)

(iv) Kangasabati (West Bengal)

() Rajasthan Canal (Rajasthan)
(vi) Mahi-Kadana (Gujarat)

(vii) Cauvery Delta (T ‘amil Nadu)
(viii) Tawa (Madhya Pradesh)

(ix) Pochampad (Andhra Pradesh)
(x) Jayakwadi (Maharashtra).

Rs. 1.5 crores would be made available
under the above programme for improve-
ment of link roads and market complexes
in each command area during the Fourth
Plan, subject to the condition that the State
Government concerned agrees 10 provide all
other necessary inputs and  supporting
services including proper administrative
machinery, These are—consolidation of
holdings, landlevelling and landshap-
ing, provision of water courses soil surveys
and drainage system, supply of farmers®
needs in respect of credit, seeds, fertilizers,
pesticides, agricaltural  machinery  etc.
research facilities, processing and agro-in-
dustries town planning, supplemental irri-
gation from ground water sourcs etc. etc.

The Conference of Ministers of Agricul-
ture, held recently, endorsed the recommen-
dation that a beginning should be made by
taking up one important river valley pro-
ject in each State for an intensive study of
the needs of the watershed as well as the
command area by a joint Government of
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India—State team of exports with a view to
prepare a project report containing specific
schemes for implementation, The question
of taking up such a study in respect of the
Gandak Command area is under consi-
deration.
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Setting up of Electronic computers and
Radars in Areas vulnerable to
Floods

4997. SHRI MANIBHAI J. PATEL :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Government
have in co-operation with the Meteorologi-
cal Department drawn up a schem: for the
flood warning system in the country setting
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up electronic computers and radars in arca
prone to flash floods; and

(b) if so, the details thercof and the
estimated expenditure be to incurred on
this project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Flood Forecasting
Centres have been set up in the States of
Gujarat, Uttar Pradesh, Bihar, West Bengal,
Orissa and Assam afier taking into account
the recommendations made by the Co-
mmittee on Scientific Flood Forecasting set
up in 1963 and the experience gained from
the experimental Flood Forecasting Unit
set up a Delhi in 1959, Bared on the ex-
perience of working of these Centres, fur-
ther Units will be planned, wherever
necessary, for implementation in the Fifth
Plan.

A cyclone warning radar has already
been installed at Visakhapatnam which is in
operation from April, 1970, Seven more
radars are expeclted to be inctalled along
the coastline during the Fourth Plan period.
However, no scheme for flood forecasting
by setting up electronic computers in areas
prone to flash floods as such has been drawn
up.
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Indo-Nepal Trade Talks

5000. SHRI N. R. LASKAR :
SHRI J. K. CHOWDHURY :
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SHRI D. N. PATODIA :

Will the Minister of the FOREIGN

TRADE be pleased o state :

(a) whether it is a fact that +the
Secretary-level talks between India apd
Nepal were held in Aogest, 1970 for explo-
ring possiblities of replacing the existing
trade and transit treaty which is -expiring
in October, 1970 ; and

(b) if so, the outcome of the talks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). There were
informal exchanges of views between the
the Secretaries of the two Governments
during August, 1970. The exchanges were
informal exploratory, and at best prepara-
tory.

Seizing of Arms and Ammenition from
Hide-Outs of Underground Nagas

5001. SHRI N. R. LASKAR : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the Security
Forces seized a large quantity of arms and -
ammunition from a hide-out of the under-
ground NMNagas near Rukruma vilage, 13
kilometres from Kokima, om 6th August,
1970 ;

(b) if so, the details thereof ;

(c) whether the arms were Pak. made
or China made ; and

(d) the number of persons of security
forces who were killed ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) :(a) to(d). A group
of underground persenncl had a briefl
encounter with a pairol of the security forces
in the vicinity of Rekroma village on 6th
August, 1970, The underground personnel
fled. There was no casuality on either side,
During search of the area, the security
forces recovered three *303 rifles and 100
rounds of ammunition. These did not bear
any markings showing the country of origin.
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Unofficial Journeys by persons
accompanying Prime Minister

5002. SHRI ONKAR SINGH. Wil
the Minister of DEFENCE be pleased to
refer to the statement laid on the 31st July,
1970 in fulfilment of Assurance given in
reply to Unstarred Question No. 429 on the
19th November, 1969 regarding the expen-
diture incurred oo Prim: Minister’s tours
in I. A. F. planes, and state the nimas and
addresses of pzrsons in whose cases the
Prime Minister used her discretion for not
recovering any money from them and the
names of the places where they travelled by
1. A. F. planes ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : Under the Rules,
the Prime Minister has, during official
journeys, full discretion to take in the
I. A. F. aircraft any other passenger, as
considered necessary by her for the purpose
of her journey. This discretion was
exercised by her in all cases relating to
official journeys during the period in
question.

As regards unofficial journeys by I.A.F.
aircraft the Prime Minister has no discretion
to waive recovery of charges from non-
entitled persons acccompanying her. (Ths
persons who, under the rules, are entitled to
travel free of charge during such jurneys
are the Prime Minister's personal and
security staff and her personal attendant.)
Charges at the prescribed ratest were accor-
dingly recovered from the Prime Minister
herself and from non-entitled persons for
such journeys during the period. In a few
cases payment has not been made so far
and action is in hand to effect recoveries.

e W TEgw ST aA & fir fa o
Arara WEEAY F1 gETEN

5303, =it sits1 TS AAT 1 e
AT FAT ag TAOT FIT FLA 05 :

(¥) #57 ag a9 & fF qas =
Fegall aur FFAAT |FEATY AT BITHGT
NasdH F7 qur dfiesr ar ¥
ST STTAAT ¥ qg@r war § ;@R

SEPTEMBER 2, 1970

Written Answers 116

(=) afz g, &% sa% @@ wwr §
aqr wrgda) 1 fing oA g @l Sw
safeaal & At 74T § faTRY ¥ wagdw
ar PR g ?

adfers savore sarerg § IO (s
w we) : (%) a (). o
fagfasi 33 My ¥ swdmr o
fratar-faatas saar fedt Gt Frafas
g miAifea fawtar sov sfagfa srgde
& WA 9T A9 qreafes  goraAr
@redy # sfesfag +=% M ) 74 ok
§9eHl T AAIT F awar g, Y @
SF1X &1 7S faaifa seare & fmfor &
IFT A F A1\ 75 1 79 A € oy
& @ife fawtm ot Frafe srrsowamy
F AIAR A4 IQEA & GIAAT qAv
% | 3@ &9 & gand fagraw, 1968 a%
fed ad frafal & o @ et s
R difsres W@ Ff arava sgEg @
formd fod argdal & se-aw | W
ad, 1969 & g fed w7 ¥
TETHI SEAEl & qer a9
safeadl & mAf & @t &, foed ¥ srgde
fer 771 ¥, AN qEETS Iqeew Adl §
AT TT AFHIA FT Mioq FF7 § 07
15T 97 ITN fAad a1y S ¥ wgew
ad g

AT w1 AR J9T & & wfwwe
# &g fawrem
5004. =it wtETEE WA : aq7 afx-
TAT WA A FATA FY FYT FEF ¢

(F) s ag aa ¢ f& s
£ AT A7 F AAfaFI ¥ M HL
famr g ; &z

(=) afz gf, &Y o% 7o W@ § ?



N7 Written Answers

sfaeen st (sit sreite )
(%) s, &

(OEGEGES

Import of Clutch Faces and Brake Lini
by Shri R. K. Soni of Ludhiana =

5005, THRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Shri R, K.
Soni of Ludhiana has been allowed to
import large quantities of Clutch faces and
brake linings far in excess of his genuine
requirements ;

(b) whether the entire quantities impor-
ted have been used in actual production of
machines for which the import was inten-
ded ;

(c) if not, the action taken against the

importer and Gover officials responsi-

ble for wastage of foreign exchange ;

(d) whether a preferential treatment is
being shown to this party ; and

(e) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTERY FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Mrs. R. K.
Machine Tools of Ludhiana with which Shri
R. K. Soni is connected, have been issued
several licences for the import of raw
materials under the category of Actual
Users as well as under the Import Policy
for erstwhile Export Promotion Scheme,
The utilisation of the imported clutch facings
and brake linings has been examined. The
Examination has revealed that the firm
utilised some of the clutch facings and brake
linings in the manufacture of machine tools
for which they have been registered with
Director General of Technical Development,
The balance is reported to have been used
in the production of diversified products.

(c) to (¢). The matter in regard to the
use of imported material in diversified
products is under examination, In the
matter of licensing, no preferential treat-
ment has been given to this party,
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Survey of Alaknanda Valley for Genera-
tion of Power

5007, SHRI S. N. MISRA :  Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether any survey has been made
of the Alaknada Valley which is reported
to have very high potentiality for genera-
tion of power ;

(b) whether Government will place on
the Table the detailed report of the survey
m_adc ; and

&) action being taken by Government
to harness such mighty potentialities for
Hydro-Electric Power ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) to (c). The preliminary sur-
vey made by the Central Water £nd Power
Commission in respect of power potentiali-
ties of the Alaknada Basin is being followed
up by detailed investigations. The U. P.
authorities have practically completed inves-
tigations on the Vishnu-Prayag Scheme and
the project report is under preparation.
The Government of Uttar Pradesh propose
to take up the Vishnu Prayag Scheme for
implementation during the Fifth Plan. In-
vestigations are in progress on the Bowala-
Nandprayag and Nandprayag-Langasu
Schemes.

Military Farms run by Defence
Department

5008. SHRI S. N. MISRA : Will the

the Minister of DEFENCE be pleas:d to
state

(a) the number of Military Farms run
by the Defence Department ;

(b) the States in which each is located ;
(c) the acreage of.each Farm ; and

(d) how their production is utilised ?
THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) There are
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77 Military Farms Installations in the coun-
try, comprising 30 Cattle Holding Farms,
15 Non-cattle Holding Farms, 23 Military
Farm Depots and 9 Military Farm Bailing
Depots.

(b) and (c). A Statement, giving the
requiste information, is laid on the Table of
the House. [Placed in Library. See No.
LT—4146/70)

(d) Military Farm lands are used pri-
marily for growing green fodder and hay,
which are fed to Army animals. Grains and
vegetables are also  produced where
the land holding permits. Grains are
generally sold to the Food/Seed Corporation
of India or by public auction after meeting
the seed requirements of the Farms ; vege-
tables are generally supplied to troops.
The dairy products are issued to service
personnel and other authorised personnel.

Deterioration of stock of Low Grade To-
bacco kept for Export

5009. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that nearly 25
per cent of the 3.11 million kg. of acoumu-
lated stock of low-grade tobacco kept for
export deteriorated to such an extent that
it ceasod to be expostable ;

(b) the reasons for delaying the deci-
sion to remove minimum floor prices
thereby allowing the westage of precious
exportable tobacco ; and

(c) whether.all exportable stocks have
by now been cleared as envienged earlier 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : () to (c). There was
some accumulation of low grades of tobacco
which have been partly exported. Deterio-
ration of tobacco takes place duc to
passage of time and bad storage. The pro-
posals to remove minimum floor prices for
lower grades made by the Tobacco Export
Promotion Council was immediately accep-
ted. Efforts are being made to clear the
old stocks of tobacco as garly as possible.
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Collaboration with Conge in Copper and
Zinc Mining

5010, SHRI VIRENDRA KUMAR
SHAH : Will the Minisier of FOREIGN
TRADE be pleased to state whether Go-
venment proposed to extent the area of
cooperation with the Government of Congo
in Zinc and Copper mining on the pattern
of proposed collaboration in diamond
mining ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : It is not in public in-
terest to disclose this information.

Absorption of Employees of Indian Statistical
Institute, Calcutta. in National Sample
Saivey Organisation

5011. SHRI INDRAJIT GUPTA :
Will the PRIME MINISTER be pleased to
state :

(a) whether employees of the Indian
Statistical Institute, Calcutta, are to be'
screened on the basis of police reports andjor
medical examination before their absorption
in the National Sample Survey Organisation;

(b) if so, the reasons therefor ;

(c) whether it is also a fact that perma-
nent workers of the Indian Statistical Lasti-
tute are being denied permanency of service
in National Sample Survey Organisation ;
and

(d) whether Government have taken
steps to redress these and other grievances of
the Indian Statistical Institute staff.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDH]I) : (a) and (b). Under the rules,
verification of character and antecedents and
medical examination of every person pro-
posed to be appointed in Government service
are necessary conditions. The Indian Statis-
tical Institute Workers’ Organisation has
suggested that these requirements should be
waived in the case of ISI employees who
are to be absorbed in Government service.
This suggestion is under consideration.
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(c) The benefits relating to permaneat,
i. e. regular, employees of the Indian Statis-
tical Institute are different from those of
permanent Government servants, The ISI
workers would continue to be entitled- to
their existing benefits after absorption in
Government service.

(d) Does not arise as the lines * on which
the absorption of staff in Government service
are yet to be finalised.

Underground tests for striking oil in the Oil
Rich regions

5012, SHRI J. K. CHOUDHARY :
Will the PRIME MINISTER be pleased to
state :

(a) whether Shri Krishna Menon wamned
that underground tests aimed at striking oil
in the oil rich regions of the country would
have dangerous effects ; and

(b) if so, the details thereof and the
reaction of the Goverament thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMITL INDIRA
GANDHL) : (a) Yes, Sir. Government has
SCEN Newspaper reports.

(b) Governm=nt is aware of the possible
harmful effects of underground nuclear ex-
plosions for peaceful uses. The possibility
of dangerous environmental contamipation
and consequent ccological changes through
residual radioactivity require detailed study -
before this technology can be applied.

Pak Citizens Army

5013. SHRI J. K. CHOUDHARY :
Will the” MINISTER OF DEFENCE be
pleased to state :

(a) whether he is awarc of the creation
of Pakistan Citizens Army ; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). Some irre-
gular forces like Dafai Mujahid and Ali Barq
bave been raised in Pakistan and Pakistan
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oeccupied Kashmir. In a recent Press Con-

ference at Rawalpindi, Air Marshal Asghar

Khan (Retd.) urged the Government of

Pakistan to raise a citizen's army.

waw qfeiren & faeafon safedl
@ wf gfaard

5014, s wiETCET® W ;@0
femd w fama 51 ag 9 &1 g0
L & .
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¥ 2YuA Usen T #1 1@ qfeneAn & fay
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& for 320 0 woy &1 wfafEa
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Central Assistance to the West Bengal
Government for Sinking of Tubewells

5017. SHRI K. HALDER : Will the
Minister of IRRIGATION AND POWER be

pleased to state :

(a) whether the West Bengal Govern-
ment scheme to sink 20,000 tubewells to
facilitate irrigation during the Fourth Plan
is mnot likely to be implemented in full due
to lack of adequate credit facilities from the
pationalised banks; and

(b) if so, whether the Centre propose to
give any special assistance to the State to
ensure full implementation of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR PRASAD):
(a) and (b). According to the information
received from the State Government, the
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West Bengal Government has targeted 20,000
shallow tubewells for the current year. The
State Government has provided Rs. 126
lakhs in their Annual Budget which will
permit sinking of 6,000 shallow tubewells
only. About Rs. 180 lakhs will be neces-
sary for energising these tubewells. Another
Rs. 770 lakhs will be required for complet-
ing the remaining 14,000 shallow tubewells.
The State Government report that help from
the nationalised banks is expected to be just
nominal.

No proposal has so far been received by
the Ministry of Food and Agriculture for
any special assistance for ensuriog the
implementation of the programme of sinking
20,000 shallow tubewells. The State Govern- .
ment have, however, very recently requested
the Ministry of Food and Agriculture for an’
additional allocation of Rs. 300 lakhs outside
the State Plan, for shallow tubewells (Rs. 180
lakhs for purchasing pumps for operating
6000 shallow tubewells and Rs. 120 lakhs
for sinking and commissioning another 2400
shallow tubewells).

Peace Efforts by India to Solve Crisis
in indo-China

5018. SHRI ESWARA REDDY : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether Government of India intend
to take any initiative to solve the crisis in
Indo-China; and *

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Government of India are constantly in
touch with all the parties concerned in the
conflict in Indo-China with a view to assist-
ing in bringing about restoration of peace.
The substance and details of these contacts
are confidential. In our view substantive
progress in the Paris talks, and the discus-
sion among the parties in Laos offer the best
opportunities at present for progress towards
a peace seltlement, in Indo-China.

Espionage in Chandigarh

5019, SHRI KANWAR LAL GUPTA :
Will the MINISTER OF DEFENCE be
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plemsed to refer to the reply given to Un-
stasred Question No, 7036 on the 22nd
Agpril, 1970 and state :

(a) whether invistigation. in regard to

the: espionage in Chandigarh has becn
compisted;
(b) if so, the names of the arrested

porsons, charges against cach persoa and the
action taken against each one of thom;

(¢) how many of them belong to the Air
Force; and

(d) the steps taken by Government to
ses that our military secrets do not leak
out ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Yes, Sir.

(b) and (c). Six persons have been
charge-sheeted u/s 3/9/10 of the Official
Secrets Act, Three of them belong to the
Air Force. The trial is proposed to be held in
camera, It would not be in the public
interest to give any further details,

(d) Security arrangements have been
further tightened,

Rent of Residential Accommoedation
Occupied

5020 SHRI RAM KISHAN GUPTA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it issa fact that Chandigarh
Administration have urged the Bhakra
Management Board to pay the difference of
rent between 10 per cent of the employees’
salary and the economic rent beihg charged
by the Union Territory for the residential
accommodation occupied by its employees;
.nd .

(b) if so, action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(@) Yes, Sin
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(b) The Bhakra Managoment Board
have urged that the Board should be conside-
red at par with the States of Harysna and
Punjab in the matter of occupation of
residential  accommodation DrDVlded by
the- Chandigarh Admini 1 and as
such they should not be charged more than
the Economic rent, and that payment of the
difference between the Economic rent and
109 of the pay of the concerned employees,
should be deffered for the time being. The
Bhakra Management Board has now conmst-
ructed its owa Colony at Chandigarh and its
staff occupying the Chandigarh Administra-
tions quarters are likely to be moved shortly
to the new colony.

Invitation to Press Correspondents at the
Press Conference addressed by
Chairman, Atemic Energy Com-

5021. SHRI S. C. SAMANTA : Will
the PRIME MINISTER be pleased to state :

(a) whether the Chairman of Atomic
Energy Commission addressed a Press
Conference; recently, in New Delhi;

(b) the names of the English, Hindi
and other languages dailies and their aceredit-
ed cdrrespondents who were invited to this
official Press Conference and those who
attended it;

(c) whether all accredited correspon-
dents and. local editors are invited for the
Press Conference attended by the Prime
Minister when organized by Press Informa-
tion Bureau; and

(d) what are the reasons behind the
Information Wing of the Prime Minister’s
Secretariat in not following the P, 1. B. policy
of non-discrimination ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : Yes, Sir.

(b) The invitation was issued to all the
Press Correspondents  accredited to the
Government of India, numbering obout 330,
More than 100 correspondents attended,
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Names of Pressmen who attend press confe-
rence are mot usually noted.

(©) Yes, Sir.

(dY¥ The invitation in this case also was
issued by the Préess Information Bureau.
Sicce it went to all accredited correspondents,
the question of discrimination does not
arise.

Export of Indian Films for Exhibition Abrord

5022. SHRI S. KUNDU : Will the
Minister of FOREIGN TRADE be pleased
to State :

(2) whether private traders and film
distribuwtors export Indian films for exhibi-
tion abroad;

(b)  if so, the number of such companies
who' carried on such business last year; and

(¢) the foreign exchange earned during
the last three years by the export of Indian
films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir. A
large number of parties are exporting Films
abroad but it is difficult to indicate their
precise number.

(c) The fereign exchange earned through
export of films during the last three years
is as under ; —

Year Value
(Rs. in lakhs)
1967-68 389
1968-69 295
1969-70 435

BHADRA 11,
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TR #4l, wg ufsw WA, qE-sw
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SEPTEMBER 2, 1970

Written Answers 132

fagw & ol ga fa@ &Y Qo dar aww
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q1 T41 A% ®a faww & faq aar wfwm
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Setting up of a Board of Technical Con-
Itants for Brah Flood Control

Board

5028. SHRI B. K. DASCHOWDHURY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether a Board of Technical
Consultants has been set up for the Brahma-
putra Flood Control Board; and

(b) if so, the detailed reasons for
setting up of such a board 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). While setting up the
Brahmapuira Flood Control Commission,
the Government of Assam have also consti-
tuted a Board of Technical Consultants to
review the work of Commission and advise
on the complicated problems which might
arise during planning, designing and execu-
tion of the flood conmtrol schemes in the
Brahmaputra Valley.

Power Supply in  Cooch-Behar and
Neighhbouring Arcas

5029. SHRI B. K. DASCHOWDHURY :
Will the MINISTER OF IRRIGATION
AND POWER be pleased to state :

(a) whether in view of serious dis-
location of power snpply in Cooch Bebar
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and neighbouring areas even after ins-
tallation of one small generating set at
Cooch-Behar, the sufferings of consu-
mers, and small trapers are on an
increasing scale;

(b) if so, whether Government propose
to install at least one more generating
set at Cooch-Behar to give relief to the
local people;

(c) whether 1t is also a fact that
such generating sets are availible in
Assam which can be purchased without
any difficulty; and

(d) if so, when Government propose
its installation and if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION and
POWER (SHRI SIDDHESHWAR PRASAD)
(@ to (d). Except for  restrictions
on the power supply to iodustrial con-
sumers during ° peak hours in the
evening, no other restriction have been

imposed on the supply of power to
consumers in Cooch-Behar. The further
augmentation of the capacity of the
local diesel generation station by the
addition of one more diesel set is under
consideration of the West Bengal
Government. The West Bengal Governl-

ment are also making enquiries in res-
pect of any diesel generating sets which
can be spared by the Assam State
Electricity Board.

Extension of Rural Electrification
Scheme  to MNorth Bengal

5030. SHRI B. K. DASCHOW-
DHURY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether Government have decided
to extend a rural electrification scheme
in Morth Bengal and if so, the details
thereof;

(b) the arca and the names of the
villages that will be covered under the
scheme in the Districis of Cooch-Behar
and Jalpaiguri;
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(c) whether any special scheme has
been taken up by the Government to
augment energised pumps for irrigation
purposes particularly in the tobacco
growing areas of the District of Cooh-Behar;
and

(d) if so, the details thereof and if
not, the reasons therefor?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD)
(@ to (d). The State Government
have been requested 1o prepare coordinated
programmes for energisation of wells in
the various districts of the state inclu-
ding drought affected areas and in dis-
tricts (including Cooch-Behar) in North
Bengal where there is scope for utilisa-
tion of groundwater resources. The
State Government proposes to electrify
120 villages in the districts of Cooch-
Behar, Darjeeling, Jalpaiguri, Malda
and West Dinajpur during the Fourth
Plan. Surveys are in progress. Details
of the villages to be electrified and
pumpsets/tubewells to be energised would
bé available after the survyes ae comp-
leted.

Thernes! Projeet in North Beagsl

5031. SHRI B. K. DASCHOW-
DHURY : Wil the Minister of [RRIGA-
TION AND POWER be pleased to state :

(@) whether Government have decided
to start one big thermal projezt in North
Bengal in view of continual power failure
from Jaldhaka Hydel project;

(b) if so, the details thereof with
particular reference to the date of its installa-
tion; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). For meeting the power
detmands in North Bengal and Morth Bihar,
the feasibility of locating a thermal power
siation north of Qanga is under investiga-
tion at present,
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Assist ance given to Indian Nationals
by Indian Embassies in Foreign

Countries
5032. SHRI D. N. PATODIA :
Will  the Minister of EXTERNAL

AFFAIRS be pleased 1o state:

(a) the details of assistance given
by the Indian Embassies during last one
year to Indian ‘nationals; (i) who were
found staying in foreign countries with-
out valid passports (ii) whose passport
had expired (iii) who had been appre-
wu for enteting the foreign country
illegally;

(b) the total amount of money the
embumigs had to spend for arranging
depgmuon of Indian Nationals from
foreign countries under category  (iii)
above;

(©) the dectails of the said money
recovered from the persons concerned or
their guarantere for the last one year
with reference to United Kingdom and
European countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL ATFFAIRS
(SHRI SURENDRA PAL  SINGH):
(@) (i) and (ii). The Indian Mission/
Posts abroad  revalidate the invalid
and expired Indian  passports of
Indian npatiomals, on application, on the
merits  of each case. If the Missions/
Posts are satisfied that the holders of
such invalid and expired passports have
oot since acquired any other nationality,
the passporis are renewed if their life
of six years has not expired, otherwise
fresh passports are granted on -payment

of the usual fees, subject to usual
formalities,

(iii) Indian mationals entering a
foreign country illegally are normally

required to be deported by that country
at their own cost and our Missions/
Posts are not required to spend money
for their deportation. They only issue
emergency certificates to  such persons
for their direct return to India, after
verification of their Indian nationatity,



137 Written Answers

(b) The Government of India
had spent a sum of Rs. 26,140/- during
the last one year for arranging repatria-
tion .of a batch of 91 Indian nationals
under category (iii) above from Bandar
Abbas (Iran), as a special case, as it
was not a normal case of repatriation,
since that country had refused to meet
the cost of their deportation to India.
These illicit immigrants were, therefore,
repatriated by the Indian Embassy against
their individual undertakings to repay
the cost of repatriation, etc,

(¢) Indian nationals are not depor-
ted at the cost of the Government of
India from the United Kingdom and
Eurcpean countries. Hence the ques-
tion of any recovery from them or their
guarantors of the amount. spent on
them does not aries,

Information Bulletins brought out by
Indian Embassy/Mission in Nepal, Sik-
kim and Bhutan

5033, SHRI D. N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Indian Embassy in
Mepal and the Missions in Bhutan and
Sikkim bring out any information bulletin,
newsletter etc. to project the correct image
of India in these countries and also to
counter the impressions which are sought
to be created by political parties through
the local press; and

(b) il mot, whether Government-have
considered the feasibility of such a pro-
cedure ?

THE DEPUTY MINISTER IN THE
MIMISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : () and
(b). Owr Missions in Kathmandu and
Gangtok bring out the following informa-

tion bulletins, news-letiers, Lndiagrams
elc. *—
Kathmandu—

(1) Bharat Samachar—a  Weekly

brought out in Nepali language.

(2) Large numbers of press notes and
Indiagrams etc, '
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Gangtok—(for publicity material Gangtok
covers both Sikkim and Bhutan).

() Himalaya Sandesh, a fortnightly
in Nepali |anguage.

(2) Pragati—a Quarterly brought out
in Nepali and Tibetan laoguages.

(3) A daily bulletin which is also
brought out in English, Nepali and
Tibetan languages.

(49) In addition, a significant number
of ad-hoc publications, press notes
etc. are also issued.

Hiring Of Bougalows by Chiel Engincer,
North Western Zone, Chandigarh

5034, SHRI S. M. BANERJEE :
Will the MINISTER OF DEFENCE be
pleased to state:

(a) whether it is a fact that the
Chief Engineer, North Western Zope,
Chandigarh, has hired some bungalows
for his effice purposes in Chandigarh;

(b) how much rent has besn paid
for all the bungalows upto the 3lst
March, 1970 and who are the owners of
those bungalows; and

to curtail such
for manitaining such

(c) the steps takem
heavy expenditures
offices?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) :
(@) to (o). There are & bungalows

at present on hire by Government for
the office of the Chief Eagineer, MNorth
Western Zone, Chandigarh. The oldest
hiring is of 1963. The total sent paid
till 31st March 1970 for these 8 bugga-
lows is approximately Rs. 1,65901/-.
The rent paid is considered reagenable.
It is however proposed to construgd in
due course accommodation for the office
of the Chief Engineer in the military
area of Chandigarh,

The names of the owners of the £
bungalows are:—

(i) Shri B. D. Bali.
(ii) Shri Sohan Singh Setbi.
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(iii) Smt. B. K, Phoolka.
(iv) Shri Rattan Lal Nag.
(v) Dr. (Mrs) S, Babbar.
(vi) Shri Surinder Pal Singh.

(vii) Shri K. C. Kohli.

(viii) Shri Sunder Lal.

Setting up of 8 Committee by North
Regional Electricity Board to
Survey Hydel Potentialities

5035. SHRI K. M. MADHUKAR : Will
the Minisrer of IRRIGATION AND POWER
be pi | to state whether it is a fact that
the Morth Regional Electricity Board had
set up a Committee of Experts to survey
hydel potentialities of the region and to
draw up a programme for advance investiga-
tion 7

THE DEPUTY MINISTER
MINISTRY OF

IN THE
IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

Yes, Sir—the Northern Regional Electricity
Board at its meeting on 3Ird and 4th July,
1970, decided to set up a Committee to
scrutinise, on the basis of preliminary
studies, all potential hydro sites in the
Northern Region. The Committee would
also assess the furds required for further
investigations to be carried out by the State
Government concerned.

Deplorable Condition of National Science
Library Housed in MNational Physical
Laboratory, Delhi

5036. SHRI MRITYUNJAY PRASAD:
Will the PRIME MINISTER be pleased to
state :

(a) whether attention has been drawn
to the deplorable condition in whcih a large
number of books, periodicals and science
journals are kept in gunny bags, instead of
being properly displayed in suiatble shelves
in the National Science Library housed in
the Mational Physical Libomtory, Delhi ;
and

(b) if so, what steps do Government
intend to take to preserve the scientific
literature properly to make this library a
reference house to use by scholars ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE IN THE DEPART-
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MENTS OF ELECTRONICS AND
SCIENTIFIC AND INDUSTRIAL RE-
SEARCH (SHRI K. C. PAINT) : (a) Part
of the Library of Indian National Scientific
Documentation Centre is located in the
National  Physical Laboratory Library
INSDOC does not have not enough library
space. A consignment of foreign language
patents received recently by INSDOC packed
in bassiin is being processed for display in
the Library.

(b) The establishment of a National
Science Library and a separate building for
it are under consideration as part of the
Fourth Five Year Plan proposals of the
CSIR.

Setting up of Department of Minorities

5037. SHRI MURITYUNJAY PRASAD:
Will the PRIME MINISTER be pleased to
state :

(a) whether a Department of Minorities
to be attached to the Prime Minister is pro-
posed to be set up ;

(b) if so, the functions thereof ;

(c) the estimated expenditure annually,
recurring, and non-recurring, for setting up
such a Department ; and

(d) when the department is likely to
come into being ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No, Sir.

(b) to (d). Do not agiwe.

Frenm & fanm mifﬁtﬁutwvﬁ
aar At g fwan wan gEEa

5038, =it sifere Sry A<at : Far AT
WAt 7 F@ry F FO S

() 3aragwa § f5 77 g9z gzed}
agr g 7 AgAr Al F  guda §
¥Tieqs ¥ frag Fq 9T g ¥ OF
g9 far o,
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(=) 7a1 397 Fpdart 49 9v;
“(7) afz adk, av s aw g8 A
¥ ¥a1 sEaArdt §1 o1 @ § fr afasy &
¥ 9TET T §Y;

(9) g% ami &1 @ gar g;

(%) sw@ &1 fasre @ ark & 7ar
FETE FA T8 ?

T WA (o weETw) 2 (F) ¥
(%) : 8Tram & faamm e & |y 13
goTs, 1970 #1 2t an€. w. 21, . &t
g fafafa qves ¥ oF gegw dnfsa faar
q7 | ¥§ 93909 ¥ fed) w9 ar aqeasey
& W A FY FgE A g W I
df7s samfas afaswl & fasg «%
fasrmal  fer aig s & fag dt 1 g7
fawmat &1 fadea fFgr ot wr g

&dfe-w1d gy qur fant # feaa
WA faamt #§ fe
a1 Ffgsnt qav sdard

5039, it T wareq faemdt . wAv
Fifos-Fid 541 a7 q@F N TO FAA
f&:

(F) Rfas-Frd waerg qar  fagal
¥ feqa wrefia fagei & 31 gamd, 1970
F1 719 7T 1§ afawifegi aqr s9arfeqy
Y gt-a denr fead or ; '

(@) s & fead mfawmfoi aar
wAifEt & fgdy #1 &9 99F AW
1 ;

(7) s s ad F fgt @@
afaFifcdi qar saaf] £t dsar feadt
g, e

(%) w@ gwa fear afewrd am
sis e fa ® §?
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Ffoe ord Wwwg § It (s
gtagm fag) : (%) s947 §a1 T8 WA
r—

T gemeq fadw am
fema
i
famm
Sat oF 234 323 557
sofr-ar 193 189 382
(Trarafam)
S 617 623 1240
(sr-7revafaa)
sSai-dT 592 163 755
Ful-wrx 546 224 770
arr 2182 1522 3704

(&) T wFgdt 1 A @ AR
THIE! g1 9 q AT F AT 9T @ &
ST |

(w) 7 1969 & 1970 & iy
fom® #wf 3 fgdy fasg DA &7 oSy
fafra end g A §, saa den
I AFE g —

qder afasrd FHITN
et 3 15
EELL 1 11
qIF -_ 10

(v) fzdt famor wemall & fag &)
afas1dt it aaT FANN A58 fro

T gl
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smafte gurC ardn gra sfacer
® an # fagan ederd @ @
famife

5040. sit = e fag : w1 wfA-
Y U 9g 4dT #1 $97T &7 R wan-
afrs guie aw @ sfqwn & aR
¥ fagea wawrr a9 A 4T A Wew
famfey #1 § ?

wfoca vt (st ooitaw Tw)
sarafaE GEIT ATANT ¥, TET AHS} 9T
weaga gw Y [ T WAy & ;o
g1 g® & i gaw fadew fear or

wE

feeelt fama W@ I g faeelt
# {7 & WAL SEA w1
fagran

5041, =it 7w TgEq faatal: sar
fa=f oo faga w41 gg @9 N Fa
Fin fw

(%) 7ar feee faoa sarg 9o &
feselt Az A qfara fawe # owgd
fagm & favig fear & &R

(=) afz i, @ g afarsa
g fram sqa g1 F wmar g AR
I g i FwEry e o ferar W
g ?

fearg @ar fama s & ot
(st fagmx wE®) @ (F) AW (=) .
feeet fama sma dewm &1 AFAA R
fr faee) o wigfefe fagg el & oF
qga a W Y@ gt §  gfoa
FT 9T 29 ®Ug §OA 47 A | qGHT
fa<itn g feafa ¥ gg geai@ 1 =W
# sraffaa 13 3 feq, fRedlt faga
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YT GEAIT FqA) 9% & g@i@ o wei-
IR FI MG aear & fou @&
Y dTR ST W@ & fom gt 25 e
WY g g | WAT "W U W
T X 99 AT F 7AW 9T a9 A9
foa srom 9a ag @a faest faga
W9 TEqIA § AT g1 ATy |

Making s India Handloom Board as.a
Statutory Hoard

5042, SHRI N, SHIVAPPA : Will the
Minister of FOREIGN TRADE be pleased
to state :

-(a) whetber there is any proposal under
Government's consideration for making the
All India Handloom Boird into a Statutory
Board ; and

(b) if so, by when it is likely to be
materalised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). It has already
been decided to coovert the All india
Handloom Board into a statutory body and
steps are being taken to implement this
decision .

Impeort of Cotion

5043. SHRI YASH PAL SINGH : Will
the Minister of FOREIGN TRADE be
pleased to state the quanium of cotion
imported per year and the names of the
countries  from where the cotton is
imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR{
RAM SEWAK) : Imports of cotton during
the last three cotion years (September-
August) were as under —

Year Imports
(in lakh bales)
1966-67 7.82
1967-68 7.78
1968-69 429
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Important countries from which cotton is
imported are :—U. A. R., Sudan, U. 8. A,
and Past African countries.

Scheme of Export Credit and garvantee
Corporation to encourage Export to
Technical Services

5044, SHRI G. VENKATASWAMY :
‘Will the Minister of FOREIGN TRADE be

pleased to state :

(a) whether the Export Credit and
Guarantee Corporation has introduced some
new schemes to encourage the export of
technical services and to help Indian firms
to take up construction works abroad; and

(b) if so, the broad outlines of the
schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir. The Export
Credit and Guarantee Corporation has
introduced some new schemes to encourage
the export of technical services and to help
indian firms take up construction works
abroad.

(b) (i) Services Policy : The ECGC,
which has so far been covering credit risks
on export of goods only, has now introduced
*Services Policy” which will protect Indian
firms against the risk of non-payment of
services rendered to foreign parties, in the
form of technical or professional services,
royalities, hiring and leasing, copyright fees,
etc. The ECGC will pay 90% of the loss
suffered by the insured.

\

(ii) Packing Credit for Services :
Banks make available credit to Indian firms
which secure orders for execution of cons-
truction works abroad or for rendering
technical or professional services to foreign
parties for meeting some preliminary ex-
penses in India. The new scheme will pro-
tect the banks against 66-2/3% of any loss
that may arise due 10 the insolvency of the
“exporter’ or his protracted default.

(iii) Extension of the scope of Ex-
port Performan:e Guarantee : The ECGC
has also extended the scope of its Export
Performance Guarantee to cover guarantees
given by, Indian banks to baoks in a foreign
country in respect of advances made by the
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foreign bank in local currency to the Indian
firm doing construction works or rendering
services to parties in that foreign country.
This guarantee will be in the nature of a
counter-guarantee to the Indian banks;
should the bank suffer a loss in respect of
the guarantee issued to the foreign bank,
the ECGC would make good 66-2/3% of the
loss in terms of its Export Performance
Guaran‘ee.

Acceptance of Tender for the Construction
of Jangupur Barrgge under Farakka
Barrage

5045. SHRI S. M. KRISHNA : Will
the Minister of IRRIGIATION AND
POWER be pleased to state :

(a) whether it is fact that tenders were
invited for Jangipur Barrage on 27th Decem-
ber, 1967 under the Farakka Barrage
Project ;

(b) whether the tender of one Calcutta
firm was the lowest ;

(c) the reasons for rejecting the tender
of Calcutta firm which was the lowest and
instead accepting the tender M/s. Hindustan
Construction Co. which was higher ; and

(d) whether Government propose to
hold and inquiry into the matter and it
not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDRESHWAR PRASAD): (a)
The Tender for Jangpur Barrage were invited
on 20-11-1967 and the Tenders ‘were opened
on 29-12-1967.

(b) Yes, Sir.

(c) In allotting work on the Farakka
Barrage project, the authorities have to take
into consideration the tenders technical and
financial capability to undertake the type of
job tendered, their ability to complete the
job by the stipulated dates, their resouces
regarding the right type and number of
machinery to be brought to site, require-
ments of foreign exchage etc. The tenders
for ail the major works of the Project are
considered by a high level Tendcr Com-
mittee of officials, consisting technical
experts and the representatives’ of the
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Ministry of Finance and the administrative
Ministry. The Tenders for the Jangipur
Barrage were also accordingly considered by
this Committee. After taking the above
factors into consideration, the committee
came to the conclusion that it would not
be advisable to entrust the work of this
magnitude and npature to the lowest ten-
derer.

(d) In view of the above ten question of
holding any inquiry into the matter does
not arise.

Acceptance of tender for Construction of
Bagmari syphon under Farakka
Barrage Project

5046, SHRI S. M. KRISHNA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that tenders
were invited on 22nd August, 1967 for the
construction of Bagmari Syphon under
Farakka Barrage Project;

(b) whether it is also a fact that the
tender of a Calcutta firm was lower than
the tender of M/s Hindustan Construction
Company;

(c) whether the firm whose tender was
lowest was called to appear before the
Tender Committee on 18th November 1967
but their tender was not accepted and if so,
the reasons therefor;

(d) the reasons for raising the original
time limit of l§ years to 2 years; and

(¢) whether Government propose to
hold an inquiry into the matter and if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Tenders were invited on
28.6.67 and openzd on 22.8.67.

() Yes, Sir,

(¢) Yes, Sir. In allotting work on the
Farakka Barrage Project, the authorities have
to take into consideration the tenderers’
technical and finaacial capability to under-
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take the type of job tendered, their  ability
to complete the job by the stipulated dates,
their resources regarding the right type and
number of machioery to be brought to site,
requirements of foreign exchange etc. The
tenders for all the major works of the Pro-
ject are considered by a high level Tender
Committee of officials, consisting of techni-~
cal cxperts and the representatives of the
Ministry of Finance and the adminstrative
Ministry. The tenders for the Bagmari
Syphon were also accordingly considered by
this Committee,  After taking the
above factors into consideration, the Co-
mmittee came to the conclusion that it
would not be advisable to entrust the
work of this magnitude and nature to the
lowest tenderer,

(d) The peeriod of construction has not
been raised. The work has been completed
in two working seasons as contemplated.

(e) In view of the above the question of
holding any inquiry into the matter does
not arise,

Estimated time for India to reach the
“Take Off" Stage

5047. SHRI SHIVA CHANDRA JHA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that on the basis
of the final Fouth Five Year Plan, India is
not to reach the take-off stage even by the
end of the Fifth Five Year Plan period;

(b) if so, the reasons thereof;and

(c) if not, the estimated time limit by
which India will reach the *““take off™ stage
according to the final Fourth Five Year
Plan ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA

- GANDHI) : (a) No, Sir. The Fouth Five

Year Plan visualises that by the end of the
Fifth Plan the economy will be in a position
to sustain on a self-reliant basis a satis-
factory pace of dewvelopment of 6—6.5 per
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cent a year, ‘‘Reaching the take off stage”
would be a rather imprecise way of expres-
sing the same idea.

(b) and (c). Do not arise.

Scientific Philosophy of Planning in the
‘Preface to the Fourth Five
Year Plan’

5048. SHRI SHIVA CHANDRA JHA :
Will the PRIME MINISTER be pleased to
state :

(a) the broad outlines of the scientific
philosophy of planning if given in the ‘Pre-
face to the Fourth Five Year Plan’; and

(b) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ! (a) and (b). The Preface to
the Fourth Five Year Plan, which was laid
on the Table of the House on August 7,
1970, speaks for itself and requires no
further comment from its author. In the
main, the intention of the Preface was to
highlight certain aspects and objectives of the
Fouth Plan and to seek the determined co-
operation of the people in the fulfilment of
those ob jectives.

Sanctioned Sehemes of Irrigation for
Himachal Pmdﬁ:ﬂ during Fourth

5049. SHRI PREM CHAND VERMA :
Will the Minisier of IRRIGATION AND

POWER be pleased to state :

(a) the details of the large, medium and
small Irrigation Schemes sanctioned for
Himachal Pradesh during the Fournh Five
Year Plan period and amount set aside for
the purpose;

(b) the Scheme out of the ones started
during the last Five Year Plan completed
during 1968 and 1969-70 and how much
area of land will be irrigated by them;

(c) details of the schemes of the Third
Five Year Plan which were either not sta'ted
at all or have not been completed as yet;
and
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(d) how much area of land in Himachal
Pradesh has been planned to be irrigated
by the end of the 4th Five Year Plan and
what would be total expenditure estimated
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No major or medium irri-
gation schemes have been proposed by the
Himachal Pradesh Administration. In the
Minor Irrigation programme, administered
by the Ministry of Food and Agriculture,
an outlay of Rs. 255 lakhs has been pro-
posed as follows :

Name of seheme Amount
set aside
for IV
Plan
( Rs.
lakhs )
L FLOW SCHEMES (STATE
WORKS)
(i) Spillover from III plan 20.82
(ii) New Schemes 49.91
1L LIFT IRRIGATION
SCHEMES
(a) Fiom Khuds ’
(i) Spillover from LI 30.33
Plan
(ii) New Schemes 52.79
(b) FROM TUBEWELLS
(i) Spillover from III 30.17
Plan
(ii) New schemes. 4.50
I, PRIVATE MINOR IRRI-  45.00
GATION WORRS
1V, PRIVATE KUHIS 15.00
RENOVOTION
\A APPLIED NUTRITION 6.48
PROGRAMME
255.00
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(b) As repcried by the Himachal
Pradesh Administration, lists of schemes
ovmpleted in 1968-69 and 1969-70, indicating
the area to be irrigared, are given in state-
ments 1 and 1. laid on the Table of the
House [Placed in library. See No. LT-
4147/70 ]

(c) The details of schemes included in
the 11[ Five Year Plan, which have not so
Aar been taken up and the details of sechemes
which have been started but not yet com-
pleted, are given in Statements III and 1IV.
hid on the Table of the House. [Placed
in library. See No. LT-4147/70]

(d) The Himachal Pradesh Administra-
tion have reported that an additional area
- of 25,000 acres, at an estimated cost of
Rs. 255 lakhs, is proposed to be brought
under irrigation by the end of the Fourth
Five Year Plan.

Increase in Pay of Army Personnel

5050. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleased
to state : .

(a) what were the grades of pay in 1966
and those to-day, from a soldier to Colonel
im the Army, and what are their total
emoluments at present ;

(b) whether Government are examining
the question of increasing their salaries
taking into comsideration the imcreasing
prices of commodities ; and

(¢) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM): (8) Two slatements
showing grades of pay and emoluments
existing in 1966 and at present in respect of
Infantry soldiers and officers wpto the
rank of Colonel are laid on the Table of
the House. [Placed in Library. See No.
LT—4148/70].

(b) and (c). Goverament have already
appointed a Pay Commission whose terms
of rteference include a review of the pay
strocture of personnel belonging to the
Armed Forces.
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Scrviee conditions of the Tca Board
Employees

5051. SHRI VALMIKI CHOW-
DHARY : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the Tea Board Employees
are governed by the Foundamental Rules ;

(b) if so, whether the benefit of super-
annuation at the age of 60 years, is being
denied to pre-1938 cntrants of the Tem
Board ; and

{c) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢). Service condi-
tions of the Tea Board Employees are
governed by the Tea Board By-Laws, 1955
framed under the Tea Act, 1954 and the
Tea Rules, 1954 and as approved by the
Government According to By-Law 30 of the
Tea Board By-Laws 1955 all employees
of the Tea Board excepting those holding
posts carrying a pay or scale of pay, the
maximum of which does not exceed
Rs. 110/- per month shall retire from the
service of the Board at the age of 58,
Employees of the Board holding posts
carrying a pay or scale of pay the maxi-
mum of which does not exceed Rs. 110
per month, shall retire at the age of 60.

Diesel Generating Sets for Imphal

5052. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to parts (a) and (b) of Unstarred
Question No. 5647 on the Bth April, 1970
and state :

(a) the total number of diesel genera-
ting sets which have actually been purcha-
sed till date and how many of them have
been brought down to Imphal ;

{b) whether the sets have started
supplying power ; and 2
(c) if the reply to (a) be in the affair-

mative, the details of the purchses made,
the price paid per generating set, name
of the Board which supplied the sets, and
the capacity per set ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c), The rcquired information
is being collected from the Government of
Manipur and will be placed on the Table
of the House.

Payment of Compensation to the
Dependents of the Late Shri R. K.

Ibochachi Singh

5053. SHRLI M. MEGHCHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased 1o refer 1o the reply
given to Unstarred Question No. 3527 on
the 18th March, 1970 and siate :

(a) whether the payment of compensa-
tion has already been made to the depen-
dents of the late Shri R. K. Ibochaobi
Singh ; and

(b) if so, the person to whom the com-
pensation was paid, the date of the pay-
ment made and the amount of compensa-
tion thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Rs. 7,000 was paid
as compenstion to the widow of late Shri
R. K. Ibochaobi Singh on the 10.h July,
1970.

Strength of Electricity and Project
Divisions of Manipur

5054. SHRI M. MEGHANDRA : Will
the Minister of IRRIGATION AND POWER
be pleased to refer to the replies given to
Unstarred Question No. 2067 on the 9ith
March, 1970 (item Nos. 11 and 12 of the
Annexure enclosed thereto), Unstarred
Question No. 5649 on the 8th April, 1970
and be pleased to state :

(a) the correct staff strength including
work-charged staff of both the Electricity
Division, Manipur ; and

(b) the reasons for giving different figures
for the work-charged staff strength in reply
to the above mentioned three unstarred
questions 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). The requisite information has
been called for from the Government of
Manipur and will be laid on the Table of
the House.

State Planaing Board for Manipur

5055. SHRI MEGHACHANDRA: Will
the PRIME MINISTER be pleased to refer
to the reply given to parts (b) and (c) of
Unstarred Question 1561 on the 5th August,
1970 and state :

(a) the composition of the State Plan-
ning Board (Manipur) and the names of
members who atiended the meeting of the
Board on August, 30 and September 2, 1968
to discuss the draft Plan ;

(b) whether it is a fact that there are
two other Committees in Manipur who are
also expected to take part in discussing the
draft plan outlines for Manipur ; and

(c) if so, the reasons for not consulting
them at all ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (a) to (c¢). The information
is awaited from Manipur Administration
and will be placed on the Table of the,
House as soon as possible.

West German Protest note to India Regarding
Diplomatic Ties with East Germany
at Consulate Level

5056. SHRI RAMAVTAR SHASTRI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government of West
Germany have sent any protest note to the
Government of India against their decision
to have diplomatic ties with East Germany
at Consulate level : ’

(b) if so, the contents thereof ; and

(c) the reaction of the Government

thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDER PAL SINGH) (a) No,
Sir.

(b) and (c). Do not arise.
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Campensation far land acquired from
Mubarakpur (Danapur Cantonment)
Village Farmers

5058. SHKI RAMAVTAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the land
belonging to the farmers of Mubarakpur
village near Danapur Cantt, which had been
under Government's occupation since 1962,
has been acquired by Government ;

(b) il so, whether it is also a fact that
orders have been issued by Government for
making payment of compensation to the
farmers for the said land ;

(¢) if so, whether it is also a fact that
compensation has not 0 far been paid to
them, despite their repeated requests ;

(d) if so, the reasons for this inordinate
delay ; and

(¢) the action Government propose to
take to expedite payment of compensation
to them 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) to
(¢). Goveromenment sanction for the acquisi-
tion of approximately  77.47 acres of land

. in village Mubarakpur, (Danopore Canton-

ment) was issued on 10-10-1969. The
acquisition proceedings have yet to be
finalised by the Land Acquisition Officer,
Patna. It is the responsibility of the land
Acquisition Officer to fix the acquisition
compensation in accordance with law and
disburse the same, The Land Acquisition
Officer has been requested to expedite the
finalisation of the acquisition proce-
edings. Meadwhile, remtal compensation
has been paid to the owners for the period
ending June, 1969, )
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Indian Capital Investment in Sudan

5059. SHRI E. K. NAYANAR will
the Minister of FOREIGN TRADE be pleas-
ed to state :

(a) the total amount of capital invest-
ment in industrial ventures in Sudan by
the Indian firms;

(b) the number of companies in Sudan
under the cnntro]‘ of Indian firms;

(c) a list of Indian business houses
which have invested in Sudan and amount
invested till date by each house;

(d) whether the attention of Govern-
ment has been drawn to a press report that
the Sudanese Revolutionary Council has
recently confiscated 15 leading firms owned
by Indians; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). No Indian firm
has made capital investment in industrial
ventures in Sudan,

(d) and (e). In view of the answer above,
the question does not arise.

However, six firms owned by Indian
settled in Sudan very long ago have recently
been confiscated by the Sudanese Govern-
ment. The total estimated investment and
other assests involved are £5. 4,44, 000 and

£s. 13,15000 respectively as per available
information.
Imp of ities for Coffee
Plantations

5060, SHRI LOBO PRABHU : Will the
Minister of FOREIGN TRADE be pleased
to state : .

(a) the total amount of cess annually
collected by the Coffee Board and the
amount out of it spent on the improvement
of the amenities of plantations ; and

(b) the rcasons for which the Coffee
Board has not made a survey of small esta'es
in respect of their requirements of land to
make them viable and whether the Mysore
State Government has been approached for
the assignment ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRIL
RAM SEWAK): (a) The total amount of
cess  annually collecied by the Coffes
Board and the amount spend on the
improvement of the amenities of plantations
during last four years is as under :

Year Amount of Cess Amount spent on

Collected the improvement

of amenities

1966-67 Rs. 33,86910 Rs. 1,62,658
1967-68  ,, 33,13,097 . 99.851
1968-69 » 32,60,692 w  1,60,996
196970  ,, 32,03,663 . 1,49,600

(b) The need for survey cf this nature
has not arisen so far. Coffee Board has not
therefore approached the Government of
Mysore in this behalf,

Availability of Insecticides to Plantations

5061, SHRI LOBO PRABHU : Will the
Minister of FOREIGN TRADE be pleassd
to state :

(a) whether the price of copper sulphate,
which is a necessity of plantations, has in-
crease due to cruses other than landed cost;

(b) whether Government propose to for-
go a part of its taxes and make this and
other insecticides available 1o small planta-
tions at 10 percent below market price; and

(c) the reasons for not granting a subsi-
dy on fertilisers for small estates which have
low productivity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir,

(b) Mo such proposal is under conside-
ration ut present.

(c) The term ‘Plan:ation Industries” inclu-

des Tea, Coffee, Cardanom and
Rubber plantations. So far as Tea
is concerned, Tea Board has been
granting  fertilizer subsidy to  the
cooperatives of small tea growers set
up with financial assistance from the

Tea Board. A scheme for the grant
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of subsidy for fertilizers and pesticides etc.
In respect of Coffee is at present under con-
sideration of the Government. The Cardmom
Board has not so far been in a position to
recommend any scheme in this direction in
view of the fact that majority of cardamom
estales have not yet been registered by the
State Governments. The Rubber Board is
" supplying manure free of cost to small hold-
ers (15 acres) and below who undertake
replanting and new planting under the
Board's aided schemes.

Smuggling of Nylon

5062. SHRI LOBO PRABHU : Will the
Minister of FOREIGN TRADE be pleased
to state :

(2) whether Government’s attention has
been drawn ta the report in Egonomic
Times of August 7, 1970; regarding smuggl-
ing of nylon;

(b) if so, whether it has been ascertained
that smugglers are making a profit of Rs, 54
per kg. of nylon after airlifting the same to
Dubai;

(c) what is the likely cost per kg. for air-
lifting our imports till the supply position
improves; and

(d) the reason for the difference in price
of Nylon, Rs. 15 for 15 denier in Japan and
Rs. 108 in India and how Government
propose to stop smuggling under such a gap ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) to (d). Precise information is not
available about the quantum of profit on
smuggled nylon yarn, The cost of air-lifting
import of nylon will vary, depending upon
the country from which it is imported. The
normal raie for Rome 1o Delhi, for example,
is about Rs. 17/- per kg. The consumer point
price of 15 deniers nylon in India is Rs. 76/-
per kg. (including excise duty of Rs. 30/-
per kg.). The price of Rs, 108 per kg. appears
1o be related to open market transactions
which constitute a very small portion of the
total availability of nylon yarn in India.
Besides, it fluctuates constantly. On the other

SEPTEMBER 2, 1970

Written Answers 160

hand the price of Rs. 15/- per keg. in Japan
appears to be the f, 0. b, export price. This
difference in prices can be due to wvarious
reasons which will be better known when
the report of Tariff Commission, which is
enquiring into the price structure of the
nylon yarn indusiry, becomes available.
Governmeat is, however, taking all practical
measures to check smuggling.
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Long-Term Flood Coatrol Schemes for
North Beagal

5064. SHRI JYOTIRMOY BASU : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) wheiher any long-term scheme to
conirol floods in MNorth Bengal has been
included in the Fourth Five Year Plan;

(b) if so, the high lights of that sl cme;

(c) whether any shert-term measures
have been taken this year in this connection;
and

(d) if so, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
(SHRI SIDDHESHWAR PRASAD) : (a) and
(b). No, Sir. However, the State Govern-
ment have been advised to make some pro-
vision in their Plan for flood control works
in Morth Benszal.

(c) and (d). The Government of West
Bengal have reported that the following
short-term measures have been underiaken
during the current year;

(i) Jalpaiguri Town Protective Embank-
ment has been strengthened by construction
of two solid spurs;

(ii) Dwarf Boulder Embankment on
right bank of Teesta has been extended for
a length of about one and a half mile be-
yond Mandalghat;

(iii) Scheme for protection of Malerjhar,
Bheladanga area on right bank of Torsha
near Cooch Behar town has been taken up;

(iv) Scheme for preventing diversion of
river Chel near Andijhora has been comple-
ted;

{v) Works of restoration and strengthen-
ing of embankments damaged as a result of
1969 floods were continued;

(vi) Main'enance and repairs and stren-
gthening, where necessary, of the embank-
ments and protective works which have been
affected by current year's floods, are being
attended to.

Export/Import Trade with Nepal
5065. SHRI JYOTIRMOY BASU:

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the value of Indian exports from
Nepal, itemwise and year-wise during the
last three years ; and

(b) the sieps taken to improve our
trade relation with that country ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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RAM SEWAK) : (a) A statement showing
commodity-wise recordéd exports to and
imports from Nepal for the last three years,
is laid on the Table of the House [Placed
in Library. See No. LT-4149/70].

(b) Attention of the Hon'ble Member
is invited to the statement made by Minister
of Foreign Trade during the half bour dis-
cussion on the 12th of August, 1970.

The cooperation of India will always be
available to Nepal in the development and
diversification of its trade. India and Nepul
are closely linked by cultural an1 historigal
ties and the constant endeavour of the
Government of India will be to find mutually
acceptable solutions to difficulties so that
the common aspirations of both the coun-
tries will develop and grow in the long rum.

Office of (he Tea Board at New Delhi
and Palampur

SHRI JYOTIRMOY BASU :
SHRI S. M. KRISHNA :

5066.

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the total floor space of the Tea Board
office at New Delhi ;

(b) the total number of empioyees

working there ;

(¢) how much of the total floor space
is occupied by the Regional Officer for his
office and residence ;

(d) how many rooms and how much
floor space is occupied by the employees for
office purposes ;

(e¢) whether the Board also maintains
an office at Palampur, Himachal Pradesh ;
and

(f) if so, the purpose thercfor, who is
in-charge of this cffice and the total monthly
expenditure for main'aining that office 7

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) 2752 square feet.

(b) 17.
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_ (¢) For office and Guest House 1952
square feet, and for Residence of the Regional
Officer 800 square feet.

(d) Five rooms including one room for
Night Watchman, a garage and a toilet with
a total Floor space of 1647 square feet.

(e) Yes, Sir.

(f) To assist the small Tea growers in
Morth West India, a field Advisory Officer
is incharge of Palampur office. Expenditure
for maintaining this office is about
Rs. 2000/- per month.

Stady by Planning Commission on way
to tackle Unemployment Problem

5067. SHRI JYOTIRMOY BASU :
Will the PRIME MINISTER be pleased to
state

() whether a Planning Commission
study on ways to tackle the unemployment
problem has suggested a change in invest-
ment planning so that there is greater
emphasis on ‘human as compared with
physical capital’ ; and

(b) if so, the details of that study ?.

THE PRIME MINISTER, MINISTER
OF ATOMIC EMERGY, MINISTER OF
HOME AFFAIRS AND MINISTER PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). In the report on the World
Employment Programme published in 1969,
to which a reference has been made in
Para 2220 of the Fourth Five Year Plan
1969—74, the International Labour Office has
outlined the sirategy for increasing employ-
ment and has referred to the need for more
investment in “human™ as compared with
physical capital. It has stressed that an
employment strategy requires a quick trans-
formation of masses of unskilled manpower
into semi-skilled and skilled manpower and
the widest possible dissemination of know-
ledge of economically sound labour-intensive
production techniquzs, It has also suggested a
rapid expansion of vocational training accom-
panied by extension services and by research
and experimentation essential for rural
development, for labour-intensive infrastruc-
ture development and reducing the capital
intensity of industrialisation.
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The strategy of development envisaged
in the Fourth Five Year Plan is in broad
conformity with what has been indicated
above. The emphasis on labour intenisve
progammes through development of agri-
culture, rural infrastructure including com-
munication and transport links, rural
electrification, water managements, rural
industries, decentralisation and disposal of
industrial ivestments, rural and urban housing
in the investment programme in line with
this strategy. Large scale capital intensive
investments are limited to projects where
technological considerations and economy of
scale do mnot permit adoption of labour
intensive techniques. Consideiable stress
is laid in the Fourth Plan on technical
and general education, expansion and re-
orientation of various training programme
and vocational guidance.

The Planning Commission has also
advised the Central Ministries and the State
Governments to give employment-orienta-
tion to the programmes to be taken up under
the Fourth Plan, to lay emphasis on promo.
tion of medium and small-scale industrie,
and on adoption of appropriate labou
intensive technology, with due regard tof
efficiency and economy.

Pay Scales in Pmﬁm Branches of

5068, SHRI MOHAN SWARUP:
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that two
different scales of pay are prevailing for the
same rank in different branches of Indian
Air Force ;

(b) if so, the reasons therefor ; and

(c) whether Government propose to have
uniform pay for same rank of officials in
different branches in the Indian Air Force ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) The pay scales of
the same rank of the Indian Air Force
(other than Medical Offices) are the same
for all Branches except for officers upto the
rank of Wing ' €ommander of the General
Duties (or Flying) Branch.
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(b) Different pay scales for officers
of the General Duties Branch and Ground
Duty Branches have been prescribed, because
of the greater risks involved, and the need
for younger officers for the different levels

of responsibility, in the General Duties
Branch.
(¢) There is no proposal under con-

sideration of Government to prescribe
uniform pay scales for all officers of the
Air Force.

Development of Backward Regions in the
Country During Fourth Plan Period

5069. SHRI RAJ DED SINGH : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Fourth Five Year Plan
envisages uniform growth rate in every
sector throughout the country ;

(b) if so, whether Government intend
to make special provisions or allocation for
these undeveloped, and backward regions
to bring them on the same development
level as the rest of the country ; and

(c) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a) Pre-
sumably this refers to growth rates in
different States. These naturally cannot be
uniform in view of the variations in phy-
sico-geographical  conditions, resource
endowments, level of investm:at in public
and private sectors etc.

(b) and (c). The State Governments who
are essentially responsible for the accelerated
develpment of backward areas within the

State  boundaries have been requested
to identify the markedly backward
areas and the formulate detailed Plans

for their accelerated development in a
manner which would bring about more
balanced development of different regions
through district or area Plans setting forth

the straegy for each area on the basis of -

of systematic identification of local needs,
potential and priorities. They have also
been asked to make adequate provision in
their Fourth Five Year Plans for this pur-

pose.
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Shortage of Electric Wires and Poles
for use in Transmissioa lines in U. P.

5070. SHRL RAJ DEO SINGH Will
the Minister of IRRIGATION AND
POWER be pleased o state :

(a) whether he is aware of the acute
shortage of wire and poles required for ex-
tending the transmission lines to energise
the State Tubewells as well as pumping sets
lying idle for the last 6 months in U, P,
especially in the Eastern U, P.; and

(b) if so, the reasons for the shortage of
wire and poles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI" SIDDHESHWAR PRASAD) :
(a) and (b) : The gap between the indigeno-
us availability of steel and E. C, Grade alu-
minium and the country wide requiremens
for conductors and line supports has resulted
in delays in the energisation of pump sets/
tubewells in Uttar Pradesh.

Dredger made by Garden Reach Workshop

5071. SHRI LOBO PRABHU : Will the
MINISTER OF DEFENCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2467 on the 12th August, 1970 and
state :

(a) the reasons for sending MOT Dre-
dger to Mangalore when the lack of the Ball
and Socket Joints in the pipe lines made it
incapable of removing the sand and serving
the purpose of its deputation;

(b) who was technically responsible for
this grave mistake and the action, if any,
taken against him;

(c) the total payment arising out of the
dredger being on the Manglore Harbour pro-
ject and whether this will be borne by the
Garden Reach Workshops or their public
Sector contractor responsible for not supply-
ing the Ball and Socket joint in time; and

(d) since it is stated that 50 sets can be
delivercd only in August and another 50 in
March, 1971, the utility of the dredgers
without pipelines to dispose the sand at an
effective distance ?
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THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI P. C. SETHI) :
(a) 17 Ball and Socket Joints had already
been supplied by Garden Reach Workshops
and it was expected by the Ministry of
Transport that the dredging could start with
the available length of pipelinas and Ball
and Socket Joints. It is undzrsiood that the
Dredger could not work in Mangalore due to
-adverse weather conditions and had to be
withdrawn.

(b) Does not arise,

(c) The position regarding the Ball and
Socket Joints has bzen explainzd in reply to
part (a) above. The quantum of payment
due towards dredging operations in Manglore
will have to be obtained by the Ministry of
Traosport. The levy of damages on M/s Gar-
den Reach Workshops or their public sector
contractor will be governed by the terms of
the respective contracts.

(d) Disposal of spoil can be made in
two ways, viz., by large or by pipelines.
Pipeline is used where reclamation is intend-
ed. Ministry.of T port have d
that the MOT Dredger-I, at present at Kaki-
nada, in utilising Ball and Socker Joints on
hire, from a major port. The MOT Dredger-
11, at present at Bhavanagar, has been hired
by the Gujarat Government, wilhout pipe-
lines.

French Mirage-5 Jet Aircraft for Pakistan

5072, SHRI P. C. ADICHAN : Will the
Minisrer of DEFENCE be pleased to state :

(a) whether it is fact that Government of
Pakistan have placed an order for 20 to 25
French Mirage-5 multi-mission combat jet
aircraft; and

(b) if so, whether India have or are deve-
loping any matching weapons to counter the
attack of this aircraft ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM) : (a) Government have
secn reports to this effect.

(b) The equipment of the Indian Air
Force is being constantly improved and
modaraised to counteract the threats to its
security.
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Arrest of Indian Businessmen in Japan

5073. SHRI GEORGE FERNANDES :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have informa-
tion about two businessmen engaged in the
fishing industry in Kerala having been arrest-
ed in Japan some times during July, 1970
and handed over to the Indian Embassay in
:‘z:yo and then escorted up to Calcutta;

(b) if so, the circumstances of their
arrest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Mo,
S:Ir. The Govrenment have no such informa-
tion.

(b) Does not arise,

Reorganisation of Atomic Energy
Commission

3074. SHRI C. JANARDHANAN : Will
the PRIME MINISTER be pleased to state :

(a) whether it is proposed to reorganise
the Atomic Energy Commission;

(b) if so, the purpose of the reorganisa-
tion; and

(c) the changes proposed to be made in
the structure and functioning of the Commi-
sion ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (c) The Estimates Commi-
tiee (1969-70) (Fourth Lok Sabha) have made
certain recommendations  regarding the
Atomic Energy Commission.

These recommendations are under consi-
deration.
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lellg of minimum pricc of natural
Rubber on the recommendations of
Tariff Commission

5075. SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the reasons for non-acceptance of
the Tariff Commission recommendations to
fix the minimum natural rubber price at
Rs. 520 per quintal;

(b) whether the Indian Rubber Growers
Association has urged Government to fix the
minimum price of natural rubber at Rs. 550;
and

(c) if so, what decision has been taken
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The recommen-
dations made by the Tariff Commission in
their report on revision of minimum prices

of raw rubber are under active consideration.

Soviet Fast Breeder Reactor for India

5076. SHRI E. K. NAYANAR : Wil
the PRIME MINISTER be pleased to state :

(a) whether Soviet Government have
agread to supply unclassified data regarding
their Fast Breeder Reactor to India;

(b) if so, the outlines of the scheme
and the terms of the Soviet offer; and

(¢) Government's reactions thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (¢). India and the Soviet
Union have signed an agreement for collaba-
ration in the field of peaceful uses of atomic
energy. As discussions to implement this
agreement are still taking place, the details
of exchange of data are yet to be settled.
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Drainage Congestion in the Cauvery Delta
in Tamil Nadu

5077. SHRIE. K. NAYANAR : Will
the Minister of IRRIGATION AND

POWER be pleased to state :

(a) whether Government have investi-
gated into the causes of drainage conges-
tion in the Cauvery delta in Tamil Nadu ;
and

(b) if so, the details of the remedial
measures taken to solve the problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD) :
(a) and (b)- No investigations, have been
made by the Union Government relating to
1o the problem of drainage congestion in the
Cauvery Delta in Tamil Nadu. A Consultant
of the Ministry of Irrigation and Power
however studied the problem of drainage
congestion in Cauvery Delta and had made
certain recommendations for improvement
with a view to increasing food production.
The recommendations include measures for
reduction of extraneous water coming from
outside the delta, proper maintenance of irri-
gation 1anks, adoption of soil conservation
and contour bunding methods etc. The re-
commendations were forward to  the Stale
Government. Some of these recommenda-
tions have been incorporated by the Govern-
ment of Tamil Nadu in the Projeci pre-
pared by them for modernisation of the
Cauvery Delta System which includes ade-
quate provisions for drainage improvement
and flood control. The flood control and
drainage part of the Scheme will need to be
revised by the State Government after fur-
ther investigation and taking into accoumt
the comments communicated by the Central
Water and Power Commission.

Taming of North Bangal Rivers

5078. SHRI B. K. DASCHOWDHURY ;
Will the Minister of IRRIGATION AND
POWER. be pleased to state :

(a) whether the Government of
undivided Bengal, in consultation with the
Government of India, formulated a scheme
for flood protection, irriagation and other
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multi-purpasz projects in Norih Bengal as
1924 and later reconsidered the same in
1946 ;

(b) whe'her the Government of India
are going to implement that secheme and, if
not, whether any new scheme of such nature
has been taken to ccnirol North Bengal
rivers like Teesta, Jaldhaka, Raidak, Torsha
and Mahananda; and

(c) if so, the details of the schemes
with financial implications and when the
scheme is going to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). The State Government of West
Bengal have reported that records relating
to the schemes for flood protection, irriga-
tion and other multi-purpose projects in
North Bengal said to have been prepared
in 1924 are not available. However, the
Government of West Bengal had prepared
in 1965 Master Plans for the areas rraversed
by the rivers Teesta, Mahananda, Raidak,
Jaldhaka and Torsha. These are essimated
to cost about Rs. 185 crores. These plans
have been examined in consultation with
the Central Water and Power Commission
and it has been suggested to the State
Government that the scheme may be pre-
pared afier detailed investigations taking
into account the flood situation in North
Bengal duting 1968 and suitably revised in
the light of the Commission’s comments.
The State Government have also been
advised to prepare a realistic programme
of implementation.

The report for the irrigation of areas
in West Bengal and Bihar, which would
form the first phase of the Tista Multipur-
pose Barrage Project, is also under prepara-
tion in West Bengal.

Indo-West CGerman Trade Talks
5079. SHRI RAM CHANDRA

VEERAPPA : Will ihe Minister of FOR-
EIGN TRADE be pleased to stale :

- (a) whether it is a fact that Indo-West
German Trade talks have been finalised ;
and

(b) if so, the details thereof ?
THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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RAM SEWAK) :(a) The second round of
bilateral consultations between represenia-
tives of the Government of the Federal
Republic of Germany and the Government
of India was held on 29th and 30th June,
1970 in Boan.

(b) the two Delegations discussed inrer-
alig, the Indo-Federal Republic of Germany
trade/commercial relations. These included
discussicns on (i) the continujng imbalance
in our trade with the F. R. G. and increas-
ing of exports from India to that country
(ii) removal of tariff and non-tariff barriers,
(iii) technical assistance for increasing
India’s exports.

Import of Soyabean- Oil
5080. SHRIS. A. AGADI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that the Soya-
Bean Qil imported from abroad is of four-
year old stock ; and

(b) if so, how much quantity remains
undisposed with the State Trading Corpora-
tion ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) Does not arise.

Disparity in the scales of Pay of
Investigators in the Mational Sample
Survey and Planning Commission

5081. SHRI MANGALATHUMADAM :
Will the PRIME MINISTER be pleased to
stale :

(a) whether the Investigators of the
National Sample Survey are paid much less
than the scales of pay of Investigators in
Planning Commission ; and

(b) if so, the reasons for this disparity
and the steps taken to remove it ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS, AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The scales of pay of
Investigators of the National Sample Survey
is Rs. 150-5-169-8-240-EB-8-280-10-300 while
that of the Grade II Investigators of the
Planning Commission is Rs. 210-10 290-15-
320-EB-15-425.

(b) These Posts are mot comparable as
the nature of duties of the posts as well as
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the minimum qualifications necessary for
direct recruitment are different.

French Anti-Tank Missiles
5082. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that India is to
sign an agreement with Sud Aviation of
France for the manufacture of an anti-tank
missile ;

(b) if so, whether opinion on the project
has been sought from the Army Head-
quarters ; and

(c) the main features of the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHRI P. C. SETHI):
(a) An agreement has been signed with
a foreign firm for the manufacture under
licence of anti-tank missiles.

(b) Army Headquariers have been
consulted and are in full agreement with the
project.

(c) Itis not in the public interest to
give the name of the firm or other details
on the project.

Supernumerary Translators working in
“Sanik Samachar’™ published by
Ministry of Defence

5083. SHRI A. SHREEDHARAN :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of supernumerary
Translators at present working in Sanik
Samachar, a weekly published by his
Ministry ;

(b) why they are not being absorbed
against permanent posts ;

(¢) whether they are being considered
for promotion to the posts of Sub—ﬁditors H
and

(d) if not, the reasons therefor and
what are their future prospects 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a)
‘Three. .

(b) On the abolition of the posts of
Translator and the creation of posts of
“Assistant Journalists, it was decided in 1963
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that all officials holding the posts of Trans-
lator would be adjudged by the appropriate
Departmental Promotion Committee to
assess their fitness for appointment to the
posts of Assistant Journalist. The three
Translators now serving in the Sainik
Samachar were not found fit for appoint-
ment as Assistant Journalists. Two of
them were already holding posts of Trans-
lator in a substantive capacity and therefore
were allowed to continue as such. The
third Translator was allowed to continue in
a temporary capacity as a special case.

(c) and (d). Under the existing rules
Three Translators are not eligible for pro-
motion to the posts of Sub-Editor. They
are expected to waste out in their present
appointments. Government are, however,
considering whether their future prospects
can be improved.

Staff Strength of Tea Board

5084, SHRI RAMSHEKHAR PRASAD
SINGH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the number of employess in the
Tea Board in different subordinate cadres
upto the rank of Assi Superintend
who got no promotion during the last
years ; and

(b) the sanctioned strength of staff of
different Tea Bars/Tea Buffets at New Delhi
run by the Tea Board and the number of
existing staff posis at presant in the Tea
Bars/Buffets 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a)

three

Lower Division Clerks 38
Upper Division Clerks 52
Head Clerks

Assistant Accountants
Grade III Stenographers
Demonstrators

Sub Inspectors
Inspectors

Assistant Superintendents

(b) There is no sanctioned strengih of
staff for different Tea Bars and Buffets,
Staff is posted on a review of the exigencies
of work in each Bar/Buffet. The existin®
staff in the Tea Bars/Buffets at New Delhi
run by the Tea Board totals seventy four,
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Alttendents working as Demonstrators
: in ke Tea Board

5085. SHRI RAMSHEKHAR PRASAD
SINGH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that there is
a acute shortage of demonstrators in Delhi
to work in Tea Bars/Buffets and that
Attendents (Class IV) are working on that
post for years together and are not being
promoted ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) There are demonstra-
tors in all the Tea Bars/Buffets run by the
Tea Board in Delhi except in the Tea Bar
at Yojna Bhavan where there is no demons-
trator. However, in leave vacancics of
demonstrators and during the rush season,
attendants working in tea bars and buffets
in the various ministries and in the Parlia-
ment House in New Delhi have to assume
higher responsibilities ad hoc for which they
are paid an extra allowance.

(b) Does not arise.

Discrim ination in Pension to Widows and
Depeadents of Ex-Service personnel who
die after attaining the age of 60 years

5086. SHRI NIHAL SINGH : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 2573 on 12th August, 1970 regarding the
discrimination in pension to widows and
dependents of ex-Service personnel who die
afier attaining the age of 60 years and state:

(a) the reasons for the discrimination
against the families of those ex-Service
personnel who retired before the Ist
January, 1964 ; and

(b) whether in "view of the misery that
befell their families, particularly the old
widows, on the death of the personnel
concerned after attaining the age of 60
years, Government have considered the
question of putting them at par with others
and, if so, Government's decision in the
matter ? &
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THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM): (a) In accordance
with the normal policy of Government,
liberalisation of pensionary concessions does
not apply retrospectively,

(b) The matter was considered and it
was decided not to deviate from the normal
policy in these cases,

Amount sanctioned to Tea Board for
UNCTAD Exhibition

5087. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that against the
sanction of Rs. 24,300 to Tea Board for
UNCTAD Exhibition, the Special officer,
Tea Board, New Delhi spent Rs. 72,000 ;

(b) if so, the reasons therefor ;

(c) whether Government propose to
hold an inguiry into the circumstances
under which this amount was spent ; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) A provision of
Rs. 24,300 was made in the Tea Board's
budget for 1967-68 for participation in the
UNCTAD LI exhibition. Actual expendi-
ture worked out to Rs. 47,332/-, This was
approved by the Export Promction Com-
mittee of the Tea Board.

(b) to (d). Do not arise,

Travelling Allowance Paid to Chairnmn
and Dy. Chairman of the Tea Board

5088, SHRI S. M. KRISHNA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the amount of Travelling allowance
paid to the Chairman and the Dy. Chairman
of the Tea Board during the last 2 years,
year-wise ; and

(b) how does this amount compare with
corresponding two years prior to that 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The Details
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of the iravelling allowance peid to Chair-
man and Deputy Chairman of Tea Board
for tours in India during the year 1968-69
and 1969-70 as compared to the travelling
allowance paid to them during 1966-67 and
1967-68 are as under :—

BHADRA 11, 1892 (S4KA4)

Year Amount of T. A.
paid in Rupees.
1968-69 20,791.16
1969-70 17 879.57
38,670.73
1966-67 18,000.06
1967-68 21,125.57
39,125.63

Closure of Tea Bars of the Tea Board

5089. SHRI S. M. KRISHNA : Will
the Minister of FOREIGN TRADE be
pleased to State :

(a) the reasons for spending few
thousands rupees for the decoration of the
Tea Buffet at Udyog Bhavan, while the
Tea Board has been gradually closing down
or handing over other Tea Bars ; and

(b) how many workers have been retren-
ched as a result of handing over of two Tea
Bars at Transport Bhavan and Nirman
Bhavan by the Tea Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) To improve the turn
round at the Tea Buffet, accommodation has
been extended and furnished at a cost of
Rs. 5000. Sales have consequently almost
doubled.

(b) Except three casual daily rated
mazdoors, no other staf was retrenched
asa result of handing over of iwo Tea
Bars at Transport Bhavan and Nirman
Bhavan by the Tea Board.
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Tenaments offered oy the D. D. A. for
the Staff Quarters of Tea Board

5090. SHRI 5. M. KRISHNA : Will the
Minister of FOREIGN TRADE be pleasd
to state :

(a) whether it is a fact that D. D. A.
has offered some tenaments to the Tea
Board for quarters to its staff; and

(b) if co, why the Tea Board has not
accepted this offer?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRi
RAM SEWAK) : (a) Yes, Sir.

(b) The offer was on *‘purchase” basis
involving substantial investment. It has
been suggested that Tea Board employees
in Delhi might form a co-operative Housing

_Society which could be given loans as

admissible and other reasonable facilities,
But there has so far been no response.

Dehiring of Buildings on old Grant Sites

5091. SHRI K. LAKKAPPA : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No 3531 on the 18th March, 1970 regarding
dehiring of buildings on old grant® Sites and
lay on the Table (i) a copy of the General
order by the Governor-General in Council
No. 179 dated 12th September, 1836 and (ii)
a subsequent copy of the General order of
1836 as amended after the promulgation of
the Ist Parliament of lodia?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH™ MAHIDA) : A
copy of the General Order by the Governor
General in Council dated the 12th September
1836 has been laid on the Table of the Lok
Sabha on Tth August 1968 in reply to
Unstarred Question No, 3059, No amend-
ment has been made to the said General
Order since Independence; and no fresh
grants are made under these Orders,
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Guildelines on Measures for Maintainiog
Morale of Members of Armed Forces

5092. SHRI MOHAN SWARUP : Will
the Minister of DEFENCE be pleased to
state @

(a) whether in January, 1963 he issued
-a letter addressed to the Chief Ministers of
States indicating certain guidelines on
measures to be taken for maintenance of
morale of the members of the Armed
Forces;

(b) whether the said letter also contai-
ned advice to avoid requisitioning of the
properties of members of the Armed
Forces; and

(c) if so, the details of the contents
of the said letter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI

NARENDRA SINGH MAHIDA) : (a)

Yes, Sir.

(b) 1t was suggested that houses blong-
ing to Service personnel and required for
their own wuse should generally not be
requisitioned. Where this had been done
and the individual required it for his own
use, it might be de-requisitioned and
returned to the owner,

() A copy of the letter dated 14th
January, 1963, together with enclosures, is
placed on the Table of the House. [Placed
in Library. See No. LT-4150/70]

Decisions regarding properties owncd by
Members of Armed Forces
5093, SHRI K. LAKKAPPA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that a communi-
cation was addressed by his Ministry to
the Chief Secretaries of the States in March,
1963 communicating certain decisions of
Government regarding the properties owned
by the members of the Armed Forces; and

(b) if so, whether Government would
lay on the Table a copy thercof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) Two
communications were addressed to the Chief
Secretaries of S:ate Governments in May
and October 1963 (not March, 1963) request-
ing that properties of the members of the
Armed Forces should not as far as possible
be requisitioned and that acquisition of
their land or other property be avoided.

(b) Copies of these two communications
are laid on the Table of the House.

[P]faced in Library. See No. LT-415/
70

Retired officers of Armed Forces

5094, SHRI P. VISWAMABHARAN :
Will the Minister of DEFENCE be pleased
to state : '

(a) the number of retired officers of the
Armed Forces who are stranded because
his Ministry has not dehired the only house
they possess; and

(b) their number in each category, State-
wise, till July, 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFEMCE (SHRI
NARENDRA SINGH MAHLDA) : (a) It is
presumed that the term ‘siranded’ refers to
officers who have no residential accommoda-
tion and are not able 10 get residential acco-
mmodation. If this position be correct,
Government is not awaré that any retired
officer of the Armed Forces is stranded as a
result of his house not being dehired by
this Ministry.

(b) Does not arise in view of the

answer to (a) above,

Export of DLW Locomotives

5095. SHRI MANGALATHUMADAM :
Will the Minister of FOREIGN TRADE be
pleased lo state :

(a) the present market for the DLW
Locomotives in foreign countries;
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(b) whether any order has been received
fr_om Canadian Railways for such Locomo-
tives; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No market survey has
been undertaken (o assess the demand for
DLW Locomotives in foreign countries. Ex-
port quotations are sent by DLW, Varanasi,
if the required locomotives fall within the
manufacturing range of the Unit.

(b) Mo, Sir.
(¢) Does not arise.

Research done for the better use of
Natural Rubber

5096, SHRI MANGALTHUMADAM :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the additional research methods
tried and being experimented for the better
use of natural rubber in the country; and

(b) whether there are any; research
laboratories in Kottayam where the Rubber
Board is situated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) A statement contain-
ing the required information is attached.

(b} Yes, Sir.
Statement

The Chemistry and Rubber Technology
Division of the Rubber Research Institute
of India has to undertake work on impro-
ving the quality of the rubber and in ex-
ploring possibilities of producing natural
rubber with consistent qualities conforming
to specifications. Thus fundamental in-
vestigation on the non-rubber constituents
of rubber and its relation to tedhnological
properties become part of this Division's
work, Basic studies concerned with the
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rubber hydrocarbon and studies on the eco-
nomic and improved means of processing
and the technological investigations are the
main items of work that are envisaged. The
main work of the Technology Division is to
solve the problems of rubber growers in
producing good quality natural rubber. This
Division is undertaking work connected with
chemical modification of na‘ural rubber by
chlorination with a view to study its per-
formance against fire and oil. Also the
performance of rubber with new filzers like
resins and shellac are being assessed.

List of Specialised firms for erection of
Power Houses

5097. SHRI YASHWANT SINGH
KUSHWAH : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether the Central Electricity
Authority have prepared any list of specialis-
ed firms who undertake erection of power
houses in the country;

() if so, the
thereof; and

names and addresses

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The functions of the
Central Electricity Authority are laid down
in section 3 of the Elsctricity (Supply) Act,
1948, These do not relate to the erection
of power houses in the country and hence
no list of specialised firms connecled with
erection of power houses in the country is
maintained by the Central Electricity Autho-
rity.

Policy for meeting the basic needs of the
People

5098, SHRI ARJUN SINGH BHADO-
RIA : Will the PRIME MINISTER be pleas-
ed to state :

(a) whether Government have now
evolved a strategy for meeting the basic
minimum needs of the people; and
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(b) if so, the time by which the needs
are likely to be met ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The aim of our planning
is t0 raise the standard of living of the
people as rapidly as feasible.

(b) According to present calculations,
a2 minimum consumption of Rs. 1600 per
yszar per family of five is expected to be
possible by 1980-81. This could be Improved
upon if we succeed in further accelerating
the pace of development beyond what is
envisaged in the Fourth Plan.

Competion between small scale sector and
Large Scale manufacturers in the pro-
duction of radios

5099. SHRI ARJUN SINGH BHADO-
RIA : Will the PRIME MINISTER be
pleased to state :

(2) whether Government are aware that
many firms producing radios in the small-
scale sector have closed down on account
of stiff competition from the large-scale
sector; and

(b) if so, what steps Government are
contemplating to take to save the small
manufacturers of radios and its components ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Recently Some
complaints have reached the Governmeant ihat
the large-scale sector is entering the small-
scale radio manufacturing field aggressively
and thereby the small scale sector is put to
difficulties.  Government have levied an
excise duty of Rs. 10/-- on each set costing
less than Rs. 165/-manufactured by organis-
ed sector firms, while no such excise duty
is leviable on such radios produced by the
firms in the small scale sector. Government
have taken up the problems for examination
as to whether any further protection is
necessary for the small scale sector,
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Creation of World Court Peace Force

5100. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the plea of the UN Secretary-
General for creating a stand-by Peace Force
under the aegis of World Court; and

(b) if so, the reaction of Government
in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. No such proposal has been made.

(b) Does not arise.

+ Cement Plants in Syria

5101. SHRI SARDAR AMIJAD ALI :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any Indian Consultancy
Engineering firm has got any Consultancy
work in Syria for three Cement Plants; and

(b) if so, the name of the firm and how
much amount they have received for their
services 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRIL
RAM SEWAK) : (a) and (b). Yes, Sir. We
understand that an Indian firm, M/s. Deve-
lopment Consultancy (Pvt.) Ltd., has got
tho  consultancy work for cement plants in
Syria. It is understood that the terms of
the contract are still subject to final approval
by the Syrian Government.

Shifting of the Central Workshop of
National Projects Construction
Corporation

5102. SHRI K. HALDAR : Will the

Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Central Workshop of
Mational Projects Construction Corporation
established in 1962 at Agra is going to be
shified to Faridabad;
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(b) if so, the reasons therefor;

(¢) whether the National Projects Const-
ruction Corporation Workers” Union has in
a memorandum demanded that this should
not be shifted on economy grounds;

(d) if so, whether Government have
considered the demand; and

(e) the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). One of the reasons for the losses
sustained by the National Projects Construc-
tion Corporation in the past few years is the
heavy expenditure on its workshop at Agri
where the workload is inadequate for the
present strength of employees. The manage-
ment of the N.P.C.C. has decided to dispose
of machinery and equipment surplus to the
requirements of the Corporation and also
those beyond economical repairs. With its
reduced fleet of equipment, the Corporation
would need only a smaller workshop and in
order to have more effective control, the
management has decided to shift the work-
shop to Faridabad for reducing the losses
being incurred in the workshop.

() to (e). The N.P.C.C. Workers'
Union at Agra had represented to the
Management agiinst the propased shifting of
the workshop. The reasons for shifting the
workshoplwere explained to the workers by
the Managemsnt at a meeting held on
27.8.1970.

Demands of National Projects
Construction Corporation
Workers" Union, Tawa

Dam (M.P.)

5103. SHRI K. HALDER : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government have received
any communication from National Projects
Construction Corporation Workers' Union
Tawa Dam (M.P.);

{b) if so, the details of their demands;
and
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(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR  PRASAD) :
(a) and (b). A copy of a representation
dated 4-8-1970 addressed by the N.P.C.C.
Workers' Union, Tawa Dam, was received
by Government. The main demands of the
workers are :

m ileinslatemcnt of retrenched emplo-
yees;

(2) Conversion of Muster Roll staff into
workcharged staff on regular scales
and the grant of leave benefits to
them;

(3) Recognition of the Union of the
Workers;

(4) Provision of residential quarters for
the workers and medical facilities;
and

(5) Provision of a general store to be
run on a co-operative basis,

(c) The attention of the Management of
the Corporation has been drawn to the
representation of the workers as the matters
raised therein fall within their purview.

Closing dowa of the National Project
Construction Corporation

5104. SHRI ESWARA REEDY : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there is a proposal to close
down the National Projects Canstruction
Corporation;

(b) if so, the reasons therefor; and

(c) if the reply to (a) above be in the
negative, the steps being taken to improve
its functioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
‘(ay No such proposal is under conside-
ration at present.
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(b) Does not arise.

(¢) The National Projects Construction
Corporation had made profits up to the year
1966-67 but it suffered losses during the
subsequent years as shown below:

1966-67
1968-69

Rs. 29.21 lakhs (Loss)
Rs. 104.99 lakhs (Loss)

The accounts for the year 1969-70 are yet
to be finalised. The steps taken to improve
the working of the Corporation include
streamlining of the tendering procedure, a
review of the system of execution of works
to ensure a judicious combination of depart-
mental and piece-workers system to ensure
economy and a reassessment of the staffing
pattern in the Head Office and field units to
reduce the overheads om this account.
Profarmae have also been devised to ensure
timely cost control. A review of the existing
stock of machinery and equipment has also
been underiaken and action is being taken
to ensure the maximum utilisation of ugeful
machinery and to dispose of equipment
considered surplus, obsolete or beyond
economical repairs. The introduction of a
scheme of incentives is also under conside-

ration.

As aresult of the review of the staff
strength, a number of posts have been
abolished and certain posts rendered vacant
have also mot been filled up. Substantial
economies have also been made in expendi-
ture under contingencies. These have resulted
in a saving of about Rs. 20 lakhs per
annum.

Embankments on Kosi River to
Check Floods

5105. SHRI D.N. PATODIA : Will the
Minister of IRRIGATION AND POWER
be pleased to stale :

(a) whether with a view to checking the
recurrence of floods in Bihar, Goverament
have formulated any scheme for erecting
embankments on Kosi river; and

(b}

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

if so, the details thereof ?
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POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Embankments for a total length
of about 270 Km. along both the banks of
river Kosi have already been constructed as
a part of the Kosi project and afford produc-
tion to nearly 3 lakh hectares of land in
Nepal and India from flood waters of the
Kosi river,

Indo-US Textile Agreement

5106. SHRIMATI SHARDA MUKERJEE:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India and U.S.A. have
concluded their negotiation for a cotton
textile agreement;

(b) whether the agreement contains
provision for promoting textile exports to the
U.S.A.; and

(€) if so,
agreement 7

the main features of the

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). An official dele- |
gation visited Woashington recently to hold
bilateral talks on the terms of a new cotton
textiles agreement. The formalities leading
to the signature of the new agreement have
still to be completed by the two Govern-
ments. “ It is likely that India will secure
increased quotas for mill made textiles and
better access for handloom products.

Expert Comm ittee’s Recommendations
on Library in Ministry of Defence

5107. SHRI KARTIK ORAON : Will
the Minister of DEFENCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 10435 on the 20th May, 1970 and
state :

{a) the specific recommendations of the
expert ccmmittee on his Ministry's Library
submitted in June, 1969; and

(b)

the action Government have taken

in respect of each of them ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). A slate-
ment is laid on the Table in the House.
[Placed in Library. See No. LT-41752/10]
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Purchase of Jute in Bihar

5108, SHR1 BHOGENDRA JHA :
Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given
to Unstarred Question No. 1489 on the
5th Augest, 1970, and state :

(a) the actval purchases of jute in
Bihar during 1968 and subsequent y:ars
and what were the prevailing prices in
the open market; and

(b) how many and which of the
Officers of the State Trading Corpora-
tion in the Eastern Zone ex-employees
of the private Jute Mills or traders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) No pur-
chases of jute were made by State Tra-
ding Corporation in Bihar during 1968-69.
During 1969-70 the Corporation pur-
chased 13,410 bales in Bihar. During
1968-69 the ruling price in Bihar ranged
between Rs, 99.13 and Rs.191.84 per
quintal. During  1969-70 the price
ranged between Rs. 72.34 and Rs. 155.40
per quintal,

(b) Information is
and will be laid
- House.

being  collecred
on the Table of the

Supply of Chinese Arms to Naga
Hostiles

5109. SHRI HIMATSINGKA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the question of train-
ing and supplying of arms by China to
the MNaga hostiles has been or is being
taken up with the Chinese Govern-
ment direct or through some
tional agency or mediation;

(b) is so, in what manner; and

(c) if not, the Governmont's precise
stand in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
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(€). Government’s  views  in this
matter are well known. We take very

scrious view of the interference in India’s
internal affairs. Such interference is in
violation of all canons of international
behaviour. Government had sent pro-
test notes to the Government of the
People’s Republic of China in 1968 and
again in 1969, asking them to desist
fiom giving assistance to the Under-
ground Nagas, No reply 'to these
protest notes has been received.

Consfruction of Western Kosi Canal
5110. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether  sanction
Government of Nepal

from the
for the construc-

tion of the Western Kosi Canal has,
by now, been received; and
(b) if so, the details thereof and

the proposed schedule for the beginniog of
work ? £

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Not yet, Sir.

(b) Does not arise.

e sy afate &
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Patra tu Thermal Power Project
in Bihar

5113. SHRI RAM AVTAR SHARMA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the plan -of the Patratu
Thermal Power Project in Bihar was vetted
by the Central Electricity Authority;

(b) if so, what was the total amount of
money earmarked and time envisaged in thy’
final plan for the construction of Patratu
Power House;
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(c) whether the construction programme
of the Patratu Power House is progressing
according to schedule; and

(d) how much expenditure has so far
been incurred up-to-date and to what stage
the construction target has been achieved
at Patratu 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHIRI SIDDHESHWAR PRASAD) :
(a) Pathratu thermal project covering insta-
llation of a total capacity of 400 MW was
examined by the Central Watar and Power
Commission before it was sanctioned for
implementation,

(b) The project was estimated to cost
Rs. 48.30 crores and was scheduled to be
completed by August, 1967,

(c) No, Sir, mainly owing to delays in
deliveries of equipment and labour troubles.

(d) Expenditure amounting to Rs. 48.89
crores has been incurred upto the end of
March, 1970, So far 4 generating units of
50 MW each have been commissioned. The
remaining 2 units of 100 MW each are
expected to be commissioned by 1971-72,

Technical Know-how for Construction
of Thermal Power Houses

5114, SHRI RAM AVTAR SHARMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Central
Electricity Authority has acquired adequate
technical know-how in the construction of
Thermal Power Houses, to guide and advise
the Indian engineers without the assistance
of foreign technicians for constructing such
Power Houses;

(b) whether the Authority has ever
disseminated such techmical know-how to
any of the thermal Power Houses which are
under construction at present;

(¢) if so, names of the Power Houses
in respect of which such advice or guidance
was given by the Authority and whether
these Power Houses are being constructed in

=~ acgtirdince with the advice or guidance givem— -

by the Authority; and
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(d) whether these power houses would
be completed within the scheduled period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (d). Acquiring technical know-how
for the design, engineering and construction
of thermal power stztions falls within the
purview of functions of Central Water and
Power Commission. The Commission has
acquired such technical know-how adequa-
tely and has rendered or rendering assistance
in regard to preparation of detailed design,
engineering and/or erection and commission-
ing of the plant in respect of several thermal
power stations in the country as indicated
in the following list :—

I. Names of Schemes for which the
CW and PC undertook designing.
erection and commissioning

1. Gas turbine plant at Kota,

Rajasthan,

2. Steam plant at Chandwar, Cuttack,
Orissa.

3. Steam plant at Banswara,
Rajasthan,

Steam plant at Pong, Punjab.

5. Diesel power station at Agartala,
Tripura.

6. Diesel power station Phoneix Bay.
Andaman and Nicobar Islands,

7. Steam and diesel station at Port
Blair, Andaman and Nicobar
Islands.

8. Badarpur Thermal power station,
Delhi

II. Names of Schemes for which the
CW and P.C.undertook design-
ing and consultancy work only.

9, Indraprastha Power Station, Delhi.
10. Faridabad Power station, Haryana
11. Pathratu power station, Bihar.

12. Obra power station, Uttar Pradesh.
13. Harduaganj power station,
Uttar Pradesh.
.14, - ‘Meyveli Power Station_____ _
Tamil Nadu.
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Mmuwﬁm Power Station, Andhra
Pradesh.

15,

16. Dhuvaran Power Station, Gujarat,
17. Kalakote Power Station.

Jammu and Kashmir,
18. Talcher Power Station, Orissa.

The first seven schemes were completed
as scheduled, The Badarpur thermal power
project is expected to be commissioned some
months after the original schedule. As
regards the remaining eleven schemes, these
are being executed by State authorities and
are in advanced stages of progress.

Central assistance for setting op Thermal
Power Houses in the States of Bihar,
Utiar Pradesh and Madhya Pradesh

5115. SHRI RAM AVTAR SHARMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the amount of financial assistance
given by the Central Government for the
construction of each of the Thermal Power
, Houses in the States of Bihar, Uttar Pradesh
and Madhya Pradesh;

(b) the total amount of electricity which
is expected from each Thermal Power House
after their completion; and

(¢) how many thermal power Unils
have so far beem errected in ezch of such
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Thermal Power Houses and their rated capa-
city 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The expenditure on the constru-
tion of thermal power stations in Bihar,
Uttar Pradesh and Madhya Pradesh is met
from the State Plans which comprise State
resources and Central assistance, Outlays
from the State Plan are earmarked for speci-
fied schemes for generation and transmission
of power. For the year 1970-71, no outlay
has been specifically earmarked for constru-
tion of thermal power stations in Bihar.
For the States of Uttar Pradesh and Madhya
Pradesh, specific outlays have been earmark-
ed for the following thermal power staticos :
Madhya Pradesh :

Satpura Thermal
Power Station
Uttar Pradesh :
Harduaganj
Stage 1V
Obra Thermal
- Extension

— Rs. 66 lakhs

— Rs. 400 lakhs
— Rs. 1600 lakhs
(b and (¢) : The required information

in respect of the above thermal power sta-
tions is given below :

Name of Station Total capacity on

No. and size of Generating units

completion generating unit  already commissioned

Uttar Pradesh

Harduaganj :

Stage I and II 90 MW 3 %30 MW 3 %30 MW

Stage 111 100 MW 2350 MW 2%50 MW

Stage 1V 110 MW 2% 55 MW —_

Obra : .

Stage I 250 MW 5 x50 MW 4 %50 MW

Stage 11 300 MW 3 x 100 MW —_
Madhya Pradesh

Satpura 312.5 MW 5x62. 5 MW 5x 62, SMW

NOTE : The capacity of Satpura Thermal Stztion is shared by Madhya Pradesh and

Rajasihan in the ratio of 3:2.
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Standardisation of time for Erection “of
thermal Power Units by Central Elec-
tricity Authority

5116. SHRI RAM AVTAR SHARMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Central Electricity
Authority have ever ascertained and stan-
dardised the minimum time which ought to
take in the erection of each of a 50 MW
and 100 MW Thermal Power Units under
normal conditions; and

(b) what is the minimum number of
man-days involved in the erection of such
power units at MNeyveli Thermal Power
Station ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The question of standardisation
of time required for erection of generating
units does not fall within the purview of
the functions of the Central Electricity
Authority.

The time involved in the erection of
generating  units depends on several factors,
e. g., organisational set up, made of erec-
tion availability of skilled and non-skilled
workers, delivery of plant and equipment,
etc. etc. As these factors are variable from
project to project, the minimum time requir-
ed for erection of thermal generating units
has not been standardised.

(b) Man-days involved in the erection
of mechanical and electrical equipment ex-
cluding civil works at Neyveli station are
of the following order :

50 MW unit—1,63,000 man-hours
100 MW unit —2,30,000—do—
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED HEAVY RAINS AND FLOODS
IN GUJARAT, MAHARASHTRA AND
ANDHRA PRADESH AND THE
RESULTANT LOSS OF LIFE AND
PROPERTY

SHRI DEORAO PATIL (Yeotmal) : I
call the attention of the hon, Minister of
Irrigation and Power to the following
matter of urgent public importance and I
request that he may make a statement
thereon :

“Reported heavy rains and floods in
Gujarat, Maharashtra and Andhra
Pradesh and the resultant loss of life
?nd property.”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER SHRI (SIDDHESHWAR PRASAD):

Rainfall

In the second fortnight of August,
excess rainfall occurred in the Telangana
region of Andhra Pradesh, in Gujarat and
the Marathwada and Vidarbha regions of
Maharashtra, The excess rainfall was up
to six times of the weekly normal,

Flood Situation
Andhra Pradesh

The Kunderu river, a tributary of the
Pennar in Kurnool District was in floods
in the third week of August, affecting
34 villages in Nandyal and Koilkuntla taluks
and the MNandyal town. Road communica-
tions were also disrupted.

The Godavari and its tributarics were
in floods in the third week of August,
affecting areas in the districts of Nizamabad
Karimnagar, Khammam, East and West
Godavari and Kakinada. Traffic on Nationa"
Highway No. 7 and on a number of district
roads in Nizamabad uistrict was disrupted.
Low-lying areas of Bhadrachalam town in
Khammam district and Rajahmundry town
in East avari District “were ipunda-
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rashira ete. (C.A)
ted. The assessment of the damage made so
far indicates that 127 lakh hq. of area
and 22,000 houses were damaged. Twenty-
two human lives were lost. The total
damage is about Rs. 4.4 crores.

The District authorities made all neces-
sary arrangements to evacuate the marooned
people and to provied shelter and relief in
the affected areas. Detailed assessment of
demage is being made by the State Govern-
ment.

Gujarat

The Narmada was in floods in the last
week of August and exceeded waming
stage at Garudeshwar. According to the
reports received so far, seven persons lost
their lives. 1,800 houses and huts had
been damaged. Assessment of damage is
being made.

Maharashtra

The river Godavari and its tributaries,
viz. Purna, Pranhita, Wain Ganga and
Wardha were in floods in the third week of
August and affected areas in Akola, Chandra-
pur, Yeotmal and MNanded Districts. Low-
lying areas in Billoli and Hadgaon Taluks
of Nanded District were affected. Cotton
and jowar crops in riverside villages were
badly damaged. Three persons are repor-
ted to bave lost their lives in Akola
District. According to the preliminary
assessment, damage to crops is about
Rs. 16 lakhs,

Measures for evacuating the flood-stric-
ken people and providing relief were taken
by the State Government. Detailed assess-
ment of the damage caused by the floods
is being made by the State authorities.
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“Due to heavy rains and floods in
Maharashtra, loss of 41 human
lives and 2.275 cattle has been
reported by the Maharashira
Government. 1,780 houses are
stated to have been destroyed or
damaged. The total loss has been
estimated as about Rs. 17.5 lakhs.”

g # gg W feamm am % f6
Rs. 2,000 as gratuitous relief and Rs. 1,600 as
subsidy SAFT Aa®d g gan 5 17.5 @@
& 2lzw Alg & feu 2000 wo salz 49%-
feaa fists &t 1600 ®97 F4YT §4-
fadt & g quwic anr o ar )

3t Yo oo woTw A I Y WA
& art & ay w2efz v frar a1 § I@A
afy w1 faatw F 4@ 31 @FER T
& AT TAUAA, AGAT T AT 537 F
3 Y JFEAA gAT R WA F WITEMA
R 9% 7 qg Fgr 1§ ¢

Floods damage Vidarbha Crop : Over
one lakh acres of land under crop has been
damaged and hundreds of hutments had
collapsed in Vidarbha™ due to heavy rain
during the last for night. It is unofficially
estimated that at least 50,000 people have

been affected in eight districts. The loss
to standing crop is estimated to be well
Oover rupees one crore.

qgrrsz waiz A Far § 5 agi o
ag wa #0916 @ Tq F§ )
R NG IR G 7T A WA
g dfew 7Y of 99 Y warAg W E
FqifE 3a # BT grare w1 feefls 0
qga) 8, dar 370 gzAr ¢ gafen aieR
g Brd Agf A & @17 ag A fagwa
frorg, #fes 9T #q &1 e Har
gag g A gar & aty wiwmiz §
37 9 feesaa Y §lar tgar &1 gafeg
# aTwre ¥ 9T wiEAr § 6 e qea
1 UF F fou gewt aqr 1§ quqAe
AAT AN F@F Fax d A g7

There have been losses of cattle and human
lives. There have been damage to crops in
several districts, in several States. What
steps are being contemplated by the Govern-
ment to be taken to prevent such losses 7
This is my first question.

g Yer 73 gg § 5 @y afzaf &
fear wix a& gu & 937 9T sarraT ada
S gy §, deges FiEeH ¥ 37 IMAANT
Tga 15 I &1 gL A1 ag weafas
aqf #YT T13 F FRO WA FHAIF GAAT
At ¥ ga= g g e eav amam &
ot et At Sifge 1 anfs &9 & &9
gAT ¥ I9F WA FT U 43T @
w17 39 ¥ foQ aIHT F47 F3I9 ITH AT
wrg ! A F s d maAl ¥ @
arei H gAY & AW 9 & AT QA
fea s¢aT aga wnawEs g

7g ot Afegt mfe & ag gt § 59
¥ fau naddz .t aifsdr 7z & & a2-
qf mdee & fag ay § Afeq mee
Wi Mifeaq MATLT 92 geF A TG
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ZaY § T aftorazae g &g agd) fed o
g amT wgQE #§ ag VwF F fou
ArgAT Wi Atfeaw e fodr ag & g8
g2 a% TW g H W gl A aer
FEIA F9 g Fwar ¢ | @iw ¥ PRT
2 fe wgrg § fafean fdseq T
a7 aral sae anfg fog s =fgg
gt a1g @= 741 &1 §.otee g wfsA
e 53 gr 1€ WiGaE agi 9T Ag
gar ¥ wigz g fF @ ag difeaw,
AT 31T §g W s fad @ At
7z 41¢ ¥ 1A 1T THEM FH ) awar
2r3a gy & woasy FaR aQT
fegrei ® a1l IHa= Har & @ FT AT
fE AT A ST JET 2 ) TWaAd
% 7l ¥ fagd> #% anf &1 fwd ale
faar ¥ 1| O FY gaw asz § af R
HEA 1 W gk gra F owrf o
ag 79 113 & Fr0 faoge Az gy wf
wqrg 31 Y T giwa g gafeg &
FHIT ¥ ANF &7 T1gar § 5 ey
#T 5§ AT 1 Wl JF@A ghar § 99
&% 37 ¥ fa oF AT T HESA
uhET fFEET & foo @Ml wifgo
FA% 98 1§ OF  qIHTHE RIW FqEy
=ifgy | naddiz # 9% fAg ox FITE-
WA @t afge SifF I aifaw
feafa go & fog wigde 3 9w &
agi 9T ATRT F UF W T AT
w1zaT g & Sy wgd ¥ feedy &Y mer ag
1@, AFIA qg A9 a7 73 9w fedr AN
wgdt geafa &1 goam @ g @ gaw
fau gnia @ar d, fogd a7 8 § 9u%
fouar im ¢ AfFT g7 @@ ¥ @
a=iX ¥ mT Arg @t 3% few §9
gt A & | ¥ g g A e
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W & a1t § wadiz §) 96 § Aeg FIA
33 gy @ F & F] A JFAA
ghr g 99 ¥ fou g N M7 § 7@
famy & widi & fFodi &1 gy gfaar
fasar =g 1

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The in-
formation given in the statement made
earlier was the information received before
the 26th August. The information that has
been given in the present statement is the
information received from the Maharashtra
Government since the 26th August. Just
now, as | was sitting here, [ got a further
measage from the Maharashtra Government
saying that the loss is now estimated at
about Rs. 92 lakhs, out of which Rs. 74
lakhs is the loss due to crops as against the
Rs. 16 lakhs given earlier,

The hon. Member has asked what mea-
sures arg being taken to prevent the loss
that occurs from time to time to the crops
and also the poor people who are living by
the side of the villages which are submerged
and also to those villages. He also sugges-
ted that the construction of projecis like
the Upper Wardha would reduce the in-
tenisity of the floods. I agree that
wherever we construct any kind of struc-
ture or dam to prevent damages, the flow
of water is reduced to that extent, and the
damage is reduced. But it will take some
time to have thcse structures, and when
these are construcled, the flood damage
will be much less. But, nevertheless, in
the case of Mahrashira, my own feeling is
that especially in the Marathwada and
Vidarbha area, a large number of rivers
flow and carry much higher discharges in
some years as during this year, and the
villages and the lands which are located at
practically the river leve] are affected and
thus the damages are occurring. I feel that
if we construct flood embankments here,
it must be possible to protect quite a large
area. I am going to take up this matter with
the State Government, so that as a first step
we can invesligate and frame some pro-
posals so that we could take up these flood
control works.
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SHRI M. N. REDDY (Nizamabad) :
The statement of the hon. Minister is very
bald and sketchy, My area in Nizamabad
district which is part of the Telengana
region in Andhra Pradesh was the worst
affecied and badly hit area. A large num-
ber of people had died, and many villages
have been submerged and washed away.
Even though it is more than 15 days, still
the hon. Minister says that the total extent
of the loss is being assessed, That shows
what sort of organisation we have. That
shows the lack of sufficient sense of urgency
on the part of the Central and State Govern-
ments to assess the loss even at a time of
distress like this, The Central Government
and the hon. Minister usually say that
they have not received reports or requests
for sending Central teams tor assistance or
assessment of the loss, Is it necessary for
the Central Government to receive a formal
request and a report from the State Govern-
ment to send a Central team for making
assessment for providing assistance in
future ?  May [ know whether the Cen'ral
Government is treating itself as the United
Nations Organisation where reports are
received and then 'the matter is raised in
the General Assembly or the Security
Council and then only they will take cogni-
sance of the matter ? It is very much
necessary and imperative for the Central
Government to have a cell in in the CWPC
or in the Irrigation and Power Ministry and
send officials to visit the places on their
own immediately after the floods when the
wounds are fresh. If they go later, then
much of the damage that has occurred will
be erased and obliterated due to relief mea-
sures, scifhelp etc. and what they see is
only a post-mortemn affair. So, I suggest
to the hon. Minister to create a Central
cell here to find out the damage by visiting
these places immediately, whether or not
requests are received from the State

Government.

Secondly in my district of Nizamabad,
a lot of devastation was caused on account
of the lack of flood wamning and flood
forecasting . system. We could have saved
a lot of devastation and damage if there
had heen a proper flood warning system.
For instance, in Nanded district in Mara-
thwada, had they put up a hydrological
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observation station with another station at
Pochampad and wireless communications
facilities, there would have been much less
damage. I would invite the atteniion of
the hon. House to the discriminatory
treatment given to Telengana and Nizama-
bad in this matter by the Central Govern-
ment as well as the Stale Government.
Such posts are established in Andhra in
Bhadrachalam, Daulesham, Srisailam and
s0 many other places, but Nanded and
Nizamabad and Telengana which were sub-
jected to the ravages of flood, they were
not. This could have saved Nanded and
Nizamabad. [ would suggest the immedia‘e
establishment of suc observation posts by

the Central Gowernmeni in the Ministry
of Irrigation and Power so that proper
warning might be given to the people

concerned in the future,

Many lives were lost and villages were
washed out in flood. More than 2 lakh
aeres of standing crops suffered great
damage is Madnur and Armoortaluks,
These taluks suffered great damage. Scores
of tanks were breached not only in the
Nizamsagar commanded area but also
other areas. As a result of this, these
areas will suffer not only this year but
the next two years. This fact has to be
taken cognisance of by the Minis:ry. What
would happen to those ryots whc have
suffered not only now but would conlinue
suffer loss on account of the deprivation
of irrigation facilities ?

The hon. Minister assured this House
last year and the year before that he would
constitute distress mitigation committees in
every S'a'e on behalfl of the Lirigation and
Power Ministry. He said such committees
would first be set up in Andhra Pradesh—
that was the assurance given to us Jast year,
1 want to ask whether such committees have
really been constituted in Andhra Pradesh,
as he promised, and if so, what they have
done at this time of distress in Telengana.
It is a great tragedy that has overtaken
Telengana. The floods we saw there this
time have been enprecedented.

I would put some specific questions.
As you know sir, in may and November
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1969, as a consequence of cyclones in the
Andhra region, ail sorls of emergency relief
measures were taken by the State Govern-
ment such as using IAF ‘planes and heli-
copters’ for dropping food packets etc. The
Chief Minister and almost all the Cabinet
Ministers immediately rushed to the affected
spots, the flood affected areas. 1t was a
very good thing; I compliment them om it.
But no corresponding treatment was given
to the affected areas in Telengana this time.
In contrast, no Minister has visited these
areas in the last 10-15 days. This is another
instance of injustice and discriminatory
treatment meted out to the Telengauva area.
I have been speaking about this injustice all
these years. But even at times of distress,
we have scen such treatment being meted
out by the State Government. That is the
point I want to stress. So itis for the
Central Government to come o the rescue
of the Nizamabad and Telengana people at
a time like this and grant necessary relief
measures immediately to rehabilitate the
affected people who are in large numbers,
specially the weaker sections of the commu-
nity like Harijans and very small and petty
cultivators who have suffered a lot.

Are the Central Governmens contemp lat-
ing, as has been suggested by Opposition
leaders and others at various times, to
create a permanent fuud like a National
Flood Relief Fund, which has been rendered
all the more necessary by the tragedy that
has overtaken Teiengana? Then 1 repeat
the point made about the distress mitigation
committees which he assurcd the House he
would constitute. Will they immediately set
up these committees if they hav: not done so
to take immediate measures without waiting for
any report or request ? Thenabout the hydro-
logical observation posts in Nanded and
Pochambad. Will they be set up immedia-
tely so that at least for the future forecasts
and warniogs may be given to the areas
concerned. Central assistance is immedia-
tely needed to the extent of Rs. 3-4 crores
to rechabilitate people affected in the
Nizamabad district. Will the Central
Government consider granting this
assistance? Then loan to the extent of
morc than Rs. 25 lakhs for fertiliser and
pump-set taccavi to the small cultivators
who have suffered. Then establishment of
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a cell in the CWPC. Then short-term loans.
I want the hon. Minister to kindly elucidate
the measures that the proposes or the
measures that he has already taken in this
behalf.

Dr. K. L. RAO : The hon. Member and
many others from time to time speak and
emphasise that the Central Government
should send help as soom as any natural
calavity occurs. On this question there
are very clear instructions to the State
Governments that whenever any State
Government apprehends that the damage
is extensive and beyond their capacity,
they should immediately make a report
to the Central Government for necessary
action. I think that is the minimum that
is required. 1 am wvery sorry that in the
present case we have not received so far
any report from the andhra Pradesh
Government. As soon as the Andhra
Pradesh Government sends a report,
naturally a team will be sent to assess the
damage. I think that is very necessary for
the Central Government to take necessary
action. Otherwise, we do not have any

direct information and we cannot act
simply on newspaper reports
Then with regard to the floods of

of Godavari, I want to submit very clearly
that this year's floods are not of any high
order. The water that was carried in the
Gedavari is about one third of the maximum
carried by that river. These rivers do
carry a certain amount of water. In this
particular case is not that the Nizamabad
Distrct has suffered more by floods, but
it is because of the high intensive rain.
They had 10 inches of rain in the second
half of August in th.t area.

The hon. Member wanted that flood
warning system in the Godavari. It is not
extended to all the tributaries, It is not
possible to extend it to very ftributary all
at once. We have got the flood warning
system in the major rivers, and as time
goes on, we will be extending it from onme
river to the other and the tributaries,
There are soc many rivers and tributaries
that it will take some time before we can
cover every tributory, but in this particular
case, in view of the fact that Nizamabad
has suffered very much I will draw the
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attention of the State Government and we
will try to have flood warning in that place.

With regard to repairs to tanks, hon.
Members should remember that in the
case of these upland are as there are quite
a large number of tanks and they are the
first victims whenever there is any flood,
any heavy rain, and they are breached
Unless they are repaired very quickly, they
are not available for the Rabi and other
crops, That is a very important thing and
1 will draw the attention of the State
Government to see that urgent repairs are
carried out to these tanks so that water
may be available to the rabi crop at least,

Then, the Distress Mitigation Com-
mittee is meant for tackling the cyclones
that cause much more and very exiensive
damage. It is not meant for this kind of
floold damage.

= o Wl (nfemaiz) 0 16 @
19 smeq & ftq # MErEd X I
guifaw afzal ¥ O §wa ara s sad
st Wiy gwa anfeamanz fad &1 gair,
zaw 1% faw o fotd & agf frar man
2 1 maz zafac aif fear & fF afemr-
@iz farer oF frger gar faet § o e
Fog § IFF AW T far war
g fmmamafafafe g i N §
gaifas g7 afzal #t @17 § A9rge, A,
qIgRgEFT &1T M3 Rarwlg @1 g
afzal & femy § m<fema gg & R
wn & gaifas & @ & san as@ fe
au § #T aiE 1T UHE ¥ SIS HA
@y gmat gh &1 5 aiwg groac §
ve gast g1 an § | gt wfgae s
TqT | TIFENT FTA SIAAE F AT FAS
Wt gz nf @ 9T & wifemag o FY
ATA-FNE ATA T 1@ TG FT JHAA
g 1 37 wa% s wwEE € 3@
ag ¢ fr anfrad & suw a5 9 A

BHADRA 11, 1892 (SAKA)  Maharashira, etc. 210

(C. A)
F AT A 22 ARz 3 19F @y H
®I{ gharaa fwa |

o1 faq At 9 ae d=q a;my
wH far 1 NF gz A fwar
qm@ar ? gt et GideE &) QI &€
fEar s J sgreg g @ 9w @Y
af @Y @ zaF gafaT afeal & fF
MATTTE & Goa q a9 Td §)
Mrad § ot =19 a7 § ST a9g ¥
Mad o Foar fa=i § 1wt gFam
g1 & | FAT QIR 91T A1AIE &) g@d
B/ O #TH ondt a A F A
FArAT # wH wT fzar F@r ar W
FFEA &Y w1 g1 awd 9 & qFAn
[T § e a1 ary %1€ Hzs S agh
N A @ AR FFEE | 9@ smg ?
#ag W wAwr g g & owme W
Fi7 § fds Ao S @E, mer A
AT HITMFCHH TArT o

DR. K. L. RAO : What the hon. Mem-
ber says is true ; I am sure the State Gov-
emment 15 laking action ; 1 shall draw the
State Government's attenion. It is true
Kadam canal is breeched and action should
be taken as quickly as possible. I shall
request them to send the necessary estimates.

SHRI K. SURYANARAYANA (Eluru):
Every year and last year also some parts
of Andhra Pradesh, particularly in Godavari
district, because of floods the farmers are
suffering; and also because of defective plann-
ing. Wherever there is agitation and political
pressure, they are appointing committees
and commissions but are not serious or
sincere to implement the recommendations

made by those committees. In 1965
they appointed a committee headed
by Mr. Mitra, an eminent engineer,

to give a report on flood centrol and other
irrigation schems. The coastal area of
Andhra Pradesh is not only a granary for
Andhra but also for the whole of India ;
it gives ten lakhs of tonnes of rice to other
places, But when it comes to helping
schemes, the Centre considers giving assis-
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tance on the basis of population. The pop-
ulation of the entire South India is going
down as they are sincerely implementing
birth control measures. Hence the assistance
they get is decreasing while the help for
the other areas is increasing. I will not
dispute if help is given to backward areas
or other areas where there is necessily or
where there is potentiality. Funds are to
be given irrespective of the capacity of the
State Government when it comes to national
calamities. But the Government is not
considering that way.

The Minister of Irrigation an power is
am eminent engineer and he has ideas and
plans for our country. In fact other countries
also are seeking his advice. It is unfort-
unate that the Central and the State
Governments are not implementing his plans
or the recommendations made in the reports
of various committees. The Irrigation and
Power Minister is without any power. He
has npo control over anybody here
or in his office because they have no funds.

The State Governments blame him ; the
public blame him for things which are
beyond his control. My colleague Mr.

Narayana Reddi chose to blame the entire
Andhra Government and said it was not
sincere in implementing schemes ; they did
in Andhra but not in Telangana. In this
issue there 1s no difference ; it is a national
issue, 'Where there is a natural calamity or
cyclone this Government and that Govern-
ment should come forward., Mr. MNarayana
Reddi raised this question. The Irrigation
Minister in Andhra Pradesh is coming from
Telangana area, So, it is not fair to say
%0.

Finally, I want to put a specific question
to the Government, The Government have
been spending several lakhs on commissions
and committees and on dealing with the
situalions as temporary measures. They
want to do all these things. But I want
to put a specific question to the Government
and get an answer. Why not the Government
have appointed a National Irrigation Com-
mission like all other Commissions to go
into the irrigation problems and see to the
execution of many projects which were for-
mulated by eminent expeits throughout the
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country ? If they want the necessary funds,
it could always be made available. They
always that the State Governments cannot
get enough mon=y. I may inform the hon.
Minister that the farmers in Andhra Pradhes;
are prepared to help the Siate Governmen
in this matter. We have given sufficient
funds to implement the electricity schemes
in the rural areas by borrowing from the
land mortage banks or pledging the lands.
(Interruption).

MR. SPEAKER : May I request hon.
Members, who want to talk, to move out
to the lobbies ? The hon. Member is on his
legs. He is not auidble. If you want 10
talk, kindly move out to the lobbies.
(Interruption) Conversing may go on in the
lobbies ; not in this Chamber,

SHRI RANGA (Srikakulam) : This is
only a call Attention notice, but a regular
debate is going on.

MR. SPEAKER : Mr. Suryanarayana,
you have made a regular debate of this Call
Attention motion. It started as a very simple
process of Call Attention motion, calling the
attention of the Government to a particular
matter. Then some Members started asking
*‘just a clarification”, and from clarification
it has developed into a regular debate,

SHRI K. SURYANARAYANA :1Itis a
vital point of great concern to the people in
the rural areas. Whenever there is some
concern about the cities, they immediately
come up and mak much of it. Here, when
there is a calamity in the rural areas, why
not the towns people bear with us and why
not some time— five minutes or 10 minutes —
be allowed for it ? What is the harm ? On
50 many occasions, time has been taken by
the House uneecessarily fur o.l.cr purposes.
The Government have a right to implement
the proposals that 1 make, and I request
the Government to attend to it. (Interrup-
tion). '

SHRI HEM BARUA (Mangaldai) : You
were kind enough to say that there should
be no talk in the House. But I find there
is talk going on in spite of your direction.

SHRI K. SURYANARAYANA : [ do
not want to take much time of the House, I
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request the Minister of Irrigation and
Power... .

MK. SPEAKER : Your Minister is all
attention.

SHRI K. SURYANARAYANA : Is the
Government prepared ro take a loan from
the agriculturists and through “the Andhra
Government in the same manner as they
have implemented the electricity schemes in
Andhra Pradesh to develop the outlying
areas 7 We have given Rs, 2 crores to Rs. 3
crores to the Electricity Board to implement
the scheme, by way of loan. The farmers
have given it; in the same manner, the farm-
ers are prepared to give loan to the Govern-
ment of India or to the State Government
by borrowing from the mnationalised banks
and the co-operative banks to implemrent
these schemes, which have already been
agreed to by the Government of India
and the Government of Andhra Pradesh.
That is why I am making this submission.
Let the Minister give a reply.

DR. K. L. RAO : I will pass on the
hon. Member's suggestions to the State
Government.

12.44 hirs.,

PARERS LAID ON THE TABLE
ANNUAL l_‘LAN 1970-71

THE MINISTER OF STATE (SHRI-
MATI NANDINI SATPATHY) : On behalf
of Shrimati Indira Gandhi, I beg to lay on
the Table a copy of the Annuval Plan, 1970-71
(Hindi and English versions). [Placed in
Library. See No. LT-4133/70].

REPORT AND ACCOUNTS OF PARGA
TOOLS LTD.

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI P, C. SETHI) : I beg
to lay on the Table a copy of the Annual
Report (Hindi and English versions) of the
Praga Tools Limited, Secunderabad, for the
year 1968-69 along with the Audited Accou-
nts and the comments of the Comptroller
and Auditor General thereon; under sub-
section (1) of section 619A of the Compani-
es Act, 1956. [Placed in Library. See No.
LT-4134/70]
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CORRECTION OF ANSWER TO UN-
STARRED QUESTION RE. HINDI
OFFICER IN MINISTRY OF
FINANCE

THE MINISTER OF STATE IN MINI-
STRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): I beg to lay on the
Table a statement correcting the answer
given on the 11th May, 1970 to Unstarred
Question No. 9238 regarding duties attached
10 the post of Hindi Officer in the Ministry
of Finance. [Placed in Library. See No.
LT-4135/70].

SHRI S. KUNDU (Balasore) : Sir,
30 students have been arresied and beaten
up yesierday when they came to meet the
Prime Minister in support of the steel plant.
The Government should make a statement
about it. (Interruption).

DR. RAM SUBHAG SINGH (Buxar) :
The students were dragged and beaten up
Yesterday. (Interruption)

SEVERAL HON. MEMBERS rose—

SHRI SHEO NARAIN (Basti) : Govern-
ment is doing a shameful act by beating up
young students.

SHRI 5. KUNDU : 30 students from
Orissa have been arrested, bealen merciless-
ly by the police, dragged and their money
has been stolen. Government should make
a slalement.

DR. RAM SUBHAG SINGH : It is not
an ordinary maiter. Young sludents were
beaten up. Ip ceriain cases, persons arrested
and jailed are released by the State Govern-
ment at the instance of the Home Minister.
But here students were got entangled in
this and sent to jail and beaten. (Unterrup-
tions).

MR. SPEAKER : You cannot bring up
everything abruptly and ask, where is the
Home Minister 7 It must come to me also.
I will find out. Now,

SHRI P. M. MEHTA (Bhavnagar) : The
Sarvodaya leader from Saurashtra, Mr. Atma
Ram Bhatt, is on fast for the last thirteen
days for the cause of prohibition. (Jnter-
ruptions)
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MR. SPEAKER : Will he sit down ? I
am very sorry I will have to take action
against him. Nothing will g0 on record.
(Interruptions). **

ACCOUNTS OF THE COFFEE BOARD OF
THE TEXTILES COMMITTEE AND PAPER3
UNDER COMPANIES ACT

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : [ beg to
lay on the Table :

(1) (i) A copy of ceriified Accounts
(Hindi and English versions) of
the Coffee Board for the year
1968-69 and the Audit Report
thereon,

(ii) A statement regarding delay in
laying the above document,

[Placed in Library. .See No.
LT-4135/70]

A copy of the Certified Accounts
(Hindi and English versions) of
the Textiles Committee for the
year 1968-69 and the Audit Re-
port thereon, under sub-section
(4) of section 13 of the Textiles
Committee Act, 1963,

[Placed in Library. See No LT-
4136/70].

)

A copy each of the following
pepers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) Review by the Government on
the working of the Minerals and
Metals Trading Corporation of
India Limited, New Delhi, for
the year 1968-69.

(ii) Annual Report of the Minerals
and Metals Trading Corporation
of India Limited, New Delhi, for
the year 1968-69 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
4137/70].

(6]
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A copy of Government Resolu-
tion No, 2(10 Plant (A)/70 (BC)
dated the 24th July, 1970 (Hindi
and English versions) potifying
Government’s decisions on the
recommendations of the P, C.
Borooah Committee on the Tea
Industry.

[Placed in Library. See No. LT-
4138/70].

(5) A copy of the Export of Steel
Tubes and Tubulars (Quality
Control and Inspection) Rules,
1970, (Hindi and English Versions)
published in Notification No.
S. 0. 2743 in Gazette of India
dated the 13th August, 1970,
under sub-section (3) of section
17 of the Export (Quality Con-
trol and Inspection) Act, 1963.

[Placed in Library. See No.
LT-4139/70],

)

PROCLAMATION BY PRESIDENT IN
RELATION TO THE STATE OF KERALA
AND KERALA GOYERNOR
ORDINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA
NATH ROY) : Ibeg to lay on the Table
under article 213(2)(4) of the Constitution
read with clause (c)(iii) of the Proclamation
dated the 4th August, 1970, issued by the
President in relation to the State of
Kerala, a copy of the Kerala Agri-
cultural Workers' Payment of Preseribed
Wages and Settlement of  Agricultural
Disputes Ordinance, 1970 (Kerala
Ordinance No. § of 1970) (Hindi and English
versions) promulgated by ihe Governor of
Kerala on the 25th April, 1970.  [Placed
in Library. See No. LT-4140/70]

PAPER RELATING TO ESTIMATES

COMMITTEE
SHRI THIRUMALA RAO  (Kaki-
nada) : I beg to lay on the Tabl,

**Not recorded as ordered by the Chair,
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sevan statements showing replies to the re-
commendotions of the Estimates Committee,
which were not furnished by Government in
time for inclusion in the relevant Action
Taken Reports.

ESTIMATES COMMITTEE
MINUTES

SHRI THIRUMALA RAO :1 beg to
lay on the table the Minutes of the sittings of
the Estimates Committee relating to Hun-
dred and iwznty-nith Report on the Depart-
ment of Atomic Energy—Atomic Power.

MESSAGES FROM RAJYA SABHA

SECRETARY :Sir, [ have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Tuesday, the lst
Sepiémber, 1970, adopted the
following motion in regard to the
Joint Committee of the Houses
on the Comptroller and Auditor-
General's (Duties, Powers and
Conditions of Service) Bill,
1969 —

“That this House concurs in the recom-
mendation of the Lok Sabha
that the Rajya Sabha do agree to
appoint ome more member of the
Rajya Sabha to the Joint Committee
of the Houses on the Comptroller and
Auditor-Ganeral’s  (Duties, Powers
and Conditions of Service) Bill,
1969 and resolves that Shri V. B.
Raju, be appointed to the said joint
Committee."

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabba, I
am directed to return herewith
the Appropriation (No. 3) Bill,
1970, which was passed by the
Lok Sabha at its sitting held on

(i)
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. of Members
the 26 th August, 1970, and trans-
mitted to the Rajya Sabha for its
recommendations and to  state
that this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill.”

12.49 hrs.

ARREST AND RELEASE OF MEM-
BER (Shri 8. K. Sambandhan)

MR, SPEAKER : I have to inform the
House that 1 bave received the following
telegram, dated the Ist September, 1970,
from the Commissioner of Police,
Madras :(—

“I have the honour to inform you that
I have found it my duty In exercise
of my powers under Sections 353, 448
and 511, Indian Penal Code to direct
that Shri 8. K. Sambandhan, Member,
Lok Sabha, be arrested for assaulting
the policemen on duty and for attem-
pting to commit criminal tresspass.
Shri S. K. Sambandhan, Member,
Lok Sabha, was accordingly arrested
at 13.45 hours on the Ist September,
1970 and was released on bail imme-
diately.”

SOME HON. MEMBERS: Shame,
Shame !

MR. SPEAKER : What for ?

SHRI NATH PAI (Rajapur) : Every
time an MP is arrested, we shall say
“Shame".

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : He left the DMK and he
was arrested. :

SHRI VISWANATH MENON (Ema-
kulam) : On a point of order, Sir. For the
last two weeks on the question of the
Cochin oil refinery.. (Interruption).

You cannot come
This is not a point

MR. SPEAKER :
every time and raise it.
of order.

- SHRI N, SREEKANTAN NAIR :
The session is coming to a closc...unrern.p.
tion).
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MR. SPEAKER : You should come to .
me through the regular producedure ..(Inter-
ruption), .

SHRI VISWANATHA MENON : We
have given short notice question, calling-
attention but you have not admitted anything.
At least, ask the Minister to say something.
..(Interruption).

MR. SPEAKER : Better write to me,

SHRI VISWANTHA MENON: You
take such an attitude. That is not helpful,

MR. SPEAKER : Will anybody explain
to him ? If you send something in writing
to me, I will ask him.

SHRI L. N. MISHRA : To make a state-
ment. Better lay it.

CORRECTION OF ANSWER TO 5. Q.
NO. 214 RE. EXPORT OF
JUTE TO EUROPEAN ECO-
NOMIC COMMUNITY

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : I lay the State-
ment on the Table of the House.

Sratement

While dealing with supplementary ques-
tions following from Starred Qestion No.
214 answered in the House on the 4th
March 1970, it was stated by my collegue,
Shri Bhagat, in reply to a supplementary
question by Shri Maharaj Singh Bharati,
that ““there is no quota or duty on export
trade with Brtain™. There has been an
inadvertent error in this enswer, which is
regretted.

2. Prior to 1st May, 1969, import of
eertain categories of jute goods into the
United Kingdom was subject to a system of
‘mark-up’ of the prices. As a result of
representations made to the United King-
dom Government, this system of ‘mark-up®
of prices was replaced by a system of quotas .
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effective from the Ist May, 1969. These
quotas continue even now. There is no
Import duty on jute goods in the United
Kingdom.

CUSTOMS TARIFF BILL

APPOINTMENT ON SELECT COMMITTEE

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampure) : Sir, 1 move :

“That this House do appoint Shri Inder
J. Malhotra to the Select Committee
on the Bill to consolidate and amend
the law relating to customs duties in
ths vacancy caused by the regisgna-
tion of Shri Bali Ram Bhagat.”

SHRI 5. M. BANERJEE (Kanpur) :
Sir, I move an amend t that “Malhotra”
should be substituted by “‘Gupta™.

SHRI INDRAJIT GUPTA (Alipore) :
No, no.

MR. SPEAKER : Shri Banerjee is all
the time in high spirits.

SHRI PILOO MODY (Godhra) ; That
is because he keeps taking them.

SHRI iNDRAJlT GUPTA : Kindly see
that this remark of his does not go on the
record.

SHRI NATH PAI (Rajapur) : What is
wrong with that ? ‘High spirits’ is quite
parliamentary. There is npothing wrong
about ‘high spirits’.

SHRI S. M. BANERJEE : Why ? [s the
word “Gupta™ unparliamententary ?

MR. SPEAKER : I hope,
““Indrajit Gupta” and not
Gupta™.

you mean
“‘Kanwarlal

SHRI S. M. BANERIJEE : All Guptas;
all are parliamentrians.

MR. SPEAKER : The question is :

“’That this House do appoint Shri Inder
J. Malhotra to the Select Committee
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on the Bill to consolidate and amend
the law relating to customs duties in
the vacancy caused by the resignation
of Shri Bali Ram Bhagat.”

The motion was adopted.

12.53 hrs.

CONSTITUTION (TWENTY-FOURTH
AMENDMENT) BILL—contd.

MR. SPEAKER : Out of six hours
allotted by the Business Advisory Com-
mittee, we have already taken 4 hours and 5
minutes. Approximately we have 2 hours
left,

SHRI PILOO MODY (Godhra) : Why
do you not adjourn for lunch ?

MR. SPEAKER : I thought, you could
wait for five minutes for your lunch.

SHRI PILOO MODY : Are you offering
me any 7

MR. SPEAKER : Yon are very wel-
come all the time but have some considera-
tion for my resources also.

The Prime Minister may
4 0" Clock.

speak at

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : Yes,
Sir; the Prime Minister will speak at 4
O’lock.

SHRI BAKAR ALI MIRZA : Extend
the time.

MR. SPEAKER : The Prime Minister
will speak at 4 O"Clock and then thereafter
there will be voting.

SHRI RAGHU RAMAIAH ; Since this
is a Constitution {Amendment) Bill, may 1
announce the time of voting ?

MR. SPEAKER : That will be after the
Prime Minister’s speech.

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): Mr. Speaker, Sir, [ was
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supposed to intervene yesterday but 1
thought that 1 should do it today.

SHRI PILOO MODY : 1Is this to

comment on the performance of your party
yesterday ?

SHRI Y. B. CHAVAN : As one who
has dealt with this problem from 1966 on-
wards I thought that it was necessary for
me to intervene in the debate and give the
historical background to this problem as it
started taking shape in 1967 and onwards.

SHRI RANGA (Srikakulam) : You are

no longer the Home Minister. Why do you
bother ?

SHRI Y. B. CHAVAN : Yesterday 1
heard three important and representative
speeches from the Opposition. One was
from Morarjibhai, the other was from the
leader of the Jana Sangh, Shri Vajapyee,
and the third was the speech of a represen-
tative of the princes. All these Members
are important people. At least, the first
two are important because of their own
national stature. Therefore, one has to
seriously take notice of what they bave said.

Sir, before dealing with the - speeches
made by them, I would like to give a little
of the historical background of this problem.
Though in the last 20 or 22 years the ques-
tion of abolition of privy purses was debated
at different forums and many parties have
been raising the question of abolishing
privy purses, the decison was taken in the
AICC session of the Congress Party in
Delhi. The resolution that was passed in
that AICC session read as follows :

““The privileges and privy purses......

AN HON. MEMBER : Why are you
giving importance to that? (Jnterruptions)

SHRI Y. B. CHAVAN : 1 am just
giving a historical background of jt. It is
not giving more importance to my oOrgani-
sation. The resolution reads like this :

~ “The privileges and privy purses en-
joyed by the ex-rulers are incong-
ruous to the concept of democracy
and the AICC is of the view that the
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Government should examine
take steps to remove it.”

This was the beginning... (Jnterruption) 1
am just giving the background.

SHRI PILOO MODY : My father was
quite right. He advised the princes to
compromise, to keep the purses and let
Mr, Chavan have the privy. (Interruption)

SHRI Y. B. CHAVAN : Sir, after this
resolution was passed, it was considerd
necessary o start the megotiations with the
princes. Some Members had raised the
point yesierday that this resolution was
passed by a very small majority or by a
very small oumber  of members
of the AICC. But, by implication, the
conduct of many members of the AICC in
the months thereafter had confirmed the
resolution of the AICC. The resolution
was further confirmed at the Jabalpur AICC
session as a part of the 10-point programme
in 1967. Those Members who say that
they were opposed to this resolution had
never challenged the AICC to consider the
issue again. If they were confident that
the resolution had not the support of the
majorily of tbe members of the AICC,
they could have very well challenged it......
(Interruptions)

SHRI BAL RAJ MADHOK (South
Delhi) : It is their internal quarrel. We
are not interested in that...(Inferruptions)
Is this all relevant ?

MR. SPEAKER : This is perfectly re-
levant. He is giving the background......
(Interruptions)

SHRI Y. B. CHAVAN : 1 am not
criticising anybody...(fnterruptions) 1f you
are not prepared 1o hear the facts of his-
tory, I cannot help it (Interruptions)

it and

On this basis, 1 have hal at least 5
meetings with the princes from November,
1967 to May, 1970.

MR. SPEAKER : You may continue
after lunch. We adjourn for lunch to meet
again at 2 O'Clock.

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabha re-assembled after
Lunch at two minutes past Fourteen
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]
MR. DEPUTY-SPEAKER : Mr. Chavan.

SHRI Y.B. CHAVAN : Mr. Deputy-
Speaker, Sir, I had just begun referring to
certain historical background to the negotia-
tions and discussions that took place
between the Government and the representa-
tives of the Princes. At loast I was asso-
ciated with five meetings from November,
1967 to nearly February or March, 1970,
I am giving this background information
because Iwould like to refer to some of
the major points made by hon. Members
whom I had referred to in the beginning of
my speech. The talks with the princes
reveal the answers to the points made by
the Opposition Members, I am merely
referring to substance of the speeches
because I do not want to go into them at
length.

Shri Morarjibhai's main point was that
the whole Bill was deceitful becausc Art. 363
is not deleted. ‘That is one point. He
also made another point that no real efforts
for negotiations were made. This was one
position that he took.

The point that was made by Mr,
Vajpayee was that he felt—the word he used
was ‘Parampara’ ; ‘Progressive’ is impor-
tant and ‘Pgrampara’ is also important—
that there is rather anti-democratic pressure
on the princes because of the -way this is
being done., That is the major point he
made.

The main approach of the representative
of the princes was rather realistic. He
laid emphasis on covenantsand agreements.
And the other point that he made was
about self-respect.

These are the points. In the light of
these poinis 1 would like 1o trace the hisiory
of the negotiations that * took place and the

.arguments that went on between the Govern-

ment and the rulers. In my first taik
which ook place in November 19671
explained ke gencral approach of the
Government to these problems and it was

that Government's policy was that the privy
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purses and privileges would bave to go.
This basic position was made clear. 1 also
made clear that there was a commitment
on this question, but, at the same time,
our approach was to give some sort of a
transitional allowance and for that matter
we would like to have negotiations with the
princes. ‘This was the three-fold approach

to this problem.

We have never kept them in any doubt
as to the intention of Government to go
ahead with the proposal of abolishing the
Privy Purses. At the same time we made
it clear to them, that whether they agreed
or not, the transition allowances will be
given and we certainly would like to have
negotiations. And, I think, we have not
changed from this position even now.
(Interruption) Certainly one can make the
argument as to why transition allowances
should be given. One thing 1 would like
to make very clear : this transition allowance
is not supposed to be compensation.
Whether it will be compensation or transi-
tion allowance, it will depend upon the
character of the Privy Purses themselves.
Certainly they ars not the property of the
princes. Taking the human aspect of the
problem, this transition allowance will be
given, When I say, ‘Human aspect® it is
not merely the human problem of the
princes themselves, but there are many
dependents, old men who are servants  also.
The allowance will not be for their exclusive
personal use but it will be at their discretion;
I have no doubt about it. But, our expeciation
is that it will be used to look after the
dependents and the small people who are in
their employ.

So, the main point that I am making
is this, that the idea was to give transition
allowance and for that purpose we wanted
to have negotiations. 1 refer to this because,
a reference was made that there were
never any negotiations as such. We met five
times. Shri Morarji Bhai also had a talk
with the princes. And, I think there were
series of discussions between the Prime
Minister and some of the princes. Wih
at least five talks I was personally associated
and personally involved, rather deeply in-
volved. What was the approach of the
princes 7 They never started megotiations ;
‘that is my assessment, They never started
any negotitions..
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In the first meeting they made very
learned statements, historieal statements
but ultimately they stuck to ome point,
namely, that Government had no business
to change its position, that they were never
consulled before taking this decision, and
therefore, Government should reconsider its
position, Sir, this is not the idea of negotia-
tions. Certainly they were right in the
beginning to raise this question. I do not
deny that. So, having taken this position,
I said, it is much better that we meet again,
and explain that this is our position and
on this basis they may reconsider their posi-
tion.

Then again we met in December, 1967
and at that time their spokesman read a
statement, repeating the same legal and
constitutional positions and the historical
meaning of covenants and agreements and
the historical- role of princehood etc.
At one stage they asked whether I had
got any scheme to give. [ said, ‘I have
got a scheme to give; I am prepared
to hand it over to you just now. But .you
take the position that you are prepared to
consider this. If you are not prepared te
consider and go into the details of the
scheme, I don't want to hand over the
scheme, because that rossibly will lead us
nowhere.” So the whole approach was this.
It is much betier that the House knows
what was their approach. Their whole
approach and attitude towards the Privy
Purses was very strange.

Yesterday I heard one point which the
hon. Maharaja of Dhrangadhra made. With
all respect to him, may I say it is not a
personal matter ; [ am basing myself on
certain facts which are on my record—he
said ‘Myself and my people’. It is really
very strange indeed, as if his people were
some sort of chattel, completely and finally
bound to him.

DR. KARNI SINGH (Bikaner): May
1 just interrupt for a minute on one point ?
Now that you are going back to history for
certain things, I have done some research
myself of the subject, and [ do not agree
with the statement that you made. I  would
like to put the historical facts, straight.
During the integration period I ‘was there
on the spot. My fa'her was the sigostory



2271  Constitution

[Dr. Karni Singh]

ruler. The people collected and asked
Mr. V. P. Menon that the people must have
a say in this matter, too. And, Mr. V. P.
Menon said, No, only the rulers will have
a say, and only the leaders of the Indian

* people would speak on your behalf, that is,
Mr. Nehru and your predecessors. The
people have nothing to do with it. It is on
record.

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA (Surendranagar) : My point was
this. I referred to the time of the Instru-
ment. [ have not made any kind of
vademocratic statement. I merely said
that at the time when India was a plurality
of entities we acceded to India ; this was
precisely what happened. The people of
Kashmir have become a part of the Indian
people by the Instrument of Accession.

SHRI Y. B. CHAVAN :
yet completed my speech,
again.

I have not
He can say it

SHRI VASUDEVAN NAIR (Peermade) :
Even before 1947, I was in the Travancore
State, and we had always felt that we were
part of the Indian people and not part of
the Indian States.

SHRI RANJEET SINGH (khalilabad) :
1 hope he feels that now also.

SHRI P. K. DEO (Kalahandi) : I hope
he feels the same thing even now, Let him
not get inspiration from China.

SHRI Y. B. CHAVAN : May [say a
word 7 What Mr. V. P. Menon said at some
place like Bikaner or Jodhpur, I cannot
subscribe to it and say that; it was something
on behalf of Government and not one bur-

caucrat talking casually to a prince......
(Interruption).
SHRIMATI SHARDA MUKERIJEE

(Ratnagiri) : On a point of order. Who gives
any of us the right to stigmatise othe: people
and say that so-and-so is a bureaucrat, so-
and-so is a bourgeois etc. 7 We have no
right to stigmatise any one here.

SHRI P.K. DEO: On a point of
order...
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MR. DEPUTY-SPEAKER : Is it a point
of order on her point of order ?

SHRI P. K. DEO : You bave not heard
my point of order yet. Kindly hear me...
(Interruptions).

SHRI SHEO NARAIN (Basti) : We
are not going to be cowed down by these
Russian allies.

SHRIMATI SHARDA MUKERIJEE :
My point of order is this. We have no
right to cast aspersions on a person who is
not here ; he is not even alive. But this
has happened with regard to Mr, V. P,
Menon. He has been stigmatised as a bur-
caucrat...(Inferruptions). Have we got
the right to stigmatise any one here 7 That
is my point of order.

SHRI P. K. DEO : May I say that I
was a signatory to the covenant ? Shri V. P.
Menon was the signatory on behalf of the
Government of India representing Raja ji,
the then Governor General of India. Now
for the Finance Minister to speak about
him and say that he was a bureaucrat and
so0 on is irresponsible, shameless and mean-
ingless.

MR. DEPUTY-SPEAKER : He is en-
titled to his point of view, but this is no
point of order.

SHRI P. K. DEO : He should withdraw
it.

SHRI Y. B. CHAVAN : No, I will not.

SHRI BABURAO PATEL (Shajapur) :
On a point of order, Sir. When we came
to this House, we took an oath...

SHRI S. M. BANERJEE (Kanpur) : He
came to the House only today.

SHRI BABURAO PATEL : Notwith-
standing this Red Robin when we first came
to this House in 1967, we took an oath
which reads :

“*I...do swear in the name of God that
I will bear true faith and allegiance
to the Constitution of India..."
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That was for the Constitution of India as
in 1967. Today that Constitution is being
ravaged. By so doing are we not going back
on our oath ? I want your ruling on this,

MR. DEPUTY-SPEAKER : It
opinion. There is no point of order.

is his

SHRI Y. B, CHAVAN : Let me make
it clear thai I have nothing against any
person.

He made a mention of some statement
made by Shri V., P. Menon to another
person privately.

SHRI P. K. DEO : Not privately.
SHRI Y. B. CHAVAN : What else is it ?

SHRI P. K. DEO : He has written to
me.

SHRI Y. B. CHAVAN : He might have.
Let him send me a copy of it.

He said V. P. Menon told his father......

DR. KARNI SINGH : It was not what
he told my father. This was what he
told the people. There were thousands
of people when this remark was made, not
to my father only.

MR. DEPUTY-SPEAKER : He can
deal with this when he speaks.

SHRI Y.B. CHAVAN : The main
point I was going to make was this. These

people talk so highly about their people
now. But in my discussions with them, 1 had
faced a very strange argument —and I would
like to let the House know about it. We
were telling them that the privy purse is not
a properly but it is some sort of allowance
for certain  political functions and
responsibilities.

SHRI SRIRA) MEGHRAJJI DHRAN-

GADHRA : Who said ?
SHRI Y. B. CHAVAN : [ said that,
and his answer to that was, what the

Maharaja of Dhrangadhra said was, this.
He said ‘the only analogy I can make to
the privy purse is that it is just like a royalty
over an inexhaustible gold mine’. This
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is their idea about their people, that they
are a gold mine to be exploited completely
and permanently by them, It is on record.

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : This is a gross misrepresent-
ation. I am sorry he is speaking here
like this, trying to indulge in this misre-
presentation and trying fo make out that I
was exploiting my people.

SHRI Y. B, CHAVAN: It is on
record.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Has he taken legal opinion ?

SHRI Y. B. CHAVAN : The grievancc
they are making is that there were no nego-
tiations, As a matter of fact, they never
wanted negotiations. Last time, before

we met in Bombay in our party session, we -

invited them and made it clear to them
that we had to make certain commitments
in terms of time now, so ‘let us talk and
have some sort of negotiations ; we are
going to make a categorical statement
about it in the Bombay session”., It is my
responsibility and duty also to communi-
cate this to the leaders of the prince-hood.
Then they said we could discuss again,
So, the main point was that they had
never seriously wanted negotiatioa. That
was my assessment of the people. Even
then, we continued and continued and
continued. So, it is wrong to say that we
never wanted negotiation. Ewven after this
Bill is passed, the Government would like
to have some sort of talks about the
trans:tional allowances.

AN HON. MEMBER : Why 7 Don"t
have talks.
SHRI Y. B. CHAVAN : The other

point that was made by hon. Member,
Shri Morarji Desai, was that this is deceit-
ful because artical 363 is not deleted. I
have great respect for Shri Morarji Desai
personally, as I have for any elders, as I
have got for Acharya Kripalani, and for
Shri Hiren Mukerjee. So, + elders do
demand and command our respect. What
is wrong 7

SHRI HEM BARUA : What ‘about

- younger people ?
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SHRI Y. B. CHAVAN : I have got
admiration for them.

His main point was that it is deceitful
because article 363 is not deleted, We
bhad many discussions with Morarji Bhai
when he was in the Cabinet. Morarji Bhai,
as far as I remember, I am prepared to be
corrected in this matter, never made this
argument in our discussion. He certainly
,made the point which he made yesterday
" about the position of Sardar Patel's com-
mitment, ard that position one can logi-
cally umderstand, but he also ultimately
agreed that the circumstances had changed
and we will have to abolish the privy
" purses. He undertook to negotiate with
the princes also. He never made at that
time the suggestion of deletion of article
363. I remember that at one time he
only had a doubt about the word *dispute™
in that article, and he said that it was
‘ better to get it examined constitutionally
whether it would be a dangerous word,
what its implication would be in case the
princes go to the Supreme Court,

My answer to Shri Morarjibhai's eriti-

cism is that there is nothing wrong in
retaining article 363.
SHRI ATAL BIHARI VAJPAYEE

(Balrampur) : Do it

SHRI Y, B. CHAVAN : I am doing it.
Iam giving an answer for that.

The wording of article 363 is, I can
read it for the benefit of Mr. Vajpayee :

‘““Notwithstanding anything in this
Constitution but subject to the
provisions of article 143, neither the
Supreme Court nor any other court
shall have jurisdiction in any dispute
arising out of any provision of a
treaty, agreement, covenant, engage-
ment, sanmad or other similar
instryment...

So, really speaking, the scope of article 363
is ‘not confined to cer.ain covenants. [t
has a wider applicatioa. There are certain
sanads. So, this i1s not meant only for
. privy purses. Only because you are
" removing privy purses, you cannot com-
pletely de=lete this article.
a wider field.
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Secondly, the agreements about the
privy purses are not contractual agreements,
and they cannot be made subject to the
jurisdiction of the courts.

Therefore, if you look at the whole
scheme of the Constitution, the purpose of
it is that the rights under these covenants
or agreemeats, which are political agreements,

-are inherently temporary rights, and there-

fore the Constitution had made the provision
as incorporated in article 363. It was the

. intention of the Constitution-makers to keep

Ahese temporary agreements non-justiciable.
That is the basic thing. That also by impli-
cation means that the Constitution-makers
expected that some time this House also
might change such rights...

It is clear to those who want to sece the
real meaning of the Constitution and the
political atmosphere in which we are work-
ing. I do not think that anybody can make
a statement that it is deceitful. I do not
think there is anything deceitful, It is a
wise political step that we are taking.

SHRI BABURAO PATEL : It is a stab
in the back.

SHRI Y. B. CHAVAN: You have
done your job; today you have attended
the session.

SHRI PILOO MODY : I seec you are
also doing your job for a change. (Interrup-
tion)

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : What he says is apt to mis-
lead the House.

MR. DEPUTY-SPEAKER : Yesterday
when you spoke for thirty minutes, 1 do not
think anybody interrupted you. I can allow
a point of order; I can allow you to put up
a question, if the Member who is speaking
yields. But if you want to make a stalement,
1 am sorry, I will not be able to allow.

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : The Minister has said about
the implication of the Constitution and read
out article 363. In reading that article, he did
not read out a very important part. It reads
as follows :

“Notwithstanding anything in this
Constitution but.  subject to the
_ provisions of article 143..."

Under that we appealed.
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SHRI Y.B. CHAVAN : I should request
His Excellency to be a little more careful in
listening to me...... (Interruptions). His
Highness; I am sorry; I am not used to this
sort of durbar, My main argument was that
it was mot a question of being deceitful
about it. I patiently heard Mr. Desai’s
speech yesterday; it was a totally un-
Morarjilike speech. Whether one agrees with
bim or not, it is a different matter. But he
is very straight, All the argument that he
made seemed to have been based on the
conviction that the abolition of privy purses
was completely wrong. That would have
been logical. But unfortunately he began
his speech by saying: “We are commitied
to the abolition of privy purses”. He said
so0 and then contradicted himself practically
by every word that he said later on, That
is why I say that this was not the speech
that I expected from Shri Morarji Desai; it
was non-Morarji like from that point of
view.

I do not want to go into this any more.
I certainly make a request to the hon.
Members who belong to Mr. Morarji's
party about their commitment. I would
make an appeal as a colleague, I am not
criticising anyone in this House, for many
years we have worked together, worked for
the same freedom and for the same cause...
(Interruptions) It is Mrs. Sinha’s commit-
ment too which she made when she was
with us and then they affirmed it in the
Ahmedabad session. What has happened
to change it ?

Unfortunately what happens is this. [
know certain military doctrines practised
by army leaders. There is something like
tactics in the battle and there is something
like strategy in a war. Taclics change from
battle to battle. I kmow they have got

their place. Any General who adopts
tactics which are completely inconsistent
with strategy ultimately gets lost. (Inter-

rupffon) Now, I would like to make an
appeal to the leaders of that party : you
are meraly playing tactics, but you have
no strategy.

SEVERAL HON. MEMBERS rose-—

SHRI SHEO NARAIN :
leader, whoe always plays tricks,

Ask your
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SHRI Y.B. CHAVAN : I am only making
an appeal to you, as a colleague, as a friend,
as one who has go! respect for you. The
point is, the strategy of any political party,—
the strategy of any political party, I repeat—
is contained in its economic and political
programme. But if one merely goes on
changing the strategy and the tactics merely
because of some sort of negativism against
a thing—anti-A or anti-B—then this anti-A
or B makes everything anti. Therefore,
no political party or philosophy... (Interrup-
tion).

DR. RAM SUBHAG SINGH (Buxar) :
The hon. Minister of Finance, Shri
Chavan, has appealed to us. [ do accept
that it was out commitment ; I do accept
that this was taken at the Ahmedabad
session when the AICC meeting - was
held there. But will the hon. Finance
Minister look to his own side and say that
all the strategy and tactics that have been
played by them, and also the errors com-

mitted by them as well as their party
leader are corrected ?
SHRI Y. B. CHAVAN : I can under-

stand tactics being used to malch tactics,
but you cannot use wrong strategy to match
a correct strategy. Anyway, that was my
appeal to you. Certainly I know there
are some progressive persons in all political
parties, and [ would like to make:a request
to them that for Gud's sake, and for their
own sake...(Inferruption). '

+SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER :
order.

Order,

SHRI Y. B, CHAVAN :..because, the
Prime Minister yesterday while moving the
Bill before the House said that this is a
historic occasion. It is historic in more
than one sense. Itis a historic occasion
because something new, something pro-
gressive, is taking place in our country
today. At the same time, there is also
another reason, In anothe:r sense also
it is historic, because history has ordained
that this should take place now. This is
a compulsion of history. '

SHRI ATAL BIHARI VAJPAYEE rose—

SHRI Y. B. CHAVAN : Mr. Vajpayes,
I am coming to your point also. Some-
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times, I feel jealous of Mr. Vajpayee's
mastery over Hindi. I am really jealous
of him about it.

TF ST &, Add S, Aer gEd

& T A HX g W gl
MIFT A ATE @Y 7Y T 3

I certainly admire his language. Some-
times, when I listen to him, I am hypnotised
by his beautiful voice and wonderful Hindi.

AR SRR L G
g=d g

SHRI Y. B. CHAVAN : They are in
my pockets—the language beauties ! The
point is, yesterday also 1 heard his speech.

SHRI J. B, KRIPALANI (Guna):
You are in her pocket or she is in your
pocket ?

SHRI Y. B. CHAVAN : The only
point that I was making was that Mr.
Vajpayee was very hypnotic in his speech
yesterday. The only thing I would like
to point out is that while a hypnotiser
hypnotises his listeners, here 1 find that

by his beautiful wvoice he himself gets
hypnotised.  Sometimes he  forgets
what he has' said earlier, Only a year

before, in August, 1969, he opposed the
abolition of privy purses, and made a
wonderful  statement. I am  quoting
him :

Bama 2 fF gre azs @ § &R
2T T NG F TG IAFA § |

I am trying to bring before you this
tagaza of history. When 1 said that
history has ordained it, I meant that

this is a compulsion of history today.
I think if they want to ignore the writ-
ing on the wall and would like to be
swept away by history and thrown into
the' backwaters of history, if they really
want it, I can only say ‘ Amen"",

Much was said about Sardar Patel's
statement. I have great regard for him
as our elder statesman. He was not only
the leader of those people sitting there,
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but he was our léader also. Unfortuna-
tely, the hon. members opposite have
missed the significance of Sardar Patel's
personality. He was a dynamic person,
a person who wanted to change and also
who wanted to be a realist. What he
did then was fagaza of history then.
What we are doing today is again a
tagaza of history today. I am look-
ing to the realities of the masses of the
people of India, looking 1o the new
compulsions of history...

SHRI MANUBHAI PATEL (Dabhoi) :
You are undoing what he did.

SHRI Y.B. CHAVAN : Those who
make history expect their disciples and
followers to unmake what they did if nece-
ssary, for the cause of progress, That is
why we say:

fasmifesgeruay

These are blind
interpreting the letters and words of
what Sardar Patel said. In 1930, Sardar
Patel was merely asking for the demo-
cratic functioning in the States. That
was what he was asking those people
who were involved in the people’s move-
ment in the States. He was against
making any revolutionary change at that
time and some of us who were inclined
towards the left side were criticizing
him and saying, *“You are thwariing
the people’s movement ™. But the same
man in 1947 said, get away with the
princes. Of course, he tried to be
human with them. We are trying to be
human with them.

followers  merely

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : I had talked to Sardar
Patel in 1946. He never said that,

SHRI Y.B. CHAVAN : I have no

doubt that if Sardar Patel were living
today and present in this House, he
would have supported this Bill.

I think I have tried to reply to many
of the points raised. A small point was
made yesierday, probably by Mr. Vajpayee.
He asked. “What is the economic aspect?
It is merely Rs. 4 or 5 crores”. It is not
merely Rs.4 or Rs. 5 crores. Compare
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them to the ordinary citizen or even to
any of the big business men. In order
to have a net income of Rs. 5 crores, the
man concerned will have to earn Rs 55
crores. [ Iculated
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SHRIMATI TARKESHWARI SINHA :
That is why I am saying...(Interruption)

SHRI Y.B. CHAVAN : Then, some-
body ment d the advertisement of a face-

have got it .
Besides, it isnot a question of merely
Rs. 5 crores. Here we are talking about

the rights of citizens. [ am told there

is something socialistic about it. In
abolishing the  privy purses and
privileges, there is nothing socialistic,

Really speaking, the question is whether
it is consistent with our democratic
ideals that a selected few should have
unearned income and hereditary privi-
leges.

Here many people are talking in the
name of democracy. Do they want
this type of a democracy to continue
where one man gets not only unearned
income but taxless income? What is
this democracy? All of them are talk-
ing in terms of democracy ? At least,
those who are talking in the name
of democracy, for the sake of democracy,
will have to come and vote along with
us....(Interruption)

SHRI J. B. KRIPALANI: I do not
want to interrupt Shri Chavan but does
it lie in our mouth, ¢njoying so many
privileges that we do, to talk of the poer
here 7 Even the Communists cannot talk
of the poor here, enjoying as they do
all the rights that we get here.

SHRI Y. B. CHAVAN : Those who
are talking for the princes have no right to
talk of the poor. There are other mono-
polies......(Interruption)

SHRIMATI TARKESHWARI SINHA
(Barh) : Even the head of the Govern-
ment has no right to talk of the poor.
You eat vegetables also of the Govern-
ment. Even the Ministers do not pay
for the vegelables which they take free
from the taxpayers' money. You have
no right to talk of the poor ......(Interrup-
tion). You are talking of the poor people...
(Interruption) !

SHRI Y. B. CHAVAN: 1 do not
want to make any personal criticism
...{Interruption)

less person. I think, I will have some dis-
cussion with Shri Dandeker but I must say
that this faceless argument is a senseless
argument. How do you compare us with
them ? We are getting what we are getting
under the Act of Parliament.

SHRI ATAL BIHARI VAJPAYEE : I
did not say that it was Shri Chavan's face.

SHRI Y. B. CHAVAN : Your word

was “faceless”.

SHRI BAL RAJ MADHOK : All of you
are faceless.

SHRI Y.B. CHAVAN : I am coming
to my last point and that is about progressive
bodies and those who want to claim to be
progressive. As I said in the beginning,
there is a writing on the wall. The entire
people of India are watching the representa-
tives of the people as to what they are doing
today. I think, on this would depend the
final judgement of the people as to who are
on the side of the people and who are
against the people.........(Interruption).

SHRI P. RAMAMURTI (Madurai) :
Mr. Deputy-Speaker, Sir, I am glad that [
get the opportunity to speak afier Shri
Chavan, Shri Chavan has said that the
agreements that they entered into with the
Princes were political agreements., 1
agree with that. But why did they enter
into those political agreements ? That is
the real gquestion.

Somebody here said that if those agree-
ments had not been entered into, the integra-
tion of our country would not have taken
place.

SHRI UMANATH : Morarji said that.

SHRI P. RAMAMURTI : Shri Morarji
Desai said that. R ber what happened
in the wvear 1945 at the end of the Second
World War. The whole country was in a
boiling cauldron. The army was in revolt,
It was precisely during that period—it was
admitted even by a person like the ex<Prime
Minister of Great Britain, Mr. Attlee —that
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they saw the writing on the wall and entered
imo a compromise with the Congress Go-
vernment here for the transfer of political
power. Just like that the princely order
would have been thrown into the dustbin
of history in the years 1946 and 1947, With
the revolts that were taking place in State
after Siate, the princes would have gone
the way the other people had gone.

But then came Sardar Vallabhbhai Patel.
Why did he enter into those agreements ?
Those agreements were entered inlo precisely
because he wanted to save them from the
doom that was theirs. That is the reality of
the situation. After all, we know what
happened when the gentleman by name Shri
C. P. Ramaswamy lyer wanted to declare
Travancore to be an independent country.
And we know what happened. Shri C. P.
Ramaswamy Iyer had to go and, along with
that, they had to extinguish the princes.
Therefore, all this talk that this was a very
wonderful act, that the agreement that had
been entered into was a very  wonderful
act and that, but for that, the integration of
the country would not have taken place is
pothiog but all buokum. It was a political
agreement, a political alliance, with the
princes in order to rule the couniry for a
long time. It was an alliance with the
bourgeois and the feudal elements. That is
the reality of the situation. They see the
writing on the wall. The princes also saw
the wriling on the wall. That is why the
princes at that time entered into an agree-
ment. We also know that. Therefore,
there is no question today of correctness or
incorrectness of that wonderful act.

Today, you are bringing this amend-
ment to the Constitution. You know that
the people of this country do not want this
thing to continue. Are you serious about
it? If you were serious about it, no
amendment to the Constitution is necessary.
You are now seeking to delete clause 22 of
article 366. What does it say ? It says :

“Ruler” in relation.to an Indian State

' means the Prince, Chief or other per-
son by whom any such covenant or
agreement as is referred to *in clause
(1) of article 291 was entered into and
who for the time being......

—¢ven by entering into an agreement, he
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does not become a Ruler; another consis
deretion has {0 be satisfied and that is :

“...and who for the time being is recog-
nised by the President as the Ruler
of the State, and includes any person
who for the time being is recognised
by the President as the successor of
such Ruler;"

It was open to you to ulilise the power
vested in this. There was no need to come
to Parliament. By an executive order, the
President could have said, “I do not reco-
gnise such and such person as the Ruler of
the State.” Mo question of privileges arises;

no question of privy purse arises. The
question could have been decided in no
time whatsoever.

Now, today, when these people, the

Congress Party, come forward and say that
they are progressive and they want to
abolish the whole thing, 1 question the in-
tegrity and the correctness of that statement.
There is a purpose behind this. What is
that purpose ? After all, the Prime Minister
when she spoke yesierday indicated that
they want to give them some sclatium
which will be in terms of a smaller multiple
in the case of bigger people and a bigger
multiple in the case ef smaller people. You
have had negotialions with them for the
last two years, Me, Chavan just now said
that those things had proved useless. This
question has been there for the last two
years. Why is it that you could not find
time, all these two years, to make up your
mind and say that this is the solatium, this
is the multiple, you are.giving to them 7

What is the political game behind this 7
Why is it that this thing is not placed be-
fore the House here and now ? I say, it is a
political game. And what is the political
game ? Afier passing this Bill, the political
game is to negotiate with the princes. Mr.
Chavan himself has admitted that. You
want to negotiate with them. For what
purpose 7 Again, for a political purposs.
At that time, it was a political agreement
entered into in order to et their support.
That is why so many princes joined the
Congress parly after 1947, Today also,
there is a political purpose and the political
purpose is to win the support to the ruling
party.
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Not c¢aly that. Why couldn’t you utilise
article 366 (22) directly and abolish the
whole thing ? There is a political purpose.
Apart from that political purpose, there
may be also a monetary purpose. There
is also a monetary purpose, Afler all,
when Mr. V. P, Menon negotiated the
agreements with the princes, negotiations
were en‘ered into with each prince. There
was no priociple for the payment of the
privy purse. Privy purse was not determined,
the quantum of the privy purse was not
delermined on the basis of any principle
whatsoever and the rumour is that the more
money that one gentleman got, the more
the privy purse was given 10 that person.
To-day also the quantum of the compensa-
tion or solatium or whatever it is, is deter-
mined not only on the basis of the political
support but also on the gquantum of the
amount that the ruling Congress Party’s
coffers would get from them. (Interrup-
tions). Therefore, 1 say this because I
have openly told the Prime Minister, ‘You
will be open to this charge unless you
bring both the Bills together.” You cannot
escape that charge. Any amount of denial
by the Prime Minister on the floor of this
House will not get credence in the country
because people to-day do not trust you. I
waant to tell you.

Therefore, this is the political purpose.
1 do not know who is the law adviser who
had advised them with regard to this. Why
this section be deleted at all 7 What is the
harm in continuing that Art, 366 (22) ?
What harm does it do ? You can later on
utilise it. The verv fact that you are
abolishing it means that you do want to
have a political settlement with them in
mutually advantageous terms. This is the
real thing.

The last question I would like to pose
here is this. We know the Supreme Court.
Mr. Chavan has talked about Art. 363, He
has read the whole Article. Therefore, 1
do not want to read that. Are you sure
with the ideological background of the
Supreme Court and the Supreme Court
Judges as we know in the Golaknath case
and the bank nationalisation case 7 Are you
sure that the Supreme Court will not haold
that these agreements are in the nature of
a property and they are just like stocks,
preferential stocks of a company and you
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are entitled to get so much money every
year ? When you hold a preferential stock
in a company, 5%, return you are entitled to
whether the company makes profit or not.
Are you sure that th: Supreme Court will
not hold that this is in the nature of
property and, therefore, any attack on this
will be subject to the law that they have
laid down in the bank nationalisation case 7
Are you sure of that ? Therefore I want to
question the very way in which this whole
thing has been done. You will be opea to
this charge, I want to point out to you.

Despite all these things there is one good
thing about this. What is that good thing ?
The privileges are abolished, We certainly
would support this Bill on this ground
knowing full-well the machinations of the
Prime Minister knowing full-well all
the machinations of the Congress Party,
knowing full-well that they are going to utilise
it for political bargaining and knowing full-
well that they are going to have intrigues
and horse-trading. In the ultimate analysis
wo depend upon the power of the people
in this country and it is by the power of
the people in this country we are going to
fight,

Therefore, question is : to-day you are
going to abolish the privy purses and privi-
leges and if the Supreme Court holds it to
be in the nature of a property and strikes
it down, then the people will knmow what
this Constitution is. Despite what my friend,
Mr. Dange, has said, under this Constitu-
tion nothing progressive can be made in this
country and this Constitution will have to go
lock, stock and barrel. Without that this coun-
try cannot make any progress. Therefore, let
people understand it by your own experience,
and in order that the people can under-
stand it by your own experience,
we certainly are going to support this and
we believe in the ultimate analysis it is the
people who are sovereigns of this country.
Who are the people who are the sovereigns
of the States? Not the Princes. It is the
people of the States who are sovereign. Did
you enter into agreements with the s ign
people of the States ? No. It is only with
some rulers that you entered into agreements.

Therefore, Sir, there is nothing sacro-
sanct about it.

Finally, despite the fact that I am
absolutely certain that the passing of this
Bill is going to be utilised for political
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horse-trading —in spite of that—I say, we
are going to rally the people and we are
certain, even as we have broken your
machinations in Kerala, despite all your
attempts, we will succeed in breaking your
machinations throughout the country and
you will not succeed and it is only the
people of this country who will succeed.
Thank you.
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wg1ea, 7% ga=ar g fs wiw ¥ 59 tfa-
gifas A& 9T aqdl Ug @A & fag g%

W& fasr  (smasm). .,

3 @@t @ ug i I E A
#@w g g & odf &7 aww ¥
@t @1 g wifs g w2 g fedda
pfes @7 & g% da g m A &l
w@ gas gfeqsq ad) fasr a1 ag WA
Te-arT 99 fadi #§ <O @igw W g
Ty ¥, sms wd @ gm Em ¥ AR
&% wfagaq ¥ g am 9z Fg1 FW Y
fr o Sutardy @ey gt Avad fad
®1 g g&1 &0 aq f&a F1 w897 g
&0 1 Ug Ara 1% AT gH IRST AT AGH
g @ § | a8 93T U q@ g | W
gAR F1 ST ATAT IT@ T FV AEGHAI
argd § a1 9% fag AraEl § ) g g
amMiAAmasdag Wi ogw A
wrzed o g fF @9 @3 @g &amn
mard fsar ge ¥ wAweE fem g ww
i Ft M afaxar 31 ¥ 9z W@ar g
f& T-AIT @1 U ATET & T FY
it 21 @7 @ awEl mm T
&)< gz 9% @1F aFi ¥ f=7 §, 9@ whne
# ofqzar gt &, M 9a &2 F 810
tftdz grar &, Tda1 & |9 g4 € @1 I
iz &1 #1¢ afewar 7@ &9 & 77
faw1AT A2qT § §9 IA AT AT I8
wiga 1 0, & 3 99 Ax s Fy A, fs
AR Aagd F Favsi A sfafafaa

SEPTEMBER 2, 1970

(24th Amd1.) Bill 244

I & arg w9 & fafredl 7, a=r Q"
it q, g 97 S A T fean, 9w
Tz f ag AT @ §, o= faA A ge-
Al g &I §, v a9 wza g 5 g
Tt ifeag g &, I0C a9 Yoz a1
wWEag o Afmaamadig 1§ @
SV ¥ qgaT T1gaT § fF ¥4 IT T @
9w qfrar <Y arg of ¥fea wtq 104
& arg $1§ ¥z far g @Y I8 & K
afrar adf gy, T & @ Ha g A
I &t afaxar g § ? gv gforar
iy et wf et wrew fafree
#1 fomr a1 f& agr sl & arq sar-gar
F+aTq 1T & | B §F UL &1 419 1<
T Ig it § ane fom ST H & @
g agi # 3 Zar fo €faana & qar 7atn
@ wial &, g6 109 ¥ -3 91w ¥ I
@i M @ gAT g A I F AWS]
RNeFar g miesia gfaw ¥
Fiz-TE FLF IT K 9@ F @AW §

"qifs 3 % fasd SHE g ag e

T 8% | & g9 A1@ §) € AW E AT
#§gegor oY § Qft wwar g q@ @@
i {5 ag 3% &1 A&7 &, A SN A
Zgar Fifgy 9% % ga a7 SMi§ § o
T HIT $1 A § fF gUR T[W A S
A% a0 & @ N Fhwd afada
sv Tifgd, oF 9§ gwiw sqgaEq gRar
F @ I § R gw wHwERy
aftada & feq ol w9 waws g a@
Fiwaifas adF A 6@ N g § fema
gt fge ) T agT # & 7 wgr ar,
ghac gfeMgmifda g o <
ag3 fadt qat &1 gig 21 wifga & @@
«d § AAAT § 6 U5 737 931 Tan
WK 9E& & T AT O g1 1§ ar w7
@t 4 aga §9 fFar ) & @ oFew a@a-
T2g® A ) WH | AR I§ AT W
20 @ ) 7X L i F 20 g9 ¥ arg,



245 Constitution
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FqT g I F @@ a7 § A @

ga @t & afasrc g L

Iueqe AgRa, & 19 fav 37 § wqr
g, ac ohus 21 ¥ fad osow faae
@2 E @ AU oA W
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SHRI PILOO MODY : Why was he let
out today ?

SHRI 5. M. JOSHI : I have been let out
because { have stuck to my principles.

AT QLT AeFH W§ & AMH qUC-
a fegqr 91 Wi IR 92F IW
qAT USHT AFElSA F AR Aar 1@,
gafy aaragre F Tt ¥ 7 F 919 AR
fawre adf fasa & 1 gw gwrAadt 9, ¥
A ¥, am M€ sEar & s gwER
guiFart A A H gwaw F AE wF
qFAT | 3TH gArAAz ¥ fadw & s
gw difufewe I simg ¥ gy smar
98T 1 AT AT GIIX RF F A7 FQ E,
¥ 37 & qgAT TgA —AT IR @A
F Wma 1 ¥ 4 f5 quraAaE sg@ w100
a7 gdawafg § sngq gargER S oAF
feard, @t fox swwar & WY 39
amy F—auT W W HIA AT F)
ad FW@ §, A7T4T F wAfemw FA ¢,
aQdr 1 egiE F1 aiffawg adwl ¥ @y
g%a §, @ f6v ga g7 Al &1 @ |-
FIT A W A9 NT WRA F fod Aeg
T FI § | AT IWAT FqA @ &,
SR F g T @l # A gEAr
g, wefer-uad e fag gmd folr
& agf &, sa% fou ar

# siq Bt & QA A7 @A W
a wgr ar fs s ag 10 qrgee arsv
9T TE FU 1 10 @ige Nwe ey
¥ g fear faw &1 arT ang sin fads
FT I & | A7 NuwE arf FoAmow 5
3% N & 9gr, §F WG gAr, WK
st aw afasa &1 T +@ § 1 oow
gq Tagd % fod s @ ¥, qa g wwr
3% 7 39 gAg ag ofewar sgi ad
oY 7w W oGfed, & q@ar g
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qigt o FY @7 BT AEA § ! AT ATAY
g oanretwmE @ A §, @ & S
qrz fameaT Tigar § afdy o ¥ oft T8
aqr—gf fewe 7 9@ T—AT7 W
FftZ I BT @R FEA AT G aAv
Frd # gaaer ¥ ar Aadl 7 9w
gag ey A 7 FF GT—HT & /IT &,
a7 garam 21 f1 ffgw S O I
A7 qEr Ag &, 4@ A WA Tl 9
gz 459 9F g1 1 &% d5 97 § P
Al & ag &1 351 W § AT FIR § |
& I F garaar I 1 sgacar wifew
T HY agal P aq v A A &g
gArE AT AT AT0EA | g1, gW I@ AT AN
qima § e fefafsdma s@awa &=
Tifgd, g8 feet & faearfog adf &
g amt sw 2gfee & g9 dar @, A1 A€
fay, AfFT =AW @1 FE
A |

fagr # 9 51 F1q7 77, 39
&7 S AHAT AA & WAy 795 Gl 91,
#Y Ig ®Y ogT 1 o 1To W IT B
e ¥, §3 37 § wddzdm F1 ggr,
eI FFT AT —ITHAT TAT K FH &Y
£ ot F aftgrdt | waver ¥ E, v
#qi ? ag a1g 37 & fewrw §  Fige 4,
73 ¥ar #91 gomy o0 fF var w6 fea
wrar 2 & sz o wmgn g f5 it gw
@it #) ana F41 gk F a1 gw =i
I9T T ATV F) 794G HW § a1 AEY,
ag FgAT % 98 T FUF &1 AWET &
A I FUF F qmen g, 2H @ X
aaed 7E ¢, W A T FNe &1 gAOH
T Y, TR FAT T FAE A B
fafeezd gy fear &, &fe7 @t ag
dE R fF oy gH el sgaemr st
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sgwar g @ 7% ;S ? gR A awery,
1952 ¥ mfew & o Fa & g W
g & for af ¥, 3 feqi d=gEE”
FIEE G2WA T §19 gV ;AT 910
97 gW Igi 43 ¥ oY gAR uF Wzqee
e & Am A 7g1 & owwa w1 gara
FTT 91fgy 1| 77 47 AwT § @y fF agt
Zgral # wgw a9 § A8 q=@ AT ;i
FAY agias @ ? @A sE—m9
auwd A8 §, 9g @) avnigm ud @, =W
&1 o 4T AT ¢, TWAET § 98 MFgy-
71T §, 59 9% g9 @ o z®@ T @A
31 Wifgy, ™ FT AqET FGV1 H
Ay & agf 91, MPINT AN FH FW
¥ 91| Qa1 QIR HIAIXIAT qgAT 6T
e auisw Fr@w &@w § 1 1956 F
arf@T arar qIga AFETHT S FAT T}
fefegad #:gm @t gR =aw @
fasmm, fead st g & 7 Ju favad
¥ ¥F 1T ) gW ST F1 IF AT @A
agaa W Ag ¥ 8% fv gw farg w9
¥ @), A AT T g ®
wq1q A faea §, gn agwar agl wigy

g

[T G¢F A s gny W) 9 fFar,

I & 91973 §g W@ WG | A1 W
IR 9¢% §1 1T §9 § 3fFa aw@En
ged & AT gW A o Fg faar, 3@ AN

gfee ¥ 1&d gu snw ada & F@ awdA
g 1 wEig fafazew a w1 3@ sgamn,

ag sA F1 3941 faa @, Afea & ggm
=1gaT § 5 @9 ofi¥iz sragvwama g ?
o gRR @AY gz @A g e s ogw
B tw Fiedlgga ) weAr gy § oar
agl, tw ®RAgET § afiy @ aadH
srasd garadi ¢ ag f@d—gmid
FEIQEA ¥ 39 andfazsw § fom €
g siRtfees fafawa #2d § siw gaiw
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sE @ efen d 5 g9 AT e
FEAT W N ganfadfas A€,
#fea ag wamifaifas 2, €1 ag @ asar
a1 & gAR a¥a }E qar fawwe F A
fEfaad a@ & as% # aos w7,
wfaum &t fexe 1 aam &7 @
AT € &1, A Fgr QAT | A FAR
fexd w1 f5 fafas gitn a2 &
srdh, ok, &Y awar § fr ag a1 agt
%3 gl 914, 931 =7 % fa=rs g 8,
AT 35T F a@@ A gar, @ e @@
F4r ! 3 g@ac # 9@ ar f& R
mifsq#) fafazet & F1€ oy faar 4,
mzadt arasag, &g d aff s
STgar, dfea 99 &1 Fga1 ag ar fw s
sgfas qm adigtar &, @ go fue-zqd
e sdr) qwg dAszm g 5
gaAT FTH 7E) 3, AU 73 faT agr T
a&f gar @1 w1gw fafaex 1 §K amst
a9 T F AT FLA grg A AT
sgr gy fs v @waw & fod
gdawd A Q, AT @A g
wiedque AgvaAr & fo, wgi ag w=
(g w30 1 49ifF GNT FE F FaT I
wd s =3 IFA Isar g WA av
ga #m sy ? gafaad gasr A
F@ & faT dny a8 § 1 AT aFar 1
we(§ X A a1F §, gAA W1 AIATAT 3
W ¢ A g qU FL § e gaw
NE & gl & I°F g7 &3 9
30 ? gafen Ok $g91 @ @EHT A9
gorx @ifadi & 91X Fia| sdAg AT
amel & fF g &7 § &% awAl gaA)
ardl 1 TF W | w97 F4T ArsarA fad
g ? arg gr= gu7 ag § T wEqry O
F7% & @1z WY QY qE qET AU AfEA
Wit a® 15 A7S FgrgAn | at ag A=
-t @ | gaat grfad w0 wfgg W
FAar & aarar wifgy e gw @t At
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#aefiar & @vw g@ @ & Ifad
FIF|T BIAT A1ZA § | Ay M AT E,
feem & ar 3% & A% a9 s+
STagIT g @1 & 7 Y avw o A
§ 7g +793C 1 1T AN 9 99 Swl
gy T & A ag fedimat a8 grir )
Tgi 9T gATL g At F Fgr fE
&q @it &y fafgfadr 3, agt ov fafa-
wq wr fafefesrs & 1 wgrewT o
g1 o1 fF ot &Y voar & SfFq ag a@
gl 94, gw IuF faqdr § A
fafqezz &t FE o 77 v &
fag s S T ag R aFar g = A
gan oz £ 1 TTAG 45 763 § &
R s St 9T 99 dd ¥ aw
fafafaSar 33 Mt & 1 gufer ag =1
fafsdra adf § fag ez ax i Y &3
gvar g 35T Fa1 T w1 & frw @
FFATE? AN N aFAE 1 AN FFARY
FTH TG FH0 | 9F)Y AT Fowwe A

fearar arzd § Y AFaifw a0F

w W ¥ gfgrdr azers, Aifes
afTad &A1 9 | I WA F FIC
WA Y W & IEW FAH &R
sw-dly &3 g1 &) AT srewt @A

g g 5 w07 wa sarer T AR
7gf & 97 7% f5 oa gawr Ff fawew
Agf F@ET 1 T @F ¥ AN wEw
F{ 3T § AfFT < A7 IAFT qUw ;@
§ 78 & oy 3z ¥F ey 9T 9F qUEgN
graF! "L A W gF st
Aoz g & o mfear ) famwm F
WERT A gt eifgga s ? gm
33 & s gur @ @@ 3w g, @
At Aurzg & & §, T Sifamz
fae st wgrem il & a@d go Uer
g I3 at gw sl &1 qu e et
g1 § T st ver § g 9gt 9% AT
fas qfcad & a5y € safeg & oivd
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afwe #g09 & 5 @ 9 Sam
e A ag aifag s & foqg f5
19 g& WAt ¥ quiw ¥ qfeadq =@y
§ @1 =@ faw gT S v wifgg ar
fot ad Tnw Sm fs amg afEda
wdf Ty § 1 T wzF @ faw w
auda F@ go & @A www @At
FW@IE |

MR. DEPUTY-SPEAKER : Dr.
Singh.

Karan

SHRI CHENGALRAYA NAIDU (Chit- .

toor) : I want one clarification before he
speaks, whether his privy purse will be
affected if this Bill is passed.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
Ever since I entered Parliament over three
years ago, I have never considered myself to
be a representative of any particular section
in Parliament or in the Cabinet. [ have the
honour, like every hon. Member, to represent
the “vast masses of this country who hawve
elected me. This does not mean that I
repudiate my ancestry or my legacy. [ am
proud of the fact that I belong to a family
that was responsible for adding thousands
of square miles to the territory of India in
the 19th century. And | am also proud of
the fact that | belong to a family which was
largely responsible for the fact that Jammu
and Kashmir State is today part of India.
1 am sorry ; I believe in some speeches the
patriotism of the princes had been question-
ed. I do mnot want to go into historical
details but shall merely ask one question.
Was it unpaftriotic for my father to have
acceded to India when Mr. Jinnah was
offering him virtually a sovereign State if
he went over to Pakistan ? Therefore, 1
fee! that words should be used, in this
context particularly rather carefully because
we are d=alinz with very delicate issues.

As far as privy purses of princes are
concerned, it is true that they are the result
of solemn agreements. But it is also true
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that time is a great changer. We live today
in a world the keynote of which is change.
Centuries ago Shankaracharya said :

w1%: wrzfy w=afq s

Time changes a great number of things.
Perhaps twenty years ago something was
considered to be sacrosanct and sacred.
Today new generations have arisen ; new
ideas are sweeping the world, not only our
country but the entire world today is seized
by a paroxysm of change and I think it
will be difficult for anybody to siand
against the process of change that is
sweeping the country.

I agree that it would have been ideal
if the change now sought to be made
were made by agreement. It is a matter
of deep regret to me that despite three
years having elapsed since this decision
was first announced no agreement was forth-
coming. [ do not think that it is at all
neccssary or uscful at this stage to appor-

tion blame. All I should say is that the
Government is committed to  making
transitiomal arrangements. It is  quite

clear in the Presidcnt’s speech as well as in
the speech of the Prime Minister. 1 would
submit that there is still scope for creative
dialogue on those transitional provisions.
It is understood that transitional provisions
are mecessary because contrary to popular
belief, it is not as il privy purses are
invariably spent only on conspicuous con-
sumption. I happen to know from my own
personal experience that a large namber of
relatives and dependents aud others also
participate in these privy purses and there-
fore transitionil provisions will have to
be made. It is clearly Government’s
policy that transitional provisions will be
made.

Incidentally one hon. Member raised a
point as to whether my privy purse was
going to be affected by this or not. My
understanding of course is that it will be.
But I may say quite clearly on the floor
of the House that even if the legal experts
say that it is not affected, I will voluntarily
fall in line with it....(Interruptions)

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : I welcome the statement made
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by the hon. Minister. But I should like
the House to notice the emphasis on the
word ‘voluntarily'.

DR. KARAN SINGH : It is true that
it is not merely a matter which concerns
money. As rightly pointed out by many
speakers it is a guestion in which honour
is involved, Honour is something far greater
than material possessions and far more im-
portant. [ would submit that the honour
of the princes or of the people of India is
not necessarily connected with material
possessions. The Isavasya Upanishad says :

A7 @RT i e

One can enjoy by remunciation also. There
is a glorious heritage with the princes of
India. Swathi Thirunal, the poet
Maharajah of Travancore whose songs are
sung to this day in every house in South
India, Maharana Pratap whose very name
is synonymous with chivalry and bravery
throughout the world, Chhatrapati Sivaji
Maharaj who out of a small area and with
a handful of people created a State that
withstood the power of the mightiest of
the Moghuls; Maharaja Ranjit Singh who
kept the British at bay as long as he was
alive; there was my own ancestor Maharaja
Gulab Singh who cxtended the territories of
this country to China and Russia, These
are all parts of Indian heritage and will
remain part of Indian heritage whether the
princes enjoyed privy purses and privileges
or not.

Sir, I would submit that the matter
really is that we are living in a situation in
which change is  becoming very, very
rapid, and we are today at crucial crossroads
of our history. The forces of extremism,
the forces of hatred and bitterness seem to
be arising and it almost appears as if the
turmoil in which we are liviog today is a
travail that precedes a new birth. I have
no doubt in my mind that a new India will
be reborn from the travall that we are
passing through today, an India in which a
better life will be made available to all
sections of the people, whether they are
princes or whether they are peasanis,
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I would submit, I would wurge, that
the princes also having played a historic role
in 1947 and 1949, now realising the way the
situation is developing, realising the fa.t
that a new generation of Indians will come
of age, should also play their part. Let us
not be pushed by change. Let us take
change by the forelock. Let man, in a
positive way, with Divine grace, meet his
own destiny. Let us seize the moment of
destiny. Let us move forwards to a new
India in which the princes and every seetion
of society can play their glorious role,

With these words, I support the motion,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, I hope the appeal made
by Dr. Karan Singh would have some res-
ponse at least among the princes and that
they will withdraw their opposition, and
support this Bill.

Sir, by this simple measure, we are only
removing a slur on our Constitution, The
Constitution of our Republic, by these arti-
cles, had created double citizenship in this
country. Some were given privileged posi-
tion, and not only privileged position but
they were enjoying unearned income and
certain privileges which were not available
to the ordinary citizen of this country.
Whatever might have been the compulsion
of events when integration took place, what-
ever might be the reasons for coming into
agreements with them, when the new Con-
stitution came into bcing or at least when
the reorganisation of States took place, and
even Rajpramukhs were abolished and all
the States completely were devoid of their
identity and merged in the new Indian
States, there was no reason to continue
these articles in our Constitution.

Many things are being said about demo-
cracy, constitution, and other technical
aspects of it. 1 do not want to go into
them. But [ would like to point out the
views of a former Chief Justice of the
Supreme Court of India, Shri Gajendra-
gadkar. While taking up a case in 1964,
he observed :

“If, under the Constitution, all citizcns
are equal, it may be desirable to
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confine the operation of section 87B
of the Code of Criminal Procedure
to past transactions and mnot per-
petuate the anomaly of distinction
between the rest of the citizens and
the rulers of the former Indian
States.”

As you know, section 87B provides a bar
on any suit against the rulers. He further
pointed out as follows :

“But considered broadly in the light of
the basic principle of equality before
the law, it seems somewhat odd
that section 87B should continue
to operate for all time. For the
past dealings and transactions pro-
tection may justifiably be given to
the rulers of the former Indian
States, but the Central Government
may examine the question as to
whether for transactions subsequent
to January 26, 1950, this protection
need or should be given.”

For all practical iJurpow, this was undemo-
cratic and unconstitutional. But the Govern-
meet, which is now going to honour its pledge
to the people, hesitated and did not bring
forward any measure all these years in spite
of the demand made by the people. Today
it has come, not because the Government
have become suddenly progressive or
socialistic, but becausc of. the resolution
passed in the other House unanimously to
complete the procedure for abolition before
the budget session. The budget session was
over but still they were carrying on negotia-
tions with the princes. Probably left to them-
selves, Government would not have brought
forward this Bill even now. The Prime Minis-
ter said, ‘‘we are opening up a new
dimension of democracy.” If that was
really so, they should not have carried
on the negotialions with the princes.

1 was surprised to hear Mr. Morarji
Desai's speech. He was pleading that
we must be true to our commitmenis
and he quoted Sardar Patel in extenso.
But he himself 'is going back on his
own commitments. The - commitment
of Cong. (D) is that privy purses must
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be abolished. In the course of
speech, he agreed
principle. This Bill
it in principle. There is no further
claboration. Tney have not spelt out
anything else. Now he is saying that
his party is opposed to it because of the
manoer in which it is being done. That
means, he professes socialism, but it
must be ushered in a manner as would
bring capitalism. By passing this Bill,
privy purses are really to be abolished,
but he does not want to support it. But
if the Bill is framed in such a manner that
it will never be abolished then probably he
would have supported it. That is the game
his party is playing. It is very difficult to
understand the political motives which guide
them. He was quoting in exfenso from the
paper. But nowhere is it mentioned there
that it is permanent and it cannot be chang-
ed. On page 134 of the white paper, it is

said :

his
to the abolition in
is only abolishing

““No understending can be rightly in-
terpreted without weighing the effect
of lapse of time and change of circum-
stances. It is not only a question of
material factors; it is also a question of
morale. No pact can endure when,
owing to the evolution of ideas, it has
ceased to square with gemeral concep-
tions of right and wrong."

There is nothing sacrosanct about it. It
was not a fundamental right. It was pot a
property right. It was a politicil decision
guaranteed in this Constitution. A pension
was given to some who came forward to
cooperate with the Government, It wasa
political pension which can be withdrawn at
any moment. There was no question of the
convenant or agreement being sovereign, I
was really surprised when Mr. Morarji Desai
who was then in the thick of the national
struggle said that but for the patriotism of
the princes, there would have been no inte-
gration of this country.

May I remind him that but for the
people’s movement and for States’ people’s
revolution, the princes - would never have
come #o terms- with Sardar Patel...(Interrup-
tion). 1 know, the person who is interrupting
me was going to commit suicide when he
was goieg 1o - sign the Iostrument of
Accession. )
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SHRI P. K. DEO : These was firing
in Kharswan in those days...(Interruption).

SHRI SURENDRANATH DWIVEDY :
It is not voluntarily, it is not out of patrio-
tism that the princes opted and signed the
integration. It was because of compulsion
of circumstances.

What had happened in Junagadh ? That
was in Gujarat and I think Shri Morarji
Desai must be knowing about it. Was it
patriotism of the Raja ? He was somewhere
in Pakistan and the people there made it
impossible for him. Junagadh was integrated
in India.

SHRI P. K. DEO : What happened ta
Kharswan ?

SHRI SURENDRANATH DWIVEDY :
Kharswan is now in Bihar and no prince is
there...(Interruption). 1 will not try to
waste my time describing here the misdeeds
of the gx-Orissa rulers. Those are harrow-
ing tales and [ do not want to go into
them.

What happensd in Hyderabad 7 Was it
patriotism 7 Would Shri Morarji Desai say
that it was the patriotism of the Nizam
that ultimately led to integration ? What
about even Kashmir of which Dr. Karan
Singh just now made a mention ? It was
only because of the Pakistani guerillas and
Pakistani hordes that the State came for-

. ward for our aid and we pave the aid.

SHRI INDER . MALHOTRA
(Jammu) : There was a people’s movement
for integration.

SHRI SURENDRANATH DWIVEDY :
The princes were put in such a position at
that time. When there was no govern-
mental or military help, there was the
movement of the people ; they came for-
ward to protect themselves.

How did these princes come into being ?
These are the wages of betrayal.

SHRI SRIRAJ MEGHRAJJI
DHRANGADHRA : You have cited
i les—Junag dh and H, derabad
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and suggested that these are sufficient
instances to show that the princes were not
patriotic or did not feel for their country.
I would like to point out that when the
police ac'ion m Junagadh took place, it was
Bhavnagar State Forces, Jamnagar State
Forces and other State Forces which did
the Police action ; when the police action
tcok place in Hyderabad under General
Chaudhri, the forces engaged at that time
were the Rajasthan State Forces, the Mysore
State Forces and the Baroda State Forces,
Then the Travancore Stats Force were engag-
ed duringthe Jammu and Kashmir opera-
tions. So, you cannot say that they were not
patriotic,

SHRI SURENDRANATH DWIVEDY :
There were some princes at that time who
really looked into the future and helped in
that process. For them we have already
given so much pension, so much privy
purses and privileges, that they should now
give them up voluntarily, For whatever
they bave done, we have paid them adequa-
tely.

It is not a question of mere patriotism
that led all of them to integrate. It is
because of the compulsion of events. The
compulsion of circumstances also made this
Government to compromise at that stage,
as has been admitted by Nehru himself.

Even Shri Morarji Desai—and tho
Dhrangadhra Maharaja also is very much
concerned about honour and self-respect.
Shri Morarji Desai went on emphasizing
that this Constitution, this Parliament, this
sovercign House is the custodian of the self-
respect—self-respect of the rulers, I thought,
nol of the nation. It is national honour
that we have to observe and the natiomal
honour of the country.

SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA : | never spoke of the Rulers®
honour, but country’s.

SHRI SURENDRANATH DWIVEDY :
He said, voluntarily this could have been
done and he was trying for it but he resig-
ned from the Ministry. He resigned from
the Ministry but what prevented bim. from
trying to negoiiate and find out a formula ?
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I do mot think the Central Cabinet told
him, after his resignation, “No, no ; you
do mot carry on the negotiations.” Did he
voluntarily offer to do that ?

SHRI MORARJI DESAI (Surat) : I was
asked not to carry on the negotiations.

SHRI SURENDRANATH DWIVEDY :
That may be there ; it is all 1ight.

This thing is not going to be solved
voluntarily.

SHRI LOBO PRABHU (Udipi) : Why ?

SHRI SURENDRANATH DWIVEDY :
I will tell you, why. Just have patience.

In 1953, if Shri Lobo Prabhu has any
notes he can see, Pandit Jawaharlal Nehru
wrole a letter to 100 princes who were
enjoying privy purses of more than Rs. 1
lakh for a voluntary cut. What was the
response ?

SHRI SRIRAT MEGHRAJJI DHRAN-
GADHRA : 1 have been giving a cut since
1953. You can examine my accounts.

SHRI SURENDRANATH DWIVEDY :
You are a lone individual ; you are a single
individual. There have been so many indi-
viduals who did not respond. Hero is a
good man, an amiable man; we want a
people’s man, not a ruler. What [ want to
say is this. Mr. Nehru made this appeal
and he had to give up the cifort because
there was no adequate response. In reply
to a question in Rajya Sabha, on December
18, 1953, a supplementary was put to him
asking, what about the voluntary cut and how
far the princes had agreed to that and he ex-
pressed his sorrow that this thing did not
happen and that they would still continue
the effort which his daughter is still con-
tinuing. With what purpose we do not know.

As has been pointed out by my hon.
friend Shri P, Ramamurti, there may be a
political purpose. So far as the abolition
of the privy purses is concerned, there is no
need for any negotiations and there is mno
need for any 1alks at all, 1 quote what Mr,
‘Nehru then said:

“The agreemonts were eatered into at
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a time when all kinds of factors had
to be taken into consideration......"

Underline the words
had to be taken into consideration. The
Government was facing a change-over.
Everybody knows what was the situation
then and how anxious we were to see that at
least the Constitution was framed with the
cooperation of all. Therefore, all sorts of
compromises were made with all soris of”
persons, They had to take into consideration
all kinds of factors and, at that time, the
then Government came to the decision and
these agreements were entered into.

“kinds of factors

That was the compulsion of circum-
stances that made them to agree to this, not
because of patriotism and this or that.
Therefore, it clearly shows that there is no
question of any obligation at all. There is
no contract, no agreement, no constitutional
binding. Why do you want to pay transi-
tional allowances 7 I want to make it clear
that this Government is proceeding in this
matter in a half-hearted manner. They do
not want to, as very rightly pointed out,
Jose the support of their supporters. There-
fore, the Prime Minister, even while indi-
cating in her letter to the princes that
smaller princes should be given- lump-
sum and others in other respects, she does
not want to take the House into confidence
to tell here and now, these are the things
that they are going to do, what will be the
charge on the Exchequer and who are the
persons who are going to be benefited, and
so on. There is a lurking fear that pro-
bably you are dangling this weapon in order
to play a political game...(Interruptior)
This is a beginning of the end of things
like that.

The whole question is: why do you
want to negotiate ? I want to ask this.
Repeatedly, the Prime Minister is emphasis-
ing, Mr. Chavan is emphasising, to nego-
tiate with the princes, to sit with them and
to see their difficulties. She went so far to
say that they are admired by the people
in their own States and will continue to get
the respect and dignity. I ask this Govern-
ment : when you acguire lands of the pea.
sants, do you negotiate with them to give
them compensation 7 Have you ever dom
that 7 You have taken pessants’ lands in
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public interest. Have you entered into
negotiation with them ? What is the point
in negotiating with the princes ? If you
say, Yyou want to solve this matter in a
constitutional manner, in a peaceful
manner, taking the Parliament into full
confidence, that these are the difficulties
pointed out by the smaller princes, that,
with the abolition of privy purses, they will
be put to an abject poverly, and all that,
I could understand. She could say that.
She has not taken the House in‘o confi-
dence. She should have taken the House
into confidence, taken all the leaders of the
parties into confidence, to see what in the
national interest is necessary to do. This
is no negotiation. They have no right
whatsoever, either constitutionally or tech-
nically. The whole Bill, according to me,
means nothing excepting that a good begin-
ning has been made to end this anachronism
in our Constitution.

MR. DEPUTY-SPEAKER : The hon.
Member's time is up.

SHRI SURENDRANATH DWIVEDY :
| do not take more time. 1 generally do
not do that.

At the same time, when this question of
Art. 363 has been raised, Morarjibhai has
said that if for anything he is going to
oppose, it is because this is a package deal.
In the package deal only one pocket has
been touched. The other pocket has
remained. I would humbly -ask him with-
out going into legal complications of it : did
not this Parliament, did not we amend the
Constitution in order to make non-justiciable
the quantum of compensation that would be
given to land taken over by the Govern-
ment 7 We passed that law that the Supreme
Court will have no authority to judge upon
the quantum of compensation that would be
paid to the peasants,

SHRI LOBO PRABHU : It
law.

isa bad

SHRI SURENDRANATH DWIVEDY :
Everything is bad law because » feudal order
is going to be abolished. Because mono-
polies are going to be abolished, it js all bad
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to you. Anything which will bring about a
change is bad to you. (Interruptions)

SHRI PILOO MODY : Anything that is
unjust is bad.

SHRI SURENDRANATH DWIVEDY :
Thereforz, what we want to say is...

SHRI PILOO MODY : Unjust law is a
bad law.

SHRI SURENDRANATH DWIVEDY :
If that is so, let Judges judge it. And
they have given you a kick im the back.
Don"t forget that Judges have stood with
the times and the bank pationalisation was
not actually struck down but actually they
gave a verdict in favour of bank nationalisa-
tion. But some flaws were there, some
legal defects were there. That they pointed
out. I have no grudge against the judiciary
on that count. I still feel that they are
the custodians of our constitution and our
freedom and they will continue to discharge
their duty. In this country if democracy
is to survive, the judiciary bhas to be kept
impartial and above politics. If we can
amend the Constitution in order to provide
this clause that quantum of compensation
cannot be justiciable, why did Morarjibhai
oppose it ? The cat is out of the bag.
Morarjibhai says, “I would have supported
if you have had omitted Art, 363 also.”
That means the flood gates of litigation
will be opened and the rulers would have
gone to the Supreme Court. There will
be a case and it would not have been
possible to achieve what you want to do,
What does he want? Rather than stressing
the peint about covenant and agreement,
what you want to say, tell us. You are
silent on that point. You are more
emphatic on this point : why do you keep
Art 363 debarring them from going to the law
court ? This is his approach. I think there
has been no better advocate of the princes
than Mr. Morarji Desai. Probably he
lost himself because they are also playing a
political game and that is very evident
since this Government is playing a political
game. They know them thoroughly well.
They were partners, companions. They
have worked together. All of them
together made this country what it is.to-
day. There ar¢ as many sinners—good
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sinners or bad as these peopl
are. I do not find in the approach
there is any difference between the
two. But what I man to say is:

if really it was a purpose which you
want to defeat politically, therefore, even
on a good m:asure you are going to commit
political suicide going against your own
commitment by dissociating yourself. We
can fight out. We will continue to fight this
question that no compensation should be paid
because compensation is not due and this
is not really a property right. Only a
property right can be compensated. 1
would warn the Prime Minister. As I have
stated, this is not the only occasion. We
‘have to have more measures like this, if
monopoly, if feudalism and all other
anachronisms are to be abolished Are
you going to compensate ? Will this country
ever be able to negotiate with the same
vested interests which you want to abolish 7
Can you compensate? Are you in that
.position ? Therefore, there is no question
of any constitutional difficulty being
involved. Even now you can say : There
is no question of compensation. We have
. given a pension, we are withdrawing it.

Therefore, I would ask her to make it
very clear that there will be no negotiations
" with the princes on this question and no
. compensation whatsoever will be paid and
.so far as the follow-up action is concerned,
I would say this, So far as this Bill is
concerned, on the 15th of October, this is
" going to be implemented I would suggest
_this, If the Government is not able to
make up its mind now, they may have a
special session. It does not matter.
Before the 15th of Ociober, when this Bill
is going to be implemented, there must be
a special session. The public must know,
actually, to what extent and in what manner
you are going to abolish these Privy Purses
and these privileges, That should be made
public so that 16th October will really be
a red-letter day in the history of our
country. Thank you.

DR. KARNI SINGH (Bikaner) :

- It is my intention to make this speech that
1 propose to make today on a high plane.
" A great deal has been said during the last
two days on this very controversial question.
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To some people, Sir, it is just another
Bill, but, to us, it is a thousand year old
history, it is our culture, it is our heritage
and we feel strongly about it.

The reason for that is that it is not a
question of any voluntary gesture that was
ever asked for in the last couple of years,
bot, more so, because of the fact that in
our opinion the whole thing was nothing
but one big threat. The other Dr. K.
was produced as a hydrogen bomb by the
Treasury Benches, and he made a very
fine speech. He is my colleague, (Infer-
ruption) 1 admire him for his point of
view. There is only this difference between
him and me; I am nobody's stboge,
(Interruptions).

SHRI RANDHIR SINGH : Sir, I riso
on a point of order. This word 'stooge’
should be expunged.

DR. KARNI SINGH : I am not attack-
ing anybody ; I am speaking about myself.

SHRI N. K.P, SALVE : He started
saying that he is going to speak on a high
plane. 1 seek your ruling on this point,—-
whether directly or indirectly, he can call
some other Member a stooge It may be
by implication or directly. This is wrong.
(Interruptions).

MR. DEPUTY-SPEAKER : I do not
think there is anything unparliamentary.

DR. KARNI SINGH :I am not a
stooge, Sir, but if anybody feels hurt, [ am
prepared to apologise. I would only say this
much, Mr. Deputy-Speaker. The
Prime Minister herself said that history
is being written today. It is because of this
that 1 appeal to this honourable House that
when you take any decision on it one way
or the other, it must be taken with all the
great historical facts as a background, The
fact is that on this thousand year old histo-
ry the curtain is to be wrung today. It is the
great history of Rana Pratap, of Shivaji
Maharaj, the families that exist today, des-
cended from the family of the great Rani of
Jhansi and from the 279 other ruling houses.
These are families who are proud of their
background, proud of the fact that'they stood
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by the traditions of what they believed in
and fought for.

Mr. Deputy-Speaker, Sir, for 3 years
this question of privy purse abolition
has been taken up on the floor of this
House, I can say this much that hon. Mem-
bers from all sides of the House supported
us in the interest of justice, in the interests
of fairplay and decency. And we are very
grateful to them for their kindness.

I am sorry that 1 have to speak on be-
half of the princes myself. [ never had any
intention to do so, but I do feel, now that
this has reached such an advanced
stage, that our point of view must be placed
before the House in the proper perspective
because history one day must know how
we expressed our views.

It does make m= sad that the daughter
of the great Jawaharlal Nehru should now
herself be presiding over the Parliament and
the Cabinet today to reverse the very deci-
sions that her father took 20 years ago.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Her father wanted it.

DR. KARNI SINGH : I will say this
much again that yesterday it was carried in
the papers, and it was also mentioned to us
by some Members that if the Government
lost this Blll they would have to hold anoth-
or election,

AN HON, MEMBER : That has been
denied.

DR. KARNI SINGH : That again is
another threat,

MR. DEPUTY-SPEAKER : It has been
denied that any such statement was made.

DR. KARNI SINGH : Why are we
afraid of facing the masses? If there is
going to be another election, let us go to
the polls. Why should we be afraid of it ?
But, Mr. Depaly-Speaker, before we go
to the polis again, and realising the fact
that this is a poor country not prepared to
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spend cfores on another election or on a
mid-term poll, the Opposition is prepared,
I am sure, to take over. If Mrs. Gandhi
does not have the majority, the Opposi-
tion can take over. Afier all, ultimately,
a two-party democratic system has to evolve
in this countrj, The unification- of the
Opposition forces that are taking place is
very evident today. I would like to say this
much that......

AN HON, MEMBER : Grand Alliance.

DR. KARNI SINGH :...the privy purss
question is really blown out of all context.
The real fact is that the forces in the coun-
try, those that are on the Treasury ben-
ches, supported by some Opposition parties,
and those that sit on this part of the House
(opposition) collectively are trying to try out
their strength and the prinses are omly a
pawn in the game. This is purely a stunt.
But I do feel, what I said once before and
I say it again, that all this privy purse talk
is politically motivated. Shri P. Ramamurti
was quite right; he did not beat about the
bush; he came right down to the point. And
I will say this much that from the 1967
elections onwards, you know perfecily well
what happened in Madhya Pradesh, in
Rajasthan etc; a demand grew up to declare
the privy purse as an office of profit. Why ?
It was because the “chairocrats’ wanted to
stay in power. Mow, what I want to ask is
this. At the end of four general elections,
why did they make a demand for declaring
the privy purse as an office of profit ? They
should have done it in 1952. But it so
happened that some prince particularly the
one who believed in what I shall call the
people’s point of view were able to go and
fight for the people's interests, go! elec'ed and
threw out the Congress from power. And
naturally, a very astute politician like Shri
Y. B. Chavan realised that the image and the
myth of ‘the princes, if you like to call it that,
had to be destroyed. If Shri Y. B. Chavan
was serious about privy purse abolition he
could have told the princes before the 1967
elections that ‘I believe wc should do this®,
But, no, he did not do that. But he waited
till he put up his own candidate and the
Rajmata of Kolhapur beat him, Shri Y. B.
Chavan thought even if an old lady of 70
could beat the Home Minister’s candidate
in his area, surely this image had to be dest-
royed. That was where democracy parted
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company with the Congress people. It is
because of this political Vendetta motivation
that we are opposing it.

If Shfi Y. B. Chavan had taken the same
line that the Prime Minister has taken—
1 like the line that the Prime Minister has
taken, and I say that—if Shri Y. B. Chavan
had taken the same line without putting
his foot out and saying ‘Kiss it', I am sure
thut we would have cut our necks and put
them down on a plate before him. But no
decent man with self-respect is going to kiss
anybody's foot in this age of democracy.
And Shri Y. B. Chavan instead of dealing
with princes like homourable and sensible
men treaied them with scorn. I rcmember
1 was once at the negotiating tables, but I
am no longer in it. At that meeting, it
was mentioned to Shri Y. B, Chavan that’
*Surely, you should realise that you are in
no position to give any compensations, be-
cause you do not know how long you your-
self will be in power. 1f you yourself are
removing these guarantees which are en-
shrined in the Constitution, for God's sake,
what is your own word worlth 7" 1 asked
Shri Chavan myself : ‘If you give me
a guarantee, I will say it will last a week or
ten days’. This is so because he is not there
in a position to carry it out since they now
carry on with a minority Government.

1 remember on the floor of the House
1 had once asked ihat the Ojposition must
come with a national Government, I said
*maybe we could have a nationalist Govern-
ment’, Shri Chavan said, ‘No. You try a
government with the Communists." And
here they are sitting in power with the help
of the Communists.

These are political expediencies and we
can understand it.

SHRI DHIRESWAR KALITA (Gau-
hati) ; He has understood now.

DR. KARNI SINGH : Something has
been said about the princes having a  great
deal of money to throw into politics, I
would like to ask you: can anybody maich
the power of patronage that Government
has? Shrimati Gandhi is in power
today. If she were to leave that scat and
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part company, it may take her 20 years to
come back to power. The power of patrona-
ge is tremendous. Let us not ignore this
fact. Not-even the 279 privy purse-holders
can match one iota of the power that the
great Prime Minister wields, It is under-
standably so. 1 believe that even aeroplanes
were despatched to Kerala—I am subject to
correction—to get friends to come and vote
today. The Government has aeroplanes at
its disposal, This story may be untrue, but
it is within her powers to do so, which the
Opposition cannot,

The Prime Minister has been call-
ing Independent members to her chamber
trying to coerce them, Why 71 koow that
during the Rabat dcbate, | was one of those
who decided, amongst other members of my
group, to help keep the Prime Minister
in power, because we thought she believed in
democracy, that we had to strengthen her
hands. We supporied her. But after that, she
seems to have taken it for granted that we
are her lackeys. One by one, Independent
members are summoned 1o her chamber.
‘What kind of democracy is this 7 Even the
Independents will have to decide for them-
selves whether they are to join the Congress
Pariy or sit a5 Independents as part of the
Opposition, beceuse every Independent has
fought a Congress candidate or most of them
have done so.

It has been said that the princes have
outlived their use, I do not want fo go inio
that argument, But I will just ask Shri
Chavan one gquestion, Why are the prin-
ces today still popular with the people? 1
must explain this (Interruption)

Last January, in my own area, three
firings took place in one week; over a dozen
people were killed and three dozen were put
in hospital, 1 called on the Hon. Minis-
ter, Shri Chavan, presented him a memo-
randum and requested that he might kindly
visit these firing areas. Do you know
what happened 7 Neither he nor the Chief
Minister of Rajasthan visited these firing sites,
They did not have the guts to do. Only Dr,
¥arni Singh had it. Why ?

AN HON. MEMBER : A great warrior.
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DR. KARNISINGH : No, I am a
public representative like any one of you. It
‘was their duty, because they are in the
saddle. If they failed in the
duty, do not turn round and say : ‘These
princes get elected. So let us destroy their
image'. We work with the people. We are
one of them, I go into my villages and I
mix with the little children. They treat me
like a father, They -are like my own children
and I love them.

That is the feeling they want to destroy
and quile understandably so. But you cannot
destroy that image. You must first give good
government before you can make the people
forget the Rulers. If you want to destroy the
princes, give good government; they will be
destroyed wilthin a generaiion, But with your
chairocratic government, your corruption,
nepotism and regionalism that are injected
into state politics, the princes’ image may
last more than a generation.

AN HON. MEMBER : Let us accept
the challenge.

DR. KARNI SINGH: I am not challeng-
ing. I may be finished tonight or tomorrow.
That is not the point.

If you give good government to the
people, they will forget the rulers in a minu-
te. You know perfectly well that after the
integration of the States, the integrated states’
moneys were pooled together, and we have
been asking for .equal development of all
regions of our new States, Rajasthan wanted
equal development. There were five divisions.
It wanted all the five “‘Brothers' to be trea'ed
alike. Madhya Pradesh wanted the same
thing. Byt what happened ? Wherever the
Chief Minister comes from, he feathers his
region’s nest, Then why do you blame the
poor princes for getting elected.

16.00 hrs.

‘Yesterday the Hon. Member who
opened 1o bat on behalfl of the Congress
Party, Mr. Nahata, spewed out such
‘poison that even the Prime Minisier
was upset. [ am very happy to see that. 1
-’ wish she had picked a better man to open
the innings.
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SHRI S, M. BANERJEE : He wasa
left hander.

DR. KARNI SINGH : However, I would
say only this much that Mr. Nahata
talked about certain atrocities that were
committed by the former rulers and said
that people were killed in jail and firings
took place. I would like to ask him to tell
the House how many firings took
place in his own State Jodhpur where he
came from. I have got a whole lot of firings
that have taken place in the last ten days
alone. They are so many ‘that [ cannot read
them. Somebody said that { was a good clay
pigeon shooter, but this Government certain-
ly beats me,

I would like to place before the House
one or two those facts. Tne hon. Membsar
Mr. Nahata came from Jodhpur Division.
One or two years after the integration . of
the Jodhpur State, the young Maiharaja who
was my own age then, 27, joiacd the opposi-
tion forces, fought the Congress and won
31 out of 34 seats, If he and his father
were terrible people I doubt if the people
would have voted that way. So, I think
we have 10 look at facts and understand

them. Let us not be too bitter about
these things. If you work for the people
you will get the votes. Let us not

ignore one basic fact. N> matier what
you may say about demacracy, but the fact
if the father is a good man, the son will
always benefit. The fact that the hon.
Prime Minister sits on that side as Prime
Minister, 90 per cent of it is due
to the fact that she is Shri Jawaharlal
Nehru's daughter. What is there to be
ashamed of? I am sitting here today
because I am my father's son, he was a
good man, my grandfather was a great
good man, too.

Dr. Karan Singh made a statement to
say that his father helped to consolidate
the country, I am very proud of this fact
because his father and ray father were close
friends. 1 would like to remind the hon.
House, however, that my father was amongst
the first to sign the Instrument of Accession
bringing the Bikaner State into the Indian
Union and his father was almost the last.
His father delayed the accession to such an
extent that the country is in the predica-
ment that it is in today,
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Let us face facts, I feel that thero
are reasons for this privy purse question to
be brought wp aad given so much emphasis
because I feel this is diversionary tactics.
There are ~ery many more important
matters in this country than destroying the
Princes. The Primces are loyal citizens. We
are not Chinese agents, Jet me remind
you, If you destroy the Princes, you will
have destroyed loyal Indians, but you will
have saved yourself for six months because
you would have diveried the attention of
the nation from these most pressing points
which 1 shall read out to you only for a short
period. I am reminded of the great
General whe killed tiny little mice which
had no more teeth to bite with, I under-
stand that kind of bravery. [ played
politics for 18 years. You have also played
politics. We know how it is. Let us Jook
at some of the major problems that the
country faces. Nehru's pledge to Parliament
to vacate Indian territory from Chinese
aggression shonld have priority number one.
Mr. Deputy-Speaker, Sir, you were a
member, | was a member of this House too
‘then; we all stood vp to pass a resolution
saying that every inch of Indian territory
will be vacated of Chinese aggression. I
believe it was on Mr. Nehru's birthday,
Have you redeemed that pledge 7 Mo, you
have not even the guts to try. So, kill the
princes, divert the mind of the nation for
two more months...(Interruptions).

There is the cartographic aggression on
India’s territory by the Soviet Unpion. If
you finish the princes today, for another
two months the nation will forget these
maps. This maps question was a far
‘more important problem. But, the princes
must be destroyed, because the cartographic
aggression can then look as a minor problem
in comparison and the Government can
become great heroes. The fact is that
India is becoming the satellite of the Soviet
Union. Day after day your policy of non-
alignment is being blown to the winds.
¥ou are being tied to the apron strings of
the Soviet Union. We realise only too
well where this is going to take this country
and what is going to happen to democracy.

is the solution of the
It did nmot occur to

Then there
Kashmir problem.
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the Prime Minister to tell the House what
steps she proposes to take to evict Pakistan
from parts occupied by them. No, Sir.
Kill the princes. That is more imporiaat.
They are vermin.

Then there are thes findings that take
place in this country every day. You take
the newspaper any day. There is not a
day when we do not read of firings. I should
like the Prime Minister to tell us when
she is replying ; is there any other democra-
tic country in the world where there are
so many firings on human beings ? Let her
produce statistics. How many persons have
been killed during the last ten or twenty
years ? If this is the concept of a democra-
tic socialist Government, | can do without
it.

Everybody kmows that fifty thousand
babies are born every day. This is going
to set at naught every thing that we
are trying to build. Does the Prime
Minister have the guts to stand on a plat-
form and say : this population explesion
is destroying everything? The socialist
philosophy believes in giving the people
who live on this earth a better deal. By
the socialist philosophy we must ensure
prevention of unnecessary births. We
talked about how to benefit the cominon
man, Do you not have it within your
means to do so? But no, the princes
must be destroyed first because they are
vermin.

SHRI NAMBIAR (Tiruchirapalli) : They
are also producing.

DR. KARNI SINGH : I shall now
refer to the communal trouble in the
country, I shall not mention the places

but we know where communal trouble has
recently taken place. The hon. Prime
Minister also knows. At the time of
partition, when her great father was the
Prime Minister of India, when India became
independent, it was in the States that carnage
and bloodshed was not permitted and my
father and the Maharaja of Jodhpur, against
whom my friend Mr. Nahata spoke the
other day saw to it that fifteen lakhs of
Muslims passed through without anybody
being killed.
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The State troops were posted all over the
State. Those great rulers said that every
man would be protecied. I do not believe
in religion being made a political ideology.
The ruler's job is to protect. Th: rulers
are now gone .,and it is your job to
protect the minorilies......(Interruptions). 1
imagine five lakhs of Muslims live in Bika-
ner Division. It is not now in my power
to protect them. I can only represent them
forcefully in Parliament. ILtis your job to
protect them as the Government. The
failure of the Government to protect the
minority communities is a serious matter.
Before the princes are accused [ feel that
the hon. Prime Minister and her Cabinet
colleagues should throw some more light on
this matter and iell the couniry how they
are going lo protect these poor minoriiies in
our country. Mere talk of secularism is
going to get you mowhere. Regional and
communal bitterness  is increasing. And
in the elections your tickets ‘are given on
communal grounds. We know it, too.
Will the ruling Congress come out with a
statement that in 1he npeat elections seais
will be given mnot on a communal basis 7
1 should like the Prime Minister to assure
us that in the 1972 electiion ; they
shall firmly do so. We shall then believe
that and think that you are true to
your word. Then, take lawlessness
in the country; there is the Maxalite me-
nace, where even decent people cannot live
a decent life. Then the inter-State border
dispute; and I belizve that Mr. Chavan is
sufficienily exercised with that problem,
the rising prices; unemployment and shori-
age of jobs and food scarcities. The Prime
Minister and Mr. Chavan, would like the
House to believe that by stopping the privy
purse, the whole problem of unemploy-
ment and poverly will be solved. That is
a remarkable way of thinking, because two
lakhs of people sustain themselves for their
daily livelihood on the privy purse and
the rulers do not turn on a shower with
money and enjoy it themselves. This money
is spent on thousands of people for their
daily bread.

Mr. Dange yesterday said that *‘you
spend more than your lotal amount.” I
said, “Yes, 1 do.” And the reason for that
is that | am not going to be the man who
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fires 400 people so that I could save some
money for myself. If I have got capital,
let it be spent. The wealth-iax is designed
for that, to erode the capital. Most of us
are paying more income and wealth-tax put
together than our income, and if we are
left with a negative income fgure, there is
nothing to be surprised at. But we shall
not axe the poor people. There are many
men and women, old people, for which
even the Prime Minisier, in her generosity
of heart, will not find an answer if they
were to become unemployed by stopping of
the privy purses,

16.10 hrs.

[MR. SPEAKER in the Chair]

I now will 1ake you back to 1950, when
my father died., My father was the first
ruler to die after the integration. His privy
purse was in excess of Rs. 10 lakhs : it was
Rs. 17 lakhs. 1 met Sardar Patel and said,
“8ir, will you kindly give this Rs. 7 lakhs
that are being cut from my Privy Purse for
the benefit of the people of Bikaner 7" He
said, “l am very sorry, son; the law does
not allow it. This must go 1o the Consoli-
dated Fund.” So, 300 men were thrown
out of their jobs and nobody came to their
rescue. Today, when you press this button,
two lakhs of people will go out of jobs,
Please bear this in mind. These are real
problems. (Jnterruption)

With your permission, I will read out
a small section from the speech that the hon.
President of India, Dr. Rajendra Prasad,
who is regarded as a rishi and a great man,
made, about the princes in gencral and my
father in particular, of which I am proud.
It has been quoted; it has been requoted and
it shall continue t0 be quoted because he
was one of the greatest men our time has
produced. Dr. Rajendra Prasad said :

““The great move for the unification
of India could malerialise primarily
because of the gogdwill and ready
willingness of Princes like Mahasaja
Sadul Singhji...
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I am preud to be the son of that great
man—

“to participate in Constitution-making
and to send their representatives to
the Constituent Assembly of India.
It was a difficult task, too difficult to
be des-ribed in words, because but
for this kind of wiiful co-operation
India might have remained split in
several bits. It redounds to the credit
of the late Maharaja of Bikaner that
by his bold decision he gave a correct
and timely lead to other Princes This
eventually lied in the accession of
not only Bikaner but also other
princely States to India. Therefore,
India is, and will, remain indebted to
him. When the history of that pariod
is written, it will be recorded therzin
that at a time when India was faced,
on the one hand, with the calamity of
partition and, on the other, with the
dangerous possibility of Balkanisation,
Maharaja  Sadul Singhji prompted
by farsightedness and the most
patriotic of motives stood firm like
a rock and averted that possibility.”

You can also repudiate Dr. Rajendra Prasad.
He was your President. But there is nothing
to stop you from saying that he was nobody.
1t is a free country.

There is one more thing. [ feel that
the Prime Minister might like to take a
definite and realistic approach to this
question, and that is in regard to Sikkim
and Bhuian. The Communist Benches
have been keeping quiet about Sihanouk.
He was also a prince. But they are still
for him. (Interruption).

SHRI' BHOGENDRA JHA : We are
also for Maharani Lakshmibai,

DR. KARNI SINGH : May I remind

the hon. House'that although I concede
that there were some small
differences in the position of the rulers

of Sikkim and Bhutan as compared
to other Rulers, the fact still remains that
they still sat in the Chamber of Princes and
occupied a position in some cases lower than
Indian ru'ers. Trying to be consistent, I
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would like to know whether the Govern-
ment proposes now tc  extend the
merger scheme to Sikkim and Bhutan, or,
are they too scarcd. Is it their desire to
whip their own loyal citizens and keep the
others who kept away as Kings ? You must
have seen pictures of the Prime Minister
going to the airport to receive the King of
Bhutan and the King of Sikkim, She comes
home and plants a kick on the back of the
loyal rulers. What kind of ethics is it ?

As far as the rulers were concerned, our
dealings were with the Home Ministry. When
the Home Ministry turnsd round against us
and insiead of a handshake stuck out their
foot and kicked wus, although in todays
situation it is understandable but still it is
someihing that you cannot accept. The fact
remains, as the saying goes in Rajasthani :
‘418 §T 7 Fr7' (the fence destroys the field).
The Home Ministry is our custodian. When
Mr. Chavan was Home Minister, our entire
rights were to bz safeguarded by him. He
was our father so to say. Yet, Mr. Chavan,
instead of protecting us, did everything
possible to create a situation whereby the
princes could be humiliated,

I will say this much in justice to Mr.
Chavan. [ have gone oa record in having
said in this House that in 1965, Mr. Chavan,
with the help of 1he late Prime Minister,
Shri Lal Bahadur Shastri, gave India a tre-
mendous image, having beaien Pakistan in
war. Asa young man, | admired him for
that and placed him on a high pedestal. But
when personal vendetta and political
motivation came into this question, 1 was
hurt.

AN HON., MEMBIBER :
touched your money.

Because it

DR. KARNI
Speaker, is the
newspapers

SINGH : Money, Mr.
least important. Many
have produced pictures and
cartoons showing the princes dying for
money. Speaking for myself, 1 do not care
two brass buttons for money, but principles
are involved and we should fight for prin-
ciples. Principles of Bilateral agreements are
involved. You have agreementstoday with
the princes, and you can throw them aside,
Tomorrow you will have your agreements
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with trade and labour unioms. You will
have agreements with the State of Punjab
for Continuing its bifurcation. You will

have agreements with the new Hill State,
Any powerful Government tomorrow can
repudiate any of these agreements. The
five-rupee note you carry around has this
written on it : *I promuse to pay..." etc.
For God's sake, value your promises.
What does it mean otherwise ?

SHRI PILOO MODY : Don't believe
it. (Interruptions).

DR. KARNI SINGH : People no longer
believe it. You know perfectly well what
happens to a country which cannot keep its
word. The princes have been used as
whipping boys. For every mistake made
by this Government the princes have to be
whipped. The time has come when the
record has to be put straight, [If we oppose
this Bill it is not that we are not in keeping
with the times We are in keeping with
the times all rightt I will go a siep
further. If the people of the former States
decide that the privy purses should go, 1
have no objection. But it is not fair that
people cf areas outside the former Stales
should be asked about it who are not
going to be involved or affected by the
large scale unemployment.

Before I conclude, 1 will say a few words
about the privileges. You are trying to
build a piivilege-free society. Whatever
else it may be, I .admire Mr. Limaye ;he
has been at last consistent. He is in the
opposition and his party did not come to
a merger agreement with (he rulers. He
cannot be blamed. But your Congress
party did. There are many privilcges
which are in the process of dying out. We
must accept that. Man has landed on the
moon and will soon go to Mars, Venus
and all over the space. Times are changing.
Dr. Karan Singh was right to this extent.
1 will say only this much : What about the
privileges we, Members of Parliament,
enjoy 7 We have a bungalow for which
we pay Rs. 200, but whose rental value
is Rs. 2,000, Is this not a privilege 7 If
you make it absolutely free to an MP and
no money is to be paid for it, it is all right
but cerlainly paying 1/10 of its actual reatal
value is a privilege by me,
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Something was said about income-tax
free incomes, We draw Rs. 51 a day in-
come-tax free, There are many rulers in
this country today whose total privy purses
are less than our (M. P's) income-tax free
income.

These privileges do exist. I agree that
in course of time these privileges will
also  disappear; so will ithose of the
rulers, but 1 feel that it is not fair for us
not to realise this,

There is one privilege which, I have felt,
has been misused in this House We have
freedom of speech. Whatever we say about
anybody on the floor of the House cannot be
sued in a court of law for libel or defama-
tion. The princes also cannot be sued in a
court of law without the permission of the
Home Ministry in civil suits but permission
is easily forthcoming. But whatever we say
on the floor of the House, even characler
assassination of decent citizens on the street,
nobody can sue us even for libel. These
are facts that we all must realise.

This is a changing democracy. Every-
thing has to change. This will have to
change, too. A very much higher standard
of responsibility has to develop in this
House so that we realise that we have a
sacred responsibility not to slander :he man-
on-the-street who cannot defend himself,
As they say in Hindi as matters stand today.

“fedt F1 Ht soo fadt 7 frar @

Mr. Speaker, [ thank the hon. House
for the patience with which they have liste-
ned to what I have said. 1 will only con-
clude with just one remark. It takes a thou-
sand years for any country to build up a
reputation—a reputation of honesty, a repu-
tation of sticking to its honour and of stick-
ing to its word, Im the comity of nations
in which India lives it is what you do inside
your own country that affects our outside
image as well. In support of this I will
quote what the great leader, Mahatma
Gandhi, said—you can repudiate him also
if you wish— :

"It is a dangerous thing even for a
powerful ruler to break his plighted
word. Breach of a promise is no less
an act of insolvency than a refusal
to pay one's debt,”
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st geT e sresdt (8193 @ asaw
mERa, famaq ¥ gag d@dw fgrgend
w1 &1 faeal & q4f at7 faeai # @tz &2
a1 wred A arfsea & stfafaa ow
fezar st wasl ¥ fgegmua & Fq1ar 78
¥t Fearadi &1 a1 | #7997 qTF T
¥feT N1 ¥ fafea Ofsfees ferdiz &
T ogE @ig &1 wima &0 fs feat ot
g &t N uar wgouArst & ow
4% Gwearw aan wifgy e fafeq
Qfsfess feqddz g amy § aga
a% g wa@ @) faneET ¥ qf oE
w95 @1 fegfg s§ o ag's 1947
¥ avaf § qronEgs 12 0 us 5% gf
T e # Faadt saeqgar qewET 1 Naa
AW AT ITIEF & A7 T TEqT
anar fr 201 Faargdl &1 s9A oF 9%
gga T 9945 gF€ & ©1 H qfeog g
stAr wifgd o1 9@ 897 A JY qF qEqT
HG TS NFAT, To @il fyg AT @ ¥,
3 & fqar ot = @i fag wew safe
¥ fargia 3q da+ F1 afgsere far &
TfgemT § Faa adf fear afes fergram
& AL UF T4eq FrarEawy &1 AN fAqin
fear ) fRedt ¥ attmar Az ¥ 9gy
TmaT F wsA § A7 fgrgram ¢ oF A
aedi & fag & o Hfagfes =e=r
31 | FgT AT T39I 9Fw WA Y,
AT ag 92T 97 aT A7 WA AFATL
FF R A Y| qIUT F S0 A TR
g1 6 §IIX 2% FT wRATCH g
st AT fog IFC &1 gEw Qo
#fF GG e 7 W AT ATEIFAT K
HIHG LA U AW GIEgT H & 9T
IHAT | I@ J57 § AT F A F
g9 T ¥ #7r a7 Sva g€ ag @ qar
w¥f afsx gz 9w & s 97 Waq F 3z
WML S AT AMGTR & AZAT 18T
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faswer &t 4T & @t gar wie Qa1 ¥
T N7 g 5 mzus sgqec a@it
92F &1 7 Wi WA &Yy m@e 2T
WIUA AR A a9y GF A A0
a3g € | 5y fafeq Qifafess feqrd-
#Z ¥ frgenT &1 2 fea i 41 gas
®q & gfaz aa17 w1 767 foar qa qa@ie
9% { T F T AT I¥ WAF w} A
&, fa1 #§ qmane w1 afaw @ar
q1, &&W& w0 9feave war W,
Sfeqtar 1 qftarc sar ar wYc AFrac
®1 94T qar 91, g7 9 o A7 qrar-
W w1 faqor fear fag & aig ai @1
TAHT F 97 AT §FE IAT ¢ WG
qar & 9l 7 aftg w5 fzr g g
9T LT $ Iq FAS UAIlGA T T Q
97419 K9 27 & w74T 39 951 F1 TaK-
IO fARa fear f sida 3w %1 dm
feedl & aieq &1 w1 wAgar qu W@
A1 91, 34 F1 I ¥39 §a@
W Waga gal § go & fasr taar )

WEl aF AT ¥ AT @F §1 @eq
B3 &1 (@ §, ¥ 59 9 71 ¢ fgeqy
HAME 1 TH 3 9 aaear &1 ad-
wfaF a9, GU § €4 gazar 51 afas
a8, TR § §W ANAT 77 Af7F 9@ Ay
Qlgr § g9 @8EAT &1 usifaw g )
g @fama § gg sqvr7- A af ¢ fw
ag Ff T7 TH0T F1 GF 7 WA wgh Gfq-
o7 & fqadla e ¥ foig &3 a1
smasasaT g—gfaat § AT @i ¥
faara & < were 9 feafa w9 8, Sfeq
wirda gfaaT & fanfarat & ag feafa
W T—IF TS AIFTF AW FIE
®Y Yzagad e w9 aifgy, sq
& quad ¥ g e gR ag
woita gar § e €7 991 ¥ ageagy waT
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9T #t FTT T GLHK A qai=F qATSg
F U7 A5 ft @ §WFIT HT 59 47
wfeT & fazam 93 war § ar fgT g
q4f=7 spgay qT fagarg Y § a1 %4
F' grazgdar &g A S
g N aa § faw & § FgT
gd § 73 a3 {5 #dl 5= @ Rafa a
AT AT IAF TNIROT Y wEAA
g1 70 | A 72 AT, AT IZ FF I
FM g daram g & A fga & @,
f& gewix 9afsT marsg ¥ qaad 841

ghaa ag & & ga wfaam #
gy afasidl F fawg ¥ g mosda
DR AR G (G ARE I I o & AL |
gafer 2w & ¥ Aafs MR w7
Ay ¥ q871 wigar § s MesTe €| 7§
&t gatsq sqraresg w1 fAarT gar a1 94
FeqA § @ F AT GIET 4G
gfas & fs 3@ qC Faad «t anead
gAI @ad and 37 @ F ;1Y wwAl 9T
gaqT Afasrdd §1 377 $T A AT
#r IYeqr T 7

@y +ft gdarfrs gz & @z faw
aqa @ Faifs gmF A4 7 @Y fadws
gifegg fFmr g I ¥ ag A 571 fFga
sqaEar} wt govea Fear @A &, Sfsa
dxfeor smazar Fmr g I@ Wt IEM
gefas waan 3 AU AOAT HIAA A R
fE ag grAl & vaAr-Tnuard F favae
SANAT F FTATT STRY 17AT AGA B
arfs =g gwx 9 feafa a9 @ w4 o-
AERTH & TFC 1 w1 faia T 5 Fara
¥ gaeg T Ft oy ° sfars Er

#g & @ aweqn § gl 9| A AT
arar § o A1 sfas gar wgramar §)
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aifas ow ¥ feafr 7z § f5 % #1 s
a7 & f FTare &7 Hgmt & 919 ¢F g9-
war gar g ameg e A g A
aTaq & oF aea}er f TA Y AT ¥
¥ & ¥1 fam at 7 wmar E, dfFT g
qg & fs oorei &1 ¥7 @S A ¥
agd 9gW w9 fear o IFTR 1 UAIH-
MROEAEH A N IT qS 45T T &
A fagr FiaT § @ 99 w9 FY R
g ? WA Iw & g7 oF At @
w1 gsai ag 3 5 4 0% g o1
THEY 47 § 92 ATH | FOF 77 § JU-
st gt ag dady fafoag & fs
g 9% 4 Afaga awr § wew @
gusg wr f& for qwrsit A g# Gar
fear g 39 % 77 0T %o TTAFTHTY AT
IR A A AFI M ¥ w11 5w
T 7Y @F 52 F10T T O ARS M-
fqa< ST F1 AT A AET qTA § USA-
5| F A aET W frar ar 1\
g2 A dfqerr gar & sgrar 5 oq A
52 w30z WY FT ST A AT & AT IW
#1571 faat foar sk & go sgrasmy &t
3971 I @< 48 3 faawr 3w -
g Rar g Afeq ma o gk fory
NAFVg eqal FT X A IT F 3T
% wifas qeor feaerd 2 § 7 ¥ &
fatrw =1 & ®g Tgar g fr oF i
fearaa &t qaear onft a5 g awg ¥
gaagf g2 Al qgigw 3@ ax 4 g
U7 &7 & F¢ 95 § frgy 23 @i
¥ oogw # T wighaat #1 g3 feeard
2 % e T gAYy wEgad fpst S @
T2 fegwrd ¥ar ¥ | ara g7 fadws
WAAR G AT AN Y3 AA§ F
FAT FF GHT 98T gAY ST A OF
ST FT IHC A g 10 7 (968 FY FT
a1 f6 Tar-wgruat ¥ @ro o -ghw g



283 Constitution

[t srwrmaT et )
4t g oY w@aew W H gf 9
®fFT \mrT ARa ¥ T3 N §9
@it & qra afg gé o1, 9 1801 H gf
o1, 1823 # g Y, 1846 H gé @ alc
1866 ¥ g& @Y | 10 wf, 1968 F &Y
¥ET ¥ 937 FT IAT 2 Y AT 14T
a1 fs Sud gfaze & @E ar,
AT FT @AIR A1 AITHE FT
giew 91 AT gH gFT ¥ 13
GFAF A | IT TFFT AT F Af=Eq
fafa ¥ wfr ad ;17 22 =" &« fem
AT 31 gA 1 gW Y A ag AT
T 5@ fadgs 1 = a9 T 19 1
g st fr fafeqr w4z & o
¥ @ wmfafedts gart 39T g T AN
A g9 FAT FIH AT 7 § | 9% qFe
# a7 grex A 3, faega @ a8
gt T g e FH0F
famadl # waA ¥ avg ¥ A s
qar agr fear mr g & wgargfe
qarT HA 3A% AT H o aFde fF ag
Favaz g ar Ad qEr g wgUSE H 3
frarmd g ar w8 1 gR 9 1 FEAFI
agrg

w7 & qfasom NNz wrar g ww
g A § FI3 &1 F FIC AT
E 1o Frg ar ag g e 1947 % fag
|Ag GATT W EqAT ZAT AT IW F
fawrarT gar 39§97 g IT F FIT
s S5 ¥ faIfa sT 9@ gs qer An)
arEl S w94 fa gt ghaT o1 03
@ & 71w §1 g9 & qfFeam &
W ATTR T | 99 G99 &1C gAR I
1 WA FEAT Al qr TH-HFANA
HIFIAY § T T F | IT_T97 0T T
¥ 3 @ O @ vt ¥ ogArd ww-
Fh & s 4 Iatar @ w oA
gz Afasar &1 ason § 6 gn oMo €A
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TTal s agraaTE #Y Al #1 wra
word Pz g & aig ¥ Afawar &
gfez ¥ qgar wrgar g

ggd arg ag g 5 wav affe aledt
gatafa atsy & foq ond aw ¢
gAY g @ 2fs zw A
£ 9F17 §Y 7% dfieat T @, AgE-
foarsa 44 &, aras §9 &1 &= sfai
F &0 g ot A ALY Ay q4f qifs-
Y s sT M@ ar U § A Ar
WEimE M F AT F "2 FarT
faar 7 § \ a1 amoEy fgena AffE fs
Jge-fomsa g & 9w AV, amee
9 &1 T @1 1 AT dEe whwar
aEar g 7 g4z 7 adEAT § o7 §WK
qEd A gAF 9rg fHar €r | IESY qrEAT
& ot ot 3o wheg &1 afeww 3 gg
TATHAT T I3% A1y fFor v gsard @
g3 ¢ & s umel &R AgruwEt A
ggawt R femrarsg § & @ zw
FUFI A §g T TG daar ¢ F qaAr
Frgan g % wgroar g4 fag A faasr
FigAT &1 Fearga angs1 & 4 e F0
AT Freft # foarag aqE qra 37 w55
& fqaTr Tor fgar nar gr s F5g w7
Iaar o fggea & i § ? W1 I w0
g3 Wi aifverT &1 adf faar mr g ?
F fagr ) femwa § wa d&@ ggw
FIEAT T FEAT F THR F i A
feafg 7ar § ? ag @Y giw £ 1 7.
arz faar sz Afgd fax ¥ ot 47 ow
3T #1 U5 T 1@ gAT § A1 ag GIRIT
& gaFr aifsenT N @ w1 fafg w<
9 g1 |w aY 9g & f5 s J fo@ar
£T9 frar a1 A F @FTUT Al W
iy g # ¥t wiF g dara )
ar 141 og Tfgr 5 g7a 1 wm@a ¥
2% WY FIF, TTH FI G FAAT T0A7
wifg 3a% foq o wgia daar )
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&1 AATHT & g 6T 7q FAAAL
F1 AT AT ATST § a1 IAFT CF TG
qgr FA ag W g 5w A I
o)< fazeit 33 "o N A9 FRH I @
g AYT am & fou o fagadh =or &Y
99647 F< 1@ § | FUC LA ¥T AG
& Al Ft fassasl st W@ @ g7 @
sty faza ol & Fav gunr ! % e
@ SFIF § gl wwEfal § @
2 5 aig A4 &1 @iz fag 7g §
@ 1 WAL F1§ FIFIT A1 41T g F
fr iz &1 faaar gwraar fas T,
faa Tq, TFT IAR A AT AST ¥4T
8, aa feafa sar &t ?

fafza nadic & oA & 1 Jar A
3T AN &1 W @R F I ¥ GO
& 1 & | HAT FF F W H QA
gg <ta @ f& s@ifs s+fia fafeq
TqAAz w1 Ja1 A 971, gafeq g daal
1 a2 FT 1247 AIC a1 I TG AIGH
feqia a1 ¢ #ai a3m ?

faat gal & qAS & §W@WT RS A
T Eq faar a1 N whggra § aug
adt 91 | Wifs ag e Sg WA
gwie e a fear 91 gafeq Iaa
qifaq faar 1 asar § | & @A T0gAA
g feax Wi & gaa § o agedl
3 wnzarad faar g1 IEA &4 AIFT A
ot asar & 7 o ag wgr a1 § 5 34
areataa & gE@Ey § dfawa w1 A
i, 3awT Wiz FFar Q@ Fg T
§fe Fgent w afesdt W W
el & feu sswas 91 afeq @@
THFIT FT faw aar #1 o=@ &1 I&
TG ¥ T qES F7 A A ARG A7
Wik 39 awErgT 1 g @@ AW

3
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wa & vadifas feqfa qr wmar g
uafifas fegfa s ¢ 7 a3 & It ag
Maztfegr N AT F ams
|¢ @1 §T  FTr A3 |Ar wfgg
aifgc ga 22 gidi & wwmal & Fody
T4 ¥ a3 €A% g AN giew )
A0 wi ? 1967 & AT giiva aAr &gy
EE I gEgd 9@ Idwr ¥
HTT AR FIFIT A F7, 9@ weqg g¥w
# @9 @Az ® gerar nan, o
TUFENT F 73T o /g > ganfear
Frgza #r gofat @7 @dt a@a
A & fodt 96 F F=T AR g
aF &Y, aT ao-agrsrat i o
I8 ®ars faars 31 o Sfew fav
i Fr 3o s s ws @ § gubm
ag ¢ f& ag JaT AT 331 F IY gaTw
FCIT 9183 € | 9UTEE 9 ¥ A7 5y
Wamgads ST a0 N LAY R
fagial ¥ fagare a8 @d § oz fsgia
fasaa fem gar § % 76 s/t o1 &
fasd 31 fhg @1Q | &I WYHTL 54
Al F @ig ¥ FT AT G oARF F
wit 1oy & gurr WA F wAT aw
H97 3% AF ATAA § AT qTZAT
gfF gz ad arei & fag 3 @it ot &
sf3TnT mearag § foq 93 w1 a1 f¥
WA F g fEaqme F @1 a2
agt wiet & fag 7 wdt t & T A erf
% araeq & feq sgrgr fs 3w il
daiz g &, Mt S 7 gow W ALE K
Az 341 wiw fzar | ag adr wf § fag
A AMKY gAY Fo2 rg F1 frasfsa sz
Y 7T g AT Ag A W g faa
q gaiq &lg &1 FCA FAT F AT,
fawras & aag gfeqa v st @ig far
g1, ¥@ Aegew1 &1 @ig fagr 91 0T I
WIoF @1 &1 ¥% s 3y F wE A
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9 3% TerH] N AE@ 4 qTq@ qH Al
g@7 3a% geanE e, o9 9@ @
7df @ A1 9aF wAWS $ Fyramgar /&
piAgzrafy wEgAr g 5 owra &
tagg dazmsra ot fod o fs
wegfaee qref #1 97 aF qOAA FiqQ
F AIAIIFAT ), AT AF qT IAHT (K-
are f5a1, 9T srggasar Agf @, qq
ga# it 38 FT G% faan

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : Mr, Speaker, Sir, it is not
surprising that this Bill should have received
such wide support from different sections
of the House. It is not surprising also that
two of the Opposition parties should oppose
the Bill so vehemently.

One of the speeches was a master piece
of beautiful packaging, of beautiful words,
with no substance; nor was the speech of the
Maharaja of Dhrangadhra surprising. He
was born and brought up in a particular
millien, He and his friends are personally
involved. He has his point of view, which
he has always expressed openly and in the
most chaste English. He spoke of the
reference to the Supreme Court. But, since
this is one of the amendments, I shall deal
with the amendments, when we take them
up.

But, there is another party of my hon.
friends opposite. It is difficult to know
what to say about them. I have long since
stopped being surprised by either their
words or their deeds.

SHRIP. K. DEO : Sir, I rise on a
point of order. The Pr.me Minister stated
that the reference to Supreme Court is a
separate amendment. But, it is not a
separale amendment. It is an amendment
to the Motion for consideration.

MR. SPEAKER : That is an amend-
ment 10 the Mation.
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SHRI P. K. DEO : This is an amend-
ment to the Motion for consideration.

MR, SPEAKER : 1 know it.

SHRIMATI INDIRA GANDHI : Sir,
Goverament has examined all the constitu-
tional and legal implications of this Bill.
We have taken legal advice on the question
of referring this matter to the Supreme
Court. But the advice of the highest law
officers was that the proposed Bill is consti-
tutional and legally in order and that it is
therefore not necessary to refer the
matter to the Supreme Court,

Now, as I was saying, I have long since
stopped being surprised by what some of
my hon. friends opposite say and do.

When Shri Morarji Desai rose to lead
the opposition to the Bill, tho thought came
to my mind, of the Kauravas setting up
Bhishma Pitamah to plead their case. It
was his lot to give a moral facade to an
indefensible case.

Shri Morarji gave rather an one-
sided view, Other Members have
also  mentioned that negotiations with
the princes did help us at that time. But,
let us not forget that had the princes taken
any other course at that time, the reaction
of the people would have been very different
and I doubt if we would have been able
to control the situaticn. Maybe, it would
have created difficulties ; I am sure it would
have. But, perhaps, it would have solved
some problems also,

Some point was made about Shri
Chavan ji having suddenly thought of the
abolition of the Privy Purses as a political
device. I do not remember now. but I do
not think that Shri Y. B. Chavan wasa
member of the Working Committee in 1953
which was when this matter was first taken
up there. I myself became a Member in
1955, and there was hardly a year when
this matier was not taken up and discussed,
And year by year, almost month by month,
the pressure from our party was growing
that something should be done about it,
long before the 1957 elections.  So, either
people do not know this or knowing it they
deliberately want to disiort facts.

Many po.ims of view have been put
forward, which are not in correct perspeg-



89 Constination

tive. It-was said, for instance, that the
-agreements gnd.compacts with. the rulers had
-boen eatered into before the .Constitution
came into-force and that the Constitution
-only put a seal on those agreements, and,
(theeefore, although the constitutional samc-
tioas qnay go but the agresments would
«coptinue in force. Now, this view is based
onp & misunderstanding of the nature of
these agreements. They are not .contcacts
between individuals, They were political
settlements which were followed by. the
political acts of the President in recognising
the: rulers under the- Censtitution. Some hon.
‘Members said that the President has-the
right to -recognise or derecognise a ruler
and that the merger agreements are thus
i dont on the continued recognition by
the President of a ruler.as a ruler. It was
suggested that the Government could have dis-
continued the privy purse without involving
the Parliament in a constitutional amendment
Bill. From the nature of the merger agree-
ments, it was possible for the Government
to do so. ‘However, Government preferred
to bring about a change by the democratic
method of discussion and asceriaining the
collective will of the people as reflected in
this House. Government's willingness to
subject this proposal to a wvote by the spe-
cial majority required for a constitutional
amendment reflects their desire to abide by
the highest conventions of democratic.

processes.

Anotber criticism was of the omission
of articles 291 and 362 and clause 22 of 366
and the retention. of article 363. I would not
deal with this matter because [ think Shri
Y. B..Chavan has dealt with it. It must be
recognised that such settlement must be sub-
ject to the final arbitration of Parliament
and not the courts and that is why the Con-
stitution-makers decided to keep the agree-
ments out of the courts.

A point was also made that the con-
-tinuance of article 363 would deny the rulers
.even.the ordinary right,of a citizen. Surely
this is 3 travesty of facts. The rulers have and
will eoatinue to have the same rights and re-
.medies as -ordinary citizens. Their recourse
to courts is'barred only in .respeet of the
special privileges they acguired through a
political settlement. Today, totally unjusti-
-fied. political motives have been imputed to
this'Bill. We have been charged that the
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decision to abolish privy purses -and .ppivi-
leges was because some rulers had contested
the elections .against the Con ress. It has
also been said that we planned to take time
to strike political bargains with the rulers
in settling the transitional arrangements. All
this will come up in the Bill for the transi-
tional allowances will thus come before
Parliament, and hon. Members will have
ample opportunity to speak about it in the
House. The actual payment is supposed to
be based on a multiple of the privy purse. I
#m sure they will realise that in such a
principle which we accepted there will be no
scope whatsoever for individual baggaining.

Now, much was said about heritage. 1
also am proud of -the Indian heritage. But
as [ said yesterday, we do not live in-that
heritage. Times change, everything in Hfc
is changing every minu‘e, every second -of
the day, and we cannot keep old,
outmoded methods or customs which hawe

no place in contemporary life. Shortly
before I got up we were offered a high-
level speech but [ am afraid much

of it did not strike me as high-level. If
the hon. member will forgive me, I thought
that much of his speech was full of the
diversionary tactics which he was attributing
to the Government, because all the various
items were listed which have no relevance
whatsoever to the matter in hand today.

We were told of special ‘planes -being
despatched to Kerala.' -Before also, we hawe
heard the story of ‘planes going to other
States for different purposes.” I have still
not been able to gather the informatiop
where the ‘planes came from, .who flew
them, where they disappeared after their
flights, and what problems were .solved by
their use.

I also believe that all members should
vote as they think is right to do. I wish
that the princes and soms of their friends
had also stuck to that belief and had not
tried to put pressures on some of our
members (Interruptions). It is mot our
wish to do that,

Much was said ni:out the people "hﬂ
lived.in the-princely Statas. You will hawe
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noticed that the most bitter speeches that
were made yesterday and today were those
by individuals who had the chance or ill-
fortune to live in princely States. It is
those people wha fell more bitier about the
whole question. We, who have not had that
experience can afford to be generous. But
even though I did not live in a princely
State, I did have occasion to attend some
of the meetings of the States’ People's
Conference. 1 know the deep feelings, t
hurt, the atrocities and humiliations whi
were piled on our political workers in those
days. We do not want to start recrimina-
tion against anybody. If there is to be
such a debate, certainly we can have plenty
to say. But I do not want to say it ; this
is not the occasion. In fact, I have gone
out of my way to ignore that side of it
and have tried to see the brighter side of
the picture. I think that the least that could
have been done was for the princes also
to try not to hark back to the times about
which much can be said on the other side
as well.

MNow, when we talk of heritage, does it
mean we want the old feudal customs to
continue, the old fedual meihods of
functioning ? Have they been able to
continue anywhere in the world 7 They
have not. We do not want them.
The people. do not want them and they
will see that they go. It
there is the least education that you find
there is most consideration for such old
customs and so on. As education spreads,
as conscipusness of their rights awakens
amongst the people, there is revolt against
injustice and inequality. I do mot think it

is a thing to be proud of that you do not

have such a revolt in your States, because
it shows that the people there are mnot
politically conscious ; it shows the people
do not know what their rights are,

SHRI M. L. SONDHI (New
What about the people of Delhi ?

Delhi) :

SHRIMATI INDIRA GANDHI : There
has also been talk about justice. Justice is
a much misused word. [ have asked before
in this House : justice for whom ? We do
not want to do injustice even to one person
or to iwo people or 200 and odd people.
But as against thém, there is the question
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of justice to some millions of people. [ am
not saying that the removal of the privy
purses is going to solve the poverty problem
or the unemployment problem or any of the
other problems, We have not said it at
any time, nor am I saying it now. But it
is a step in a particular direction in which
the country wants to go, and the country
will go in spite of anybody, If we oppose
the country in that, we also will be swept
aside, I have no doubt about it.

The hon. Member said much about poli-
tical moves and so on, but what seems
strange to us is that this the second occasion
when we have heard him applauding the
speech made by the hon. Member of the C.
P. Marxist Party, So, it is evident that poli-
tics make strange bed-fellows. Our views
are perfectly clear. It is not we who say
that merely because a personis a Com-
munist, he is bad. We are against certain
policies, we are against certain methods, we
are against violence. But here is somebody
who does believe that the mere word Com-
munist is an abuse, and then he thinks it is
not strange at all that he should get together
with one of the extreme Communist parties,
whether on this issue or the issue of Kerala
elections or some other issue. I do not mind,
I am just pointing this out. It is for him
to decide whom he wants to be with. As
I said, the question is not whether individual
Princes were good or bad, whether today
they are good or bad. We are not concern-
ed with their individual qualities, but it is
a principle which is in question today.
The members of the princely order look at
the question from one angle, I must confess
that we look at it from the opposite angle.

The Constitution-makers could not for-
se: all eventualities. We have had amend-
ments to the Constitution before. We must
make the Constitution such as will serve
the aspiraticns and the needs of the Indian
people. The only thing that matters is
what is npecessary for the welfare of the
people of India. The hon. Member knows
that it is not just our party which has been
anxious to bring this Bill here. Many
other parties, who are not Communisis, have
been and, are supporting it.

As I said earlier, I think this is an im-
portant step. It is very strange to hear that
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some people feel that this is a step to des-
troy them. On the contrary, I think this
is a step that could strengthen them because
now they can make a lifé on their feet, not
on the basis of what their forefathers did,
not on the basis of money or something
which is coming from the Government, but
they can make a new life for themselves and,
as I said, what sort of life it is, what sort
of new heritage they give to future India is
today in their hands,

The step we are going to take is an im-
portant step. In our segmented society, bro-
ken up by caste and creed, fragmented
further by the concepts of hierarchy and gra-
ded privileges, a step, however small, which
is directed towards the dissolution of verti-
cal and horizontal division is a step in the
direction of the democratisation of that
gociety.

Personally I feel that this is of far great-
er significance than all the arid controversies
garbed in high sounding phrases. That is why
I was pained to hear a doctrine propounded
here so violently in contradiction to some of
the basic and essential teneets of India’s na-
tional movement. The basic tenet of our
national movement lay in asserting the sove-
reignty of the people of India, both of Briti-
sh India and of the Indian States as against
the sovereignty of the imperial crown and
that of the princely order. The assertion of
this principle amounts to fighting against the
system and not against an individual.

So, in advocating the adoption of this
Bill, there is no animus against individuals
for we are fighting for a princlple; we are
fighting to take the country in a particular
direction.

As 1 said yesterday, the Bill is of histo-
ric significance. Let us walk in step with the
times; let the value of men not be judged
by their wealth or rank.

With these words, [ commend the mo-
tion to this august House, I hope that the
other motions will be rejected. (Interrup-
tions) ’

MR. SPEAKER : There some

arg
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amendments. (Interruptions). Order, order.
Will you please seitle down now ?

17.00 brs.

SHRIMATI TARKESHWARI SINHA :
Mr. L. N, Mishra is there, Members of the
Rajya Sabha should not come here. They
are sitting on the back. (Interruption)

MR. SPEAKER : Leave it to me. Will
you all please keep sitting ? Now, are there
any Membz=rs, any Ministers, from Rajya
Sabha ? There are no rules under which
they can be asked to go out, but it is much
better if they leave the House. ([nrerru-
ption)

Now, may I have your attention please ?
Stop this hilarious mood. Come to busi-
ness now. In respect of the motion for
consideration, we have already a few
motions for reference of the Bill to the
Supreme Court, and then also for circulation
for public opinion, I will put them first,

SHRI SRINIBAS MISRA (Cuttack) :
Sir, a point of order. This motion for re-
ference to the Supreme Court is out of
order. '

MR. SPEAKER : Do not go into those
legal implications now. I will put them, It
is much better to put it to the House. Now,
motion No. 4 is in the name of Shri Imam,
It is with reference to the Supreme Court.

SHRI SURENDRANATH DWIVEDY :
If the whole motion is out of order, how
can Parliament refer it to the Supreme
Court 7 I think the whole motion is out of
order. How can you ask us to vo'e in
regard to a motion which is out of order ?

MR. SPEAKER : Mr. Dwivedy, thero
is divided opinion, and I am going to put
it. (Interruption) I have studied the letter,
I have already studied that letter. Motion
No. 4 is with reference to the Supreme
Court.

AN HOMN. MEMBER : He is not press-
ing it.

SOME HON. MEMBERS : He is press-
ing it.
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MR, SPEAKER : Are you pressing it ?

SHRI J. MOHAMED IMAM (Chitra-
durga) : Yes, Sir.

MR. SPEAKER : I shall now put the
motion to the vote. The question is :

““That the Bill be referred to the Sup-
reme Court of India for its opinion
regarding the competency of Parlia-
ment to terminate the agreement,
covenant ‘and the guarantee given by
the former Government of Domi-
nion of 'India and by the Cons-
tituent Assembly of India.” (4)

The motion was negatived.

MR. SPEAKER : Then there are
motions Nos, 13, 14 and 15. They are just
the same and are 'out of order; we have al-
ready put amendment No. 4 1o the vote,

SHRI ABDUL GHANI DAR (Gurgaon):
I 'want to speak on amendment No. 5.
Kindly allow me

MR SPEAKER : No, We have discuss-
ed it for two days and - after the Prime
Minister's speech, I must put the amend-
ments.

‘Does Mr. B. P, Mandal press his amend-
ment No, 1 7

SHRI B. P. MANDAL : Yes.

MR. SPEAKER : [ will now put amend-
ment No. 1. This is a motion for circulation,

Amendment No. I was put and negatived.

MR. SPEAKER : Amendments Nos, 2,
5, 20°and 21 are also for circulation. So I
need not put them.

There is amendment MNo. 7 of Mr.
Kanwar Lal Gupta for reference to a Select
Committee. s he pressing it ?

SHRI KANWAR LAL GUPTA : Yes,
Sir.

MR. SPEAKER : I will now put amend-
ment No. 7 for reference to a Select Com-
mitlee.

Amendment No. 7 was put and negatived.
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MR. SPEAKER : Amendments Nos. 10,
12 and 22 are aiso for reference to
Select Committee. Because amendment No.7
has been negatived, these need not be pat.

Before I put the main motion for consi-
deration, this Bill being a Constitution
Amendment Bill, voting has to be by divi-

_sion,

SHRI MADHU LIMAYE : Thero I
differ, but anyway, [ am not pressing it.

MR. SPEAKER : Let the lobbies be
cleared.

"Order, order. The lobbies have _been

-cleared.

The question is :

““That the Bill further to amend the
Constitution of India, be taken into
consideration.™

The Lok Sabha divided.

Division No. 14] [17.14 brs.

AYES

Abraham, Shri K. M,
Achal Singh, Shri
Adichan, Shri P. C.

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmad, Dr. I.

Ahmed, Shri F. A,
Ahmed, Shri J.

Amjad Ali, Shri Sardar
Anbazhagan, Shri
Anbuchezhian, Shri
Anirudhan, Shri K.
Ankineedu, Shri

Anthony, Shri Frank
Asghar Husain, Shri

Atam Das, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
(@ Bakshi, Shri Ghulam Mobhammad
Banerjee, Shri 5. M,
Barrow, Shri

Barua, Shri Bedabrata

@ Votes recorded through Tellers only.
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Barua, Shri Hem

Barua, Shri R.

Barupal, Shri P. L.

Basu, Shri Jyotirmoy
Basu, Dr. Maitreyee
Basumatari, Shri

Baswant, Shri

Behera, Shri Baidhar
Besra, Shri 5. C.
Bhadoria, Shri Arjun Singh
Bhagaban Das, Shri
Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bhattacharyya, Shri C, K.
Birla, Shri R. K.

Bist, Shri J. B. S.

Biswas, Shri J. M.

Bohra, Shri Onkarlal

Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Singh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Siogh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri

(@ Chatierjee, Shri N. C.
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R,
Chavan, Shri Y. B.
Chittybabu, Shri C,
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri 5. R,

Dange, Shri 5. A.

Dasappa, Shri Tulsidas
Daschowdhuri, Shri B. K.
Deiveekan, Shri

Deoghare, Shri N. R.
Desai, Shri Dinkar
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao 5.
Dhandapani, Shri
Dhuleshwar Meena, Shri
Digamber Singh, Shri
Dinesh Singh, Shri

@ Dixit, Shri G. C.
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Durairasu, Shri
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

@ Ganga Devi, Shrimati_
Garcha, Shri Devinder Singh
@ Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Gopalan, Shri A. K.
Gopalan, Shri P,
Gopalan, Shrimati Suseela
Gounder, Shri Muthu
Govind Das, Dr.
Gowda, Shri M. H.
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Halder, Shri K.
Hanumanthaiya, Shri
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulsh:das
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.

Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri 5. M,
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri
Kameshwar Singh, Shri
Kamla Kumari, Kumari
Kandappan, Shri S.
Karan Singh, Dr.
Kasture, Shri A. S.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedar Nath Singh,_Shri
Kedaria, Shri C. M.
Kesri, Shri Sitaram
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Khadilkar, Shri R. K.
@Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M. A,

Khan, Shri Zulfiquar Ali
Khanna, Shri P. K.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishna, Shri 5. M.
Krishnamoorthi, Shri V.,
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kuchelar, Shri G.

Kundu, Shri S,

Kureel, Shri B. N.
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R,

Laxmi Bai, Shrimati

Limaye, Shri Madhu

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr,
Mahajan, Shri Vikram Chand
Mahajan, Shri Yadav Shivram
Maharaj Singh, Shri

Mshato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.
Melkote, Dr.

Menon, Shri Krishna

M Shri Vish ha
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Misra, Shri Janeshwar

Misra Shri S. N.

Misra, Shri Srinibas

Modak, Shri B. K.
Mohammad Ismail, Shri
Mohmmed Yusuf, Shri
Mohan Swarup, Shri
Mohsin, Shri

Molahu Prashad, Shri
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Muhammad Ismail, Shri M.
Muhammed Sheriff, Shri
Mukerjee, Shri H. N.
Mulla, Shri A. N,
Murthy, Shri B. S.
Nahata, Shri Amrit
Nair, Shri N. Sreckantan
Nair, Shri Vasudevan
Nambiar, Shri

Nenda, Shri

Narayanan, Shri

Nath Pai, Shri
Mayanar, Shri E. K.
Nihal Singh, Shri
@Oberoi, Shri M. S.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhury, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Kedar
Patel, Shri Manibhai J.
Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri N. R,

Patil, Shri 5. B.

Patil, Shri 8. D,

Patil, Shri T. A.
Pradbani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Dev Singh, Shri
Rajaram, Shri

**Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramabadran, Shri T. D,
Ramamurti, Shri P.
Ramani, Shri K.

Ramji Ram. Shri
Ramshekhar Prashad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri Thirumala
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Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Eswara
Reddy, Shr: Ganga
Reddy, Shri M. N,
Reddy, Shri P. Antony
Reddy, Shri Surender
Rohtagi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 5. K.

Sait, Shri Ebrahim Sulaiman
Saleemn, Shri M. Yunus
Salve, Shri N. K. P.
Samanta, Shri §. C.
Sambandhan, Shri S. K.
Sambhali. Shri Ishag
Saminathan, Shri

Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Satya Marain Singh , Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M,

Sayeed Ali, Shri

Sen, Shri A. K.

Sen, Shri Deven

Sen, Shri Dwaipayan

Sen, Dr. Ranen

Sethi, Shri P. C.
Sezhiyan, Shri

Shambhu Nath, Shri
Shankarannd, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shivappa, Shri N.

Shukla, Shri 8. N,

Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sivasankaran, Shri

Spatak, Shri Nar Deo
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri
Sreedharan, Shri A.
Subravelu, Shri

Sunder Lal, Shri
Surendra Pal Singh, Shri
Sursing, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shri

Tarodekar, Shri V., B,
Thakur, Shri Gunanand
Thakur, Shri P. R,
Tiwary, Shri D, N,
Tiwary, Shri K. N,
Tripathi, Shri K. D.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Vyas. Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar
Yajnik, Shri

Yashpal Singh, Shri

NOES

Agadi,-Shri 8, A, '
Amat, Shri D,

Amin, Shri R. K.

(@ Amin, Shri Ramchandra J.
Arumugam, Shri R, S.
Avedya Nath, Shri

Ayarwal, Shri Ram Singh
Badrudduja, Shri

Bajaj, Shri Kamalnayan
Bansh Narain Singh, Shri
Berwa, Shri Onkar Lal

Bhanu Prakash Singh, Shri
Birua, Shri Kolai

Brij Bhushan Lal, Shri

Brij Raj Singh-Kotah, Shri
Brijendra Singh, Shri
Burman, Shri Kirit Bikram Deb
Chauhan, Shri Bharat Singh

@ Vote recorded through Tellers only.
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Dandeker, Shri N.

Dar, Shri Abdul Ghani
Das, Shri N. T.

Dass, Shri C.

Deb, Shri D. N.

Deo, Shri K. P. Singh
Deo, Shri P. K.

Deo, Shri R. R. Singh
Desai, Shri Morarji

(@ Devgun, Shri Hardayal
Dhrangadhra, Shri Sriraj Meghraiji
Dipa, Shri A.

Ghosh, Shri Bimaikantl
@ Girja Kumari, Shrimati
Gowd, Shri Gadilingana
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gudadinni, Shri B. K.
Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N.
Himatsingka, Shri

@ Horo, Shri N, E,

Jai Singh, Shri

Joshi, Shri Jagasmath Rao
Kachwai, Shri Hukam Chand
Kamaraj, Shri K.

Kami Singh, Dr.

Katham, Shri B. N.
Kedaria, Shri C. M.

Khan, Shri H. Ajmal

@ Kikar Singh, Shri
Kothari, Shri S. 8.
Koushik, Shri K. M.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Kunte, Shri Dattatraya
Kushwah, Shri Yashwant Singh
Lobo Prabhu, Shri
Madhok, Shri Bal Raj
Majhi, Shri Mahendra
Mandal, Shri B. P,
Masani, Shri M. R,
Masuriya Din, Shri
Meena, Shri Mectha Lal
Mehta, Shri Asoka

Mchta, Shri P. M,

Mirza, Shri Bakar Al
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohinder Kaur, Shrimati

SEPTEMBER 2, 1970

(24th Amd1.) Bill

Mondal, Shri Jugdl
Mrityunjay Prasad, Shri
Mukerjeo, Shrimati Sharda
Mukne, Shri Yeshwamtrao
Murti, Shri M., 8.
Muthusami, Shri C.
Naghnoor, Shri M. N,
Maidu, Shri Chengalrays
Naik, Shri G. C.

(@ Naik, Shri R. V.
Mayar, Shri K. K.
Nayar, Shrimati Shakuntale
Mayar, Dr. Sushila

Nirlep Kaur, Shrimaii
Onkar Singh, Shri
Padmavati Devi, Shrimati
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Patel, Shri Baburao

Patel, Shri Manubhai :
Patel, Shri N. N,

@ Patel, Shri Pashabhai
Patil, Shri S, K,

Patodia, Shri D, N,
Poonacha, Shri C. M.
Pramanik, Shri J. N.

Puri, Dr. Surya Prakash
Rajasekharan, Shri

Rajni Devi, Shrimati
Raju, Dr. D. S
Rajyalakshmi, Shrimati Lalita
*Ram, Shri T.

Ram Charan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ramamoorthy, Shri 8. P.
Rampur, Shri Mahadevappa
Ranga, Shri

Ranjeot Singh, Shri

Rao, Shri V. Narasimha
Reddy, Shri R. D.

Reddy, Shri N. Sanjiva

(@ Saboo, Shri Shri Gopal
Sambasivam, Shri

Sanji Rupji, Shri
Santosham, Dr. M.

Sapre, Shrimati Tara

Sen, Shri P. G.
Sethuraman, Shri N

Shah, Shrimati Jayaben
Shah, Shri Manabeadra

@ Vote recorded through Tellers only.
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Shah, Shri Shantilal

Shah, Shri T. P.

Shah, Shri Virendrakumar

Shalwale, Shri Ram Gopal

Sharda Nand, Shri

Sharma, Shri Beni Shanker

Sharma, Shri Naval Kishore

Sharma, Shri Ram Aviar

Sharma, Shri Shiv

Sharma, Shri Yajna Datt

Shashi Ranjan, Shri

Shastri, Shri Prakash Vir

Shastri, Shri Shiv Kumar

Sheo Narain, Shri

Shinkre, Shri

Shiv Charan Lal, Shri

Singh, Shri D. N.

Singh, Shri D. V.

Singh, Shri J. B.

Sinha, Shrimati Tarkeshwari

Solanki, Shri P. N,

Solanki, Shri 5, M.

Somani, Shri N, K.

Sondhi, Shri M. L.

Supakar, Shri Sradhakar

Suraj Bhan, Shri

Tapuriah, Shri S. K.

Tyagi, Shri Om Prakash

Vajpayee, Shri Atal Bihari

Veerappa, Shri Ramachandra

Vidyarthi, Shri Ram Swarup ¢

Vijaya Raje, Shrimati

(@ Yashpal Singh, Shri

MR. SPEAKER : The result* of the
division is : Ayes—336; Noes—I155.

The ‘Ayes’ have it, the ‘Ayes’ have it.

The motion is carried by a majority of
the total membership of the House and by
a majority of not less than two-thirds of
the Members present and voting.

The motion was adopted.

MR. SPEAKER : We will now proceed
with the clauses.

Clause 2—(Omission of articles 291
and 362)

BHADRA 11, 1892 (SAKA)
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SHRI SHANTILAL SHAH (Bombay-
North West) : [ beg to move :

Page 1, line 5,—

In Clause 2 of the Bill, mark the exist-

ing clause as sub-clause (a) and add sub-

clause (b) as under :

“(b) For Article 291 substitute the’
following Article :

291. Nothing in Article 363 or in Article
131 shall apply to any dispute relating
to any right accruing under or any liability
or obligation arising out of any covenant
or agreement or other similar instrument
entered inlo by the Ruler of any
Indian State before the comme nce-
ment of this Constitution for paymeat of
any sum guaranteed or assured by the
Government of the Dominion of India to
any ruler of such state as privy purse.”’ (30)

MR. SPEAKER : 1 shall
amendment No. 30 to vote.

Amendment No. 30 was put and negatived.

MR. SPEAKER : I shall now put clause
2. Let the Lobbies be cleared—the Lobbies
have been cleared.

The question is :

“That Clause 2 stand part of the Bill."
The Lok Sabha divided.
[17.31 hrs.

now put

Division No. 15]
AYES

Abraham, Shri K. M.
Achal Singh, Shri
Adichan, Shri P. C.
Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmed, Dr. I.

Ahmed, Shri F, A.
Ahmed, Shri J.

Amjad Ali, Shri Sardar
Anbazhagan, Shri
Anbuchezhian, Shri
Anirudhan, Shri K.

@ Vote recorded through Tellers only.

* The figures of the division announced were on the basis of. the figures shown on

the machine and voles recorded through Tellers,

Subsequently, on usual check with

the photograph it was found that (i) the votes of Sarvashri P. L. Barupal, P, M. Saye-
ed, Molahu Prasad, P. Sivasankaran and Ishaq Sambhali who voted for Ayes through
Tellers had already been recorded for Ayes by the machine; and (ii) the voie of Shri
T. Ram who voted for Ayes through 1ihe Tellers had already been recorded for Noes
by the machine. Therefore, the correct figures of the division are: Ayes 331; Noes
154, The Speaker made an announcement accordingly on 3, 9, 1970, (See L. S. Debates,
dated 3.9,1970) .
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Ankineedu, Shri
Anthony, Shri Frank
Asghar Husain, Shri
Atam Das, Shri
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

. Babunath Singh Shri
Bajpai, Shri Vidya Dhar
Bakshi, Shri Ghulam Mohammad
Banerjee, Shri 5. M,
Barrow, Shri
‘Barua, Shri Bedabrata
Barua, Shri Hem
Barua, Shri R.
Barupal, Shri P. L.
Basu, Shri Jyotirmoy
Basu, Dr. Maitreyee
Basumatari, Shri
Baswant, Shri
Behera, Shri Baidhar
Besra, Shri S. C.
Bhadoria, Shri Arjun Singh
Bhagaban Das, Shri
Bhagat, Shrl B. R.
Bhakt Darshan, Shri
Bhandare, Shri R. D,
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Birla, Shri R. K.
Bist, Shri J. B. S.
Biswas, Shri J. M.,
Bohra, Shri Onkarlal
Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Singh, Shri
Chakrapani, Shri C. K,
Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chatterjee, Shri N. C.
Chatteriji, Shri Krishna Kumar
Chaturvedi, Shri R. L,
Chaudhary, Shri Mitiraj Singh
Chaudhuri. Shri Tridib Kumar
Chavan, Shri D. R,
Chavan, Shri Y. B,
Chittybabu, S[:lri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dange, Shri S. A.
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.

SEPTEMBER 3, 1970

(241h Amd: ) Bill

Deiveekan, Shri
Deoghare, Shri N. R,

@ Desai, Shri Dinkar
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dhandapani, Shri
Dhuleshwar Meena, Shri
Digamber Singh, Shri
Dinesh Singh, Shri
**Dixit, Shri G. C.
Durairasu, Shri

Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Esthose, Shri P. P,
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Garcha, Shri Devinder Singh
(@ Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal

@ Girja Kumari, Shrimati
Gopalan, Shri A. K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
Gounder, Shri Muthu
Govind Das, Dr,

Gowda, Shri M. H.

@ Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Halder, Shri K,  *
Hanumanthaiya, Shri
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.

** Jagjiwan Ram, Shri
Jamir, Shri §. C.

Jamna Lal, Shri
Janardhanan, Shri C,
Jha, Shri Bhogendra .
Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri 5. M.
Kahandole, Shri Z. M,
Kalitd, Shri Dhireswar
Kamalanathan, Shri

@ Vote recorded through Tellers only.

*#* Vote for Noes recorded through machine, changed to Ayes through Tellers,

3& .
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Kamble, Shri

Kameshwar Singh, Shri
Kamala Kumari, Kumari
Kandappan, Shri S,

Karan Singh, Dr.

Kasture, Shri A. 5.

Kavade, Shri B. R.

Kedar Nath Singh, Shri
Kesri, Shri Sitaram
Khadilkar, Shri R. K.

Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M. A.

Khan, Shri Zulfiquar Ali
Khanna, Shri P. K,

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishna, Shri 5, M.
Krishnamoorthi, Shri V.
Krishnan, Shri G Y.
Krishnappa, Shri M. V.
Kuchelar, Shri G.

Kundu, Shri §.

Kureel, Shri B. N,
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati

Limaye, Shri Madhu

Lutfal Haque, Shri

Madh ukar, Shri K. M.
Mahad eva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahajan, Shri Yadav Shivram
Maharaj Singh, Shri
Mahato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manoharan, Shri

Menan, Shri Munasali
Marandi, Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.
Melkote, Dr.

Menon, Shri Viswanatha
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri G. 8.

Mishra, Shri Janeshwar
Misra, Shri S. N.

Misra, Shri Srinibas

BHADRA 11, 1§92 (§4K4)

(24th Amdt.) Bill

(@ Modak, Shri B. K.
Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohsin, Shri

Molahu Prasad, Shri

@ Muhammad Ismail, Shri M,
Muhammad Sheriff, Shri
Mukerjee, Shri H. N,
Mulla, Shri A N,
Murthy, Shri B, S,
Nahata, Shri Amrit
Nair, Shri N, Sreckantan
Mair, Shri Vasudevan
Nambiar, Shri

Manda, Shri

Narayanan, Shri

Nath Pai Shri

Nayanar, Shri E. K,
Nihal Singh, Shri

(@) Oberoi, Shri M. S.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchaudhuri, Shrimati Ila
Panigrahi. Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri D. R,
Partap Singh, Shri
Parthasarthy, Shri P.
Paswan, Shri Kedar
Patel, Shri Manibhai J.
Pa‘il, Shri Anantrao
Patil, Shri C.A.

Patil, Shri Deo Rao
Patil, Shri N, R.

Patil, Shri S. B.

Patil, Shri S. D.

Patil, Shri T. A.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajaram, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramamurti, Shri P.
Ramani, Shri K.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath

310
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Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri Thirumala
Rao, Dr. V. K. R. V,
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shri P, Antony
Reddy, Shri Surender
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 8. K.

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Yunus
Salve, Shri M. K. P.
**Samanta, Shri S. C.
Sambandhan, Shri S, K.
Sambhali, Shri Ishaq
Saminathan, Shri

Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Satya Marain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A. K.

Sen, Shri Deven

Sen, Shri Dwaipayan

Sen, Dr. Ranen

Sethi, Shri P. C,
Sezhiyan, Shri

Shambhu Math, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shivappa, Shri N.
Shukla, ShriS. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri

SEPTEMBER 2; 1970

Sinha, Shri Mudrika
Sinha, Shri R, K.

Sinha, Shri Satya Narayan
Sivasankaran, Shri
Snatak, Shri Nar Deo
Somasundaram, Shri 8. D.
Sonar, Dr. A. G.
Samavane, Shri
Sreedharan, Shri A,
Subravelu, Shri

Sunder Lal, Shri

Surendra Pal Singh, Sbri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shri

Tarodekar, Shri V. B,
Thakur, Shri Gunanand
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tripathi, Shri K. D.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G.
Vermra, Shri Balgovind
Verma, Shri Prem Chand
Viswambharan, Shri P,
Viswanatham, Shri Tenneti
Viswanatha, Shri G.

Vyas, Shri Ramesh Chandra
Yadab, Shri N. P,

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar
Yajnik, Shri

NOES

Agadi, Shri 5. A.

Amat, Shri D.

Amin, Shri R. K.

Amin, Shri Ramchandra J.
Anjanappa, Shri B,
Arumugam, Shri R, S,
Avedya Nath, Shri
Ayarwal, Shri Ram Singh
Badrudduja, Shri

Bajaj, Shri Kamalnayan -
Bansh Narain Singh, Shri
Berwa, Shri Onkar Lal
Bhanu Prakash Singh, Shri
Birua, Shri Kolai

(@ Brij Bhushan Lal, Shri
Brij Raj Singh-Kotah, Shri

**Yote for Noes recorded through machine, changed to Ayes through Tellers,

(24th Amdy.) Bill 312



313 Constitution

Brijendra Singh, Shri
Burman, Shri Kirit Bikram Deb
Chauhan, Shri Bharat Singh
Dandeker, Shri N,

Dar, Shri Abdul Ghani
Das, Shri N, T.

Dass, Shri C.

Deb, Shri D. N,

Deo, Shri K. P. Singh

Deo, Shri P. K.

Deo, Shri R. R. Singh
Desai, Shri Morarji
Devgun, Shri Hardayal
Dhrangadhra, Shri Sriraj Meghrajji
Dipa, Shri A.

£ Dixit, Shri G. C.

Ghosh, Shri Bima lkanti
Gowd, Shri Gadilingana
‘Gowder, Shri Nanja

Goyal, Shri Shri Chand
Gudadinni, Shri B. K.
Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N,
Himatsingka, Shri

Horo, Shri N. E.

£ Jagjiwan Ram, Shri

Jai Singh, Shri

Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kamaraj, Shri K.

Karni Singh, Dr.

Katham, Shri B. N,
Kedaria, Shri C. M.,

Khan, Shri H. Ajmal

.@ Kikar Singh, Shri
Kothari, Shri 5. 8.
Koushik, K. M.

Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Kunte, Shri Dattatraya
Kushwah, Shri Yashwant Singh
Lobo Prabhu, Shri
Madhok, Shri Bal Raj

@ Majhi, Shri Mahendra
Masani, Shri M. R,
Masuriya Din, Shri

Meena, Shri Meetha Lal
Mehta, Shri Asoka

Mchia, Shri P. M.

Mirza, Shri Bakar Ali
Mody, Shri Piloo
Mohamod Imam, Shri J.
Mohinder Kaur, Shrimati
@ Mondal, Shri Jugal

BHADRA 11, 1892 (SA4KA)
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Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yashwantrao
Murti, Shri M, §.
Muthusami, Shri C,
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Naik, Shri G. C.

Naik, Shri R. V.

Nayar, Shai K. K.

Nayar, Shrimati Shakuatala
Nayar, Dr, Shushila
Nirlep Kaur, Shrimati
Onkar Singh, Shri
Padmavati Devi, Shrimati
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
(@ Patel, Shri Baburao
Patel, Shri Manubhai
Patel, Shri N. N.

Patel, Shri Pashabhai
Patil, Shri §. K,

Patodia, Shri D. N.
Poonacha, Shri C. M.
Pramanik, Shri J. N.

Puri, Dr. Surya Prakash

Rajasekharan, Shri

Raju, Dr. D. S.

@ Rajyalakshmi, Shrimati Lalita
Ram Charan, Shri

Ram Dhani Das, Shri

Ram Subhag Singh, Dr.
Ramamoorthy, Shri S. P,
Rampur, Shri Mahadevappa
Ranga, Shri

Ranjeet Singh, Shri

‘Rao, Shri V. Narasimha

Reddy, Shri R. D,
Reddy, Shri N. Sanjiva
Saboo, Shri Shri Gopal
£Samanta, Shri S. C,
Sambasivam , Shri

Sanji Rupji, Shri
Santosham, Dr. M.
Sapre, Shrimati Tara

fen, Shri P. G.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal

Shah, Shri T. P.

Shah, Shri Virendrakumar
Shalwale, Shri Ram Gopal
Sharda Nand, Shri
Sharma, Shri Beni Shanker

‘34

£ Wrongly Voted for Noes.

@ Vote recorded through Tellers only.
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Sharma, Shri Narayan Swaroop

Sharma, Shri Ram Avtar

(@ Sharma, Shri Shiv

Sharma, Shri Yajna Datt

Shahi Ranjan, Shri

Shastri, Shri Prakash Vir

Sheo Narayan, Shri

Shinkre, Shri

Shiv Charan Lal, Shri

Singh, Shri D. N,

Singh, Shri D. V,

Singh, Shri J. B.

Sinha, Shrimati Tarkeshwari

Solacki, Shri P. N.

Solanki, Shri 8. M,

Somani, Shri N, K,

Sondhi, Shri M. L.

Supakar, Shri Sradhakar

Suraj Bhan, Shri

Tapuriah, Shri S. K.

Tyagi, Shri Om Prakash

Vajpayee, Shri Atal Bihari

Veerappa, Shri Ramachandra

Vidyarthi, Shri Ram Swarup

@ Vijaya Raje, Shrimati

Yashpal Singh, Shri

MR. SPEAKER : The result* of the
division is : Ayes—339 ; Noes—152.

The *‘Ayes’ have it; the ‘Ayes’ have it.

Clause 2 is carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
members present and voting.

The motion was adopted.
Clause 2 was added to the Bill.

MR. SPEAKEAR : The doors are
closed and they w:ll remain closed. Do
you want them to be opened ?

SOME HON. MEMBERS : No,

New Clause 2A

MR. SPEAKER : There are two amend-
ments to add a new clause, 2A.

SEPTEMBER 2, 1970

(24th Amdt.) Bill 316

SHRI N. DANDEKER (Jamnagar) :
1 beg to move :

Page 1,—aflter line 5, insert—

“2A. Article 363 of the Constitu-
tioo shall be omitted”. (18)

SHRI ABDUL GHANI DAR: I beg
to move :

Page 1, —after line 5, insert—
‘2A.  After article 363 of the Constitu-

tion, the following article shall be
namely :

*“363A. Notwithstanding anything con-
tained in the Constitution (Twenty-
fourth Amendment) Act, 1970, the
compensation payable to the Rulers
shall be decided by the Supreme
Court and approved by Parliament’.”
9

SHRI CHINTAMANI PANIGRAHI :

How can a new clause come ?

SHRI SRINIBAS MISRA : These
amendments No. 3, 8, 9, 18, 19, 24, 28 and
29 are out of order. Please refer to rule 80,

MR. SPEAKER : Only two amend-
ments have been moved, No. 18 by Shri
Dandeker and No. 29 by Shri Dar.

SHRI ABDUL GHANI DAR : I want
to speak.

SEVERAL HON. MEMBERS : No,

MR. SPEAKER : Not Now, The
lobbies are cleared. I am going to put

them to vote, Now, I put amendments
No, 18 and 29 to the vole of the House. .

Amendments No. 18 and 29 were
put and negatived.

inserted,

Clause 3—( Amendment of article 366)

MR. SPEAKER : There is no amend-
ment to clause 3. The Lobbies are already

@ Vate recorded through Tellers only.

*The figures of the division announced were on the basis of the flgures shown on

the machine and votes recorded through Tellers.
the votes of Shrimati Ganga Devi, and

wiih the photograph it was found that (i)
Sarvashri P. L. Barupal, Chintamani
Prasad, Sivasankaran, Ishagq Sambhali

Panigrahi, Gulam Mohammad Bakshi,
and K. M. Madhukar who wolwed for

Subsequen'ly, on wusual check
Molahu

Ayes

through Tellers had already been recoried for Ayes by the machine ; and (ii) the vote
of Shri G.C. Dixit who voted for Ayes through the Teller had already been recorded

for Noes by
331 ; Noes=151.

the machine. Therefore, the corroct figures of the division are :

Ayes=
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cleared. May I put clause 3 to the vote
of the House ?

SHRI MANUBHAI PATEL :
time, the Lobbies should be cleared.

Every-

SHRI P. K. DEO : There may be some
Members outside. The Lobbies should be
cleared,

MR, SPEAKER : All right.
Lobbies be cleared ...Now
bave been cleared.

I now put clause 3 to the vote of the
House, The question is :

“That clause 3 stand part of the Bill"
The Lok Sabha divided :
Division No. 16)

Let the
the Lobbies

[17.47 brs.
AYES

Abraham, Shri K. M,
Achal Singh, Shri
Adichan, Shri P. C.

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmad, Dr. I.

Ahmed, Shri F. A,
Ahmed, Shri J.

Amjad Ali, Shri Sardar
Anbazhagan, Shri
Anbuchezhian, Shri
Anirudhan, Shri K.
Ankineedu, Shri

Anthony, Shri Frank
Asghar Husain, Shri
Atam Das, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Bakshi, Shri Ghulam Mohammad
Banerjee, Shri 5. M.
Barrow, Shri

Barua, Shri Bedabrata
Barua, Shri Hem

Barua, Shri R.

Barupal, Shri P. L.

Basu, Shri Jyotirmoy
Basu, Dr. Maitreyee
Basumatari, Shri
Baswant, Shri

Behera, Shri Baidhar
Besra, Shri 5. C.
Bhadoria, Shri Arjun Singh
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Bhagaban Das, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Birla, Shri R. K.

Bist, Shri J. B. 8.

Biswas, Shri J. M.

Bohra, Shri Onkarlal

Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Singh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chatterjee, Shri N, C.
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R,

Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri

Damani, Shri S. R.

Dange, Shri S. A.

Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K
Deiveekan, Shri

Deoghare, Shri N. R.

Desai, Shri Dinkar
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
(@) Dhandapani, Shri
Dhuleshwar Meena, Shri
Digamber Singh, Shri
Dinesh Singh, Shri

(@ Dixit, Shri G. C.
@Durairnsu, Shri

Dwivedy, Shri Nageshwar
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Gajraj Singh Ran, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. B.
(@Ganga Devi, Shrimati
Garcha. Shri Devinder Singh

@ Vote recorded through tellers only.
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@Gautam, Shri:C. D.
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gopalan, Shri A, K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
Gounder, Shri Muthu
Govind Das, Dr,
Gowda, Shri M. H,
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan.Lal
Hajarnawis, Shri
Halder, Shri K.
Hanumanthaiya, Shri
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri S. C,
Jamna Lal, Shri
Janardhanan, Shri C.
Tha, Shri Bhogendra
Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri §. M.
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri )
Kameshwar Singh, Shri
Kamla Kumari, Kumari
Kandappan, Shri 8.
Karan Singh, Dr.
Kasture, Shri A. S.
@Kavade, Shri B. R,
Kedar Math Singh, Shri
Kesri, Shri Sitaram
Khadilkar, Shri R. K.
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M. A,
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Khan, Shri Zulfiquar Ali
Khanna, Shri P, K,
Kinder Lal Shri

Kisku, Shri A, K.
Kotoki, Shri Liladhar
Krishna, Shri M. R.

Krishna, Shri S. M.

Krishnamoorthi, Shri V.
Krishnan, Shri G. Y.
Krishnappa, Shri M, V,
Kuchelar, Shri G

Kundu, Shri 8.

‘Kureel, Shri B."N,
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati

Limaye, Shri Madhu

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadsva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahajan, Shri Yadav Shivram
Mabharaj Singh, Shri

Mabhato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Malhotra, Shri Inder J.

t Mandal, Dr, P,

Mandal, Shri Yamnna Prasad
Mane, Shri Shankarrao
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.
Melkote, Dr,

Menon, Shri Krishna

Menon, Shri Vishwanatha
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti

Mishra, Shri G, §.

(@ Misra, Shri Janeshwar
Misra, Shri S. N,

Misra, Shri Srinibas

Modak, Shri B, K.
Mohammad Ismail, Shri
Mohammad Yusuf, Shri

@Vote recorded through Tellers only.
t Dr. P. Mandal was dabsent.

Ramshekhar Prasad Siagh whose seat is

adjacent to that of Dr. Mandal, votod for Ayes from Dr. Mandal's seat through the
machine. He again voted for Ayes from his seat through the Teller. On 4.9.1970,
in the House he explained the circumstances under which he made that mistake. The
vote recorded by the machine from Dr. Mandal’s seat has aocordingly been deducted.

e T — S
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Mohan Swarup, Shri
Mohsin, Shri

Molahu Prasad, Shri
Muhammad Ismail, Shri M.
Mubammad Sheriff, Shri
Mukerjee, Shri H. N,
Mulla, Shri A, N:
Murthy, Shri B. S.
Nahata, Shri Amrit
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri
Narayanan, Shri

Nath Pai, Shri

Nayanar, Shri E. K.
Nihal Singh, Shri
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchaudhburi, Shrimati [la
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri D. R,
Pratap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Kedar
Patel, Shri Manibhai J.
Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri Deorao
Patil, Shri S. B.

Patil, Shri 8. D.

Patil, Shri T, A.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajaram, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramamurti, Shri P.
Ramani, Shri K.

Ramji Ram, Shri

@ Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal
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Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G, S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shri P. Antony
Reddy, Shri Surender
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. §. K.

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Samanta, Shri S. C,
Sambandhan, Shri S. K.
Sambhali, Shri Ishag
Saminathan, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr,
Sant Bux Singh, Shri
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A. K.

+ Sen, Shri Deven

Sen, Shri Dwaipayan

Sen, Dr. Ranen

Sethi, Shri P. C.

Sezhiyan, Shri

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde Shri, Annasahib
Shiv Chandika Prasad, Shri
Shivappa, Shri N.

Shukla, Shri 8. N.

Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha,, Shri Mudrika

Sinha Shri R. K.

" @ Voie recorded through Tellers only. -
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Sinha, Shri Satya Narayan
Sivasankaran, Shri
Snatak. Shri Nar Deo
Somasundaram, Shri 8. D.

Sreedharan, Shri A,
Subravelv, Shri

Sunder Lal, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Siogh, Shri

Swell, Shri

Tarodekar, Shri V. B.
Thakur, Shri Gunanand
Thakur, Shri P. R.
Tiwary, Shri D. N,
Tiwary, Shri K. N.
Tripathi, Shri K. D.

Tula Ram, Shri

Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Vyas, Shri Ramesh Chandra
“Yadab, Shri N. P.
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

@ Yajnik, Shri

NOES

Agadi, Shri S. A.

Amat, Shri D.

Amin, Shri R. K. .

Amin, Shri Ramchandra J.

Anjanappa. Shri B.

Arumugam, Shri R, S,

Avedya Math, Shri

Ayarwal, Shri Ram Singh

Badrudduja, Shri

Bajaj, Shri Kamalnayan

Bansh Narain Singh, Shri

Berwa, Shri Onkar Lal

Bhanu Prakash Singh, Shri

Birua, Shri Kolai

Brij Bhushan Lal, Shri

Brij Rz singh-Kotha, Shri
iy i Shri_

Burman, Shri Kirti Bikram Deb

SEPTEMBER 2, 1970

Chauhan, Shri Bbarat Singh
Dandeker, Shri N.

@ Dar, Shri Abdul Gani
Das, Shri N. T.

Dass, Shri ¢,

Deb, Shri D. N.

Deo, Shri K. P. Singh
Deo, Shri P. K.

Deo, Shri R. R. Singh
Desai, Shri Shri Morarji
Devgun , Shri Hardayal

Dhrangadhra, Shri Sriraj Meghrajji

Dipa, Shri A.

Ghosh, Shri Bimalkanti
‘Gowd, Shri Gadilingana
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gudadinni, Shri B. K.
Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarik, Shri J. N.
Himatsingka, Shri

Horo, Shri N. E.

Jai Singh, Shri

Joshi, Shri Jaggannath Rao
Kachwai, Shri Hukam Chand
Kamraj, Shri K.

Karni Singh, Dr.

Katham, ShriB. N.
Kedaria Shri C. M.
Khan, Shri H. Ajmal
Kikar Singh, Shri

Kothari, Shri S. S.
Koushik, Shri K. M.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Kunte, Shri Dattatraya -
Kushwah, Shri Yashwant Singh
Lobo Prabhu, Shri
Madhok, Shri Bal Raj
Majhi, Shri Mahendra
Mandal, Shri B. P. |
Masani, Shri M. R.
Masuriya Din, Shri

Meena, Shri Meetha Lal
Mehta, Shri Ashoka
Mehta, Shri P. M.

Mirza, Shri Bakar Ali
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohinder Kaur, Shrimati
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukng, Shri Yeshwantrao

" @ Vots recorded through Tellers only,
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Murti, Shri M. S.
Muthusami, Shri C.
Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Naik, Shri G. C.

@ Naik, Shri R. V,
Nayar, Shri K. K.
Nayar, Shrimati Shakuntala
Nayar, Dr. Sushila
Nirlep Kaur, Shrimati
Onkar Singh, Shri
Padmavati Devi, Shrimati
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Patel, Shri Baburao

Patel, Shri Manubhai
Patel, Shri N. N.

Patel, Shri Pashabhai
Patil Shri, 5. K.

Patodia, Shri D. N.
Poonacha, Shr C. M.
Pramanik, Shri J. N.
Puri, Dr. Surya Prakash
Rajasekharan, Shri

Rajni Devi, Shrimati

@ Raju Dr. D. S.
Rajyalakshmi, Shrimati Lalita
Ram Charan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ramamoorthy, Shri S. P.
Rampur, Shri Mahadevappa
Ranga, Shri

@ Ranjeet Singh, Shri
Rao, Shri V. Narasimha
Reddy, Shri R. D.
Reddy, Shri N. Sanjiva
Saboo, Shri Shri Gopal
Sambasivam, Shri

Sanji Rupji, Shri
Santosham, Dr. M.
Sapare, Shrimati Tara
Sen, Shri P. G.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra

@ Vote recorded through Tellers only.
*The figures of the division announce

machine and votes recorded

the photograph it was found that the votes of

grahi, Molahu Prasad, Sivasankaran, Ishaq Sambhali !
been recorded for Ayes by the machine. Therefore, the

yes 330 ; Noes 153.

Ayes through: Tellers had already

correct figures of the division are : A

[ ——— S

Shah, Shri Shantilal
Shah, Shri T. P.
Shah, Shri Virendrakumar
Shalwale, Shri Ram Gopal
Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Sharma, Shri Ram Avtar
Sharma, Shri Shiv
@ Sharma, Shri Yajna Datt
Shashi Ranjan, Shri
Shastri, Shri Prakash Vir
Sheo Narain, Shri
Shinkre, Shri
Shiv Charan Lal, Shri
@ Singb, Shri D. N.
Singh, Shri D. V.
Singh, Shri J. B.
Sinha, Shrimati Tarkeshwari
Solanki, Shri P. N.
Solanki, Shri S, M.
Somani, Shri N. K.
Sondhi, Shri M. L.

- Supakar, Shri Sradhakar
Shraj Bhan, Shri
Tapuriah, Shri S. K.
Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bihari
Veerappa, Shri Ramachandra
Vidyartha, Shri Ram Swarup
Vijaya Raje, Shrimati
Yashpal Singh, Shri

MR. SPEAKER : The result * of the
division is : Ayes—336 ; Noes—I153.

Clause 3 is carricd by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.

The motion was adopted.

Clause 3 was added to the Bill.

d wera on the basis of the figures shown on the
through Tellers. Subsequently, on usual check with

Saivashri P. L. Barupal, Chintamani Pani-
and K. M. Madhukar who voted for

et e s —— 40 47
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New Clause 1A

MR. SPEAKER : Let the doors be
opened. There is one amendment to insert
new clause 1A. Is anybody moving it 7...
(Interruptions)) It is an ordinary amend-
meat.

SHRI ABDUL GHANI DAR : I have
every right to speak on this amendment.

MR. SPEAKER : 1 am speaking of
clause 1A by Shri Patel and others.

SHRI MANUBHAI
Speaker, Sir.

PATEL : Mr.

DR. SUSHILA NAYAR
have to say a few words.

(Thansi) : 1

SHRI MANUBHALI PATEL : I move :
Page 1,—
after line 4, insert—

“1A. For article 291 of the Constitution
the following article shall be sub-
stituted, namely :—

*291. Nothing in article 363 or in
article 131 shall apply to any
dispute relating to any right
accruing under or any liabi-
lity or obligation arising out
of any covenant or agreement
or other similar instrument
entered into by the Ruler of
any Indian State before the

SEPTEMBER 2, 1970
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commencement of this Consti-
tution for paymeat of any sum
guaranteed or assured by the
Government of the Dominion
of India to any Ruler of
such a State as privy purse.”
(26)

MR. SPEAKER : I put amendment No,
26 which secks to insert new clause 1A to
the vote, because it has to be put before
putting clause 1 to vote.

Amendment No. 26 was put and
negatived.

Clause 1 (Short title)

MR. SPEAKER : We take up clause 1,
‘There is an amendment by Shrimati Indira
Gandhi.

SHRIMATI
move®* :

Page 1,—
for lincs 3 and 4, substitute—

INDIRA GANDHI: 1

“Short title and 1. (1) This Act may be
commencement. called the Cons-
titution (Twenty-

fourth Amend-

ment) Act, 1970,

(2) It shall ‘come in-

" to force on the

15th day of Oc-

N tober, 1970.” (11)

MR. SPEAKER : The question is :

Page 1,—

for lines 3 and 4, substitute—

“Short title and 1. (1) This Act may be
commencement. called the Cons-
titution (Twenty-

fourth Amend-

ment) Act, 1970.

2

—

It shall come in-
to force on the
15th  day of
‘October, 1970."

(n

The motion was adopted.

* Moved with the recommendation of the President.
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MR. SPEAKER : I shall now put clause
1, as amended, to vote. Let the Lobbies
be cleared— the Lobbies have been cleared.

The question is :

“That clause 1, as amended, stand part
of the Bill.*

The Lok Sabha divided :

Division No. 17] [18 hrs.
AYES

Abraham, Shri K. M.
Achal Singh, Shri
Adichan, Shri P, C.

Aga, Shri Abmed
Ahirwar, Shri Nathu Ram
Ahmad, Dr. 1.

Ahmed, Shri F. A.
Ahmed, Shri J.

Amjad Ali, Shri Sardar
Anbazhagan, Shri
Anbuchezhian, Shri
Anirudhan, Shri K.
Ankineedu, Shri

Anthony, Shri Frank
Asghar Husain, Shri
Atam Das, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Bakshi, Shri Ghulam Mohammad
Banerjee, 5. M.

Barrow, Shri

Barua, Shri Bedabrata
Barua, Shri Hem

Barua, Shri R.

Barupal, Shri P. L.

Basu, Shii Jyotirmoy
Basu, Dr. Maiireyee
Basumatari, Shri,
Baswant, Shri

Behera, Shri Baidhar
Besra, Shri §. C.

@ Bhadoria, Shri Arjun Singh
Bhagaban Das, Shri
Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhargava, Shri B. N,
Bhattacharyya, Shri C. K.
Birla, Shri R. K.

Bist, Shri J. B. S.

Biwas, Shri J, M.

Bohra, Shri Onkarlal

Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Singh, Shri

Chakrapani, C. K.

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chatterjee, Shri N. C.
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R.

Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Siogh, Shri

Damani, Shri 5. R.

Dange, Shri 5. A.

Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deiveekan, Shri

Deoghare, Shri N. R.

Desai, Shri Dinkar '
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dhandapani, Shri
Dhuleshwar Meena, Shri
Digamber Singh, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Durairasu, Shri

Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

@ Ganga Devi, Shrimati
Garcha, Shri Devinder Singh
Gautam, Shri C. D.

Gaviti, Shri Tukaram

@ Vote recorded through Tellers only.
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Ghosh, Shri Ganesh
Ghosh, Shri P, K.
Ghosh, Shri Parimal
Gopalan, Shri A. K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
Gounder, Shri Muthu
Govind Das, Dr.
Gowda, Shri M. H.
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hajarnawis, Shri
Halder, Shri K.
Hanumanthaiya, Shri
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jaggiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Jha, Bhri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri S. M.
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri
Kameshwar Singh, Shri
Kamla Kumari, Kumari
Kandappan, Shri S.
Karan Singh, Dr.
Kasture, Shri A. S,
Kavade, Shri B. R.
Kedar Nath Singh, Shri
Kesri, Shri Sitaram
Khadilkar, Shri R. K.
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M. A.
Khan, Shri Zulfiquar Ali
Khanna, Shri P. K.
Kinder Lal, Shri

Kisku, Shri A, K.
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishna, Shri §. M.
Krishnamoorthi, Shri V.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
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Kuchelar, Shri G,

Kundu, Shri S.

Kureel, Shri B. N,

@ Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Laskar, Shri N, R.

Laxmi Bai, Shrimati
Limaye, Shri Madhu

Lutfal Haque, Shri
Madhukar, Shri K. M,
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahajan, Shri Yadav Shivram
Maharaj Singh, Shri

Mahato, Shri Bhajhari
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.
Melkote, Dr.

Menon, Shri Krishna

Menon, Shri Vishwanatha
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Janeshwar
Misra, Shri §. N.

. Misra, Shri Srinibas

Modak, Shri B. K.
Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohan.Swarup, Shri
Mohsin, Shri

Molahu Prasad, Shri
Muhammad Ismail, Shri M.
Muhammad Sheriff, Shri
Mukerjee, Shri H. N,
Mulla, Shri A. N.
Murthy, Shri B. S,
Nahata, Shri Amrit
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Marayanan, Shri

@ Nath Pai, Shri
Nayanar, Shri E. K,
Nihal Singh, Shri
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@ Gberoi, Shri M. S.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K, C,

Paokai Haokip, Shri
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy; Shri P.
Paswan, Shri Kedar
Patel, Shri Manibhaj J.
Patil, Shri Anantrao
Patil, Shri C, A.

Patil, Shri Deorao

Patil, Shri N. R,

Patil, Shri S. B.

Patil, Shri 8. D,

Patil, Shri T. A.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj Deo Singh, Shri

@ Rajaram, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramabadran, Shri T. D,
Ramamurti, Shri P,
Ramani, Shri K.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana , Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri Thirumala
Rao, Dr. V.K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga

@ Reddy, Shri M. N,
Reddy, Shri P. Antony
Reddy, Shri Surender
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma
Sadhu Ram, Shri
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Saha, Dr. S. K.

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Samanta, Shri 8. C.
Sambandhan, Shri S. K.
Sambhali, Shri Ishaq
Saminathan, Shri

Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri A. K.

Sen, Shri Deven

Sen, Shri Dwaipayan
Sen, Dr. Ranen

Sethi, Shri P. C.
Sezhiyan, Shri

Shambhu Nath, Shri
Shankaranand , Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
@ Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shivappa, Shri N.

Shukla, Shri 8. N,

Shukla, Shri Vidya Charan
Siddaya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sivasankaran, Shri

Spatak, Shri Nar Deo
Somasundaram, Shri S. D.
Sonar, Dr. A. G.
Sonavane, Shri
Sreedharan, Shri A.
Subravelu, Shri

Sunder Lal, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
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Swell, Shri

Tarodekar, Shri V. B,
‘Thakur, Shri Gunanad
‘Thakur, Shri P. R.
‘Tiwary, Shri D. N,
Tiwary, Shri K. N.
Tripathi, Shri K. D.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri'G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Yiswambhran, Shri P,
Viswanatham, Shri Tenneti
Viswanthan, Shri G.
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar
Yajnik, Shri

NOES

Agadi, Shrl S, A.

Amat, Shri D.

Amin, Shri R. K.
Anjananppa, Shri B.
Arumugam, Shri R. S.
Avedya Nath, Shri
Ayarwal, Shri Ram Singh
Badrudduja, Shri

Bajaj, Shri Kamalnayan
Bansh MNarain Singh, Shri
Berwa, Shri Onkar Lal
Bhanu Prakash Singh, Shri
Birua, Shri Kolai

Brij Bhushan Lal, Shri |
Brij Raj Singh-Kotah, Shri
Brijendra Singh, Shri
Burman, Shri Kirit Bikram Deb
Chauhan, Shri Bharat Singh
Dandeker, Shri N.

Dar, Shri Abdul Ghani
Das, Shri N. T.

Dass, Shri C.

Deb, Shri D. N.

Deo, Shri K. P. Singh
Deo, Shri P. K.

Deo, Shri R. R. Singh
Desai, Shri Moraji

Devgun, Shri Hardayal
(@Dhrangadhra, Shai Sriraj Meghrajji
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Dipa, Shri A

‘Ghosh, Shri Bimalkanti
@Girja Kumari, Shrimati
Gowd, Shri Gandilingana
Gowder, Shri Nanja
Goyal, Shri Shri Chand
@ Gudadinoni, Shri B. K.
Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N.
Himatsingka, Shri

Horo, Shri N. E.

Jai Singh, Shri

Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kamaraj, Shri K.

Karni Singh, Dr.
Katham, Shri B. N,
Kedaria, Shri C. M.

@ Khan, Shri H. Ajmal
Kikar Siogh, Shri
Kothari, Shri §. S.
Koushik, Shri K. M.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Kunte, Shri Dattatraya
Kushwah, Shri Yashwant Singh
Lobo Prabhu, Shri
Madhok, Shri Bal Raj
Majhi, Shri Mahendra
Mandal, Shri B, P.
Masani, Shri M. R.
Masuriya Din, Shri
Meena, Shri Mestha Lal
Mehta, Shri Asoka
Mchta, Shri P. M.

Mirza, Shri Bakar Ali
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohinder Kaur, Shrimati
Monda', Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.
Muthusami, Shri C.
Naghnoor, Shri M. N.
Maidu, Shri Chengalraya
Naik, Shri G. C.

Nailk, Shri R. V.

Nayar, Shri K. K.

Nayar, Shrimati Shakuntla
Nayar, Dr. Sushila

Nirlep Kaur, Shrimati
Onkar Singh, Shri
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Padmavati Devi, Shrimati
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Patel, Shri Baburao

Patel, Shri Manubhai
Patel, Shri N. N.

Patel, Shri Pashabhai
Patil, Shri 5. K.

Patodia, Shri D. N.

@ Poonacha, Shri C. M.
Pramanik, Shri J, N.
Puri, Dr. Surya Prakash
Rajasekharan, Shri

Rajni Devi, Shrimati
Raju, Dr. D. 8.
Rajyalakshmi, Shrimati Lalita
Ram Charan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ramamoorthy, Shri . P.
Rampur, Shri Mahadevappa
Ranga, Shri

Ranjeet Singh, Shri

Rao, Shri V. Narasimha
Reddy, Shri R. D.
Reddy, Shri N. Sanjiva
Saboo, Shri Shri Gopal
Sambasivam, Shri

Sanji Rupji, Shri
Santosham, Dr. M.

Sapre, Shrimati Tara

Sen, Shri P. G.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shah, Shri T. P.

Shah, Shri Virendrakumar
Shalwale, Shri Ram Gopal
Sharda Nand, Shri
Sharma, Shri Beni Shanker

Sharma, Shri Narayan Swaroop

Sharma, Shri Ram Aviar
Sharma, Shri Shiv

SHADRA 11, 1892 (SAKA)

(24th Amdr) Bill 338

Sharma, Shri Yajna Datt
Shashi Ranjan, Shri

Shastri, Shri Prakash Vir
Sheo Narain, Shri

Shinkre, Shri

Shiv Charan Lal, Shri

Singh, Shri D. N.

Singh, Shri D. V.

Singh, Shri J. B.

Sinha, Shrimati Tarkeshwari
Solanki, Shri P. N,

Solanki, Shri §. M. !
Somani, Shri N. K.

Sondhi, Shri M. L.
Supakar, Shri Sradhakar
Suraj Bhan, Shri

Tapuriah, Shri 8. K.

Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bibari
Veerappa, Shri Ramachandra
Vidyarthi, Shri Ram Swarup
Vijaya Raje, Shrimati
Yashpal Singh, Shri

MR. SPEAKER: The result* of the divi-
sion is : Ayes—2338; Noes—152,

Clause 1, as amended, is carried by a
majority of the total membership of the
House and by a majority of not less than two
thirds of the Members present and voting.

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

MR. SPEAKER : The question is :

“That the Enacting Formula and the
title stand part of the Bill."

The motion was adopted.

The Enacting Formula and the Title
were added to the Bill.

@ Vote recorded through Tellers only.

*The figures of the division announced were on the basis of the figures shown on the
machine and votes recorded through Tellers. Subsequently, on usual check with the photo-
graph it was found that the votes of Sarvashri Vidya Charan Shukla, P. L. Barupal,
Chinta mani Panigrahi, Molahu Prasad, Sivasankaran Ishaq Sambhali, and K.M. Madhukar
who voted for Ayes through Tellers had already boen recorded for Ayes by the ma-_
chine, Therefore, the correst figures of the division are : Ayes—331; Noes—I152.
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SHRIMATI INDIRA GANDHI : Sir,
I move :
““That the Bill, as amended, be
passed.””

MR. SPEAKER : Motion moved :
“That the Bill, as amended, be
SR
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MR. SPEAKER : Order, order, Now be-
fore I put the motion to vote, let the lobbies

be cleared.

Order, order. Lobbies have been cleared.

The question is :

“That the Bill, as amended, be

passed.™

The Lok Sabha divided.

Division No. 18]
AYES

Abraham, Shri K., M,
Achal Singh, Shri
Adichan, Shri P. C.

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmad, Dr, L.

Ahmed, Shri F. A.
Ahmed, Shri J.

Amjad Ali, Shri Sardar
Anbazhagan, Shri
Anbuchezhian, Shri
Anirudhan, Shri K,
Ankineedu, Shri

Anthony, Shri Frank
Asghar Husain, Shri
Atam Dass, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar

[18.15 hrs.

Bakshi, Shri Ghulam Mohammad

Banerjee, Shri S. M.
Barrow, Shri

Barua, Shri Bedabrata
Barua, Shri Hem
Barua, Shri R.
Barupal, Shri P. L.

@ Basu, Shri Jyotirmoy
Basu, Dr. Maitreyee
‘Basumatari, Shri
Baswant, Shri

Behera, Shri Baidhar
‘Besra, Shri 5. C.
Bhadoria, Shri Arjun Singh
Bhagaban Das, Shri
Bhagat, Shri B. R.
Bhakt Darshan, Shri

Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Birla, Shri R. K.

Bist, Shri J. B. S.

Biswas, Shri J. M.

Bhora, Shri Onkarlal

Bose, Shri Amiyanath
Brahmanandji, Shri Swami
Buta Singh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekbar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chatterjee, Shri N. C.
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhry, Shri Nitiraj Singh
Chaudhri, Shri Tridib Kumar
Chavan, Shri D. R,

Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri

Damani, Shri 8. R.

Dange, Shri 5. A.

Dasappa, Shri Tulsi Das
Daschoudhury, Shri B, K.
Deiveekan, Shri

Deoghare, Shri N. R,

Desai, Shri Dinkar
@Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivaji Rao S.
Dhandapani, Shri
Dhuleshwar Meena, Shri
Digamber Singh, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Durairasu, Shri

Dwivedi, Shri Nageshwar
Divedy, Shri Surendera Nath
Esthose, Shri P. P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati

. Garcha, Shri Devinder Singh

Gautam, Shri C. D.
Gavit, Shri Tukaram
Gosh, Shri Ganesh
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Gosh, Shii P. K.
Ghosh, Shri Parimal
Gopalan, Shri A. K.
Gopalan Shri P,
Gopalan, Shrimati Suseela
@ Gounder, Shri Muthu
Govind Das, Dr.
Gowda Shri M. H.
Guba, Shri Samar
Gupta, Shri Jndrajit
Gupta, Shri Lakhan Lal
@ Gurcharan Singh, Shri
Hazamawis, Shri
Halder, Shri K,
Hanumanthaiya, Shri
Heerjee Bhai, Shri
Hem Raj, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshi das
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri §, C,
Jamna Lal, Shri
@ Janardhanan, Shri C.
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Yharkhande Rai, Shri
Joshi, Shri §. M,
Kahandole, Shri Z. M,
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri
Kameshwar Singh, Shri
Kamala Kumari, Kumari
Kandappan, Shri S.
Karan Singh, Dr.
Kasture, Shri A. S.
Kavade, Shri B. R.
Kedar Nath Singh, Shri
Kesbri, Shri Sitaram
Khadilkar, Shri
‘K.han,‘Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M. A.

= Khan, Shri Zulfiquar Ali
Khanna, Shri P. K.
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishna, S. M.
Krishnamoorthi, Shri V.
Krishnan, Shri G. Y.
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Krishnapppa, Shri M. V.
Kuchelar, Shri G.

@ Kundu, Shri S,

Kureel, Shri B. N,
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Limaye, Shri Madhu

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahajan, Shri Yadav Shivram
Maharaj Singh, Shri

@ Mahato, Shri Bhajahari
Mabhida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inder
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manoharan, Shri

Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.
Melkote, Dr.

Menon, Shri Krishna
Menon, Shri Vishwanatha
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Misra, Shri Janeshwar
Misra, Shri 5. N.

Misra, Shri Srinibas

Modak, Shri B. K.
Mohammad Ismail, Shri
Mohammad Yusufl, Shri
Mohan Swarup, Shri

Mohsin, Shri

Molahu Prasad, Shri
Muhammad Ismail, Shri M.
Muhammad Sheriff, Shri
Mukerjoe, Shri H. N.

Mulla, Shri A. N.

Murthy, Shri B, 5.

Mahata, Shri Amrit

Mair, Shri N, Sreekantan
Mair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Marayanano, Shri

Nath Pai, Shri
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Nayanar, Shri E. K.
Nihal Singh, Shri

@ Oberoi, Shri M. S.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchaudhuri, Shrimati lla
Panigrahi, Shri Chintamani .
Pant, Shri K. C.

Paoki Haokip, Shri
Parmar, Shri, D. R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri Manibhai J.
Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri Deorao
Patil, Shri N. R.

Patil, Shri S. B.

Patil, Shri S. D.

Patil, Shri T. A.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajaram, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramamurti, Shri P.
Ramani, Shri K.

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri Thirumala
Rao, Dr. V.X.R. V.
Raut, Shri Bhola

Reedi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shri P. Antony
Reddy, Shri Surender
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma
Sadhu Ram Shri
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Saha, Dr. 8. K.

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Yunus
Salve, Shri N. K. P,
Samanta, Shri S. C.
Sambandhan, Shri S. K.
Sambhali, Shri Ishaq
Saminathan, Shri

Sanghi, Shri N. K.

Sankata Prasad, Dr.

Sant Bux Singh, Shri

@ Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sayyed Ali, Shri

Sen, Shri A. K,

Sen, Shri Deven

Sen, Shri Dwaipayan

Sen, Dr. Ranen -
Sethi, Shri P. C.

Sezhiyan, Shri

Shambhu MNath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Noval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri

@ Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shivappa, Shri N,

Shukla, Shri 5. N.

Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prassad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sivasankaran, Shri
Snatak, Shri Nar Deo
Somasundaram, Shri 8. D.
Somar, Dr. A. G.
Sonavane, Shri
Sreedharan, Shri A.
Subravelu, Shri

Sunder Lal, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh. Shri

Swell, Shri
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Tarodekar, Shri V. B, Ghosh, Shri Bimalkanti
Thakur, Shri Gunanand @Girja Kumari, Shrimati
Thaqu. Shri P. R. Gowd, Shri Gadilingana
T‘iwan. Shri D. N. Gowder, Shri Nanja
Tn_nrary, Shn K, N. Goyal, Shri Shri Chand
Tripathi, Shri K. D, Gudadinni, Shri B, K.
Tula Ram, Shri Gupta, Shri Kanwar Lal
Uikey, Shri M. G. Gupta, Shri Ram Kishan
Ulaka, Shri Ramachandra Hari Kishna, Shri
Umanath, Shri Hazarika, Shri J. N,
Venkatswamy, Shri G. Himatsingka, Shri
Verma, Shri Balgovind Horo, Shri N. E,
Yerma, Shri Prem Chand Jai Singh, Shri
Viswambharan, Shri P. Joshi, Shri Jagannath Rao
@ Viswanatham, Shri Tenneti Kachwai, Shri Huokam Chand
Viswanathan, Shri G. Kamaraj, Shri K.
Vyas; Shri Ramesh Chandra Karni Singh, Dr.
Yadab, Sbri N. P, Katham, Shri B. N.
Yadav, Shri Chandra Jeet Kedaria, Shri C. M.
Yadav, Shri Jageshwar Khan, Shri H. Ajmal
Yajnik, Shri Kikar Singh, Shri
Kothari, Shri 8. S.
NOES Koushik, Shri K. M,
Kripalani, Shri J. B,
Agadi, Shri S. A. Kripalani, Shrimati Sucheta
Amat, Shri D. Kunte, Shri Dattatraya
Amin, Shri R, K. Kushwah, Shri Yashwant Singh
Amin, Shri Ramchandra J. Lobo Prabhu, Shri
Anjanappa, Shri B, Madhok, Shri Bal Raj
Arumugam, Shri R. 8. Majhi, Shri Mahendra
Avedya Nath, Shri Mandal, Shri B. P.
Ayarwal, Shri Ram Singh Masani, Shri M. R.
Badrudduja, Shri Masuriya Din, Shri
Bajaj, Shri Kamalnayan Mecena, Shri Meetha Lal
Bansh Marain Singh, Shri Mehta, Sri Asoka
Berwa, Shri Onkar Lal Mehta, Shri P. M,
Bhanu Prakash Singh, Shri Mirza, Shri Bakar Ali e
Birua, Shri Kolai Mody, Shri Piloo
Brij Bhushan Lal, Shri Mohamed Imam, Shri J.
Brij Raj Singh-Kotah, Shri Mohiader Kaur, Shrimati
Brijendra Singh, Shri Mondal, Shri Jugal
Burman, Shri Kirit Bikram Deb Mrityunjay Prasad, Shri
Chauhan, Shri Bharat Singh Mukerjee, Shrimati Sharda
Dandeker, Shri N, Mukene, Shri Yeshwantrao
Dar, Shri Abdul Ghani Murti, Shri M. S,
Das, Shri N. T, Muthusami, Shri C.
Dass, Shri C. Naghooor, Shri M. N.
Deb, Shri D. N, Maidu, Shri Chengalraya
Deo, Shri K. P. Singh Maik, Shri G. C.
Deo, Shri P. K. Naik, Shri R. V.
Deo, Shri R. R. Singh Mayar, Shri K. K.
Desai, Shri Morarji MNayar, Shrimati Shakuntla
Devgun, Shri Harda yal Nayar, Dr. Sushila
Dhrangadhra, Shri Sriraj Meghrajji Nirlep Kaur, Shrimati
_.Dipa, Shri A.

Onkar Singh, Shri
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Padmavati Devi, Shrimati
Pandey, Shri K. N,
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Patel, Shri Baburao

Patel, Shri Manubhai
Patel, Shri N, N.

Patel, Shri Pashabhai

Patil Shri 8. K.

Patodia, Shri D. N.
Poonacha, Shri C. M.
Pramanik, Shri J. N.

Puri Dr. Surya Prakash
Rajasekharan, Shri

Raju, Dr. D. 8.
@Rajyalakshmi, Shrimati Lalita
Ram Charan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ramabadran, Shri T. D.
Rampur, Shri Mahadevappa
Ranga, Shri

Ranjeet Singh, Shri

Rao, Shri V. Narasimha
Reddy, Shri R. D.

Reddy, Shri N, Sanjiva
Saboo, Shri Shri Gopal
Samanta, Shri §. C.
Sambasivam, Shri

Sanji Rupji, Shri
Santosham, Dr. M.
Sapre, Shrimati Tara

Sen, Shri P. G.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal

Shah, ghri T. P.

Shah, Shri Virendrakumar
Shalwale, Shri Ram Gopal
Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Sharma, Shri Ram Awtar
Sharma, Shri Shiv
Sharma, Shri Yajna Datt
Shashi Ranjan, Shri
Shastri, Shri Prakash Vir
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Sheo Narajn, Shri

Shinkre, Shri

Shiv Charan Lal, Shri

Singh, Shri D. N.

Singh, Shri D. V.

@Singh, Shri J. B.

Sinha, Shrimati Tarkeshwari
Solanki, Shri P. N.

Solonki Shri 5. M.

Somani, Shri N. K.

Sondhi, Shri M. L.

Supakar, Shri Sradhakar
Suraj Bhan, Shri

Tapuriah, Shri $.YK.

Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bihari
Veerappa, Shri Ramachandra
Vidhyarthi, Shri Ram Swarup
@Vijaya Raje, Shrimati
Yaspal Singh, Shri

MR. SPEAKER : The result* of the
division is : AYES—339: Noes—I54.

The Bill, as amended, is carried by a
majority of the total membership of the
House and by a majority not less than two-
thirds of the Members present and voting.

The motion was adopted.
MR. SPEAKER : The Bill, as amended,
is passed.
1 would like to know the sense of the

House whether we should proceed with the
rest of the business,

SEVERAL HON. MEMBERS : No.

MR. SPEAKER : Then, the House
stands adjourned till 11 A.M. tomorrow.

18.20 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Sep-
tember 3, 1970/Bhadra 12, 1982 (Saka).

Vote recorded through Tellers only. .
?;Theoﬁegum of the division announced were on the basis of the Iigure% shown on the
machine and votes recorded through Tellers. Subsequently, on usual check ;lth ll;e g:uto.
graph it was found that the vote of Servashri Vidya Ch;;ansi:‘:::]" :n:K a;[uwﬁmit:;
i i i i Ishaq i . M.
mani Panigrahi, Molahu Prasad, Sivaran karan,
who voted for Aves thfough: Tefiers “had already mwof?fz_ _hftzf _;&1'?4—-'—’1—1‘!
machine. Therefore the correct figures of the division are; Ayes—332; Noes—134.



